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Vaisakha 16, 1910 (SAKA)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

[English]
Accountant General’s Office in
Bangalore

*981. SHRI V. S. KRISHNA 1YER :
Will the Minister of FINANCE pleased

to state :

-

(a) the places where the Accountant
General’s (AG’s) Office is functioning in
Bangalore city;

(b) the rent paid to those reated®
baildings per month;

(c) whether Government are aware
that location of the AG’s offices in diffe-
rent places causes lot of inconvenience td
the people as well as staff; and

(d) whether Government propose to
take steps to construct a suitable AG’s
Office Complex at Bangalore to house all
its offices at one place ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) : (a) to (d) A Statement
is given below.

Statement

(a) The offices of the three Accountants General in Bangalore are located as

follows: —

Accountant Geaeral (Accounts & Entitlements)

(i) Main Building on the Residency Park Road.

(ii) New Building close to the Main Building.

Accountants General (Audit) I & II

(i) New Building mentioned above.

(ii) Branch Office at Sirur Park Road,

(lii) Branch Office at Vyalikaval.

(b) No rent for the Main Building and the New Building is being paid as they are

Central Government Buildings.

Rent for Sirur Park Road Building is

Rs, 11,000/. per month'and for Vyalikaval Building is Rs, 14,950/.per month,

¢c) As the branch offices located at Sirur Park Road and Vyalikaval are only
.audit offices and do not deal with any persopal claim of public, there js no
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inconvenience to the public. There is minimal {nconvenience to the staff as
the branch offices in the two buildings are s¢!f contained units with respective
Group Officers functioning in each building.

(d) Action has been taken to construct an additional block in the new building
premises to take care of additional requirement of space and accommodate the
sections now functioning in the Branch Offices. Tenders for the construction
of the building have been called for by the C. P. W, D, authorities.

SHRI V. S. KRISHNA IYER : Aboput
20 years ago, there was only one AG in
Karnataka. Now we have got three AGs
in Karnataka. The offices are located in
five buildings. Government says that there
is no inconvenience to anybody. It is my
constituency and I know it personally that
. there has been a lot of inconvenienee not
only to the public but also to the officers.
And one cannot have effective control
from one place., DDo you not think that
it is advisable to have all the staff under
one roof just like the office of the Board
of Revenue 2 When shall all these offices
be located at in one building or under one
roof ?

SHRI B. K. GADHVI : Presently AG
has one main building, a new building
with two blocks A and B and two branches
are at Sirur Park Road and at Vyalikaval
where the Audit Department is sitting. But
we want to have a building close-by.
Therefore, we are building a C block near
the main building and by 1989-’90 it will
be completed. The contract has already
been given. When {t is completed, we will
vacate private premises which are on hire.
Then the entire staff will be within a
common complex.

SHRI V. S. KRISHNA IYER : Even
then the workload is increasing day by
day and a time will come when we will
have mapy more AGs. 1 would suggest
that you should contact the Government
of Karnataka and secure a suitable site;
otherwise, you will have to go 10 to 15
kms from the centrally located place. It
is worthwhile that you pegotiate with the
Government of Karnataka and secure a
sultable centrally located site. Even with
the other two buildings, I koow that the
space will not be suffice because at the
present moment, it is all copgested. In

one room where three persons can sit, 6 or
T persons are sitting, So it is absolutely
pnecessary that we should have a more
spacious building for AG’s office in Kara-
nataka.

I would ask the Minister whether he
will contact the Government of Kara-
nataka and try to secure a site so that they
can all be under one roof.

SHRI B. K. GADHVI : Sir, we have
already surveyed our rquirements and we
want a space approximately 950 sq. metres,
for which the ‘C’ Block, as I stated, is
being constructed in the rew building-.
Block ‘A’ and ‘B’ are: already there-
Both the main building and the new buil-
ding are close to each other and, therefore,
it will be within one area. So, we have
assessed our requirement and on that basis
we are constructing the new building.
Therefore, presently there is po need
because our requirement would be totally
met by this new building which is under
construction.

MR. SPEAKER : Iyer ji is having a
futuristic view. He is thinking ahead.

Honey Production

*984, SHRI CHINTAMANI JENA :
Will the Minpister of COMMERCE be
pleased to state :

(a) whether according to a study con-
ducted at the Rubber Research Institute
of India, rubber honey has bright poten-
tial in the country, as reported in the
“Times of Indla’, deted 31 March 1988;

(b) if so, the salient features of the
study made and the follow-up action taken
thereon; .
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(c) whether any targets for production
of honey, have been fixed; and

(d) if so, the incentives given or pro-
posed to be given by the Khadi & Village
Industry Commission to boost the produc-
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(n)
(b)

Yes, Sir. .
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tion of hoaney to achieve the target ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) to (d) A statement
is given below, '

The salient features of the study made are as under:—

(i) 40% of Indian Honey is produced from rubber plantations.

plantation.

(ii) Approximately 15 hives can be maintained per hectare of rubber

(iii) In a normal year 10 kgs. of honey ¢an be obtained from I hive.

(iv) About 30 hives can be managed by a bze keeper.

This would ensure a

part time employment to 150,000 people for the entire area under

rubber..

The Rubber Board has decided to offer financial subsidy to small growers owning
5 hectares and below for taking up bee-keeping in their holdings.

(c) and (d) No targets for production of honey have been fixed by this Ministry.
_ The Khadl & Village Industries Commission provides financial assistance for the
development of Bee-keeping industry through State Khadi & Village Industries Boards,

registered institutions and bee-keepers co-opratives.

SHRI CHINTAMANI JENA : Sir, I
am grateful to the hon. Minister and his
Ministry that the Rubber Board has deci-
ded to offer financial subsidy to small
growers owning five hectares of land under
rubber production. May I know from the
bon. Minister what is the amount prescri-
bed for such subsidy and what is the
number of beneficiaries in the last two
years ? Side by side, may I know whe-
ther that subsidy is given to the farmers
who extend the area or the quantity of
production of more honey from the bee-
hives ?

SHRI P. R. DAS MUNSI : Sir, 8o far
as the honey which is collected from the
rubber plantations is concerned, as the
bon. Member must be aware. it is not the
major function of the Rubber Board. It
80 bappeons that from January to March,

»

since there are no flowers here and there,
the bees often try to get the honey from
the rubber plantation areas in a particular
season. The hives that they maintain are
one hive for fifteen acres. In those hives
they bring the honey and deposit it, We
do not maintain individual catalogue for’
individuval growers or farmers. We do
offer subsidy from time to time through
the programme of the Rubber Board. In
total we arrange in a year roughly about
Rs. five lakhs as subsidy from the Centre.

SHRI CHINTAMANI JENA : Sir, my
second supplementary would be whether
it is a fact that the National Commission
oun Agriculture has recommended the
increasing of honey production in our
country ty 60,000 tonnes by the turn of
of the cetury. as against the present about
7,000 tonnes. So, may I know what are:
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programmes before the hon. Minister to
extend the area so that the honey
production  can be increased ?
Side by side, may I know
whether our honey prodoction is only
average antl is much betow the productian
in countnies like Canada 7 In Canada,
they are producing 53.3 kge. from each bee
hive per y:ar, but our production from
each bee-hive per vear is only seven kgs.
So, may I know what is the programme
before the hon. Minister to increase the
production ?

SHRI P. R. DAS MUNSI : Sir, inc-
dentally I may inform the hon. House and
to you that the question came in a peculiar
manpner to the Ministry of Commerce,
because honey and honey production is
not at all the subject of the Ministry of
Commerce. It so bappens that n our
rubber planitation programue,..
(Interruptions)

Let me aonswer, Sir, In the rubber
production programme, for the honey that
we gather from the rubber plantation
area, somc:times with the heip of the
KVIC suprort, sometimes with the help of
the local growers, we give them some
subsidy. Forty per cent of the honey of
the country is really collected trom the
rubber plantation areas.

Now, it is a fact that the National
Commission on Agriculture did recommend
to increase productiop of this product.
This matter should be referred to the
Ministsy of Agriculture. It is a matter
for Ministry of Agriculture to decide the
strategy and the plan for the same. If he
gives us some suggestions, we will certai-
nly be happy to coordinate with the
Department concerned,

SHRI D, N. REDDY : Sir, honey
being one of the richest items of food, is
the hon, Minister aware that both pro-
duction has gone down very much in the
last ¢two years and the price has gone up
almost double. So, will you please con-
sider how to improve the production of
honey by the Khadi Gramodyog organi-
sation which is not at all taking any inte.
rest in improving the production of honey.
Asfaras 1 know, it applies to almost
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every State exeept probably Himachal
Pradesh. May I request the Governtent
though it does not come under your port-
folio, to see that the Gramodyog move-
ment is toned up and honey productron is
very much increased so that itis within
the competence of the middle-class ‘people
to purchase ? Being the rich food, I
would like 1o know whether the Govern-
ment will take special care to increase the
production of honey.

SHRI PR, DAS MUNSI : Sir, so far
as Khadi Gramodyog is concerned, it does
pot come under the administration of the
Commerce Mimistry. It js under the
Ministry of Industry. The matter will be
addressed to them So far as honey is
concerned, it is collected from the rubber
plantation areas and as and when we
expand rubber plantation programme,
obviously honey production wili be increa-
sed and because this subject comes under
another Ministry that is why we would
Like to coordinate with the Ministry of
Agriculture for this purpose.

[Translation]
MR. SPEAKER : Rubber
should also be provided here.

honey

(English]

SHRI P.R. DAS MUNSI : Sir,
rubber honey, I am told, is not that tasty
because it is coming from only one flower
and the hooey that is collected from many
other flowers is more tasty.

SHRI D. N. REDDY : I am talking
of Gramodyog movement, They are not
taking interest even in khadi, apart from
honey. You should tone up the admini-
stration.

SHRI P. R. DAS MUNSI ;: Khbadi{ is
not under my Ministry.

SHRI THAMPAN THOMAS : Sir,
rubber hoaey is not that much good. If
rubber honey is not that much good, then
coffee and other plantation items are there
and there is possibility of generating
boney. The hon. Minister has sald that
it does not come under his Ministry. But
Sir. it is time for the Commerce Ministry
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to think over it and see that plantation
areas are Increased, some efforts are made
to produce more honecy and also for possi-
ble export sce whether the quantity will
be available. I would like to know whe-
ther Government will take some measures
in the plantation arecas especially in
Kerala, Karnataka and Tamil Nadu where
coffee and such other plantations are
grown, where flowers in a particular season
are available and improve the production
of honey as also see the possibility of
export-oriented production of honey in
these arcas,

SHRI P.R. DAS MUNSI : Sir, I will
certainly write to the coocerned State
Governments to provide the possibility of
infrastructural support and explore the
possibllity of increasing the production in
foture in the interest of the country.

[Translation]

MR. SPEAKER : Digvijaya Singhji,
you may also ask. Please talk of environ-
ment to add some sweetness to the
dfscussion.

[English)

SHRI DIGVIJAYA SINGH : Sir,
there is a breed of the species which
originate from Africa, There is the breed
from Africa which is a wvery aggressive
breed, which is spread all over the world
and they inter-breed with the local breed
and deteriorate the qualny of production
of honey a!l over the world. Therefore,
is the Minister aware of this and any
precaution is taken against it ?

MR. SPEAKER : We are against any
aggression.

SHRI P. R, DAS MUNSI : Sir, I am
aware of the apgressive breed. Butl
always think that this matter should be
checked by every seclion of the society
snd specially by the Minister o: Agricul-
ture also. The details may kindly be
exemined by the Ministry of Agriculture,

MR. SPEAKER : No aggression
please,

(Interruptions) - -

VAISAKHA 16, 1910 (SAKA)
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SHRI P. R, DAS MUNSI : The
aggressive breed on that stde, Sir,

Vielatien of Stock Exchange listhng
Regulations

-+
*9385. SHRI SRIHARI RAO:

SHRI PRAKASH CHANDRA':

Will the Minister of FINANCE be
please to state :

(a) whether Government’s attention
bas been drawn to the press report
appeariog in the ‘Econom'c Times’® dated
11 April, 1988 captioned <«COS delay
Hsting for promoters’ booty’” wherein it
has been stated that some concerns have
resorted to violating stock exchange
listing regulations allegedly in order to
magipulate prices at the cost of investing
pubiic;

(b) whether according to the provision
of the Companies Act, 1956 th:s entails
declaration of the prospectus of these
companies as viod;

(c) if so, the reaciion of Government
thereto; and

(@) the action taken by Government
in this regard ? i

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FAL- -
EIRO): (a) to (d) A statement is givea
below,

Statement

(a) to (d) Attention of the Governe
ment has been drawn to the report
appearing in the Economic Times dated
11.4.1988 referred to in Part (a) of the
Question. According to the provisions of
Section 73 of the Companies Act, 1936,
where a Prospectus states that an  appli-
cation has been made for permission for
the shares or debentures offered thereby
to be dealt in one or more Stock Bxcham-
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ges, the prospectus shall state the name
of the Stock Exchange, and any allotment
made on an application in pursuance of
this prospectus shall be void if permission
* has not been applied for before the tenth
day after the first issue of the prospectus,
or, where such permission has been
applied for before that day, if the per.
mission has not been granted by the Stock
Exchange, or each such Stock Exchange,
as the cas¢ may be, before the expiry of
ten wecks from the date of the closing of
the subscription lists. While Stock Ex.
changes are Treguired to dispose of the
appl.cations of companles within the
prescribed time limit of ten weeks from
the date of the closing of the subscription
list, they formally permit dealings in the

shares or debentures of the companies .

concerned only after all formalities,
including issue of allotment letters or
shares/debentures certificates, are duly
complied with. Transactions i1n securities,
which are entered into before dealings in
them are permitted on the Stock Exchan-
ges, are void under the Bye-laws of the
Exchanges.

SHRI SRIHARI RAO : Sir, the hon.
Minister in his statement has stated about
the procedure but not réplied to my
question. I want to know from the hon.
Minister wbat action the Government
proposes to take for vioiating stock
exchange listing regulations in order to
maanipulate prices at the cost of investing
public.

SHRI EDUARDO FALEIRO : Sir, I
am sure the hon. Minister has read the
statement which I have laid on the Table,
and in that statem:nt I have mentioned
that “any allotment made on an applica«
tion in pursuance of this prospectus”,
which does not name thé stock exchange,
«ghall be void if permission has not been
applied for pefore the tenth Jay after the
first issuc of the prospectus’’. For that,
Sir, permission has been applied for
before that date. If the permission has
pot been granted by the stock exchange
and so on and so forth, as I have mentio-
ped in the statement, allotment, to begin
with, will be void, Further, more dealings
or transactions in securities which are
entered into before dealings in them are
'mmed op the stock exchanges are
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also void under the Bye-laws of the
exchanges so that the punisbments make
themselves available when these illegal
dealings and illegal allotments come into
the picture.

SHRI SRIHARI RAO : What are the
steps being taken to insu:ata the interest
of the small investors in the stock
exchange ?

SHRI EDUARDO FALEIRO : Sir, I
have already mentioned that the legal
provisions arc avaiable, But, Sir, for
safeguarding the interests of the investing
public, whether small or not-so-small,

. Governmeni has imposed ir January 1988

the foliowing additional conditions in the
consent order issued to the Companies
going in for public issues ;—

(i) The Company shall scrupulously
adhere to the time limit of 10
weeks from the date of closure of
the subscription list for allotment

_of all securities and despatch of
allotment letters/certificates and
refund orders.

(ii) The company shall, at the time
" of filing its application for listing
to the reglonal Stock Exchange,
furnish ao unadertaking for
compliance of the above condi-
tion, along with a scheme incor-
porating the necessary detalls of
the arrangements for such comp-
liance, This undertaking shali be
signed by the Board of the
Company.

There are other ccnditions, Sir. There
are two more conditions, I do not want
to take the time of the House and I will
lay them on the Table of the House.

SHRI ANANDA GAUJAPATHIRAJU ;
Mr. Speaker, Sir, the Government said
that the stock market was buoyant in
1984-85 and then killed by the initiative
by making it totally bearish. Today you
find tbat there is not much capital being
raised from the capital market, the
conditions are very bearish and not only
that, the capital movements are not being
monitored properly and vou find that the
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interest of the investors is not being taken
into consideration at all in terms of
companies raising resources and taking
more by over-subscription. Will the hon,
Minister let us know what is the action
taken by the Government in this regard ?
They have mentioned in this answer the
procedure adopted by the Minister, but
not the action taken by the hon. Minister,
I would iike to know the action taken
by the Minister,

SHRI EDUARDO FALEIRO : Sir.
I am forced to disagree with my bon,
friend that the stock market is not buoyant
at the moment, I would like to say that
the stock market has remained active in
April and May when we are at the momant
of this year. The Economic Times Index
pumber of ordinary share prices which
is known as usually E.T. Index (1984.85
is the base 100) bas shown remarkable
recovery in April this year. The E.T.
Index has risen from 221.2 on 4th April
1988 to 236 8 on 29th April, 1988. The
E.T. Incex stood at 2:7.4 as on 4th May,
1988, i.e., just two days ago, Sir. The
apnouncements made by the Finance
Minister in Parliament on 27th April 1988
regarding re-introduction of inovestment
allowance and other fiscal concessions
bad a satutary impact on the stock
market. The Bombay Stock Exchange
Sensitive Index of share prices (1978-79 is
the base 100) therefore, has risen from
447.30 on 26th April 1988 to 471.74 on Sth
May 1988. And surely, Sir, the hon.
Member is going to compliment our
Finance Minister for his very wise steps
which have made this situatiom possible.
I would like to add.

SHRI ANANDA GAJAPATHI RAJU:
Please check up the figures for May. You
are giving the figures relating to April.

SHRI EDUARDO FALEIRO : No,
no. 1 bave said up to 4th May, that is
the latest, day before yesterday, You
" can’t get it later than that—4th May. I
would like to add on the second portion
of the question of my hoan. friend, 1.c,,
the Ministry has constituted on the 12th
of April 1988, the Securities and Exchange
Board of India, in short, SEBI, for
development and regulation of stock
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exchanges and securities in the industry,
The Board is expected among other things
to ensure effective investors’ protection.

SHRI C. MADHAV REDDI: The
thrust of the question is relating to the
violation of section 73 of the Companies
Act, Well, I know that the hon. Minister
is not very much concerned because it {s
the Company Law. But the question
should have been answered by both the
Ministries and not by one Ministry.

Anyway, the point is, the hon.
Minister has stated that section 73 is
already there. The point is, listing is
being delayed by all the stock exchanges
all over the country. That is a well-known
fact. The stipulated period of 10 weeks
is not being observed by anybody and in
the intervening period, between the listing
date and closing date of the share lists,
there is a manipulation, with the result
the prices are going up. And the shares

.blocked by the promoters are being off-

Joaded and thereby money is being made.
That is the thrust of the whole question,

I would like to know what action is
being taken to see that such malpractice
does not exist in the stock exchange
companies and to rectify it particularly
when we are considering amending the
Companies Act. This is the time for
making certain suitable changes in the
Companpies Act to see that such practice
is not permitted, May I know what action
is being taken ?

SHRI EDUARDO FALEIRO : As
far as amendment of the Companies Act
is concerned, I will pass on the suggestion
of my hon. friend to my colleague who
deals with the subject.

As far as action which is possible and
which is being taken is concerned, action
which is permissible on non-compliance
of condition 1s as fol'ows:—

(i) Stock exchange can suspend the
dealings on the share of the
company.

(ii) In extreme cases, the company’s
name can be struck off from the
list of listed dompanics.
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“Fhese are the arrangments which are
avdilable for defaulting companies and
surely we shall, in view of the suggestion
of the hon. Member, instruct the stock ex-
changes 10 enforce these provisions which
aro available.

[ Translation]
'MR. SPBAKER ; Shri Ram Dban.

Shri Balwant Singh Ramoowalia,

SHRI BALWANT SINGH RAMOO-
WALIA : Question No, 986.

MR. SPEAKER : Today Ramoowalia
ji is looking very smart.

SHRI BALWANT SINGH RAMOO-
WALTA : I owe it to you.

-MR. SPEAKER : Today Ramoowalia
ji seems to he very unity.

-Scheme of Punjab Government for
export of flowers, fruits and vegetables

+

*986. SHRI BALWANT
~-RAMOOWALIA :

SINGH

SHRI RAM DHAN :

Will the Minister of COMMERCE be
pleased to state :

- (a) whether State Government of
Punjab has submitted to Union Govern-
ment a scheme to promote exports of
flowers, fruits and vegetables;

(b) if so, the salieat features of the
scheme; and

(c) the reaction of Goversoment there-
on?

{English]

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P, R, DAS MUNS]): (a) No, Sir,

(b) and (c) Do pot arise.
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SHRI BALWANT SINGH RAMOO-
WALIA : Actually,this is a question which
1 am putting on your behalf,

MR, SPEAKER : You are doing my
job !

SHRI BALWANT SINGH RAMOO.
WALIA : Sir, you as a Minister in Punjab
had been struggling for this, So I wii
club both the supplementaries in one
form.

PROF. MADHU DANDAVATE :
Now.a-days we defend everything that
you do.

MR. SPEAKER : Certain times.

SHRI BALWANT SINGH RAMOO-
WALIA : Sir, the answer given by the
hon. Minister is entirely wrong, It is
because, I bave three page report with me.
This is a project report which I have been
told the hon. Speaker, as the Minister in
Pupjab, had been emphasising. This
report, according to the Governor, was
circulated to all the MPs of Pupjab. It
says that MARKFED of Pupjab has
submitied a proposal to the Central Gove-
roment to make some facilities available
for Punjab for export of frults and vege-
tables, The requirement from the Central
Coveroment will be direct air link between
Amritsar and interpational markets and
also air freight of fruits and vegetables
should be at par with bulk commodities.

As I told you, I am clubbing both the
supplementaries, In the project report, it
1s also sald about the introduction of high
yielding varieties of frults and vegetables
in the State. Punjab Agricultural Univer-
sity will provide certified seeds and impart
horticulture technology to the farmers and,
the export of flower will be taken up by
agro-industry.

One, it will help diversification for
fruits, flowers and vegetables. Two, It
will add to the income of the farmers.
Three, 1t will bring more foreign exchange
to the country.

MR. SPEAKER : And more employ-
ment.
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SHRI BALWANT SINGH RAMOO.
WALIA : Four, it will provide more
employment. This is a very good project.
Please find from your files where you will
get this project. It is in your office, Will
the hon. Minister assure that this Project
will be okayed for Punjab ?

MR. SPEAKER : Beware that he is
on very sound footing. Beware of your
answer.

SHRI P. R. DAS MUNSI : I think
you will guide the House and guide me
also, if I take the wrong step, I am
confident that I have not taken the wrong
step.

First of all, I would like to answer the
first part of the question that the Minlstry
of Commerce had not received any speci-
fic recommendation either from the Punjab
Government or from the Ministry of
Agriculture here. This is pumber one.

In regard to the final outcome of the
project report and what support they
need, how to export and all these things.
what the hon. Member had stated is a fact
that the Cell of the Indlan Agriculture
Ministry headed by the Additional Secre-
tary met the Markfed and Markfed was
asked to prepare a detailed project report
in regard to diversification possibilities of
fruits and other vegetables and all these
details, how to export it abroad and how
to intensify it in the neighbouring States,
all the details were worked out, It is
officially known as the Dr. Johai Commi-
ttee report;, The Punjab Government
did not submit it officially to the Ministry
to be examined but I would only like to
assure the hon. Member that we are
constantly in touch with the Ministry of
Agriculture and as on today, the Depart-
ment of Agriculture and Cooperation
were also consulted before I replied this
question and they also informed that no
such scheme has been rcceived by them
from the State Government. Neverthe.
less I will take my own personal initiative
not only to ascertain it from Markfed and
Union Minister of Agriculture but I will
also assure you that I will personally visit
Punjab, talk to the Markfed and to the
State Government and ask them to go
threugh the project.
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Alll possible efforts and steps will be
taken by our side through EPADA which
is the nodal agency for such * export
market.

MR. SPEAKER : It should have been
taken long back. Even now you should
do it and I think you must do it with very
aggressive attitude,

SHRI M. RAGHUMA REDDY:
Fruits and Vegetables and their byproduct
are being exported to other countries,
How much foreign exchange are we getting
by way of this, which are the countries to
which these are being exported and what
are the products ?

MR. SPEAKER : I dod’t think the
hon, Minister can answer this question,
If you want to give a separate question, I
will get it answered. But if the honp.
lbl/_linincr is ready to reply, I cannot stop
im,

SHRI M, RAGHUMA REDDY : He
is getting foreign exchange.

SHRI P. R, DAS MUNSI : The figure
for 1986-87, is 25,000 MT of fruits we have
exported earning Rs. 25 crores,

During 1987-88, we exported 24,700
tonnes.

SHRI M, RAGHUMA REDDY:
Which are the countries and what are the
products ?

MR. SPEAKER : Shri Balasaheb
Vikhe Patil.

[Translation]

SHRI BALASAHEB VIKHE PATIL :
Mr. Speaker, Sir, may I know the promo-
tiona) activities being undertaken by the
Government for the export of fruits and
vegetables from Punjab ?

MR. SPBEAKER : The Government is
formulating scheme.

SHRI BALASAHEB VIKHE PATIL :
What are the export targets this year for
Punjab and for the entire country ? There
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i{s enougn potential in India for the export
of fruits and vegetables, The Ministry of
Agriculture had once told in reply to my
question that there is no estimate as such,
But you are saying that it is with the
Ministry of Agriculture. Export of goods
is the subject which falls under the juris-
diction of the Ministry of Commerce, I
would like to know whether there isa
proposal to grant bank loans to those who
are interested in the export of fruits and
vegetables.,

MR, SPEAKER : He has iust replied
that efforts are being made in this
direction.

SHRI P. R. DAS MUNSI : Mr. Spea-
ker, Sir, for detailed answer I need a
separate notice. But, I would like to
inform the hon. Member that we are going
to organise a two day seminar in the last
week of June at Pune in Mabarashtra to
discuss the scheme of APEDA regarding
export of agricultural products, There
we will discuss as to what incentives can
be provided to the exporters. We will
try to remove the snags which will come
out during the discussion with the repre-
sentative in the matter.,

[English]

SHRI E. AYYAPU REDDY : Sir,
the answer given by the hon. Minister is
that no proposals were given by the
Punjab Government. So, he was trying
to give a technical answer. My questjon
is this. . The Ministry of Commerce must
have a Cell or a Resarch Cell or a Section
which will study the possibilities of earning
foreign  exchange by exporting
agricultural and horticultural
products from all the States, Will the
Goverpment th:nk about having a Section
or a Cell or a Research Cell which
will be devoted only for the purpose of
-studying this problem and helping our
farmers and also for the purpose of
earning foreign exchange ?

SHRI P. R. DAS MUNSI : So far as
agticultoral production is concerned, this
is exclasively a matter of the Ministry of
Agriculture, both the Unien Government
and the State Governments. So far as
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exports are concerned, we have an agemey
called A!’BDA. as I have stated earlier,
constituted by an Act of Parliament and
thst nodal agency is operating in this dir-
ection;

Supply of subsidised yarn to handloom
weavers

4
*987. SHRI V. KRISHNA RAO :

SHRI YASHWANTRAO
GADAKH PATIL :

Will the Minister of TEXTILES be
pleased to state ;

(a) whether Union Government are
considering a scheme for subsidising
supply of yarn to emsure availability of
yarn to handloom weavers;

(b) if 80, when the scheme is likely to
be introduced; and

(c) the price at which the yarn will
be supplied to handloom weavers ?

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA) : (a) No,
Sir.

(b) and (c¢) Do not arise.

SHRI V. KRISHNA RAO
Sir, a large number of handloom weavers
and small-scale powerloom  weavers
who come under Small-scale Industries
are finding it very difficult in getting yarn
as well as silk, with the result there are
unemployed and under-employed persons.
In view of the fact that they are facing
keen competition from the big powerloom
mill owners what steps Government have
taken to safeguard the interests of the
poor handloom-weavers and small-scale
powerloom weavers?

SHRI RAM NIWAS MIRDHA :
Sir, the bon. Member wants to
know what are we going to do to
protcot  the (interests of small-scale
powerloom weavers adequate safety,
There is a conflict of intetests between
the powerloom weavers and the handloom
weavers, The question, I believe, is
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about -the bandloom , weavers. So, we
have taken 2 number of steps to protect
the handloom weavers by reserving certain
ftems for the production exclusively
by the handloom sector. So, the
competition from the Qowerloom may not
work to the deteriment of the handioom
sector. So, this is one of the things
that we have done, :

As regards yarn supply, again to the
powerloom sector and the handloom
sector, these are two different sectors
and wo cannot lump them together for
supply of yarn or for anyother policy-
matter. Sometimes, their interests are
completely contradictory and they cannot
be treated on the same basis. We are
conscious of the fact that yarn prices
have risen. They have risen mostly
because cotton prices have been high
this year. We have taken a number of
steps to tackle the situation, Just to give
an example, we have stopped the export
of staple cotton so that the local
availability might increase. We have
decided to permit import of cotten
against export of cotton yarn
and cotton fabrics, made-ups on
advance licence basis and that will add to
the availability of cotton. The export of
hank-yarn which is used by the
handlooms up to 60 counts has been
stopped. We bave increased the subsidy
on Janata Cloth from Rs. 2/- psr sq.metre
to Rs.275 per sq.metre. These steps
have helped in tackling the situation.

SHRI V. KRISHNA RAO : In this
Budget, the Government has given subsidy
to so many schemes and the subsidy is
not propetly reaching to lowest persons,
that s poor, the poor weavers, either
handloom weavers or powerloom weavers.
It is only going to the big class. May I
know what steps are you going to take to
reach the subsidy to the lowest personms,
particularly to the small scale powerloom
weaver?

SHRI RAM NIWAS MIRDHA : The
present budget gives a lot of coocessions
to the cooperative handloom sector,
which is another instance of the concern
of the Government for this secgtor . which
we regard as very important. The budget
has just been . passed .or :the scheme has
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just now come. We are laying down the
procedures and are trying to see how we
can give substantial relief under the
concessions in the budget to the bandloom
sector. We are having consuliations with
the apex cooperative socictics, weavers of
various States and Handloom Corpora-
tions of various States and we will try to
see that whatever concessions and assis-
tance have been made available to the
handloom sector usnder our recent budget
are passed on to them. It will take some
tims, but we are at it,

PROF. N. G. RANGA : 7Tn Madras
in the recent AICC meeting our friends
bhave taken the decisjon to move in the
direction of ‘Bekari Hatao’. -Wouid
Government undertake the responsibility
of providing full employment or at least
subsistence employment to the bhandloom
weavers and begin to re-examine their
own textile policy in regard to handloom ™
weavers in the light of the policy they
have adopted recently and in the tight of
the grgwing distress of the weavers ?
Because a large percentage of eur
weavers are still unemployed today; most
of them are under-employed in spite of
the so-called steps that the Government
is supposed to be taking; there is no
sense in my hon. friend retailing here the
various steps that the Government has
taken.

SHRI RAM NIWAS MIRDHA: 1
accept that there are some difficulties in
the handloom sector, The sales are not
increasing to the extent we want it to.
Drought conditions and lack of purchas-
ing power is one of the reasons. But the
1985 textile policy had many suggestions
and proposals for strengtheing and
assisting the handloom sector. As a result
of that, the production of handloom cloth
has been increasing every year, which
means the employment in this sector {is
also increasing. To give you seme
figures...

PROF. N. G. RANGA : In terms of
employment you will have to reexamine,
not in terms of production,

SHRI RAM NIWAS MIRDHA ;
Produstion means employment,
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PROF. N. G, RANGA : Not at all.

SHRI RAM NIWAS MIRDHA : Our
textile policy, so far as handloom sector
is concerned, has been quite helpful.

SHRI P. KOLANDAIVELU : Hand-
loom weavers are facing a stiff competi-
tion from powerlooms and powerloom
weavers are facing a stiff competition
from the textile mills, That is the problem
now. Even yarn is not being given ata
subsidised rate to handloom weavers. In
Tamil Nadu more than 50 lakh handloom
weavers depend upon bandloom for their
livelihood. That is the position there,
You have to take a concrete policy with
regard to this, whether you are supporting
handloom or you are supporting power-
loom, because after independence in the
last forty years, even though you are
giving support to the handloom weavers,
they are not getting profit at all. Tbey
are getting hardly rupees five or six every
day whereas the mill employees are
getting more than Rs. 60 per day, The
handloom weavers are not getting that
much income. Is Government taking a
concrete policy by going to powerloom
from handloom ? If you want to support
the handloom weavers, wilful subsidy
be given to them ? Will Government come
forward with a concrete policy in this
regard ?

SHRI RAM NIWAS MIRDHA :
There §s no question of Government
coming with the concrete policy. We
always have bad a very concrete and
comprehensive policy for the handloom
sector. The Textile Policy of 1985 ment-
jons all the steps that we have been taking
and we would like to take, With the
result, the production in the haodloom
sector is increasing and, conscquently,
employment is also 1ocreasing. It s a
difficult sector and we are trying to
organise it. (Interruptions) I mentioned,
in the begloning, that we have reserved
certain categories fer production only by
the handloom sector to protect them from
the powerloom sector. This is one of the
very important legislative measures that
we have taken and we will see that
State Governments enforce this properly.
We are assisting the State Governments
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by way of money also to set up enforce-
ment machinery to see that reservation
orders are complied with properly, _

[Translation]

SHRI ABDUL HANNAN ANSARI:
Mr, Speaker, Sir, I had explained in
detail the problems being faced by the
handloom industry last time also. Today
I want to specifically know from the hon.
Minister whether the facilities announced
by the Central Government for the
weavers are reaching them ? The question
is whether the facilities announced by the
Government for the welfare of weavers do
really reach them or not, The officers
posted 1n factories in the States, whether
it is Bihar, Uttar Pradesh, Madhya Pra-
desh or any other State, are busy in
manipulations and colluding everywhere
to devour all the benefits announced for
the welfare of the weavers who still
continue to suffer. I want to know whe.
ther any remedial measures have been
taken by the Government in this regard.
I have been raising ths issue in the
House for the last three years.

SHRI RAM NIWAS MIRDHA : Sir,
the hon. Member had stated earlier also
that the facilities provided by the Central
Government do not reach the weavers,
There is an Apex Co-operative Society
almost in every State and all the weavers’
socicties are attached to it. Besides,
Hand-loom Corporation is also there.
The facilities provided by the Central
Government are made available to the
weavers only through these societies. We
have received complaints recently from
certain states that these facilities are not
reaching the people they are meant for
and that these co-operative societies are
pnot working properly. Instructions bave
been issued to examine these complaints.
Whenever such complaints are received,
we get them examined seriously and
contact the State Governments and discuss
with them as to how a particular scheme
is to be implemented so that the benefits
we want to give to the weavers may reach
them in full.

[English]
PROF, MADHU DANDAVATE :
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Sir, some of the replies given by the Hon,
Minister earlier are very contradictory
and all of them follow because of their
new Textile Policy. Formerly, in the
Textile Policy, powerloom, handloom and
organized mills were considered not
separate sectors. Now, we are considering
them in manufacturing stdges and as a
result of that, the handloom sector is
neglected. While giving the earlier reply,
the Hon. Minister said : we have reserv-
ation of new items for the handlooms,
That is correct. Therq is also reservation
of Janata cloth. But that is the very
reason, as Prof. Ranga pointed out that,
you give more items to handlooms, you
give the responsibility of Janata cloth also
to the handlooms, but to produce all that,
they require more yarn. And that yarn is
not available at cheap cost, The result
is that 50 per cent of the handioom mills
are already closed down and a number of
them are likely to be closed down. There-
fore, in view of the fact that a number of
State Governments especially those States
where large number of handlooms are
there—Tamil Nadu, Maharashtra, Bihar,
U.P.—have already recommended that
the subsidy on the yarn should be increa-
sed so that for handloom weavers cheaper
yarn will be available and then only they
will be able to take up the responsibility
of new items that you have reserved for
them—otherwise, if you give them reserva-
tion and don’t give them yarn, then the
reservation has no meaning—will . you
change the policy 7 I fully support what
Prof. Rapga €ald. I hope yout will give us
a satisfactory reply to solve the problem
of the weavers.

SHR! RAM NIWAS MIRDHA : We
are reserving not only new items but the
existing items also for the handloom
sector which is quite substantial. 1 said
in the beginning that this year the prices
of yarn have gone up because the prices
of cotton have gone up. There is no cont-
rol on the prices of yarns. We have had
consultation with the weavers’ representa-
tives, They don’t want control on yarn,
They tried it many years back and they
did not find it useful to them. I have also
spelt out the steps that we have taken to
meet the situation. For example, we have
stopped the export of yarn below certain
counts which are mostly used by the
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weavers. We have stopped the export of
cotton so that the availability of cotton
in the country might increase. To give
direct subsidy for yarn is a very difficult
thing to administer.

PROF. MADHU DANDAVATE :
What is your objection to give subsidy ?

SHRI RAM NIWAS MIRDHA :
There is a very great admipistrative
difficulty in reaching millions of weavers
and give them subsidised yarn because
there is a possibility of diversion. So, the
idea is to make availability of cotton to
such an extent that the price of yarn
becomes reasonable. Here again, the price
Increase in yarp has been much less than
the increase in the cotton prices. So, the
situation is being tackled by a lot of
administrative measures and the prices of
yarn have already started coming down.

Classification of Cities

*990 SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of
FINANCE be pleased to state :

(a) whether problems of the classi-
fication of cities on the basis of the their
costliness have been taken in the Natjonal
Conucil of Joint Consultative Machinery
meeting for Ceantral Government
employees in August 1987;

(b) whether  Government have
examined the cass and taken a final
decision on this issue; and

(c) If so, details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE
IN THE MINISTRY OF FINANCE
( SHRI B.K. GADHVI):(a) to (c) A
Statement is given below.

Statement

(a) The Staff slde had raised a
demand in the National Council
¢gcM)  for upgradation  of  cities
for the purpose of Compensatory
( City ) Allowaace. The Staff side
demand was that those special localities
which bad been upgraded jor the purpose
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of CCA as B.2/B-1 towns should be
granted CCA at the rates of B-1 and ‘A’
towns respectively in case they have in
the meantime been upgraded as B-2 and
B-1 towns on the basis of population
figures of 1981 Census. The demand was
discussed in the National Council meeting
held in Aagust, 1987 and the Official side
agreed to examine the Staff Side request.

(b) Yes, Sir.

(c) In view of the specific
.observations of the Fourth Pay
Commission and also the difficulties

experienced by the Government in
carrying out the study of the comparative
costliness of the citles in the past, it has
mnot been found possible to accede to the
-demands of the Staff side.

SHRI V. SOBHANADREESWARA
RAO : It is a very important matter, The
City Compensatory , Allowance is intro-
duced with the precise objective to take
-.care of the increased cost of living in some
cities. The Government in its reply has
aggreed to examine the staff side demand.
It expressed its helplessness and stated
that it has not been found possible to
accede to the demand of the staff side.

One of the reasons that has been
mentioned is the difficulty experienced by
the Government in carrying out the study
of the comparative costliness of the cities.
it may be true in the olden days; but
today with the introduction of computeri-
sation in several sectors and setting up of
national information centres in different
parts of the country, it should not be so
difficult to arrive at this figure of the
comparative costliness of the cities.

The 4th Pay Commission also has cate-
gorically stated that it had recognised the
peed for rationalisation and simplification
of the existing payment of CCA and also it
said that :

“We must add that even in this
exercise there were a few B-1,
B-2- or C class cities which
perhaps for several reasons were
inordipately expensive’’,

8o, this practice is already recognised
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by the 4th Pay Commission, The cities
like Vijayawada, Rajkot and 12 other
cities are upgraded as B-2 cities for the
purpose of payment of CCA. But the
staff are requesting for payment of higher
CCA by treating them as B-1 cities
because of either population basis or its
costliness.

I ask the Government as to what
steps it has taken now precisely to find
out the real comparative coustliness of
the different cities in view of the latest
technology that is available with it. I
demand a specific answer from the Hon.
Minister.

SHRI B, K, GADHVI : This question
of comparative costliness of the cities and
CCA was examined by the 4th Pay Commi-
ssion and their observations are :

“Classifying cities on the basis of
their comparative costliness is
complicated and time-consuming
process.”” Even the limited study
which was done in the past took
considerable time and was possi-
ble in respect of a few clties only
for which more data was already
available. It may be difficult to
carry out a special study in res-
pect of all cities and towns in the
country to determine their rela-
tive costliness. Moreover, cost-
liness of places is likely to vary
from time to time depending upon
the growth of industries and
availability or various goods and
services. It has also been pointed
out that many of the bigger cities
which  have well-established
marketing and transport system
may not really be costlier than
smaller cities which are not pro-
perly developed or are isolated,
The suggestion that CCA should
be paid at all places is difficult to
accept as increases in the general
cost of living are compensated
by the scheme of payment of
Dearness Allowance from time to
time. We have separately reco-
mmended regular scheme for
compensation for price-rise and
have also suggested - improve.
ments in the rates of house rent
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allowance and its payment at all
places.”

Having regard to all these factors the
Commission observed that there is little
justification for modification of existing
schemes of CCA and suggested fixed rates

of CCA on different pay ranges in A, Bl .,

and B2 cities classified on the basis of
their population. So the Commission
also went in depth into this question,
After the new pay scales have been fixed
up there is 100 per cent neutralisation. It
is impracticable and as such Government
did not accept it.

SHRI V, SOBHANADREESWARA
RAO : It is not impracticable. Where
there is a will there is a way. With the
latest means available with us we can
certainly arrive at and it will be a scien-
tific basis for paying CCA instead of
ad hoc arrangement. So I urge upon the
Government to re-consider. Secondly
nearly 2500 employees are working in the
Wagon Repair Workshop at Rayalapadu
within 8 km in the periphery of the city
of Vijayawada who are eligible to get
CCA. They were paid CCA for one
year but later discontinued whereas the
employees who are working in the Central
warchousing Corporation, which is beside
this concern, are still getting CCA, Wil
the Government re-examine it ? I will
supply all the necessary data to the hon.
Minister. I urge upon the Government to
fook into it and take immediate steps for
sanction of CCA to the employees who
are working in the wagon Repair work-
shop at Rayalapadu.

SHRI B. K. GADHVI : This
is a specific question with regard to
a particular town. Certainly our policy
is that when there is urban agglomeration
then we do take it into consideration. As
the hon. Member has suggested he is most
welcome to write to me and I will have it
examined,

SHRI VIJAY N. PATIL : Sir, the
Minister has said it is difficult to classify
because various factors have to be consi-
dered but then how does the BBC know
that some of the cities here are growing
very fast ? From where do they get this
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informatlon ? I come from Jalgaos.
There was & n¢ws item on the BBC that
Jalgaon is the fastest growing city in Asia,
So I would like to know whether you are
going to expedite the classification of suoh
cities into A, B, C, Bl, etc.

SHRI BX. GADHVI : We have
classified the cities on the basis of 1981
census. Again when the new census will
come up, we will certainly take up the
matter in 1991,

LIC scheme for flats

+
*991. SHRI BANWARI
PUROHIT :

PROF. RAM KRISHNA MORE

LAL

Will the Minister of FINANCE be
pleased to state:

(a) whether the Life Insurance Corpo-
ration propose to launch shortly a special
scheme to help the Bombay dwellers to
buy flats;*

(b) the detalls of the proposed scheme
and the extent to which the Bombay dwel-
lers will be benefited; and

(c) whether the LIC propose to launch
similar scheme for other matropolitan
cities also ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE(SHRI EDUARDO FALEIRO):
(a) to (c) Yes, Sir. The Scheme will cover
grant of loans for purchase/construction
of flate by policybolders at a pumber of
centres including Bombay, The details
of the scheme have not et been finalised
by the LIC.

[Translation]

SHRI BANWARI LAL PUROHIT :
Mr. Speaker, Sir. It is clear from the
reply of the hon. Minister that a scheme
is being formulated but it has not yet been
finalised. I would like to know from the
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hon. Minister the broad features of this
scheme since the Government intends to
launch it in Bombay and in other metro-
politan cities and is silent about its details.
Wi1Il the hon. Minister therefore, be plea-
sed to state the broad outlines of the
schcme ? I also want to know the amount
of loan to be granted and the cities other
than Bombay where the scheme is likely
to be implemented as well as the number
of the people to be benefited thereby.
Also indicate the amount to be provided
for the purpose in the Budget. I would
further like to know whether the scheme
will be extended to old constructions also
which are comparatively cheaper in cost ?

[English]

SHRI EDUARDO FALEIRO : The
main purpose of the new scheme is to
simplify the procedures. It is not a ques-
tion of increasing beneficiaries or increa.
sing the amount. The beneficiaries will
benefit more and more amount will be
available for the construction and pur-
chase of flats if the formalities are* simp-
lified. The purpose of the new scheme is
to simplify the formalities,

The main difficulty that comes on the
way of purchase of a flat is the require-
ment under LIC policy that there should
be a first mortgage of the property, Unless
there is money, the filat cannot be purcha-
sed and unless the flat is purchased, it can
not be mortgaged. So, there seems to be
sometimes a vicious circle as far as
purchase of flats is concerned. To remove
this vicfous clrcle, now we are attempting
to drop this requirement of first mortgage-
this is tentative at this stage because the
scheme has not been finalised to require
an agreement to mortgage instead of the
mortgage itsclf that is, an agreement to
mortgage on completfon or purchase of
the flat alongwith some collateral security.

MR. SPEAKER : Did you use the
word ‘more’ before or after ‘beneficiaries’ ?
You used the words ‘more beneficiaries’
or ‘beneficiaries wlll benefit more’ ?

SHRI EDUARDO FALEIRO : More
people will benefit if the procedure is
simplified,
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[Translation]

SHRI BANWARI LAL PUROHIT :
Mr. Speaker, Sir, my other supplementary
fs whether the scheme will cover the
purchase of the old houses also which
are comparatively cheaper. Sir, Nagpur
is an old city. I want to know whether
this city will be included in it or not
because 13 lakh people live in this big
city.

[English]

SHRI EDUARDO FALEIRO : The
hon. Member wanted to know about buy-
ing flats by urban dwellers, If he has some
particular ideas about purchase of old
houses, we surely will look into that.

Assistance to farmers for sctting up
industries in co-operative sector

*994, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE
be pleased to state :

(a) whether Government propose to
give any facllities to rural agrlculturalists,
small and marginal farmers etc. for
establishing industries in co-operative
sector;

(b) if so, whether any {nstructions
have been issued to the nationalised banks
in this regard;

(c) if 8o, the salfent features thercof;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO

FALEIRO): (a)to (d) A Statement is
given below.

Statement

The rural agriculturists, small and
marginal farmers etc. can form cooperative
societics for undertaking industrial acti-
vities and the banks extend credit ggsals.
tance to such cooperative societies .under
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the existing guidelines of Reserve Bank of
Indla. NABARD provides refinance
facilities to State and Central Cooperative
banks for meeting the credit requirements
of industrial cooperatives, Such facilities
enable agriculturists and landless labourers
to establish industries in cooperative
sector,

[Translation]

SHRI BALASAHEB VIKHE PATIL :
Mr. Speaker, Sir, have gone through the
statement. I wanted to know the details of
the facilities going to be provided by the
Central Government to the small and
marginal farmers for setting up their
agro-based industries in the co-operative
sector and the guidelines issued by the
Government in this regard. But
nothing has been  said about it in the
reply. I therefore, would like to kmow
from the hon, Minister as to what
concrete steps are proposed to be taken
by the Government to set up agro-based
industry In the co-operative sector so as
to give a fillid to the industries, provide
relief to the farmers and the labourers and
create employment potential, But
from this reply of the hon. Minister we
do not see that any such result will
come out,

[English]

SHRI EDUARDO FALEIRO : The
rural agriculturists—which the hon M:m-
ber has in mind—small and marginal far-
mers and other categories of this class can
form cooperative societies for undertaking
industrial activities, incleding agro-based
industrial activities and the banks, I am
sure, will extend credit assistance to such
cooperative societies under the present
guidelines of the Recserve Bank of India.

I may iaform the House also through
you that NABARD provides refinance
facilities to State and Central Cooperative
Banks for meeting the credit requirements
of such industrial coperatives as the hon,
Member has in mind.

[Translation]

SHRI BALASAHEBRB VIKHE
PATIL: My second supplementary is
whs ber certain special provisions are pro-
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posed to both made by the Government to
epable the farmers, the laboursrs and the
people belonging to Schedled Castes and
Scheduled Tribes to purchase full shares
to establish in industries in cooperative
sector since they do not have sufficlent
amount for the purpose. If so,
what will be the percentage of
contribution of both the parties ?

[English]

To purchase a share, what facilitfes
you are giving ?

SHRI EDUARDO FALEIRO: I have
mentioned small and marginal farmers and
similar categories. The suggestions of
the hon. Member will be kept in mind.

WRITTEN ANSWERS TO QUESTIONS

Constraction of water reservoirs
io Kerala

*979. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of WATER
RESOURCES be pleased to state :

(a) the amount of assistance given
by Union Government for construction of
water reservoirs in the drought hit
districts of Kerala ;

( b) whether State Government has
submitted a report regarding the
construction of reservoirs in  thses
districts ;

(c) if so, the pumber of reservoirs
constructed 1n such districts ; and

( d ) whether the amount has been
fully utilised by the State Government ; if
pot, the reasons therefor?

THE MINISTER OF WATER
RESOURCES (SHRI DINESH SINGH):
(a)to(d) - Planning Commission
allocated in October, 1987, Rs. 5.50
crores to accelerate implementation of
certain irrigation projects in Kerala. Fifiy
percent of this amount is to be met from
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the provision for employment generation
programmes under drought relief and the
balance is made available to the State as
advance plan assistance. An amoust of
Rs. onecrore s reported to have been
utilised by the State Government under
employment generation programme for
earth wo k on minor irrigation works and
a matching advance plan assistance of
Rs. one crore has been released by the
Ggveroment of India to the State
Government. The details of schemes
and expenditure incurred scheme wise-
will be reported by the State Gowern-
ment to the planning Commission,

ProfitabMity of foreignm banks

*980. DR. B. L. SHAILESH : Wil
the Minister of FINANCE be pleased to
state :

(a) the number of foreign banks opera-
ting in the country, city-wise, and the
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number of.representative offices of these
banks located in the couniry;

(b) the' percentage of the sbarc of
these foreign bank in the bramch network
and i» the working funds and their profits
visea.vis-the Indian commercial banks;

(c) whether the profitability of the
Indian banks has been ebbing for. the:last
two decades, while there has been a
meteorie rise im the profitability of the
Indian branches of foreige banks; and

(d) if 8o, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO
FALEIRO) : (a) as on date, 21 foreign
banks are having 136 operating branches
in the country, 18 forsign banks are
maintaining their representative offices
in the country. Their city-wise details are
given below:—

City No of Operating
branches of
foreign banks

No. of represen-
tative Offices
of foreign banks

1 2 3
Bombry 45 15
Calcutta 44 —
New Delhi 19 3
Madras 10 =«
Amritsar 3 —
Bangalore 1 —

Cochn 3 —
Darjeciing 1 -
Kappur 2 ==
Tuticorin 1 —
Simia 1 —
Srinagar 1 —

Gaubati |
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1 2 3
Hyderabad 1 —
Visakhapatogm 1 -
Goa 1 —_
Calicut 1 —
Total 136 18
(b) Regerve Bank of India (RBI) has (a) whether the Marine Products

reported that the percentage share of the
toreign bunks in the total number of bran-
ches of all scheduled commercial banks in
the country as on 3ist December, 1987
was of the order of 0.259%. The data
regarding working funds and profits for
the system as a whole for the year 1987
bas not yet become zvailable,

(c) and (d) RBI has reported that the
published profits of the Indian operation
of the foreign banks had increased from
Rs. 27.18 crores for the year 1984 to Rs.
86 4] crores during the year 1985 and to
Rs. 70 04 crores during 1986. The publi-
shed profits of all scheduled commrcial
banks 1o Ind a increased from Rs. 107.35
crores in 19%4 to Rs, 160 80 crores in 1985
and to Rs. 272 04 crores in 1986.

The foreign banks function in metro-
politan/port towns and therefore do not
operate schemes meant for rural areas at
lower mates of interest. They cater mainly
to the needs of foreign trade and industry
which give better returas on funds. Since
the character and methads of -operations
of the for eiga banks and the Indian banks
are d;fferent, it may not be appropriate to
make any comparison betweoen ibe profita.
bility of foreign banks operating in JIndia
and other indian banks.

Marketiog of fish aborad
*982. SHRI DAULATSINGHIJI

JADEIJA : Will the Minister of COMME-
RCE be pleased to state ;

Export Development Authority (MPEDA)
has submitted any proposal to Govern-
ment for marketing fish abroad;

(b) if so, the details thereof;

(c) the action being taken in the
macter;

(d) when the plan for selling fish
abroad will take-off; and

(¢) the time-table for starting such
promotion measures ?

THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (SHRI
NARAYAN DATT TIWARI) : (a) to (¢)
The Marine Products Export Developmeat
Awuthority (MPEDA) has aot submitted
any spesific proposal to the Governmwent
for ssarketing fish abroad. However, the
MPEDA has already initiated promoticaal
measures for increasing exports of marine
products to markets.absoad. These pro-
motional measures ioclude induction of
more fishing vessels for exploitation of
fishery resources in deep sea and diversi-
fieation of our catch aad export-products,

Banking facllities in Krishna and West

Godavari District in Andhra Pragash

*983. SHRI B.B. RAMAIAH V%

the Minister of FINANCE be pleased tq
state §
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(a) whether banking facilities in the
backward, upland areas in Krishna and
West Godavari districts in Andhra Pradesh
are inadequate;

(b) if so, the reasons therefor; and

(c) the remedial measures proposed
to be taken by Government to cover the
remot villages by establishing branches of
commercial banks/Kanakadurga Gramin
Bank in these areas ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO
FALEIRO) : (a) to (c) The Reserve Bank
of India (RBI) has reported that as at the
end of December, 1987, the aversge
population per baok office (APPBO) n
the rural and semi-urban areas of Krishna
and Godavari districts in Andhra Pradesh
was 14,000 which was equal to the
pational average. Under the Brarch
Licensicg Po icy for the VIIth Plan pericd
which aims 10 achicve APPBO of 17,000
in rural and semi-urban areas in each
development block, RBI bad alletted 26
centres in district Krishna and 26 centres
in district West Godavari. With the
openiog of branches at all the allotted
centres, toth the districts, except two
development blocks of West Godavari
district wiil meet the population covcrage
porm prescribed in the branch expansion
policy. The bank having lead responsi-
bility in West Godavari district has been
advised by RBI to identify appropriate
centres in these two blocks and forward
the list through the State Government so
that RBI could consider the same for
requisite allotment.

Decline in Small Savings Schemes
recefpts

+938. SHRI PRAKASH V. PATIL :
Will the Minister of FINANCE be pleased
to state :

(a) whether there has been a decline
in the receipts under the Small Savings
Scheme launched by the State Govera-

ments;
(b) 1€ 50, the reasons therefor and
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State-wise break-up of such earning over
the last two years with particular reference
to Maharashtra;

(c) whether as a result of decline in
small saving receipts, the States resource
position has been affected adversely;

(d) if so, whether Union Government
propose to make available any compen-
satory assistance; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFA-
IRS IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO): (a) to
(e) The gross collections in small savings
schemes in Post Offices duving 1987-88
(Provisional) sare Rs. 9351 crares as agal-
nst Rs. 8002 crores during 1986-87
(Provisional), Thus, there is no decline
in small savins collections. The aggregate
loans given to State Governments in 1987-
88 were Rs, 3097 crores compared to Rs.
2800 crores in 1986-87. So far as Maha-
rashtra is concerned, the position is as
follows:—

(Rupees in crores)

Annual Plan Loans released

assumption
1986-87 572 572
1987-88 400 573

Review of SEEUY Scheme

*989. SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI : Will the Mini-
ster of FINANCE be pleased to state ;

(a) whether the Commissioner, Lucknow
Division (Uttar Pradesh) bad organised a
meeting of the Divisional Co-ordinating
Comm-ttee of the Bankers sometime
before mainly in order to review the pro-
gress under Self-Employment for Educated
Unemployed Youth (SEEUY) Scheme;

(b) if so, the outcome of the review;
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(c) whether all nationalised bank were
represented at the meeting; and

(d) If not, names of banks not repre-
sented and reasons for their non-repre-
sentation 7

THE MINISTER OF STATE IN THE

DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO

FALEIRO) : (a) to (d) The Reserve Bank
of India (RBI) has reported that Commi-
ssloner, Lucknow Dyvision, Uttar Pradesh,
had convened a meeting on Japuary 23,
1988 to review the progress of various
development schemes including the scheme
for providing Selt Employment to Educated
Upnemployed Youth (SEEUY). In the
meeting the progress of sanctions and
disbursements of cases by banks under
(SEEUY) was not considered satisfactory
and therefore, representatives of the banks
were advised to issue suitable iastructions
to their branches for early disposal of
pending applicaitlons as well as for disbu-
rsement of loans in sanctioned cases. The
RBI bas further reported that out of 9
public sector banks having lead responsi-
bility in the State of Uttar Pradesh, 3
Banks viz. State Bank of India Aliahabad
Bank and Pupjab Natlonal Bank were
represcated at the meeting. The other
six banks, namely, Bank of India, Bank
of Baroda. Canara Bank, Central Bank of
India, Syndicate Bank and Upion Bank
of India were not represented. The reasons
for the absence of the reprcsentatives of
these banks are being ascertained.

Seizure of contraband gold in Karpataka

*992. SHR1 MULLAPPALLY
RAMACHANDRAN : Wiil the Minister
of FINANCE be pleased to state :

(a) the details regarding the seizure
of contraband go!d near Kundapur in
Karpataka during the last six months;

(b) whether any foreign nationals are
found to be involved in the smuggling
operation;

(c) the number of persons arrested
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and the action taken/proposed to be taken
in this regard; and

(d) the effective measures being taken
by Union Government with the co-ordi-
nation of concerned State Governments to
check smuggling activities along the
Western coast ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN
THE MINISTRY OF FINANCE
(SHRI A. K. PANJA) (a) During
the last six months the Customs authori-
ties have made ore seizure of contraband
gold near Kundapur In this case which
was made on 7th April, 1988, 2740 gold
biscuits of foreign origin weighing 319,484
kgs. valued at Rs, 10.39 crores approxi-
mately were seized.

(b) and (c) 8 persons have been
arrested in this case and remanded to
judicial custody, AN these persons are
indian nationais. No foreign natiopal
bas been found to be involved.

(d) The anti-smuggling drive through-
out the country including the area around
Kundapur has been intensified. Intensive
and extensive parroliing on both land and
seca is being undertaken. Close co-ordi-
pation is being maiotained with all the
ageacles concerned in the detection and
prevention of smuggling.

Recruitment of Scheduled Castes and
Scheduled Tribes in Iadiag Overseas
Baok

*993. SHRI BANWARI LAL BAI-
RWA : Will the Minister of FINANCE be
pleased to state :

(a) whether State-wise, rosters for
recruitment to class II and IV posts in
Indian Overseas Bank are maintained and
record kept by the regional/Zopal liaison
officer of Scheduled Castes/Scheduled Tri-
bes appointed by the bank at various
regional/zonal offices:

(b) whether the rosters for regional re-
quiretments have been inspected/checked
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by directors of Scheduled Castes/Schedu-
led Tribes working in various States in
case of Indian Overseas Bank;

(c) if so, the dates thereof, Statewise,
and if not, the reasons therefor; and

(d) the steps taken by Goveitnment to
make effective the machinery of haison
officers 10 bank specially in respect of SC/
ST employees and their associauons and
training of regional/zonal hiaison officers on
reservation poiicy and its proper under-
stapding and implemeatation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFA-
IRS IN THE MINISTRY OF FINA-
NCE (SHRI EDUARDO FALEIRO) :
(a) Indian Overseas Baok has reported
that the State-wise rosters for recruitment
to Clerical and Substaff cadres are presen-
tly being maintained at 1ts head Office.

(b) and (c) As per the information
furnished by natonal Commission for
Scheduled Castes and Scheduled Tribes, it
has'not asked the Directors of Scheduled
Castes and Scheduled Tribes in the States
to imspect such rosters.

(d) Goverom nt has advised all the
public sector bapnks, including Indian
Overseas Bank. that the Liaison Officers
for Scheduled Castes and Scheduled Tri-
bes appointed in the banks may informally
meet the SC/ST emplyoeces and therr re-
presentatives and hear their grievances in
respect of matters arising out of policy
regarding reservations. A meetiog of the
Liaison Officers was also heid 10 the Bank-
ing Division to emphasise their more
effective role in the implementation of the
reservation policy i1n the bank, Indian
Overseas Bank conducted, 1n 1987, a work-
shop on reservation policy for 1ts zonal/
regional level Liaison Officers.

Water Bas in Auntherity
*995. SHRI G.S. BASAVARAJU :
DR. G.S. RAJHANS :

Will the Minister of WATER RES-
SOURCES be pleased to be state :
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(a) whether Union Government have
decided to set up a Water Basin Author-
ity soon;

(b) by what time the same ‘is likely to
to be set up;

(c) the main fuactiens of Authority
and whether the State Governments will
also be represented 1o this Authority; and

(d) to what extent it will be helpful
for utii:sation and dustribution of water ?

THE MINISIER OF WATER RE-
SOURCES (SHRI DINESH SINGH) : (a)
to (d) The Nationa! Water Policy lays
down that resource planning in the case
of water should be done for a hydrologi-
cal upit such as a drainage basin or a
sub.basin, the Policy envisages establish-
ment of appropriate organ sations with the
main function of ensuring planred develop-
ment and management of a river basin as
a whole. The 1ssues rclating to the form
and role ot organisation, including parti-
cipation of the State Governments, would
need to be finalised.

Tax dispnte cases pending decision

*996. PROF. K. V. THOMAS : Will
the Minister of FINANCE be pleased to
state :

(a) the number of tax dispute cases
pending decision for the last three years;

(b) the steps taken for the speedy
settlement of tax disputes ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) The number of tax dispute
cases pending decision at various levels for
the last three years in respect of Direct
Taxes and Indirect Taxes is as foliows :

Direct Taxes (As on 31.3.87)—53,773

Indirect Taxes (As on 1,1.88)—47,761

(b) The Government has taken sall
possible administrative/legal measures for
specdy disposal of tax disputes,
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Conteibution of Water and Power Con-
sultancy Serviees Ltd. e irrigation
management

*997. SHRI C. SAMBU : Will the
Minister of WATER RESOURCES be
pleased to state :

(a) whether any initiation In regard to
Irrigation Mapagement and Training Pro-
ject Programme has been taken by the
Water and Power Consultancy Services
Ltd. (WAPCO); and

(b) if so, the details thereof ?

THE MINISTER OF WATER RES-
OURCES (SHRI DINESH SINGH) : (a)
and (b) The Water and Power Consultancy
Services (India) Limited (WAPCO)’s has
signed an agreement with the Central
Water Commission to provide consultancy
services in the areas of training, adaptive
research, action research on operational
systems, technology transfer, development
of training materials and manuals etc., to
the CWC and to State Water and Land
management Institutes and other technical
institutes uander the Irrigation Manage-
ment and Tramniong Project.

Steps to improve the woiking of
N.T.C., New Delhi

*998. DR. V. VENKATESH : Will the
Minpister of TEXTILES be pleased to
state :

(a) whether Government have taken
further steps to improve the working of
the National Taxtile Corporation Mills,
New Delhi and its subsidiaries;

(b) whether its earlier efforts in that
regard could not achieve results and im-
prove the profit earning capacities of each
of the units/muils;

(c) if so, the facts and dectails thereof;
and

(d) the corrective measures taken by
Union Goveramezat thereon ?

VAISAKHA 16; 1910 (S4K4)

Written Answers 46

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA) : (a) to
(d) Improving the performance of textile
mills under the National Textile Cozpor-
atiom is 8 continuous process. The impact
of such measures is reviewed and fresh
megaures are taken. NTC has not been
able to contalm its losses mainly because
of the inadequacy of investment 18 moder-
nisation, lack of working capital funds,
steep rise in the price of cotton, NTC
has formulated fresh turn-aroand strategy
based on selective modernisation with the
help of institutiona! finance amalgamation
of units, closare of uneconomic activities,
etc.

Rebate to farmers on loans for Irri-
gational purposes

*999. SHRI MURLIDHAR MANE :

CHAUDHARY RAM PRAK-
ASH :

Will the Minister of FINANCE be
pleased to state :

(a) whether there is any proposal
under cons'deration of Government to
grant any special rebate to the farmers on
the loans taken by them for the irrigat-
ional porposes during the current year;

(b) if so. the details thereof and the
nature of rebate proposed to be given;

{c) whether Government propose to
extend this facility especially to the farmers
belonging to the tribals and backward
classes in Orissa and provide them interest
free loans for this purpose; and

(d) if so, the details of the proposal
and if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFA-
IRS IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO) : (a) to
(d) Banks provide imvestment credit to
farmers for minor irrigation purpcses at a
concessional rate of interest of 109, per
annum. Under 8 centrally-sponsored
Scheme for Assistance to Small and Margi-
nal Farmers for increasing Agriculture]
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Production, subsidy to the extent of 25%
for small farmers, 33-1/3% for marginal
farmers and 50Y, for tribal farmers is
admissible for individual minor irrigation
schemes. Another centraily-sponsored
scheme entitled ‘Encouraging irrigation
through the use of sprinklers/drip system,
hydrams water turbines, man, or animal
operated pumps’ provides for subsidy to
the extent of 25% to small farmers. 33-1/
3% to marginal farmers and 509 to be
small and marginal farmers belonging to
scheduled castes and scheduled tribes for
installation of water saving devices for
irrigation. There is, however, no proposal
to give interest free bank loans to farmers
for irrigation purposes.

Tnvestment by financial Institutions in
West Bengal

9898. SHRI SANAT KUNAR MAN-
DAL : Will the Minister of FINANCE be
plesed to state :

(a) whether it is a fact that various
all India finaacial institutions have ‘dis-
criminatory’ investment polictes for Jnvest-
ment in West Bengal ;

(b) if so; the reasons therefor; and

(c) the corrective measures Gevern-
ment propose to take in the matter in
view of mounting uncmpioyment in West
Bengal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFA-
IRS IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO) : (a) to
(c) All India Financial Insti'utions do not
adopt any discriminatory policy for extend-
ing financial assistance in any State. State-
wise distribution of assistance o financial
institutions depends upon the number of
applications for viable projects originating
from different States and, :nter-alia Jocati-
onal decisions of entrepreneurs. Locati-
onal decisions of entrepreneurs in turn de-
pend upon factors which {oc'ude avilabili-
ty of skilled labour, power and other
infrastructural facilities,
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With a view to encouraging industriall-
saticn in specified backward areas, institut-
fons provide financial assistance on con-
cessional terms to upits set up in the
backward areas.

Cases of Tax-evasion

9899. SHRI MOHANBHAI PATEL :
SHRI CHINTAMANI JENA :

Will the Minister of FINANCE be
pleased to state :

(a) the number of tax-evasion cases
pending before the different courts at pre-
sent;

(b) since when these cases are pend-
ing;

(¢) whether Government propose to
set up special courts to deal with tax evad-
ers more effectively; and

(d) if so, the details of the decision
taken in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) and (d) There are 4711
cases of anti smuggling and Central excise
evasion pending disposal before different
courts—the oldest one pending since 1961.

(c) and (d) Setting up of Special cou-
rts is done by the State Governments. The
following States/Union Territories have
set up speclal courts for trial of economic
offences.

Andbra Pradesh
Bihar
Karnataka
Kerala

Madhya Pradesh
Orissa

Rajasthan

Tamil Nadu
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Uttar Pardesh and

Delhi.

Lower Damodar Reclamation Project

9900, SHRI HANNAN MOLLAH
Will the Minister of WATER RESOUR-
CES be pleased to state :

(a) whether a major part of South
Bengal is facing many problems due to
incompletion of the Lower Damodar
Reclamation Project;

(b) if so, the reasons for delay in the
completion of the Project;

(c) the progress and the present stage
of the Project; and

(d) the effective steps being taken for
its early completion ? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) to (d)
The scheme for the improvement of
drainage in the Lower Damodar Area in
three stages at an estimated cost of Rs.
34.14 crores was prepared by the Govern-
ment of West Bengal {n 1971. The stage-I
for the channelisation of Amta channel
was almost completed at an expenditure
of about Rs. 22 crores, The execution of
this scheme was however, suspended due
to public opposition in the year 1976-77.
An expert committee was set up to go
into the demands of the public. On the
advice of the experts committee, a revised
scheme was drawn Uup for Rs. 14.40
crores. This revised scheme was conside-
red by the Advisory Committee of the
Ministry of Water Resources in 1ts meet-
ing held in January, 1988 and found
techno-economically feasible. The formal
approval of the Planning Commfssion is
awaited, The Government of West Bengal
propose to take up this revised scheme
during 1988-89 with a budget provision
of Rs. 75 lakbs.
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Payment of Policies under *“Jeevan-
Mitra”

9901. SHRI H. G. RAMULU : Will

the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the Life
Insurance Corporation of India, Kanpur
bas waived of the provision and applic-
ability of clause 4 (b) of rules of the Life
Insurance Corporation in the matter of
settlement of death claims arising out of
the policies under ‘“Jeevan-Mitra’’;

(b) if so, the details and number of
claims so settled by the Life Insurance
Corporation, Kanpur during the last six
months including the amount paid in each
case;

(c) the total number of similar claims
made by the claimants all over the coun-
try and denied by the Life Insurance

Corporation during the last two years;
and

(d) the steps proposed to be taken to
waive the provision of clause 4(b) of the
said rules to avoid discrimination between
men and women policy-holders ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO): (a)
No, Sir,

(b) to (d) Do not arise.

Installed capacity of captive generators
in NTC in eastern zone

9902. SHRI LAKSHMAN MALLICK:
will the Minister of TEXTILES be pleased
to state

(a) the number of textile mills under
the National Textile Corporation in the
Eastern region which bave captive genera-
tors to overcome power problems; and

(b) the power requirements of these
mills separately and thq Installed capacity
of the captive generatofs in cach case ?
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THE MINISTER OF TEXTILES
(SHRT RAM NIWAS MIRDHA)" (a) and
(b) The position regarding the number of
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in each case,

2

{nstalled

of

mills under NTC (WBABO) is given

mills which have captive generators, their below :
Sl. Name of the Maximum damand’ Installed
No. Mills (XVA) on installed capacity of
capacity generators

i. Bengal Laxmi Cotton Mills 3480 1360
2. Central Cotton Mils 3666 1290
3. Rampooria Cotton Mills 3716 1250
4. Shri Mahalaxmi Mills 1798 1000
5. Bangasari Cotton Mills 1918 800
6. Bengal Fine No. 1 1589 800
7. Gays Cotton & Jute Mills 2700 825
8. Manindra Mills 522 400
9. Jyoti Weaving Factory 500 200
10. Laxmi Narayan Cotton Milis 1690 790
1i. Arii Cotton Mills 1237 800
12. Kanoria Industries 675 360
13. Bengal Textile Mills 986 860

14. Bikar Coop. Weaving &
Spinning Mills 882 500
15. Bengal Fine No. 2 752 500
16. Sodepore Cotton Mills 700 600

17. Mohini Mills

(managed miils) 3028 500

Delay ia payment of losas approved by

District Industrial Centres

Himachal Pradesh;

9903. PROF. NARAIN CHAND

districts

men or industrial entrepreneurs have been
received from the various

of

PARASHAR : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether any complaints regarding
the delay in the payment of loans appro-
ved by the District Industrial Centres/
Project Officers to the unemployed young-

(b) if so, the number of compiaints
necolved in each distriot of Himachal
Pradesh sloogwith the names of banke
agsiast whom the complaints have boea
received during the past three years; amnd.
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(c) the action taken by Governmens/
Reserve Bank of India in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : (a)
to (¢) The present data reporting system
of banks does not yield information in the
manner-asked for. Reserve Bank of India
have reported that all complaints against
banks, 1ncluding those relating to delay in
paymeat of joans approved by District
Industries Centres/Project Officers to
unemployed youth or industrial entrepre-
neurs, as and when received, are taken
up with the banks concerned for approp-
riate action, Taking into account the
seriousness of the lapse on the part of the
bank staff, if any, the management of the
bank caacerned takes action against
them, as they deem fit, in agcardance with
the service regulations.

Production of Moonga silk and Andij silk

9904, SHRI H. B. PATIL : Will the
Minister of TEXTILES be pleased to
state :

(a) whether it is a fact that the pro-
duction of Moonga silk bas gone down
and whether the same is the position
with regard to the production of Andi
silk because of less financial allacation by
the Central Silk Board for their develop-
ment; and

(b) if so, whether Government pro-
pose to conduct an inquiry into-the matter
and take appropriate measures to increase
the production of the above two gmalities
of silk ?

THE MINISTBR OF TEXTILES
(SHRI RAM NIWAS MIRDHA): (a) No,
Sir.

(b) Daes not arise.
Moderalsatioa of NTC (WBARO)
9905, SHRI ATISH CHANDRA

SINHA : Will the Minister of
TEXTILES be pleased to state $
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(a) whether it is a fact that the civil
works pertaining to modernisation of mills
under the management of the National
Textile Corporation (WBABQ) Limited,
Calcutta have come to standstill due to
want of payment to contractors;

(b) if so, the facts and details thereof;
and

(c) the remedial measures being taken
to expedite the propose of completion of
contract jobs 7

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA) : (a)No,
Sir,

(b) Does not arise.

(c) In order to expedits the comple-
tion of the civil works, the NTC (WBAB
& O) bas asked the contractor to work
out the rates on PWD basis.

Ceasigoment tax

9906. SHRI CHINTAMANI JENA :
Will the Mipister of FINANCE be pleased
to state ©

(a) whether it is a fact that his Mini-
stry is thinking afresh on consignment
tax, a levy on inter-state transfer of goods
as has been reported in*“The Indian Post’
Bombay, dated 4 April, 1988;

(b) whether Union Government pro-
pose to have further consultation with the
Chief Ministers; and

o) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) to (c) As some of the issues
involved with the proposed levy of consi-
goment tax are yet to be sorted out, it-bas
not been possibie to take a final decision,

Subsidy to tobacco exports

9907. SHRI C. K. KUPPUSWAMY :
Wit the Minister of COMMERCE by
pleased to state ;
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(a) whether tobacco exporting coun-
trles are providing subsidy to tobacco
producers;

(b) if so, whether India also provides
such subsidy; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
PR, DAS MUNSI) : (a) It 1s reported
that 8 few tobacco growing countries
provide some subsidy to growers,

(b) No, Sir. A cash assistance of Rs.
100 per hectare is being given by the
Tobacco Board to a few selected growers
vunder the scheme viz, ‘‘scheme oo impro-
ving yield and quality of VFC tobacco,’”
for following the recommended practices.

(c) Mipimum Support Prices for vari-
ous grades of VFC tobacco are fixed every
year thereby ensuring minimum avarage
returns to the growers,

Import of cotton

9908. SHRI FPARASHRAM BHAR.
DWAJ : Will the Minister of TEXTILES
be pleased to state :

(a) whether it is a fact that the coiton
textile industry has urged Government to
import cotton to meet the current shortage
and has offered to pass on the price adva-
ntage derived as a result of these 1mports
to the handloom sector; and

(b) if so, the reaction of Government
in this regard ?

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA) : (a)
Representation have been received from
various textile industry associations for
import of cotton to tocrease its avaslability
and to check the rise in the prices of
cotton.

(b) Government have taken various
measures to ensure availability of cotton
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such as suspension of exports of staple
colton, permission to import .cotton on
Advance Licensing Basis against of cotton
yarn, cotton fabrics and made-ups, etc,
As a result of these measures, the cotton
prices have declined and availability of
cotton has improved.

Profit/Loss in NTC

9909. SHRI JAGANNATH PAT-
NAIK : Will the Minister of TEXTILES
be pleased to state :

(a) the profit/ oss earned/incurred by
the National Textlle Corporation during
last three years, year-wise and mill-wise;

(b) the number of employees at
present employed in each mlll run by the
NTC;

(c) the remedial measures being taken
to make these mills viable; and

(d) the details of the schemes of the
NTC to be covered up during the remai-
ning perfod of the Seventh Five Year
Plan ?

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA) : (a) and
(b) A Statement showing the profit/loss
position of mills under NTC, during the
years 1985-86 to 1987-88 (upto December,
1987), mill-wise and number of employees,
as oo 31.12 1987, mill-wise, given below,

(c) The performance of NTC is reviewed
by the Government periodically. NTC
have formulated mill-specific action plans
to improve their performance,

(d) The Planning Commission has
approved an outlay of Rs. 117 crores for
modernisation/labour rationalisation schee
mes in NTC during the 7th Plan period
(1985-90), out of which Rs. 73 crores have
so far been released to NTC. The balance
amount will be released for modernisation/
labour rationalisation on selective basis,
during the remaining period of the Plan,
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Statement
Profit/loss position and number of employees of mills under NTC,
S1, Subsidiary/Units 1985-86 1986-87 1987-88 No. of
No. (Apr-Dec’87) employees
(Audited) (Audited)  (Provisional) as on
(Rs, in Lakhs) 31.12.87
1 2 3 4 5 6
1. NTC (DPR)’Ltd., New Delhi
Dayalbagh Spg., & Wvg. —63.98 —60.76 —25.04 679
Mills, Amritsar
Suraj Textile Mill, —53.47 —61.77 —20.73 796
Malout
Shri Bijay Cotton Mills, —24 81 —61.08 —30.37 680
Bijai Nagar
Kharar Textile Mills, —53.33 —A48.15 —11.96 1009
Kharar
Udaipur Cotton Mills, —19.20 —20.60 —19.15 775
Udaipur
Ajudhia Textile Mills, —-364.28 —312.82 —301.66 2387
Delhi
Mahalaxmi Milis, Beawar —53.94 —46.69 —75.79 1449
Edward Mills, Beawar —89.66 —48.94 —76.89 1561
Panipat Woollen Mills, —105.48 —106.17 —54.29 1243
Kharar
2. NTC (MP)Ltd., Indore
Hira Mills, Ujjain —218.52 —385.18 —338,69 3648
Swadeshi Cotton & Flour —214.29 —317.95 —235.22 2634
Mills, Indore
New Bhopal Tex. Mills, —50.09 —142 43 —121.63 1867
Bhopal
Burhanpur Tapti Mills, --41 85 —108.51 —112.81 3041
Burhanpur
Bengal Nagpur C. Mills, -]104.48 —283.64 —21218 3196

Rajnandgaon
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1 2 3 4 5 6
Indore Malwa United Mills, —144,03 —481.98 —496,20 5199
Indore
Kalyanmal Mills, Indore —147 .37 —431.61 —325.91 3625

3. NTC (UP) Ltd., Kanpur

Sri Vikram Cotton —145.51 —155.99 —91.99 998
Mills, Lucknow

Bijli Cotton Mills, —132,13 —136.79 —88,38 1054
Hathras

Swadeshi Cotton Mills, —135(P) —6.00 —14 62 903
Maunath Bhanpjan

Raebareli Tex. Mills, —96.52(P) —85.96 —30.63 722
Raecbareli

Swadeshi Cotton Mills, —169.60(P) —149.47 —75.01 3045
Naipl

Muir Mills, Kanpur —249 39 —169 04 —434.20 3286
New Victoria Mills, Kanpur —500.50 —645.93 —648.91 3898
Lord Krishna Tex. Mills —245.53 —361.84 —294.01 2913
Saharappur

Swadeshi Cotton Mills, —851.24(P) -740.81 —754.78 5245
Kanpur

4. NTC (SM) Ltd., Bombay

Barshi Tex. Mills, +36.17 --13.89 412,10 755
Barshi

Apollo Tex. Mills, —129.31 —159.98 —142.14 2196
Bombay

Bharat Tex. Mills, —81.93 —224.78 —161.42 1883
Bombay

Digvijay Tex. Mills, —168.03 -—179.30 —260,79 2625
Bombay

Jupiter Tex. Mills, —188.57 -—364.99 —~340.15 2974
Bombay

New Hind Tex. Mills, —186.81 —315.71 -313.79 2480

Bombay
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1 2 3 4 5 6
Mumbai Tex, Miils, —293.37 —328.53 —323.13 2646
Bombay
Aurangabad Tex. Mills, +36.95 42,39 —53.53 832
Aurangabad .

Chalisgaon Tex, Mills, --51.16 -4-4.97 —100.39 2017
Chalisgaon

Dhule Tex. Mills, Dhule -4-88.27 —40.81 —163.55 3008
Nanded Textile Mills, 4-85.04 —79.28 —154.46 3320
Nanded

8, NTC (MN) Ltd., Bombay

India United Mill No. 1, —389.53 —554,01 —500.30 4347
Bombay
India United Mill No. 2, —22491 —427.41 —384,04 2566
Bombay
India United Mills —302.17 —551.16 — 526.64 3302
Nos. 3 & 4, Bombay
India United Mill No. §, —133.21 —-216.29 —21027 1652
Bombay
India United Dye Works, —58,16 — 241,33 —234.26 1195
Bombay
Model Mills, Nagpur —79.72 —327.29 —330.46 3950
R.S.R.G, Gopaldas Mohta —161,53 —197 43 —134.81 1534
Spg. Wvg. Mills, Akola
R.B.B.A. Spg. Wvg. Mills. {1289 —46.60 —104.29 1995
Hinghanghat
Savatram Ramprasad Mills, —79.10 —126.44 —99.80 1180
Akola
Vidarbha Mills (Berar), —43.57 —123.04 —117.10 1667
Achalpur

6. NTC (GUJ.) Ldd.,
Atmedabad
Rajkot Tex, Mills, Rajkot —43.14 —81.43 —120,54 1019
Mabalaxmi Textile Mills, —186.42 —282.83 —251,38 2028

Bitavnagar
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1 2 3 4 5 6
Petlad Textile Mills, —162.71 —217.84 —181.36 1600
Petlad
Ahmd. New Tex. Mills, —196,50 —391.34 —314.57 2992
Ahmedabad
Ahmd, Jupiter Tex. Mills, —328.80 —377.50 —418.28 3262
Ahmedabad
Jehangir Tex. Mills, —234.11 —325.58 —326.94 3030
Ahmedabad
Rajnagar Tex. Mills No. 1, —374.44 —485.54 —423.51 4257
& 2, Ahmedabad
Viramgam Textile Mills, —142.60 —184.37 —183.73 1925
Viramgam
New Maneckchock Textile —50 05 —170.07 —216.87 2559
Mills, Ahmedabad
Himadri Tex. Mills, —125.37 —158.78 —132.55 1787
Ahmedabad
Fine Knitting Mills, Not in production
Ahmedabad

7 NTC (APKKM) Ltd,,

Bangalore

Notha Spg. Mills, —9.87 —17.23 —18.93 603
Secunderabad
Natraj Spg. Mills, —21.97 —24.23 —6.10 563
Adilabad Dist.
Anantapur C. Mills, —76.98 —114.91 —62.27 710
Tadapatri
Tirupathi C. Mills, +4-28.20 —18.97 —19.97 680
Renigunta
Sree Yallamma C. Mulls, —99.17 —162.72 —85.75 641
Tolahunse
Cannarnore Spg. & Wvg. —36.09 —37.02 +1.07 584
Mills, Cannanore
Kerala Luxmi Mills, +4-4.65 —54 51 —24.32 764
Trichur
Vijaymohini Mills, —8.18 —23.09 —21.07 640
Trivandrum
Cannanore Spg. Wvg. Mills, —10,16 —4.43 —12.09 761

Mahe



65  Written Answers VAISAKHA 16, 1910 (SAKA) Written Answers 66

1 2 3 4 5 6
Adoni Cotton Mills, Adoni —13.56 —30 34 —36.64 517
Alagappa Tex. (Cotton) -}-31.80 —118.57 ) —56.35 1184
Mills, Alagappa Nagar
Mysore Mills Processing —248.75 —298.04 —265 83 3143
Factory, Bangalore
Miparva Mills, Bangalore —242.41 —404.77 —313.93 2323
Mehboob Shahi Kulbarga —212.94 —284.52 —297.87 2675
Mills, Gulbarga
Parvathi Mills, Quilon —37.59 —71.34 —114.38 1412
Azam Jahl Mills, Warrangal —187.85 —311.55 —236.31 3930

8. NTC (TN&P) Ltd., Coimbatore

Om Parasakthi Mllls, —42.03 —45.41 —29.79 548
Coimbatore

Cambodia Mills, 17,03 +56.48 +32.07 865
Coimbatore

Krishnaveni Tex. Mills, +15.04 +410.70 —8.94 525
Commbatore

Sri Rangavilas Gog. Spg. —12.43 —0.94 —3290 939
& Wvg. Mills, Pedamedu

Papkaja Mills, Coimbatore  $-43.06 +-35.59 +8.76 640
Pioneer Spinners, —8.43 —24.03 —11.34 392
Kanudakudi

Balrama2 Varma Tex. Mills, +35.78 -+40.34 -+3002 559
Shencotiah

Kaleeswarar Mills ‘B’ —22.14 —1.69 +2.93 653
Units, Kalayankoil

Kothandram Spg. Muiils, Not in production

Madural

Coim. Murugan Mills, +94.03 +85.17 466,10 1075
Coimbatore

Somasundram Mills ~+42.37 -L54 30 +14.85 1084
Coimbatore

Kal. Mills <A’ Unit. —17.08 —2.61 —19.0} 1223

Coimbatore
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1 2 s 4 5 6
Coim. Spg. & Wvg. Mills, —77.50 —52% —#2.16 2048
Coimbatore
Sri Bharathi Mills, —23.56 —11.71 2062.21 1648
Pondicherry
Swadeshi Cotton Mills, —37.02 —40,08 —205.99 2449

Pondicherry

Sri Sarda Mills, Pondanur —0.08 —19.62 —30.77 1692

9. NTC (WBABO) Ltd., Calcutta

Bengal Tex. Mills, —74,37 —87.69 +-58.60 504
Murshidabad Dist.

Luxmi Narayan Cotton —169.44 —158.31 —112.29 1162
Mills, : Rishra

Arati Cotton Mills, —126.50 -—102.77 —&9-36 778
Dassnagar, Howrah

Bengal Fine No. 2, —75.41 —64.82 —44.38 393
Kotaguoj

Kanoria Industrles, —74.39 —176.53 —55.36 415
Kennanagar

Sodepure Cotton Mills, —74.53 —-71.71 —53.44 416
Sodepore

Associated Indusries —67.86 —63.95 —49.37 738
(Assam), Kamrup

Bihar Cooperative Spg- —69.96 —58.82 —50.81 521
Mills, Mokamah

Orissa Cotton Mills, —81.71 —78.56 —37.61 956
Bhagatpur

Central Cotton Mills, —364.15 —393.99 «~328.00 2712
Howrah v

Bengal Fine No. 1, — 164,58 —163.08 —109.19 1091
Konnagar

Bengal Luxmi Cotton Mills —255 83 —242,18 -—195_ 87 1970
Serampore

Sh. Mahalaxmi Cotton —221.19 —247.8% —227.93 Té1S
Mills, Palta

Rampooria Cotton Mills, —254.71 —239.36 —178.11 1897

Serampore
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1 2 3 4 5 6
Bapgasri Cottoa Mills. —~85.55 —~93.77 —118.02 1028
Sukchar
Jyott Wvg. Factory, —94.88 —87.66 —66.29 536
Calcutta
Gaya Cotton & Jute —191.14 —115.08 —145.99 1193
Mulls, Gaya
Maaindra Mills, Cossim ~ 66,68 —44,36 —63.50 551
Bazar

18. 13 Taken Over Mills, Bombay

Elphinstone Spg, & Wvg. —202.59 —208.48 —175.42 1998
Miils

Finlay Mills —94.63 —156.21 —233.26 2270
Gold Mohur Mills —272.41 —221,77 —167.79 1737
Jam Mfg. Mills —237.08 —317.50 —295.13 2524
Kohinoor Mills No. 1, —329.63 —391.17 —405.49 2391

2&3
Sh. Madhusudap Mills —196.33 —319.07 —321.15 1920
New City Mlls —108.88 —192,24 —181.91 2621
PRodar Milla —73.03 —120,51 —91.53 1792
Podar (Process) +-52.57 +-48.03 +32.14 1032
Shri Sitaram Mills ~267.90 —303.28 —232.03 1379
Tata Mills —65.40 —69.62 —165.88 2635
Other Mansaged Usits

Laxmirattan C, Mills, -—3878.01 —1176.24 —1043.38 3217
Kanpur

Atherton Mills, Kaopur -856.62 —-805.;4 —692.47 2523

Mohini Mills, Balgaria —273.88 —347.43 —338.42 2151
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Fruit products exporting companies

9910, SHRI AMARSINH RATH-
AWA : Will the Minister of COMMERCE
be pleased to state :

(a) the names of the companies which
are exporting fruit products;

(b) the amount of fruit products
including fruit juices exported by each
compnay during the last three years, year-
wise;

(c) whether any new firm has applied
for export licence of fruit products, if so,
the names of such units and the action
taken by Government; and

(d) the measures being taken to boost
this trade ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) Export of fruit
products is under OGL. Therefore, names
of companies are not listed.

(b) Company-wise detalls are not
maintained.

(c) Fruit products are allowed to be
exported freely. So no export licénce is
required.

(d) Cash Compensatory Support of
159, import replenishment of 25% and
duty drawback are available on export of
fruit products. The exporters are also
encouraged to participate in food fairs/
exhibitions abroad.

Drug trafficking

9911, SHRI K. S. RAO : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that heroin
originating In the <Golden Crescent”
(Afghanistan, Iran and Pakistan) is
increasingly finding its way into Indla
particularly Delhi from where it is re-
gxported to the West; and
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(b) If so, the details thereof and the
actlon being taken or proposed to be
taken by Government to check this pro-
blem of drug trafficking ? '

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AJIT
KUMAR PANIJA) : (a) and (b) Reports
received and seizures made 1ndicate that
India continues to face the problem of
increasing transfit traffic, particularly in
heroin, originating from Pakistan and
Afghanistan. According to the information
available with the Narcotics Control
Bureau, during 1987, about 82.49%, of the
heroin seized in the country had origina-
ted from this region

Government have imitiated various
aggressive counter-measures against drug-
trafficking which include strengthening of
the preventive and intelligence machinery,
adoption of a liberalised reward scheme
for officers and informers, increased co-
operation between various drug law
enforcement agencies, bilateral co-opera-
tion with Pakistan and regional co-
operation under the umbrella of SAARC.

A Cabinet Sub-Committee has also
been constituted to review the various
measures to combat drug trafficking inclu-
ding the need to strengthen the existing
laws.

Demands of All India Handloom Coopera-
tive Weavers Apex

9912. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Will
the Mipister of TEXTILES be pleased to
state :

(a) whether the All India Handloom
Cooperative Weavers Apex and Corpora-
tion Association has submitted a memor-
andum to Goverament;

(by if so, what is the charter of de-
mands placed by the Handloom Weavers
Association in the said memorandum;

(c) whether Government have exami-
ned these demands; and
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(d) if so, the action taken thereon ?

THE MINISTER OF TEXTILES
(SHRI1 RAM NIWAS MIRDHA): (a) Yes,
Sir.

(b) The Association have requested
the Central Government to recognise the
said body, make arrangements for re-
presentation of this body on boards,
committees etc., constituted by the Cent.-
ral Government and to provide opport-
unity to the body to make representations
to the Centrai Government/any committee
set up for Textilies and Handlooms,

(c) and (d) There is no system for
formal recognition of private organisations
by the Central Government. The Assocla-
tion is free to make representations to the
Central Government/any committee set
up for Textiles and Handlooms. Some of
the representatives of Handloom Apex
Cooperative Societies are alreacy members
of Advisory Bodies like the All India
Handlooms & Handicrafts Board, Adwis-
ory Committee set up under the Hand-
loom (Reservation of Articles for Produc-
tion) Act, 1985, etc.

Conveyance allowance reimbursement to
officers of Panjab and Sind Bank

9913, SHRI U. H. PATEL : Will the
Munister of FINANCE be pleased to state:

(a} whether there is uniformity regar-
ding eligibility and amount of conveyance
allowance reimbursement to officers of
Punjab and Sind Bank who are working
in the similar scales (grades) as in other
nationalised banks;

(b) whether there is uniformity also
regarding eligibility of leased accommoda-
tion to Punjab and Sind Bank officers of
State of domicile place in similar scales
(grades) as in other nationalised banks;

(c) the rules of eligibility in respects
of parts (a) and (b) above for each scale
(grade) of officers of Punjab and Sind
Bank; and

. {d) the steps proposed to be taken by
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the bank to bring uniformity in conveya-
nce alfowance and leased accommodation
to Punjab and Sind Bank officers of States
of domicile placed in similar scales
(grades) as in other nationalised banks ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : (a)
ihe service conditions of officers in
pationalised banks do pot provide for
payment of conveyance allonance. How-
ever, nat.onalised banks permit reimbur-
sement of conveyance expepses actually
incurred by the officers on a monthly
consolidated basis 1n the interest of
bustness. The Indian Banks’ Association
bas recommended to the nationalised
banks a scheme for the purpose of
conveyance aliowance to the officers.
Punjab and S.nd Bank has reported that
they are following the scheme recommen-
ded by IBA in this regard.

(b) and (c¢) Punjab & Sind Bank has
reported that as per the eligibility criteria
for leased accommodation to officers
followed by the bank, all officers in
MMG-II and above are eligible for re-
sidential accommodation, Officers in IMG
Scale-I are eligible for bank’s accommod-
ation except those drawing Basic Pay less
than Rs. 1825/- and posted at their place/
state of domicile. All officers baving their
own houses at their place of postings are
not eligible focr bank’s accommodations
as per Government guidelines.

(d) Since banks are not following a
uniform policy. it is not possible for
Punjab and Sind Bank to have uniformity
with all other nationalised banks on these
two matters.

Import of Coconut Qil, rubber and spices
under OGL

9915. SHRI P. A. ANTONY : Will
the Minister of COMMERCE be pleased
to state :

(a) whether any import has been made
of coconut oil, rubber and spices since the
conversion of it to open General List;
and
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(b) if so, the quantities imported ?

THE MINISTER OF STATE IN THR
MINISTRY OF COMMERCE (SHRI P,
R. DAS MUNSI) : (a) and (b) Coconut
oil and Natural Rubber have not been
shifted to the Open General Licence List,
Import of these two items continues to be
canalised. Certain spices viz. Cloves,
Cinnamon/Cassia, Nutmeg and Mace
bhave been shifted to the Open General
Licence List in the current policy. Data
about imports of these items under Open
General Licence is not available.

Repatriation of foreign exchange from
Indians working in Gulf Countries

9916. SHRI K. MOHANDAS : Wil
the Miaister of FINANCE be pleased to
state the amount of foreign exchange
repatriated to India by Indians working
in middle east countries since 1980 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) :
Countrywise information regarding remit-
tances sent by Indians working abroad is
not maintalned by the Reserve Bank.

Proposal to take over Scindia Steam
Navigation Company

9917. SHRI1 SYED SHAHABUDDIN:
Will the Minister of FINANCE be pleased
to state :

(a) whether Government propose to
take over the Scindia Steam Navigation
Company or permit it to merge with
another private company;

(b) the number of ships in the Scindia
floct;}

(c) the number of employees in the
Scindia Steam Navigation Company; and
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(d) whether any assistance has been
extended to Scindia Steam Navigation
Company for upgrading and repainyng its
cargo fleet ?

THE MINISTER OF STATE IN THE
DEPARIMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : (a)
There is no proposal at present for take
over of Sciedia Steam Navigation Com-
pany by Government. Certain private
companijes have becen expressing interest
in taking over the compaay.

(b) There are 22 ships in the Scindia
fleet, including 19 dry cargo-liners and 3
bulk carriers,

(c) The Shipping Credit and Invest-
ment Co. of India has reporied that at
present Scivdia Steam Navigation Co. bas
a total staff of 375.

(d) SCICI has reported that assistance
has been extended to Scindia Steam
Naviganon Co. for urgent repairs which
were mainly for maintaining i1ts vessels.

World Bank aid for projects in Kerala

9918. SHRI T. BASHEER : Will
the Minister of FINANCE be pleased to
state :

(a) the total amount of aid provided
by the World Bank to projects in Kerala
during the last five years; year-wise; and

(b) the names of the projects aided by
World Bank in Kerala State ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : (a)
and (b) The details of projects in Kerala
State for which World Bank group
assistance has been committed during the
last fiive years are given in the statement
below.
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Statement
Si. Name of the Project Date of Amount in
No. agreement $ million Remarks
IBRD IDA
1, Third Population Project 8.2,1984 —_— 70.0 The IDA
(Multistate-Karnataka Credit
and Kerala). approxi-
mately
$ 28.7
million is
intended
to cover
project
activities
in Kerala
2, Kerala Social Forestry 12.12.1984 o 31.8
Project.
3. Kerala Water Supply and 24.9,1985 —_ 410
‘Sanrtation Project.
4. Kerula Power Project, 5.12.1985 176.0 —
TOTAL : 176.0 142 8

[Translation)

Smuggling of Explosives by CRPF
Ewmployees

99i9. DR. CHANDRA SHEKHAR
TRIPATHI : Wil} the Minister of FIN-
ANCE pleased to staie :

(8) whether it is a fact that smuggling
of explosive {s taking place on a large
scale;

(b) if so, whetber it is also a fact that
the employees of Central Reserve Police
Force have also beea found invoived in
the activities of smuggling;

(c) if so, the details thereof;

(d) the action takep agalnst the guilty
employees of the CRPF; and

(e) if not, the reasons thereof ?

THE MINISTER OF STATE IN THB
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A, K.
PANJA) : (a) Seizures made and reports
received do not indicate any large scale
smuggling of explosives.

(b) to (e) Do not arise.

Transfer of Officers in State Bank of
Bikaner and Jaipor

9920. SHRI RAJ KUMAR RAI : Will
the Minister of FINANCE be pleased to
refer to the reply given on 6 August, 1937
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to Unstarred Question No, 1667 regarding
transfer of officers in State Bank of Bika-
ner and Jaipur and state :

(a) whether it is a fact that the Head
Office of State Bank of India, Fort Bom-
bay had issued the transfer orders of some
officers of the State Bank of Bikaner and
Jaipur in December, 1986/January, 1987
to be sent to the State Bank of Indore;

(b) if so, the reasons for not sending
these officers so far;

(c) whether it is a fact that some
officers of the State Bank of Indore were
transferred to other banks;

(9) if so, the policy of the both banks
with regard to not implementation of these
orders strictly;

(¢) whether Government have taken
concrete steps in botbh the cases; and

(N if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFA-
IRS IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO): (a) State
Bank of India has reported that with the
consent of concerned officers, transfer
orders on deputaton basis of four officers
of State Bank of Bikaner and Jaipur were
issued by State Bank of India. Out of
these four officers, two officers were to go
to the State Bank of Indore and the re-
maining two to other Assoclate banks on
mutual exchange basis,

(b) The orders of two officers initially
transferred to State Bank of Indore were
subsequently changed. One of them was
transferred to State Bank of Mysore on
his promotion to the cadre of Chief Gene-
ral Manager and the transfer of the sccond
officers was chaoged from State Bank of
Indore to State Bank of Saurashtra as
State Bank of Indore was unable to relieve
thess officers in replacement.
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(c) One Chief General Manager and one
General Manager of State Bank of Indore
were transferred to State Bank of Hydera-
bad and State Bank of Saurashtra respecti-
vely and they have since joined in these
banks,

(d) to (f) A scheme of exchange on a
regular basis of willing officers between
the associate banks inter-se was evolved
by State Bank of India. The scheme is
reported to be useful for the develop-
ment of the officers as well as for the
banks and is work satisfactorlly.

Issue of Bonds and Debentures by
Public Limited Companies

9921. SHRI DILEEP SINGH $HU.
RIA : Will the Minister of FINANCE
be pleased to state :

(a) The Policy of Government regard-
ing issuing bonds/debentures by public
limited comparclies;

(b) whether the Hindustan Photo Films
Company has been permitted to issue
eight laks bonds of rupees one thousand
each at annual interest rate of thirteen per
cent; and

(¢) if so, whether the company has
enough profits so as to service the bonds?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF FIN-
ANCE (SHRI EDUARDO FALEIRO) :
(a) A copy of the Guidelines issued by
Government regarding issue of bonds/
debentures is given 1o the Statement be-
low.

(b) Yes, Sir.

(¢) The existing and e¢xpanding acti-
vities of the company are expected to
generate enough income to enab'e it to
service these bonds also.
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Statement

GUIDELINES FOR FLGATATION OF PUBLIC SECTOR BONDS

1. Applicability :

The Scheme is applicable to all public sector enterprises (PSEs) of the Central
Government. Subject to the approval of the Mlaistry of Finance, bonds can be issued
by existing as well as new corporate undertakings including Finance Corporation that
may be set up in specified sectors like railways, etc.

2. Objects of Issue :

The objects of the issue may include one or more ot the roitowing :

(a) Setiing up of new projects; (b) expanslons or deversification of existing
projects; (c) making normal capital expenditure for modernisation; and (d) augment-
ing the long term resources of the company for working capital requirements.

3. Quantum of Issue :

The amount of issue of bonds for projects financing and other objects will be
approved on a case-by-case basis by the Ministry of Finance in consuitation with the
administrauve Ministry.

4. Debt Equity Ratio :

The debt-equity ratio shall not normally exceed 4 : 1 subject to the project be-
ing certified viable and the ratio being approved by the Central Government,
5. Interest Rate:

The interest rate on the bonds shali not exceed the rates prescribed in guide-
line 13 below.

6. Mode of Payment of Interest :

Post-dated interest coupons for bha.f-yearly payment of interest could be attached
by the company in advance with the relevant bonds to enable the investor to get the
interest on time when 1t 15 du: to hin/ber, Any other suitable mechamsm may be
prescribed with the approval of the Government.

7. Buy-back arrangement :

Buy-back arrangements upto Rs, 40,000 of the face value of the bonds from any
individual may be provided at the option of the PSE afier a lock-in period of 3
years from the date of allotment of 90, bonds, and in the case of 139 bonds 1

year,

8. Denomiratioa of the bonds :
The bonds can be of the face value of Rs. 1000/-, Rs. 5000/-. or Rs. 10,000/-,
9. Institutional placements :

The boads can be placed with the investment institutions with the prior approval
of the Ministry of Finance.

82
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10. Listiog of Bonds :

The bonds shall be listed on the Stock Exchanges.

11. Mode of Transferability :
The bonds can be transferred by endorsement and delivery.

12. Investment by NRLs -

Non-resident Indians can made investment for these bonds on non-repatriation
basis only.

13. Terms and conditions :

The PSEs can issue bonds subject to the above guidelines from the following
alternatives subject to specific approval of the Ministry of Finance in each case :

Public Sector Bonds Public Sector Bonds
(1985 Series)— (1986 Scries)—
Alternative-I Alternative-I1
(i) Malturity : 7-10 years Maturity : 10 years
(i) Rate of Interest : Rate of Interest :
13% P. A, Upto 99, P. A.

PSEs may, with the approval of the Ministry of Finance offer a combination of
both types of the bonds,

14. Tax-benefits :
(i) There will be no deduction of tax at source from the interest which accrues

to the investor in these bonds.

(ii) The income by way of interest on the 13% bonds will be entitled to exempt-
ion under Section 80-L of the Income Tax Act, 1961.

(iii) The income by way of interest from bonds with interest rate upto 99, will
be eatitled to exemption from Income tax under the Income Tax Act, 1961

without limits.

(iv) These bonds will be exempt from wealth tax without any limit.

15. Agencies for Public Issues :

The public sector undertaking may appoint a suitable agency/agencies from
amongst the pationalised banks or all-India financial institutions to manage the issue
and for other allied and ancillary services partaining to the issue,
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I6. Timing :

PSEs planning to raise resources through these bonds should write to the Minis-
try of Finance well in advance so that their issue of approved, can be appropriately
slotted and bunching of bonds issues can be avoided.

New Delhi,
17the September, 1986.

GUIDELINES FOR ISSUE OF DEBENTURES BY PUBLIC LIMITED COMPANIES

These guidelines are issued in supersession of the guidelines issued by Govern-
ment on 17th April, 1982,

1. Applicability :
The guide'ipes will apply to issue of sscured coavertible as well as non-converti-
ble debentures by public limited companies and public sector companies.

2. Objects of Issane :

The objects of the issue can be one or more of the following :
(i) Setting up of new projects;
(ii) Expansjon or diversification of existing projects,

(iii) Normal capital expenditure for modern;sation;

(v) Merger/amalgamation of companies ia pursuance of schemes approved by
Banks/financial institutions and/or any legal authority;

(v) Restructuring of capital as approved by banks/finaneial institutions and/
or any other legal authority;

(vi) Acquisition of assets in accordance with legal provision and/or MRTP
Act; and

(vii) To augment long term resources of the company for working capital re-
quirement.

3. Quantum of Issue :

The amount of issue of debentures in the case of working capital requirements
shall not exceed 20 per cent of the gross current assets, loans and advances, The
amount of issue of debentures for project financing and other objects will be conside-
red on the basis of the approvals of the scheme of finance by the financial institutions/
Banks/Government under the provisions of the M.R.T.P. Act, etc.

In case of over subscription to the issue of debentures mentioned above, the
companies may be permitted to retain subscription for noan-convertible debentures
upto a maximum of 50% over the original issue for which consent was originally
obtained from the Coatroller of Capital [ssues subject to the other conditions being

fulfilled,
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4. Debt-Equity Ratio :
The debt-equity ratio shall not normally exceed 2:1 for this purpose:

«Debt’ will mean ail term loans. debentures and bonds with an 1nitial maturity
period of five years or more including interest accrued thercon. It also includes
all deferred payment liabitities but it does not include short term bank borrowings
and advances, unsecured deposits or loans, from the public, sharecholders and
employees, and unsecured loans or deposits from others. It should also include the
proposed debenture issue.

‘Equity” will mean paid up share capital including preference capital and free
reserves.

Note : 1. The computations upder guidelines 3 and 4 mentioned above will be
based on the latest available audited Balance Sheet of the company.

2. A relaxation in the norm of debt-equity ratio of 2:1 will be conside-
red favourable for capital-intensive projects such as fertilizers, petro-
chemicals, cement, paper, shipping, etc.

5. Interest Rate :

In the case of convertible debentures the rate of interest shall not exceed 12.5
per cent per annum, In the case of non-convertible debentures the rate of interest
shall not exceed 14 per cent per annum.

6. Period of Redemption :

Debentures shall not normally be redeemable before the expiry of the period of
7 years except in the following cases :

(1) A company will have the option of redeeming the debentures from the Sth
to the 9th year from the date of issue in such a way that the average period
of redemption continues to be 7 years. While exercising such an option the
small investors having debentures of the face value not exceeding Rs. 5000/-
will have to be paid in one instalment only.

(i) I[n case of non-convertible debentures or non-convertible portion of conver-
tible debentures a company may have the option of getting the debentures
converted nto equity fully with the approval of and at such price as may
be determined by the Controller of Capital Issues., The debenture holders
will, however, be free not exercise the right,

7. Price at the time ef Redemption :

A premiom upto 5% of the face value can be allowed at the time of redemption
in the case of non-convertible debentures only.

8. Denomioation of Debentures :
The face value of the debentures will ordiparily be Rs. 100/ each.

9, Listing of Debentures :

The debentures shall normally be listed ob the Stock Exchanges except in the
following situations :
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(i) Companies may make private placement of non-convertible debentures with
banks/firancial institutions and svchk agexzcics (¢.g. Army Group Icsurance
Scheme) as are approved by C.C.I,

(i) Companies may make private placement of pon-convertible debentures with
corporate bodies and individuals with the approval of C.C.I.

10. Securlty of Debentures :
Only secured debentures will be permitted for issue to the public.
11. Underwriting of Debentures :

The Issue of debentures shall be underwritten, A relaxation may be permitted
in this regard if the Coontroller of Capital Issues is otherwise satisfied that the issue
need no be underwritten,

12. Listing of Shares of Companies proposing Debenture Issue :

(i) The shares of the company proposing to issue debentures must be listed
in one or more Stock Exchanges and the market quotation of its shares
must have bcen at or above par value during a 6 months prior to the date
of application for the issue of debentures.

(ii) Simuitaneous listing of shares and debentures of companies will also be
permitted.

(iii) The provision regarding listing of shares will not apply to public sector
companies provided (a) the fair value of the shares of such companies is
equal or more than the par value and (b) such companies have declared
dividend in the year immediate!y preceding the year of proposed issue.

13. Linking of Share Issue with Debenture Issne :

Linked issue of shares and debentures may be permitted only in cases where the
interest rate offered in respect of non-convertible debentures is not more than the
maximum rate prescribed for the convertible debentures. Simultaneous issuz of equity
and coavertible/non-convertibie debentures may be permitted provided the investors
are free to subscribe to cither shares or debentures or both at their option.

14. Extra Incentives :

Schemes which aim at providing an interest rate exceeding 13.509 but which
have built-in features of the convertible debenture 1ssue will not be permitted.

Provision of non-financial incentives which result in restrictiog t.he access to a
company’s products by the general public or which have other undesirable features,

will pot be permitted.

New Delhi
Date : 15th September, 1984.
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Income tax dedaction from salary of
officials of Punjab and Sind Bank

9922. SHRI JAI PRAKASH AGAR-
WAL : Will the Minister of FINANCE
be pleased to state :

(a) whether Government are aware of
cases 10 the Central Zone of the Punjab
and Sind Bank where certain officers did
not deduct income-tax from their own
salary bllls in violation of the statutory
obligation cast on them as drawing and
disbursing authority; and

(b) if so, the details thereof and the
action taken against them ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : (a)
Yes, Sir.

(b) Punjab & Sind Bank has reported
that one Deputy General Managar, Cen-
tral Zone of the Bank did not deduct the
amount payable as Income.Tax from his
salary for the year 1983 to 1985 while he
was the final salary disbursing authority
of his office. The concerned officer has
been charge-sheeted. A notice from the
Income-Tax Department is aiso reported
to have been received for payment of the
Income-Tax dues.

Seizare of gold

9923. SHRI K. RAMATHANDRA
REDDY : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that gold worth
rupees two crores has been scized from
five members of an international syndicate
on 24 February, 1988;

(b) the efforts made to ascertain the
mode and the source of smuggling through
which the gold 1s being smuggied into the
sountry by the international syndicate;
aad
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(¢) the success achieved in this regard
so far ?

THE MINISTER OF STATE IN THRB
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) to (¢) Yes, Sir. The officers
of the Directorate of Revenue Intelligence
scized 480 foreign marked gold biscuits
valued at Rs. 1.90 crorss approximately
on 24th February, 1988 from a truck on
Rohtak Road, Delhi.

The mode of smuggling, the source
and the route through wh.ch the gold was
smuggled into the country has been asce-
rtained.

The international syndicate behind
this operation has been dentified. 5
Members of the gang were arrested in
Dethi and one in Amritsar. These persons
have also been detained under the pro-
visions of Conservation of Foreign Ex-
change and Prevention of Smuggling
Activities Act, 1974.

[ Translation)

CBI raids on senior officers of Indore
head office of State Bank of Indore

9924. SHRI C. JANGA REDDY
Will the Minister of FINANCE be pleased
to stato :

(a) whether Government are aware
of the fact that officlals of CBI had
conducted ralds during 1982 to 1984 on
the premises of some senior officers of the
Indore head office of State Bank of
Indore;

(b) if so, the number of officers whose
premises were raided;

(c) the particulars of those officers;

(d) the number of cases of the bank
in which these officers were found involve
ed; and

(¢) the action taken against them ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO): (a) to
(e) State Bank of Indore has reported
that during the years 1982 to 1984, the
residential premises of only one officer
of Senior Management Grade 1V, posted
at the Bank’s Head Office during that
period, was raided by the Central Bureau
of Investigation, In this regard, the CBI
has reported that nothing incriminating
was found against the concerned officer.

[English]
Smuggling of Revolvers

9925, SHRI S. G. GHOLAP: Wil
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that smuggling
of revolvers 1s going on at large scale and
illegal revolvers are also made available
in abundance in India;
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(b) the number of revolvers or pistols
confiscated in India during 1985, 1986 and
1987 especially at Bombay, Madras, Delbl
and Calcutta;

(c) how the confiscated revolvers are
disposed of and at what price and to
whom; and

(d) the details of factories other than
ordnance factories which are manufactur-
ing revolvers in India ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THR
MINISTRY OF FINANCE (SHRI A. K,
PANJA): (a) Since smuggling is a clandes-
tine activity, it is not feasible to estimate
the extent of smuggling of revolvers into
the country.

(b) The number of revolvers or pistols
seized during the calendar years 1985,
1986, and 1987 at Bombay, Madras, Delki
and Calcutta is given below ;—

1985 1986 1987
Revolvers Pistols Revolvers Pistols Revolvers Pistols
Bombeay 1 1 e 2 — 2
Madrss — —_ s s, — .
Delhi 34 — 137 4 567 20
Calcutta 23 1 9 1 3 1
Total 58 2 146 7 570 23

(¢) Confiscated revolvers are appro-
priated for the departmental use. Any
surplus non-prohibited weapons are also
sold to Members of Parliament at a price
fixed by the Pricing Committee, A dis-
count of 59, is also given in such cases.

(d) No private factories have been
licensed for manufacturing revolvers,

Coacealment of income by Punjab
based companies

9926, SHRI KAMAL CHAUDHARY:
Will the Minister of FINANCE be pleased
to state :

(a) the details of Punjab based
companies found to have concealed large
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amounts of income from tax assessment
duaring the last two years;

(b) whether concealment also involved
any foreign exchange default;

(c) if so. the facts and detalls thereof;
and

(d) the action taken or proposed to
be taken ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANIJA) : (@) to (d) The information is
being coilected and  will be laid on the
Table of the House as soon as possible.

Irrigation schemes in Karnataka

9927. SHRIMATI BASAVARAJ ESW-
ART : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether it is a fact that the short.
age of funds in Karnataka has greatly hit
the State irrigation plans;

(b) if so, whether the State Govern.
ment has requested Union Government to
provide more funds for the improvement
of irrigation plans in the State;

(c) if so, the total amount allotted to
the State during the last three years to
improve the irrigation plan in the State;

(d) whether the allocation of funds
for the irrigation plans in the State has
been less towards Karnataka as compared
to other States; and

(e) the main reasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) to
(c) Irrigation projects are fupded and
implemented by State Governments,
Owing to limited resources available with
reference to large spillover costs of on-
going proiects, the problem of shortage
of funds is cxperienced. A request for
additional financial assistance bas been
received in the Planning Commisgsion but
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no such assistance could be provided so
far.

(d) and (¢) The approved outlay for
major and medium irrigation projects of
Karanataka for the year 1987-88 was Rs.
128.14 crores out of a total allocation of
Rs. 2559.90 crores for all the States.
Central assistance is given in the form of
block grants and loans and is not tied to
any project or sector of development,

Share capital of Bombay Dyelog and
Manufacturing Company held by paublic
financial institotions

9928. SHRI BHATTAM SRIRAMA
MURTY : Will the Minister of FINANCE
be pleased to state :

(a) whether more than 25 per cent of
the share capital of Bombay Dyeing and
Manufacturing Company Limited is held
by the public financial institutions; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : (a)
and (b) No, Sir. According to the Bom-
bay Stock Exchange records, the share-
holding of public financial institutions
(excluding pationalised banks) in M/s.
Bombay Dyeing and Manufacturing
Company Limited as on 28.9.87 is to the
exten of 24.429% of the total equity capital
of 112,41,980 shares, comprising LIC—
13.519%, UTI—4,14%, and GIC—~6 77%,

Strike in Jute Mills

9929, SHR!I H, N NANJE GOWDA :
Will the Minister of TEXTILES be pleased
to state ¢

(a) whether it is a fact that two-month
old strike in the Jute mills run by the
National Jute Manufacturers Corporation
(NJMC) continued in spite of a significant
shift in the attitude of the management
add the Union Textile Ministry;

(b) if so, the main demands of the
striking employees;
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(c) the response of Union Government
thereto;

(d) the loss incurred due to this strike;
and

(e) the pumber of casual labourers
rendered un-employed during this strike ?

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA) : (a) to
(¢) workers in five units of National Jute
Manufacturers Corporation (NJMC) in
West Bengal were on sttike from 14-12-1987
to 24-2-1988. The strike was sequel to
Wworkers' demand for interim relief, which
was not extended to workers of Public
Sector Undertakings where region-cum-
industry-wise tripartite wage agreement
existed. The stand taken by the NJMC
management was to stick to the Govern-
ment decision since jute indus'ry has
traditionally becn governed by Wa.e Board
Awards and Industry-wise-tripartite settle-
ment in matter of wages and terms and
conditions of employment. The State
Government was therefore, requesied for
ipitiating Tripartit negotiations for wage
settlement. Following a series of concili-
ation meeting he!d by the State Govern-
ment an interim settiement was arrived at
on 24-2-1988 in respect of NIMC mills in
West Bengal regarding the demand of
interim relief, pending a final wage szttle-
ment. The value of p-yduction less to
NJMC due to tbe strike vwas about Rs 20
crores. During the strihe period about
12000 Budli (Casial) workers on roll of
NJMC did not get emp.ovment.

Implementation of pay scales for
employees and teachers of Tmil Nadu

9930, SHRI AJOY BISWAS : Will
the Minister of FINANCE be pleased to
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state the steps the Tamil Nadu Governe
ment has taken to implement the Central
pattern of pay scales and other benefits
to its employees and teachers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE
IN THE MINISTRY OF FINANCE
(SHRI B. K. GADHVI) : Government of
Tamil Nadu have examined the issue in
the context of representations from various
associations of employees and they have
decided thal as it will involve considerable
financial commitment, it will be appro-
priate to be decided by a popular Govera-
ment when it assumes charge.

Raids by Income Tax Officlals in
Andhra Pradesh

9931. SHRI MANIK REDDY : Will
the Minister of FINANCE be pieased to
state :

(a) the number of raids conducted by
the Income Tax Officials in Andhra
Pradesh during the vear 1987-88 and the
outcome thercof; and

(b) the detals of the raids; towc-
wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA): (a)and (b) The Income Tax
Deparument in Andhra Pradesn conducted
590 searches during the Financial year
1987-88. These resuited in the seizure of
prima-ficie unac.ounted assets worth
Rs. 569.09 lakhs. During the coursc of
these searches the persons searched
admitted conceaiment of income to the
tune of Rs, 895.83 lakhs. The detai's of
the searches in some major towns are as
under.

Place No. of searches

Approximate value of

assets seized

1 2

3

1. Guntur 21

(Rs, in lakhs)

18.23
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1 2 3
2. Kakinada 46 94.51
3. Nizamabad LS 27.95
4, Rajahmundry 25 5.46
5, Tadepalligudem 16 14.67
6. Vijayawada 24 7.34
7. Vishakbapatnam 37 61.74
8. Wporangal 3 22.38
9. Hyderabad and 309 265.31
Secunderabad

Yoans secured under article 292

9932. SHRI DIGVIJAY SINH ; Will
the Minister of FINANCE be pieased to
state :

(2) whether there are any regulations
for securing loans under article 292 of the
Constitution of India;

(b) whether the loans secured under
«Public Debt’” as presented in the last
Budget have been within these prescribed
limits; and

(c) wbat are these limits ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE
IN THE MINISTRY OF FINANCE
(SHRI B. K. GADHVI) : (a) Parliament
has not made any law under article 292
of the Constitution fixing hmits on borro-
wing by the Union.

(b) and (¢} Do not arise.

[Translation]

Project of Vidarbha pendidg with C.W.C.

9933. SHRI VILAS MUTTEMWAR :
wWill the Minister of WATER RESOUR-
CES be pleased to state:

(a) the names of the projects for
Vidarbba ip the State of Maharashtra
which are pending with the Centra! Water
Commisiton (CWC);

(b) whether itis a fact that several
projects are pending with the Central
Water Commission for over seven years
for approval; and

(¢) whether several projects have been
sent back to the State Government; if 50,
the reasons and details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (2) The
names of the gix medium projects are (i)
Chapdch, (ii) Jamb Nalla, (iii) Lal Nella,
(iv) Gardi Nalla, (v) Katangi, and (vi)
Hathigota.

(b) No, Sir.

(¢) Projects were returned for furni-
shing modified proposals.

Non-avail ability of controlled cloth

9934, SHRI VIRDHI GHANDER
JAIN : Will the Minister of TEXTILES
be pleased to state :

(a) the quantity of controlled cloth
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produced by the National Textile Corpo-
ration during the last two years;

(b) whether it is a fact that the said
controlled cloth is nut available at the
fair price shops under the public dlstribu-
tion system;

(c) if so, whether Government propose
to make immediate arrangements to make
the controlled cloth available for the
general public: and

(d) if so, the details thereof ?

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA): (a)
The year-wise production of controlled
cloth by NTC mills during the last 2 yoars
is given below :
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Year Controlled cloth
production
(Million sq. mtrs )

1986-87 185.00

1987-88 (Provl,) 107.50

(b) The distribution of controlled
cloth is done by the State Govts. and
their agencics.

(c) and (d) Do aot arise.
[English]

IDBI assistance for setting up of
Hal dia petro-chemical complex

9935. SHRI SATYAGOPAL MISRA :
Will the Mlnister of FINANCE be pleased
to state

(a) whether there is any proposal
under consideration of the Industrial
Development Bank of India to release
financial assistance for setting up of a
petro-chemical complex at Haldia;

(b) if so, the details thereof; and
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(<) the reasons for delay in sanctioning
of the said loan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFIARS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO
FALEIRO) : (a) and (b) The Industrial
Development Bank of India (IDBI) has
reported that Haldia Petro-chemicals Ltd.
has approached the financial institutions
for financial assistance for setting up a pe-
tro-chemical complex comprising Naphtha
Cracker, a number of down stream units
and related off site facilities.

(c) IDBI bas further reported to the
effect that the magnitude and the
technical/financial complexities of the
project have necessitated wider consuit-
ation/examination.

Group Insurance Scheme for landless
lobourers

9936. SHRIMATI
MALA BALI:

SHRI AMARSINH RATHA.
WA :

Will the Minister of FINANCE be
pleased to state :

VYJAYANTHI-

(8) the number of landless labourers
covered so far under the Group Insurance
Scheme introduced by Union Goverrment
on 15 August, 1987;

(b) wh-ther the cooperation of the
State Governments and the Union
Territories has been sought for the imple-
mentation of this schems; and

(c) if so, with what results, Statewise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFIARS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO
FALEIRO) : (a) About 3 crores laodiess
agricultural labourers are estimated to be
covered under .the Group Insurance
Scheme introduced by Uanion Government
with effect from 1 5th August, 1987,

(b) Yes, Sir.
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(¢) The States of Uttar Pradesh,
Rajasthan, Jammu & Kashmir, Orissa,
Bihar, Karpataka, Madhya Pradesh,
Tami'nadu, Kerala, Goa and Andhra
Pradesh and the Union Tegritories of Delhi
and Pondicherry have already issued
administrative instructions for implemen-
tation of the Scheme. Follow-up action
for issue of similar adminjstrative instruc-
tions by the remaining States/UTs has
been taken.

Opening of SCICI branch in Delhi

9937. SHRI T. BALA GOUD : Will
the Minister of FINANCE be pleased to
state :

{a) whether the Shipping Credit and
Investment Company of India propose to
set up a branch in Delhi to cater properly
and coordinate effectively with other
organisations to implement financial
policies with respect to its trawler finance
activities;

(b) whetber Government have received
complaints regarding rough (reatment
being given to small fishing units, especi-
ally from Andhra Pradesh; and

(c) If so, the details thereof and the
action Governoment propose to take in
this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO
FALEIRO) : (2) The Shipping Credit and
Investment Company of India Ltd. has
reported that at present it does not have
plans for setting up a Branch Ofhce in
Delhi.

(b) and (c) References have been
received relating, juter-alia, to higher debt
equity ratios being insisted by SCICI as
compared to erstwhile SDEC in respect of
new cases of financing of deep sea fishing
trawlers. SCICI is of the view that for
the healthy growth of the deep sea fishing
industry a reasonable promoter’s stake in
the fishing unit is pecessary, Further,
such reasonable promoter’s contribution
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also helps in the project by keeping the in-
terest burden lower. SCICI has also repo-
rted that it has adopted a flexible attitude
towards debt equity ratio, In appropriate
cases, dependirg on merits, they have
porticipated {n the equity of fishing units
concerned in order to improve financlal
structure of the company.

Working Group on plantation crops

9938. SHRI SRIBALLAV PANI-
GRAHI: Will the Minister of COMMERCE
be pleased to state :

(a) whether a Working Group has
been set up on piantation crops ;

(b) il so, whether any projection has
been made by the Working Group on the
availability of Natural rubber in the
country by the end of the century ; and

(c) the programme drawn up by
Government to achieve natural rubber
production at that level by the end of the
century ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R. DAS MUNSI) : (a) Yes, Sir. A Wor-
ing Group on plantation crops tor formu-
lation of 7th Five Year Plan was set up
by Govt. in November, 1983,

(b) and (c) A target of 5,25,000 tonnes
of natural ruhber production by the end
of the century was proposed by this
Group, This target would have been
achievable with a new plantation/replanta-
tion target of 200,000/35,000 hectares
respectively during the 7th Plan period.
However due to severe resource constrajnts
these targets have since been conslderably
curtailed,

Incentives to Marine Producers and
<Exporters

9939. SHRT SOMNATH RATH : Wil]
the Minister of COMMERCE be pleased
to state :

(a) the steps being taken to contain
continuous declining trend of marine
production ; and .
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(b) the incentives beipg given for
export of marine products ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R,
DAS MUNSI) : (a) There has been steady
growth of marine productiop, as may be
seen from the following table :

Marine production
(in lakhs tons)

1983-84 15.19
1984-85 16.98
1985-86 17.16
1986-87 (Provisional) 17 13

(Source : Ministry of Agriculture)

However, for augmenting production of
marine products, Ministry of Agriculture
glves assistance for development of brackish
water aguaculture, modernisation of tradi-
tional crafts and introduction of Beach
landing crafts, ln addiicn to these,
Marine Products Expor: Dovilopment
Authority 18 extending assistance for set-
ting up of prawn farms, estabiishment of
seed banks and prawn hatcheries.

(b) The incentives given for export of
marine products include mmport replenish-
ment, Cash Compensatory Support and
Subsidy assistance for modernisation of
seafood processing industry.

Credit Deposit Ratio

9940. SHRI S.B. SIDNAL : Will the
Ministry of FINANCE be pleased to
state :

(a) whether credit-deposit ratio of
scheduled commercial banks declined by
three per cent to sixty one per cent in
1987 ; and

(b) the steps being considered to
improve the credit-deposit ratio in the
commercial banks in 1988 and 1989 ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFA-
IRS IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO) : (a) and
(b) Credit : deposit ratio ot all scheaured
commercial banks declined from 63 per
cent as at the end of the December 1986
to 6] per cent as at the end of December
1987. A sharp dechpe in food credit
during the year 1987 and overall lower
growth of economy due to drought are
main factors for this declmne in credit :
deposit ratio. Instructions have been
issued to all scheduled commerclal banks
to achieve 60 per cent credit : deposit
ratio 1n respect of their rural and semi-
urban branches. Credit : deposit ratio is
also reviewed in the mz:etings of State
Level Bankers Committee.

Kaldiya lirigation Scheme of Assam

9941, SHK! BHADRESWAR TANTI :
Will  the Min'sier of WATER RE-
SOURCES be pleased to state :

(a) whether Governmant of Assam had
submitted a rcvivea project report of the
Kaldiya Irrigation Sckeme (Medium) for
Rs. 811,00 to the Central Water Commis-
siop 'n Dz-ember, 1986 ;

(b) 1f so, whether clearance from the
Planning Commuission 1s still awaitea ; and

(c) if so, the reasons therefore ?

THE MI .ISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI); (a) to
(c) Revised project estimaie costing
Rs. 811 lakhs was reccived 1in the Central
Water Commission fin July, 1984. The
projest bas been found to be techne-
economically viable subject to clearance
under the Foiest (Conservation) Act,
1980.

Benefits to corporate sector vis-a-vis
noa corporate sector

9942, SHRI VIJAY N. PATIL : Will
the Mimster of COMMERCE be pleased
to state :

(a) whether Government have noted
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that the recent three year Import-Export
Policy is more beneficial to the non-
corporate sector as compared to the
corporate sector ;

(b) its effect on the fiscal policies of
Government if genuine exporters drift from
the corporate sector into the non-corporate
sector ; and

(c) the steps being taken to plug the
loopholes ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P R.
DAS MUNSI) : (a) to (c) In the Import
and Export Policy, the non-corporate
sector does not enjoy any special bernefits
as compared to the corporate sector,

Lectures organised by Bank of
Maharasht. a

9943, DR. AK, PATEL : Will the
Minister of FINANCE be pleased to
state :

(a) whether the Bank of Mabarashtra
is bolding each year series of vedic
mathematics lectures in Pune for candidates
of bank recruitment examinations ; and

(b) if so, since when the bank has
been bolding the lectures and what have
been the need and benefits of such a
programme ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FAL-
EIRO): (8) and (b) Information is
being collected and will be laid on the
Table of the House to the extent available
and possible.

Loans advanced by Banks under 20-
Point Programme

9944, SHRI R M, BHOYE : Will the
Minister of FINANCE be pleased to
state :

(a) tbe total number of persons who
wege granted loans from the banks under

MAY 6. 1988

Written Answers 108

the 20-Point Programme during the last
three years ;

(b) out of the amount so granied how
much was given as subsidy aand how much
as loan ;

(c) the amount earmarked for this
purpose during the current financial year ;
and

(d) the amount spent so far and the
number of familles which have been
benefited alongwith the targets fixed for
the current year ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FAL-
EIRO) : (a) to (d) The latest available
details relating to the performance
of public sector bapks in providing loans
under the 20-Point Programme (TPP) are
indicated in the Table given below :

As on last No. of Loan amount
Friday of Accounts outstanding
(Rs, in (Rs, in
lakhs) crores)
December 1985 127.95 6684.19
December 1986 151.73 7896.90
December 1987 189.16 8599.85

Banks provide only loans and not
subsidy for the bankable economic acti-
vities covered by the 20-Point Programme.
The existing data reporiing system does
not yield particulars o' amount earmarked
and number of familles to be assisted in
the manner asked for.

Efforts to monitor and reduce prices of
Textile Cloth

9945, DR. DATTA SAMANT : Will
the Minister of TEXTILES be pleased to
state

(2) the existing rates per metre for
polyester and cotton clothes in the market
as on 1 April, 1988 ;
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(b) the reduction in rates because of
the various concessions granted to the
textile industry in the Jast Budget ; and

(c) the efforts Government are making
to monitor and reduce prices of textile
cloth to the consumers ?

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA) : (a) and
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(b) A Statemeant regarding prices s given
below, Full impact of duty reduction on
sypthetic fibres/yerns is expected as pro-
duction of such fabrics is increasingly
upndertaken with materials, which have
enjoyed the duty concessions.

(¢) A Monitoring Committee has been
constituted to monitor the prices.

Statement

Bombay market Powerloom cloth prices for selected varieties of cotton, blended
and synthetic filament fabrics as on 1.4 83 as compared to 1.3.88 according to

Tecoya Trend are as follows :

Cotton Cloth

Rs. per Metre

1.4.88 1.3.88
g_rey Powerlooms
Mulls 100X120 80X72—50" 5.91 6.25
Cambrics 60X60 88X80—32" 6.91 6.31
Cambrics (P) Bld
100X120 80X72—119 OMS 6.75 6.75
Dhoties
44X80 $6X52—40™ 2.89 2.89
Blended
Shirting 2/60S
48/52X76D—37" 14.00 14.25
Saree Cloth (0S
(67/33)X76D —49"" 11.50 12.25
PFY Fabrics
Texo Bosky
37 —76X76K 46 Kgs. Print 12.50 13.25
Texo Bosky 47°—76X76
7.500 Kg. Print 15.00 15.71
China Bosky
3T'~—44X76 5,500 Kg. 12.00 12.78
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Fall in stock market indices

9946, SHRI BRAJAMOHAN
MOHANTY : Wil the M-ister of
FINANCE be pleased to state :

(a) whether Government - are aware
of the situation in capital market having
stock market indices reaching minimum
level and capital market remaining uaatt-
ractive to the investors;

(b} if so, the reasons therefor and
Government's reaction thereto;

(¢) whether withdrawal of bao on
forwarding trading is being Tteconsidered;
and

(d) if so, when and the details there-
of ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO
FALEIRO) : (a) and (b, Government are
keeping a close watch on the sitbation in
the capital market. Ups and downs in
the share price indices are a normal
feature of the stock market, The attrac-
tiveness or otherwire of the capital
market to the investors depends upon a
number of variable factors. The Budget
for 1988-89 contains several posftive
measures for the lopg term growth of the
capital market

(c) and (d) Forward trading in secu-
rities stands prohibited since 1969, and a
change in the above position is not conte-
mplated at present,

Credit camps

9947, SHRI UTTAM RATHOD:
Will the Minister of FINANCE be pleased
to state :

(a) when was the system of disbursing
loans to the poorer sectione of the society
through credit camps was introduced in
the country; &nd

(b) whether the scheme of credit
camps will be continued till the end of
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the current Five Year Plan period and
thereafter ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO

FALEIRO) : (a) and (b) The Public
Sector Banks have been organising credit
camps as a patt of the overall measures
taken by them to improve the flow of
credit to weaker sections,

Finaacial assistance to Andhra Pradesh

9948, SHRI V. TULSIRAM : Will
the Minister of FINANCE bt pleased to
state;

(a) the amount of financia! assistance
given to the State Government of Andhra
Pradesh other than the grants allotted
under tbe planned schemes :

(b) the purpose for which the grants
were given;

(¢c) whether the amount of financial
assistance so given is insufficient in view
of the floods and drought situation of the
State; and

(d) whether Union Government are
considering to give more financial aid to
the State Government of Andhra Pradesh,
If so, detai's thereof and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THRE
DEPARTMENT OF EXPENDITURE
IN THE MINISTRY OF FINANCE
(SHRI B.K. GADHVI): (a) and (b)
The amounts snd purpose of the said
financial assistance given by the Ministry
of Finance in 1987-88 are as follows:-

Purpose Amount (Rs. crores)

2

1. State's share in 732.08
Central taxes.

2. Loans against 136,60

small savings.
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1 2
3. Drought reliof 54.40
(Loan=Rs, 38.08
crores
Grant=Rs. 16.32
crores)
4, Graats in lieu of 7.29

tax on railway
passenger fares

5. Grants for upgra- 23 31
dation of standards
of administration

6, Centre’s contri- 12.25
bution to Margin
. Moaey for relief
of natural calamities.

Total ¢ 965.93

(¢} Financial assistance in 1987-88 for
undertaking flood and drought relief
measures was sanctioned ou the recomme-
ndations of the Central Study Teams
which visited the State for an on the spot
assessment of the situation and require-
ment of funds for relief measures etc.
followed by the recommendations of the
High Level Committee on Relief.

(d) No, Sir.

[Translation]

Promotion of silk in U. P.

9949, SHRI HARISH RAWAT : Wil
the Minister of TAXTILES be pleased to
state :

(a) whether any comprehensive scheme
has been formulated to produce #1lk in
Oak forests in hill areas in Uttar Pradesh;

(b) if so, the details of the scheme
and the amount of expenditure likely to
be incarred thereon;

(c) whether the programme of expan-
slon of Oak forests is also included in this
scheme; and
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(d) if so, the amount of expenditure
proposed to be incurred thereon during
1988.89 ?

THE MINISTER OF TAXTILES
(SHRI RAM NIWAS MIRDHA) : (a)
and (b) Ceantral Silk Board has reported
that a Survey team constituted by the
Board has drawn up a comprehensive
Project for stepping up production of Oak
tasor yarn in various poteatial states of
the country including U.P. Details of
the Project will be finalised after the same
is received from CSB and is duly consi.
dered by the concerned agencies of the
Government of India.

(¢) No, Sir.
(d) Does not arise,

[English]

GIC scheme for farm and indastrial
sectors

9950. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of FINANCE
be pleased to state :

(a) whether the General Insurance
Corporation has introduced any schemes
for farm and industrial sectors;

(b) if so, the details thereof and the
date frorn which the schemes have come
into effect;

(c) whether rural areas have been
adequately covered by GIC;

(d) if not, the steps taken by GIC to
give due coverage to the rural areas;
and

(¢) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO
FALEIRO) : (a) Yes, Sir.
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(b) In the Farming Sector, the Gove.
mment of India bad introduced a country-
wide Comprehensive Crop Insurance
Scheme effective from 1st April, 1985. The
Scheme covers paddy. wheat and millets,
at a premium rate of 29 of the sum insu-
red and pulses and oil-seeds at a rate of
1% of the sum insured. The Scheme
apphics to all farmers who have secured
loans from commercial, cooperative or
Regicnal Rural Banks for cultivation of
stiputated crops in the notified areas. The
Sum Insured is fixed at 150% of the loan
amount. The Scheme is being implemented
in those States which have agreed to join
the Scheme, The Scheme is administered
through the General Tnsurance Corpora-
tion of India (GIC).

For the Industrial Sector, the four
subsidiaries of GIC have been marketing
various insurance covers including the
following important covers since incep-
tion:—

(1) Fire Insurance with allied perils
like R:ot Strike, Malicious
Damage, Flood, Storm, Tempest,
etc. Earthquake and Terrorism,
etc.

(2) Loss of Prufits following a fire

(3) Marine and Transit Insurance

for Goods

(4) workmen’s Compensation Insu-
rance

(5) Personal Accident Insurance

(6) Public Liability Insurance

(7) Products Liability Insurance

(8) Motor .Insurance

(9) Machinery Breakdown Insurance

(10) Storage-cum-Erection  Ineurance

for Engineering Project

(11) Boiler Explosion Iasurance

(12) Loss of profiis following Machi-
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mery Breakdown and Boiler

Explosion

(13) Burglary, Cash-in-Transit Insu-
rance

(14) Professional Indemnity and
Errors and Omissions Liability.

Further, a Comprehensive Insurance
for Artisans, Village/Cottage Industries,
Tiny Sector industries ctc. is also being
offered by the four subsidiaries of GIC
all over India. Under this insurance
cover, Fire and Allied Perils including
natural calamities like Flood apd Inpunda-
tion are covered,

(c) to (¢) For the rural areas, the
Government of India has introduced
w.e. f, Ist May, 1988, a Hut Insurance
Scheme to provide fire ipsurance protec-
tion to families in rural areas whose total
annual income from all sources doss not
excecd Rs. 4,800/-. In the cvent of loss
due to fire under this Scheme, the insu.
rance company wiil pay to the insured a
sum pot exceeding Rs. 1,000/-for the but &
sum not exceeding Rs 5(0/- for belongings
in the hut destroyed by fire. The Scheme
will be operated by the GIC and its four
subsidiaries.

Apother Scheme for the benefit of
poer families in urban and rural areas as
well is Personal Accident Insurance
Social Security Scheme for poor Famulies,
The Scheme has so far been introduced,
in phases, in 214 districts in the country
since its inception (15th August 1985),
The Scheme covers al! people in the age
group of 18to 60 whose total family
income from all sources does not exceed
Rs, 7 200/-. A sum of Rs. 3,000/-is paya-
ble to the dependents of the deceased
earning member of poor families (compri-
sing of landless labourers, small farmers,
traditional craftsmen etc.). The Scheme
is administered through the General Insu-
rance Corporation of India and its four
subsidiaries with the active collaberation
of State Governments/Union Territories.

A Farmers’ Package Ipsurance is also
transacted by thc four subsidiaries of the
GIC, covering dwellings and contents as
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well as all work assets of farmers against
fire and allied perils besides Personal
Accideat Insuraace of the insured and
spouse.

Besides the above covers, the four

subsidiaries transact the following insu-
faaces in the rural areas; —

1. Cattle and Livestock Insurance
2. Agricultural Pumpsets Insurance

3. Fish (in Ponds)/Brackish Water
Prawn Ipsurance

4, Honeybee Insurance

5. Persopal Accident Insurance/
Gramin Personal Accident
Insurance

6. Sitikworm Insurance

7. Comprehensive Insurance for
small Shopkeepers and House-
holders.

Scheme to facilitate closure of unviable
textile mills

9951, SHRI NARAYAN CHOUBEY :
Will the Muaister of TEXTILES be plea-
sed to state :

(a) whether Government have drawn
up a scheme to facilitate closure of unvia-
ble textile mills taking care of the inte-
rest of workers renderzd jobless;

(b) :f so, the details of the scheme;

(c) whether aoy such mills have been
closed so far under this scheme; and

(d) if so, the dctails thereof ?

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA): (a)
and (b) A Textile Workers’ Rebabilitation
Fund has been set up to provide {nterim
galief to workers rendered unemployed
due to textile waits closing down pema-
acotly on or after 6th June, 1985. Relief
under the Fund Scheme is avallable for 3
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years on a tapering basis to eligible
workers. The Scheme has been modified
recently o permit payment also in cases
where a Liguidator has been appointed
and has taken over possession of assets.

(c) As on 31.3.88 no textile mill had
obtained permission to close down perma-
acntly.

(d) Does not arise in view of (c)
above,

Sweepers in Natiooalised banks

9952. SHRI ANADI CHARAN DAS :
Will the Minister of FINANCE be plea-
sed to state :

(a) the number of {sweepers on conso-
lidated monthly pay of Rs. 100 in the
pnationalised banks and the other benefits
admissible to them;

(b) whather pationalised bunks engage
sweepers on temporary bacis, if so, the
details thereof; and

(c) whether all temporary sweepers in
the Allahabad Bank have been recruited
or engaged from Scheculed Castes/Sche-
duled Tribes communities ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO

FALEIRO) : (&) to (¢) Information is
belng collected and to the extent available
will be laid on ths Table of the House,

Export of prawn throwgh Paradeep

9953. DR. KRUPASINDHU BHOI:
Will the Mimster of COMMERCE be
pleased to state :

(a) whether the export of prawn from
Orissa through Paradeep Port declined in
1987-88;

(b) if so, the reasons therefor;

(c) the stcps taken to increase export
of prawn through Paradeep Port; and
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{d) the projection made for financial
year 1988-89 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R. DAS MUNSI) : (a) Yes, Sir.

(b) The decline in export of prawns
through Paradeep Port In 1987-88 is
mainly due to poor shrimp landings.

(¢) Steps taken by MPEDA to
increase shrimp production in Orissa
include sectting up of a prawn bhatchery
with foreign technical know-how at Gopal-
pur, providing technical advice to pros-
pective prawn farmers in close association
with the State Government, undertaking
micro-level surveys and preparation of
project reports for prawn farming etc,

(d) No portwise export projections
are made.

Proposal to shift headguarters of Bank of
Baroda

9954, SHRI HAROOBHAI MEHTA :
Will the Minister of FINANCE be pleased
to state :

(a) whether there is acy proposal to
shift the headquarters of Bank of Baroda
from Baroda to Bombay;

(b) if so, the reasons therefor;

(c) whether Government have received
any representation against such a move;
and

(d) the response of Government
thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : @)
No, Sir.

(b) Does not arise,

() Yes, Sir,
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(d) In view of reply to parts (a) & (b),
no further action Is called for.

Appointment of Chairpersons, Managiog
Directors and Directors in Nationalised
Banks

9955. SHRI CHHITUBHAI GAMIT :
SHRI UTTAMBHALI H.
PATEL :

SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI :

Will the Minister of FINANCE be
pleased to state :

(8) whether there are any rules,
policy, norms and procedure for the
appointment of chairpersons, managing
directors and directors of nationalised
banks;

(b) if so, the details thereof:

{c) the particulars of the above heads
of nationalised banks whose terms have
expired or are likely to expire withm a
short period;

(d) when and how these posts are
likely to be filled; and

(e) the quota for Scheduled Castes/
Scheduled Tribes and women out of the
above new appointments ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHR! EDUARDO FALEI-
RO) : (a) to (¢) Appointment of Chair-
men and Managing Directors and other
Directors on the Boards of Nationalised
Bapks are made in accordance with the
procedure and criteria laid down in the
Nationalised Banks (Management and
Miscellaneous Provisions) Schemes, 1970
and 1980.

As on date, there is no Chief Execu-
tive in one Bank. The term of office of
Chief Executives of two other banks has
ended but they aro  continuing in office
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pending decision about their reappoint-
ment/appointment of thelr successors,
Terms of office of four morz Chief
Executives are due to end during the
current year. It is the endeavour of the
Government to declde about the appoint-
ments of Chief Executives of the public
sector banks before the current terms of
office of existing incumbents end,

The Natiooalisation Schemes do not
specificly stipulate appointment of persons
belonging to Scheduled Custes/Scheduled
Tribes and also women on the boards
of nationalised banks. However, it has
been endeavour of the Government to
give due representation to these categories
also in the matter of appointment of
directors op the boards o' the banks.

Supply of diesel oil to industrics commit-
ted to eaports

9956, SHRI K. RAMAMURTHY :
Will the Minister of COMMERCE be
pleased to state :

(a) the details of the scheme for
diesel supply at Intersational prices to
industries with over 25 per cent of
production committed to export; and

(b) the steps being evoived for
coordinating the efforts of Union and
State Governments’ agencies to boost
export ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. R. DAS MUNSI) : (a) Government
have decided that units exporting 259% or
more of thelr production would bz supplhi-
ed diesel oil at prices comparable to
international price to the extent it is used
for captive power gencration in relation
to the production exported. A public
notice in this regard was issued on
1.10.1987.

(b) Proper coordination of the efforts
of Union and State Governments® agencies
to boost exports is a.continuous process.
Necessary meetings are held from time to
time. The last meeting was held on 3rd
December, 1987 in the Ministry of Com-
merce to consider short and long term
measures in this regard.
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Pig iron duty evasion

9957. SHR1 SANAT KUMAR
MANDAL :

SHRI SRIBALLAV PANIG.
RAHI :

Will the Minister of FINANCE be
pleased to state :

(2) whether bis attention has been
invited 1o the pews item caplioned
‘“Racket in plg iron duty evasion”
appearing in ‘The Times of India’ New
Delhi, dated 29th February, 1988;

(b)Y 1If so, the details thereof;

(c) the penal action taken or proposed
to be takepr against the delinquent firm;
and

(d) the measures proposed to be taken
to prevent such a racket ip future ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PAN'A) - (a) and (b) Yes, Sir. A case of
gress abuse  of the provisions of Duty
Exemption Entitlement Scheme has been
detected by the coordinated action of the
staff attached to Cc'lectorate of Customs
(Prev.), Ahmedabad and the Customs
officiais at Kandla Port. A Calcutta based
firm, npamely, M/>. Kajaria Exports
Limited bad imported agaiost an Advance
Licence 3594327 MT of pg iron in
September, 1987 through Kanlla port and
got orders for its duty-free clearance
from the Custicm House. The pig iron
was cleared in various lots trom the docks
at Kandia and iostead of using it for
export production through its five support-
ing manufacturers as declared wm  the
Advance Liceoce, the same was diverted
for home consuraption and sold (o various
parties situatcd at Abhmedabad and - other
parts of Saurashtra.

In the various searches that were
carried out by the Department as a

follow-up act.on, on intelligence
received, incrimipating documents
and a substantial quantity of
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pig iron cleared duty-free and disposed of
in violation of the provisions of the Duty
Exemption Bntitlement Scheme were
recovered and seized, 3197.9 MT of pig
iron which was still lying in the docks at
Kandla pending clearance by the firm
was also seized as the firm appeared to
have plans for similar disposal. The
President of the Company was arrested in
December, 1987 and later released on bail.
It has been revealed during investigations
that two of the supporting manufacturers
declared by the firm were evea non-
existent and the remaining three had not
entered into any agreemept with the
aforesaid firm,

The firm has already paid up duty
amounting to about Rs. 39.87 lakhs and
interest amounting to about Rs. 2.05
1akhs for the pig irem which had been
sold after clearance from the docks.

(c) Show cause notice has been issued
to the party. Prosecution will depend on
the outcome of adjudication proceedings,

(d) The subject case is in the bpature
of post importation violation of the
condition of Advance Licensing Scheme,
The office of CCI&E is the monitoring
autbority for prevention of violation of
these types of cases. The details of this
case bave already been brought to the
attention of the CCI&E for necessary
action.

Financing of leasing Industry by IDBI
and 1FCI

9958. DR. B, L. SHAILESH : Will
the Minister of FINANCE be pleased to
state :

(a) whether an interest war is break-
ing out among the financial institutions
particularly between the Industirial
Development Bank of India and the
Industrial Finance Corporation of India
over providing finance to the lcasing

industry;

(b) if s0, the gemesis of this lease
funding rete war; and
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(c) the steps Goveruinent proposé to
take to sort out matters ?

THE MINISTER OF STATE LN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : (a)
No, Sir. Under its scheme of financing
the leasing and hire purchase companies,
the IDBI charge a rate of interest of 15%
per annpum payable monthly. IFCI bhas
also a scheme for assisting leasing and
hire purchase companies envisaging the
same rate of interest as in the case of
IDBI. Italso propo:es to take up direct
leasing activity.

(b) and (c) Do not arise,

Utill.ation of water

9959. SHRI LAKSHMAN MALCICK:
Will the Minister of WATER RESOUR-
CES be pleased to state :

(a) whether it is a fact that only about
14 per cent of the available water in the
country is being utilised for irrigation
purposes and the remaining 86 per cent
of the water is going waste into the sca;
and

(b) if so, specific steps being taken to
utilise at least 50 per cent of the available
water for irrigation purposes ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) and
(b) Broad estimates indicate that over
459% of the utilisable surface water
resources and about a fourth of the
utilisable ground water resources have
been utilised so far. A number of projects
envisaging further use of water have been
taken up.

Assistance to sick units by IRBI

9960. SHRI LAKSHMAN MALLICK:
Will the Mipister of FINANCE be pleased
to state :

(a) the total amount of assistance
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givea so far by the Industrial Reconstruc-
tion Bank of India to revive sick indust-
rial units in the country; and

(b) the number of units covered and
the total amount disbursed, State-wise,
during the last three years ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
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construction Bank of India (IRBI) has
reported that its total term loan outstand.
ings as at the end of June 1987 were Ras.
134,88 crores for the revival of 126 sick
industrial units as per the definition of
gick units under the Sick Industrial Com-
panies (Special Provisions) Act, 1985,

(b) A statement showing the number
of sick industrial units and the term loan
assistance disbursed to these units by the

FINANCE (SHRI EDUARDO IRBI during 1984-85, 1985-86 and 1986-87
FALEIRO): (a) The Industrial Re- (July-June) is given below.
Statement
(Rs./Crores)
S1. No. State/Union Territories 1984-85 1985-86 1986-87

—

No. of Amt. No, Amt. No, Amt,

Units® of of
Units*® Units**®
1 2 3 4 5 6 7 8

1. Andhra Pradesh

2. Assam —
3. Bibhar 3
4. Declhi 2
5. Gujarat .S
6. Haryana -
7. Himachal Pradesh 1
8, Kerala 4
9. Karnataka 3

10, Madbya Pradesh

11. Mabharashtra 10

12. Punjab

13. Rajasthan 2

14, Tomi! Nadu

0.85 2 0.82 2 005

— = - 1 106
1.19 3 0.77 2 095
036 — —_ - —
1.04 5 3.61 7 749

-— 1 040 — —
0.50 — - - -
1.57 2 0.31 2 091
0.61 — — 1 026
1.45 4 1.30 2 050
5.7 8 2,72 9 425
0.20 1 0.20 2 047
1.09 1 087 — -
2,80 2 0.36 1 075
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1 2 3 4 5 6 7 8
15. Uttar Pradesh 4 1.71 3 2.13 2 0.75
16. West Bengal 20 3.73 9 8.28 5 8 86
65  22.87 ﬁ —40 21.77 36 ‘ 26 30
NOTE :— *The sick industrial units are as per definitions of sick units adopted

by all-India public financial institutions.

**The sick industrial units are as per the definitions of sick units uunder
the Sick Industrial Companies (Special Provisions) Act, 1985.

Financial Assistance for Minor Iniigation

9961. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
WATER REBSOURCES be pleased to
refer to reply given on 18 July, 1986 to
Upstarred Question No. 63 rcgardicg
grouad water exploration and state :

(a) the State wise break up of the
provision of Rs. 2805 crores plan outlay
and Rs. 3515 crores in institutional finance
for minor irrigation including ground
water progress;

(b) the exact amount utilised by
Government and States in each of the
three years of the Seventh Five Year Plan
and allocations for each remaining year
of the Plan; and

(c) whether the allocation would be
increased in view of the severe drought
situation experienced by the varlous
States during 1987-88 and also in view of
the cost escalation of inputs like steel etc.
and the increase in wages ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISANA SAHI): (a) to
(¢) Two statements I and II showing
State-wise break up of provision of Rs.
2805 crores plan outlay and Rs, 3513
crores institutional finance for Minor
Irrgation including ground water during
7th Plan; and yearly expenditure during
first three years of the plan are given
below. Allocation for each year of the
plan is decided during aonual Plan
discussions with State Governments takiog
into consideration all relevant factors.

Statement—I

Statewise outlay/expenditure on Minor Irrigation

(Rs. in crores)

S. No. States Seventh Annual Utllisation Anpusal Plan
Plan _ ——— e — . e e e e e e !983'89
1985-90 1985.86 1986-87 1987-88* Agreed
Agreed Outlay
OQutlay
1 2 3 4 5 6 9
1. Andhra Pradesh 147.40 31.12 31.67 23.95 31.00
2. Arunachal Pradesh 23,00 4,15 4.46 5.15 4.60
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1 2 3 4 5 6 7

3. Assam 160.00 28.39 33.32 34.88 36.88
4, Bhiar 260.00 49,40 56.09 56.00 72,00
5. Goa 8.830@ 1.66@ 1.80@ 1.76@ 2.00
6. Gujarat 134.55 26,58 19.90 1778 28,00
7. Haryana 14.17 1.30 1.34 1.90 2.28
8. Himachal Pradesh 54.00 4.14 7.69 11,74 14.06
9. Jammu & Kashmir 42.00 11,78 10.08 12,31 12,39
10, Karnataka 151 00 28.32 36.23 33.10 35.83
11. Kerala 50.00 4.9 9.17 5.02 13.60
12. Madhya Pradesh 433.60 64,76 76 38 75.09 78.54
13. Maharashtra 250.00 40.47 64,64 93.06 117.07
14, Manipur 10.00 1.70 1.58 1.80 1.87
15. Meghalaya 9.70 1,70 1.76 2.00 2.00
16. Mizoram 7.00 .69 1.00 1.12 1.61
17. Nagaland 15.00 2.14 2.70 2.51 2.74
18, Orissa 110 00 22.00 25 24 47.82 33.10
19. Punjab 46.22 5.44 5.77 6.15 7.85
20, Rajasthan 47.88 7.41 9.99 9.52 13,01
21, Sikkim 10.00 1.41 1.83 1.80 1,90
22. Tamil Nadu 65.00 15.78 22 44 23.60 1.1
23. Tripura 15.00 3.07 3.9 4.20 4.51
24, Uttar Pradesh 512.00 101,58 111.00 113.21 116.99
25. West Bengal 78,00 17.14 11,70 17.50 $

Total : States 2654.32 477,12 551.717 604,29
UNION TERRITORIES
1. Andaman & Nicobar 2.70 0.42 0.37 042 0.42
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7
2. Chandigarh R 0.60 0.22 0.22 0.26 020
3. Dadra & Nagar 2.13 0.24 0.27 0,42 0,35
Haveli
4. Delhi 5.19 0.97 0.97 1.00 0.93
5. Daman & Diu —~———included in Goa — —— Neg. 0.0}
6. Lakshadweep — PR —_— — —
7. Pondicherry 5.05 0.69 1.02 1.60 1.44
Total Union Territories: 15.67 2.81 2.85 3.70 3.35
Central Sector 135.00 12.83 33.39 33.79 41.00
All India Total 2804.99 492,76 588.01 641.78
Say 2805 crores
@ includes provision for the U. T. of Daman & Diu'also.
* revised approved outlay.
$ Sectoral break up not yet finalised by the State Government.
Statement—II
Iastitutional Investment —Minor Irrigation
(Rs. in crores)
S. No. Name of State/UT 7th Plan
1985-90 1985-86 1986-87 1987-88
Anticipated
1 2 3 4 5 6
1. Andhra Pradesh 569.3 62.41 71.46 101.9
2. Arunchal Pradesh — - — -
3. Assam 53.2 2.02 6.39 10.6
4. Bibar 323.2 27,38 30.55 64.6
5. Goa - - - -
6. Gujarat 144.5 32.40 35.29 28.9
7. Haryana 96.4 19.40 22,27 19,3
8. Himachal Pradesh 0.6 0.1 - 0.12
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1 2 3 4 5 6
9. Jammu & Kashmir 0.9 0.01 — 0.2
10. Karnataka 151.4 41.99 62.76 36.3
11, Kerala 76.8 12,76 19.03 15.4

12, Madhya Pradesh 467 55.47 49.60 93.4
13. Maharashtra 279.6 77.46 93.05 559
14. Manipur — — — ° —
15. Meghayala — — — —
16. Mizoram = - — .
17, Nagaland — -: —_ —
18. Orissa 557.2 8.83 9.59 1114
19. Punjab 151 49.83 50.64 30.2
20. Rajasthan 107.8 21.47 20.43 21.6
21, Sikkim - — - —
22. - Tamil Nadu 57.1 27.65 21.04 11.4
23. Tripura 4 = - 0.8
24. Uttar Pradesh 301.4 51.43 735 60.3
25. West Bengal 201.6 10.21 12.46 40.3

Total States 3513 500,84 584,06 703

UNION TERRITORIES

1. Andaman & Nicobar — — _— -

Islands

2. Chandigarh - - — —
3, Dadra & Nagar Haveli — - —_ —
4, Daman & Diu e — 0.02 —

(includes Goa)
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“1 2 3 4 5 6
5. Delhi —_— — 0.01 —
6. Pondicherry —_ 0.45 0.38 e
Total UTs, —_ 0,45 0.41 —
All India Total 3413 501.29* 584.47* 703

* It does not include credit disbursed for Minor Irrigation uander the normal

programme of commercial Banks.

Opening of Bauk branches in Himachal
Pradesh

9962, PROF, NARAIN CHAND
PARASHAR: Will the Minister of FINA-
NCE be pleased to refer to the reply given
on 25 February, 1987 to Unstarred Quest-
ion No. 250 regarding licences for opening
of bank branches in Himachal Pradesh

" and state :

{a) the names of the centres at which
the branches of the nationalised banks
have been opened in each district, along-
with the oames of the banks concerned,
as on 30 April, 1938;

(b) the names of the identified centres
as per list given in the annexe to the
above referred reply, which have been
allotted licences, in addltion to those al-
ready allotted; -

(c) the likely daie by which the re-
maining centres would also be atlotted
licences by the Reserve Bank of India; and

(d) the likely date by which all the
branches would be opened 1n respect of
aall such centres for which the licences

Pave been given ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFA-

, IRS IN THE MINISTRY OF FINANCE
(SHRI EDUARDQ FALEIRO) : (a) As
per information available with Reserve
Baok of India (RBI), out of 104 centres

in Himachal Pradesh initially allotted,
banks, have opend their branches, upto
31.3.88, in the 26 centres indicated in
Statement-I below.

(b) The requisite details indicating the
name of 14 centres subsequently allotted
to banks, on reconsideration, out of the
174 centres initially identified by the State
Government. are indicated in Statement-II
below,

(¢) RBI has completed the allotment
of centres in Himachal Pradesh in respect
of lists of identified Centres so far received
from the State Government. In respéct of
11 blocks which continue to be deficit
after the allotments and which require 17
additional bank offices to achieve the
objective of the current branch licensing
policy. RBI has advised the concerned
lead banks to identify sufficient number of
eligible centres and forward the lists there-
of to them through the State Government
for consideration of further allotments in
accordance with the policy norms.

(d) As per the information available
with RBI, out of the certres allotted to
the banks under the current branch licens-
ing policy, branches have been opened at
64 centres so far. RBI has advised the
banks that branches at the allctted centres
should be opened in a phased manner
during the remaining period of current
branch licensing policy which is operative
upto the end of March, 1990. As such, it
is not possible at this stage to indicate the
likely date of opening branches at the re-
maining centres,
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Statement-I

Name of District

Name of Centres

Name of bank allotted to

BILASPUR

HAMIRPUR

CHAMBA

KANGRA

KINNAUR
KULU

MANDI

SIMLA

SIRMUR

SOLAN

1. Dargrahn
(Jakatkhana)

2. Chhakoh

3. Mehbri Kalthla

1, Tal

2. Chakmoh

3. Dhangota

1. Khairi

1. Bankbandi

2. Sansarpur Terrace
3. Sunb:

4, Chamunda
5. Rajhoon

6, Darini

1. Karcham
1. Kalath

s Maihwar
2. Jarol
1. Madhbauni

. Kutara

2

3. Pujariw
4, Mauhri
5. Nirth
1, Bhagani
2. Kheri

1. Bhagani
2. Nund

State Bank of Patiala

Punjab National Bank
—do—
—do—
Siate Bank of India
Central Bank of India

State Bank of India

Punjab National Bank
~—do—
— do—

Central Bank of Bank

Punjab National Bank
—do—
—do—
—do—
—do—
—do—
—do—

State Bank of India
State Bank of Patiala
Punjab National Bank

—do—
State Ban~ of Patiala
State Bank of India

Punjab Natiopal Bank
—do—

Note : This list does not include branches openedout of the subsequent list of
centres allotted of which information is contained in Statement-II,
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Statement-JT

Name of District

Name of centres

——

Name of bank allotted to

BILASPUR
2, Karloti
@ 3, Harlog

HAMIRPUR

2, Patlander

3, Kut

4. Jaure AMB

5. Garli
@ 6. Nalti
MANDI

UNA
2. Chambi

3. Talmera

4. Gondpurbanehra

1. Marsinghi*

@ 1. Mabharal

@ 1. Sandhol

1. Behdala

State Bank of Patiala
—do—
Punjab National Bank
—do—
—do—
—do—
—do—
—do—
—do—
—do—
—do—
—do—
—do—

State Bank of India

(@ Branches bave been opened at these centres,

Setting ap of Nationalised Bank Branches
in Himachal Pradesh

9963. PROF. NARAIN CHAND
PARASHAR : Will the Minister of FIN-
ANCE be pleased to state :

(a) whether the Punjab  National
Bank, the State Bank of India, State Bank
of Patiala and any other nationalised
banks have been given amy licences for
setting up of oew branches in Himachal
Pradesh during the calendar year 1988;

(b) if so, the names of the centres
alopgwith the names of the banks to which
they have been allotted in each district of
Himachal Pradesh; and

(c) if not, whether any such licences
to these banks would be granted till June,
1988, if so, the names of the centres con-
cerned, district-wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALE-
IRO) : (a) and (b) Reserve Bank of India
(RBI) has reported that duripg the year
1988 licences for opening branches at 9
centres in Himachal Pradesh have been
issued to Public Sector Banks as per dis-
trictwise details given below :—
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Name of District

Name of Centre

Name of bank allotted to

Hamirpur 1. Potiander

2. Kot

3. Jaure Amb

4, Garli

Una 5. Behdala
6. Chambl
7. Talmera
Bilaspur

9. Karloti

8. Morsinghi

Punjab National Bank
—do—
—do—
—do—
—~do—
—do—
—do—

State Bank of Patiala

—do—

(¢) Does not arise.

Belgrade Meeting of Developing
Countries

9964. DR. B.L. SHAILESH : Wil the
Minister of COMMERCE be pleased to
state :

(a) whether India attended the three
day ministerial meeting of the developing
countries held at Belgrade from 11 to 13
April, 1988;

(b) if so, whether Inldia cxpressed its
disappointment with the first round of
trade megotiations under the Global Sys-
tem of Trade Preference (GSTP); and

(c) if so, how far India has succeseded
in getting better access to the markets of
the developing countries through a reduct-
ion of the taniff barriers and other con-
cession to promote its trade ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. R. DAS MUNSI) : (a) India attended
the meeting of the Negotiatiog Committee
on Global System of Trade Preferences
held in Belgrade from 11-13 April. 1988,

(b) No, Sir.

(c) The tariff concessions exchanged

in the first round bave been modest. The
focus on the first round was on establish.
ing the GSTP Agreement so that an inst-
rument is available to the developing
countries to promote trade and economic
cooperation among themselves.
The tariff concessions cffered by
other developing countries in clude a
number of products of export interest to
India such as tea, shellac, jute and cash-
ewnut among traditional products and
pharmaceuticals (antibiosics, vitamins and
other medicaments), engineering products
(heavy machinery, banotools, tubes and
pip=s) and rubber tyres etc. among non-
traditional products. Non-ariff and other
rmeasures ware not negotiated in the first
round-

UN Help to Drug Control

9965. DR. B. L. SHAILESH : Will the
Minister of FINANCE be pleased to
state : N

(a) whether a high-powered U. N.
team recently visited Delhi to work out
the modalities of the US § 20 miliion loan
to be given to Iadia to help bulld the
infrastructure for drugs control;

(b) if so, the broad outlines of the
modalities worked out; and

(c) the manner in which this amount
will be utilised ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA) : (a)to (¢) A two member team
from the United Nations Fund for Drug
Abuse Control (UNFDAC) visited India
in March, 1988 to work out the project
Components and financial implication of
such projects to be financed from the US
$ 20 million assistance committed by the
UNFDAC for fighting drug trafficking and
preventing drugs abuse in Iadia.

The team held detailed discussions in
this behalf with the officers of the Narcot-
ics Control Bureau and other Ministries
concerned with the matter. The assistance
would cover a number of schemes aimed
at—

(1) Strengthening of

(a) control over licit production
of optum;

(b) control over trapsit traffic;

(c) forensic laboratories;

(liy Community based treatment and
social reintegration of drug addi-
cts; and

(ili) Prevention of drug abuse through
education and information,

Smuggling of Gold Coins of Mughal
Period

9966. DR. B.L. SHAILESH : Will the
Minister of FINANCE be pleased to
state :

(a) whether any investigation has been
made by the Directorate of Revenue In-
telligence in collaboration with the C.B.1.
into the sudden appearance in the Inter-
national market! of two rare and priceless
‘850-Years old 24 carat gold coins of the
“Mughal period, suspected to have been
smuggled from Tndfes;

(b) if so, how these were smuggied out
of the country and surfaced suddenly for
:u:uon in the antique market 0 Geneva;
an
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(c) The remedial measures contem-
plated to be taken for future?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K,
PANJA) : (a) The Directorate of Revenue
Intelligence had received an intelligence
regarding sudden appearance of two price-
less 24 carat gold coins of the Mughal per-
iod in the international market. The in-
telligence was passed on to the Central
Bureau of Investigation for Investigation
and necessary action.

(b) Investigations are still in progress.

(¢) Remedial measures would be taken
once the modus operandi is revealed by
investigations. However, the anti-smugg-
ling drive throughout the country has been
intensified and the anti-smuggling machi-
nery has been geared up. Close co-ordi-
nation {s being maintained with all the
agencies concerned in the detection and
prevention of smuggling.

Implementation of anti-poverty pro-
grammes by Commercial Banks

9967, SHRI H. B. PATIL : Will the
Minister of FINANCE be pleased to state:

(a) whether Government or the Rese-
rve Bank of India have received represent-
ations about problems beiong faced in the
implmentation of anti-poverty and rural
development programmes by such ruzal
branches of commercial banks, where only
one officcr-cum-manager is posted;

(b) the total number of rural branches
in the country and how many of them
are one-officer manned branches knows .as
one-man branch; and

(c) the steps being taken by Govern-
ment to overcome these difficulties 2

THE MINISTER OF STATB IN THB
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE(SHRI EDUARDO .FALEIRO):
(a) to (c) The present data reporting sys-
tem does not give information regarding
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one officer manned branches of commercs
fal banks. As per the information collec.
ted earlier, as at the end of December,
1983, there were 4466 branches of 28 Pub-
Hc Sector Banks and 3675 branches of
Regional Rural Binks which bad only one

officer.

It had come to the notice of Reserve
Bank of India that one of the reasons for
delay in disposal of applications under
Integrated Rural Developm=nt Programme
was inter-alia staff constraiots at some
branches Reserve Bank of Iodia bas
already advised the banks to take necesse
ary steps in this behalf,

Loaps advanced by regional rural bank

9968, SHRI H. B. PATIL : Will the
Minister of FINANCE be pleased to
state :

(a) the number of regional rural banks
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&t present operating in Karnataka;

(b) the’amount of loan disbursed by
these banks during the last three years and
what is recovery position; and

(c) the pumber of small and marginal
farmers who have availed of such loans
during the above period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFA.
IRS IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO): (a) At
present there are 13 Regional Rural Banks
functioning in Karnataka.

(b) Data published by NABARD re-
garding advances of regional rural banks is
in terms of outstandings. The outstanding
advances of regional rural banks in Kar-
nataka and their recoveries are as indi-

cated beloyv -

As at the end of Outstanding %, of recovery to
Advances " Demand
(Rs. in Lakh)

June ° 1985 12316 57

June ° 1986 17058 56

June ° 1987 20947 Not available

(c) The amount of outstanding agri-
cultural advances in respect of RRBs in
Karnataka and number of borrowal acco-

unts for the same during the above period
is indicated below :—

As at the end of

Amount of outstanding
advances for agriculture
& allied activities

(Rs, in Lakhs)

No. of borrowal

Account pertaining
to such advances

Jupe ° 1985
Jupe 1986
June ° 1986

8219

11342

13752

312252
380002

584811
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Setting up of Technology Development |
: Corporation by 1CICI

9969, CH. RAM PRAKASH : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Industrial Credit and
Investment Corporation of Indla bhas
propo ed to set up a technology develop-
ment corporation to  help upgrade
technology for Indian industry ; and

(b) if so. the details in this regard and
the lo-ation thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCFE (SHRI EDUARDO FAL-
EIRO) : (a) and {b) The Industrial Credit
and Tnvestment Corporation of India
(ICICT) has reported that Technology
Developmert and Information Co npany
of India Ltd. (TDICI) has been incorpo-
rated on January 5, 1988 and the same
is proposed to be set up at Bangalore.
The main functions of TDICI would be
financing of commercial research and
development schemes, venture capital for

high-tech and high risk projects. technology. _.

up gradation and modernisation schemes
and providiag technology information
service on a commercial basis for users of
technology.

Prospects of construction industry in
Gulf region

9970. SHRI PARASRAM BHARD-
WAJ : Will the Minister of COMMERCE
be pleased to state :

(a) whether the prospects of the
Indran constructlon industry in getting
more contracts in the Guif region appear
dim ;

(b) whether. the .industey . has._been
facing severe international competition
from manv giant companies from the
developed world as well as developing
countries like South Korea, China etc ;

(c) if so, the factua) position thereof ;
and
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(d) the concrete measures being taken
for promoting consultancy in order to
procure contracts abroad ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRT P.R.
DAS MUNSI) : (a) to (c) In the 1980,
there has been a decline in construction
project exports as compared to the earlier
years. Besides stiff international competis
tlon from companies from various deve-

loped and developing coustries; the
declipe in Indian construction project
exports is attributable to fall in oil

revenues in oil rich countries of West
Asia and Africa, the war. in the
Middle-East and foreign exchange pro-
blems being faced by many developing
countries.

(d) Wr'h a view .to bcosting exports
of projects and consuitancy services,
the Government has, inter alia, taken the
following measures :

(i) Graot of project assistance to the -
tune of 109, of net foreign exchange
earnings from the service portion
of the contracts,

(ii) Market Development Assistance
for reimbursement of 509%, of cost
of preparation and submission of
bids,

(iii) Market Development Assistance
for opening and operating overscas
offices by consultancy firms.

Trade sgreement with South Asian
Countries

9971, SHRI MULLAPPALLY
RAMACHANDRAN ' Will the Minister
of COMMERCE be pleased to state :

(a) the details of trade agreement with
South Asian Countries entered into by
India during 158788 ;.

(b) whether the trade with any of the
South Asian Countries duriag 1987-88
has decreased as compared to 1986-87 ;
and
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(c) if so the reasons for this decrease ?

THE MINISTER OF STATE IN THE

. MINISTRY OF COMMERCE (SHRI P.R.

DAS MUNSI) : (a) INo trade agrecment
has been entered into by India with any
Seuth Agian Countries in 1:87-88.

(b) Trade data for the period April-
December, 1987-88 as compared to the
same pericd for 1986-87 show that overall
trade decreased with Nepal and Iran.

() In the case of Iran, the decrease
in the trade turnover his been primarily
because of reduced oii imports from that
couantry.

In the case of Nepal, the trade data
reflect a decrease because m the figures
for 1987-88, petroleum product exports
bave not been included whie for some
moaths of 1986-87 these exports have been
inctuded in tne export statistics.

Soft loaas to developing countries

9972. SHRI JAGANNATH PATT-
NAIK : Will the M:uster of FINANCE
be pleased to state :

(a) whether Unlon Government have
taken any iniuative to establish a new
financia! institution to heip the developing
countries in their pursuit to increase their
industrial production by extending loans
on soft-term basis ;

(b) whether the rich and developed
countries have faited to give loans to the
developiaog countries on liberal terms ;
and

(c) if so, the extent of progress made
in this direction ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS *'IN THE MINISTRY OF FIN-
ANCE (SHRI EDUARDO FALEIRO):
() to (¢) Goveroment of India have not

~proposed the setting up of & new financial
‘Institation. The inadequacy of fisancial
~flows” in recent years' and in particular,
-t stagoancy in ¢concessional assistence to
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developiog countries is, however, a matter
of concern. India has highlighted, at
various interpational fora, thec n:ed to
urgeatly step-up resource transfers, includ-
ing concess:onal flows to developing
countries, to meet their need, for economic
growth and poverty alleviation.

Finance of Plastic Indastry by 1DBI

9973, CH. RAM PARKASH : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Industrial Develop-
ment Bank of India has decided not to
finance the plastic industry in the country ;
and

(b) if so, wh.ther Government have
decided to relax the conditions imposing
a ban oan financing of plastic industry ?

THE MINISTER OF STATE IN THRE
DEPARTMENT OF ECONOMIC AFF.
AIRS IN THE MINISTRY OF FINANCE
(SHRT EDUARDO FALEIRO) : (a) and
(b) The Industrial Developm:pt Bank of
India (IDBI) has reported that it had
advised primary lending institu'icns in
1987 to support New Grass Root Projects
on a very selective basis encouraging those
in high tech. areas or engaged in moder-
pisation and technology wupgradation of
existing upits for improving their viability.
The position was reviewed by IDBI in
January, 1988. The primary lending
institutions have been advised by IDBI to
take their own decision regarding financing
of projects from Plastic Processing
Industry after making proper assessment
of the viability. The lendlng institutions
bave also been advised to consider
extending support to the projects which
are strong from the angle ot technology,
management and marketiog.

[Translation]

Cases filed against management of State
Baank of Indore, Delhi

9974, SHRI RAJ KUMAR RAI:
Will the Minister of FINANCE be pleased
to state :



i51 Written Answers

(a) the number of employces who filed
their cases against the management of
Chandnl Chowk Branch of the State
Bank o! Indore in the office of Assistant
Labour Commussioper at C-1 Hutments in
conaection with their transfer orders ;

(b) if so, the reasons for not comply-
ing with the stay order issued by the
Labour Commissioner ;

(c) whether existence of these emp-
loyees has been threatened because of
pon-payment of salary to them till date ;

and

(d) if so, the officials responsible
therefor and the action proposed to be
taken by Government in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO) : (a) State
Bank of Indore has reported that only one
case was filed against the Chandni Chowk
Branch of State Bank of Indore in the
office of Assistant Labour Commissioner
(Central) Delhi in conpection with a
transfer order,

(b) State Bank of Indore has contended
that the employee concerned stood reliev-
ed before the dispute was seized of by
the Conciliation Officer. The bank bhas
also reported that a mutually binding
settlement was arrived at between the
management and the union through
which the dispuic was raised in the
presenca of Assistant Labour Commis-
sioner (Delhi) In terms of this settiement,
the employee in question was required to
report at the place where he was trans-
ferred by the bank.

(c) and (d) The employee over whose
case the dispute was raised {s no longer
in the service of the bank,

Non-payment of Provident Fand to
the dismissed staff of State Bank
of Indore, Delhi

~

9975. SHRU C, JANGA REDDY:
Will the Mimster of FINANCE be pleased

to state ¢
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(a) the number of officers of Chandni
Chowk Branch of Siate Bank of Indore
who have been terminated during 1986
and 1987 and the reasons for not paying
their amount of provident fund so far ;

(b) the total nuraber of these officers
and the outstanding due amount to be
paid to them ; and

(c) the instructions issued by Govern-
ment to the bank for immediate payment
of their due amount ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FAL-
EIRO) : (a) and (b) State Bank of Indore
bas reported a case of omly ome such
officer. A cheque for Rs, 34,740/-, being
the provident fund balapce of the officer
was sent to their Chandni Chowk, Delhi
Branch for delivering to him but the
concerned officer is reported not to have
accepted it.

(c) In view of above, no instructions
will deemed pecessary,

{English]

Export of Coir prodacts

9976. PROF. K.V. THOMAS : Wil
the Mipister of TEXTILES be pleased to
state :

(a) whether the Coir Board has fixed
the lowest price for the coir and coir
products exported ;

(b) if so, what is the price fixed ;

(c) whether any company kas violated
this regulation ; and

(d) if so, the details of the action
taken in the matter ?

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA) : (a) to
(d) Export of coir and coir products are
allowed subject to certification by Coir
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Board that the f.0.b. price Is not less than
the Minimem Export prices fixed from
time to time. Mimnimum Export prices
are fixed taking into account the prices
realised in oversces market and the
demand ior our products. Coir Board
bas reported that no violation of this
condition has come to its notice so far.

IFAD Loan

9977. SHRI G.S. BASAVARAJU : Wilt
the Minister of FINANCE be pleased to
state :

(a) whether the International Fund for
Agricuitural Development (IFAD) is con-
sidering three Indian prcjects for grant of
loans ;

(b) if so, the total loan asked for and
terms and conditions thereof ; and

(c) the project that will be undertaken
with this loan ?

THE MINISTER OF STATE IN
THE DEPARTMEMT OF ECONOMIC
AFFAIRS IN THE FINANCE: (SHRI

EDUARDO FALEIRO) : (@) to (c)
Discussions bave be:n hed with the
International Fund for Apgriculiural

Development (IFAD) on a pipeilne of
projects for consideration for funding in
the future by IFAD, IFAD assistance is
currently extended on highly concessional
terms, with no interest charges; and a ser-
vice charge of 1%per annum on disbursed
amounts. The projects for which assis-
tance wiil be tied-up is at present
indeterminate and the quantum of assis-
tance from IFAD would depend upon the
projects to be approved and IFAD’s own
resources development position.

Natiopal Housing Bank

9978. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE
be pleased to state :

(a) whether the National Housing
Bank has been set up;

(b) if s0, when and the details there-
of;
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(c) the extent to which this would
improve the availability of housing
finance;

(d) whether Government are consi-
dering any plan in which people would be
involved themseives in the housing pro-
grammes: and

(e) if so, whether the Natiooal Hou-
sing Bank would be of any help to the
people invoived in the housing progra-
mme ?

THE MINISTER OF STATEIN THE
DEPARTMENT OF ECONOMIC AFFA-
IRS IN THE MINISIRY OF FINANCE
(SHRI EDUARDO FALEIRO): (a) No
Sir.

(b) Dcoes not arfse.

(¢) to (e) National Housing Bank
would b= given initial share capital of
Rs. 100 crores and additional Rs. 180
crores would be provided for rural housing
schemes.

Government is encouraging consil-
tutico of ccoperative housing societies and
thercby people’s direct involvement in hous-
ing activity. Secondly housing finance insti-
tution set up by commerclal banks would
also formulate schemes for the Involve-
ment of individuals in Housiog finance.

Production of opium

9979. SHRI MULLAPPALLY
RAMACHANDRAN : Wil the Minister
of FINANCE be pleascd to state :

(a) what is the India’s rating in the
warld’s production of opium; and

(b) the extent of country’s opium
production utilised by domestic pharma-
ceuticals and other conceras ?

" THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) and (b) India continues to
be thé only producer of liclt opium for
export in the world.
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The Government Opium and Alkaloid PROF, RAMKRISHNA
Factories at Ghazipur (U.P.) and Neemuch MORE :

(M. P.) process opium to extract alkaloids
like morphine, codeine, noscapine, etc to
meet the requirements of doavestioc phar-
- maceutical industry. The quantity of
" oplum tised for the purpose d:ffers ffom

SHRI T, BASHEER ;

< Will ' the Minister- of FINANCE' be
pleased to srate :

year to year and presently, it is 100 tohnes
per year approximately. Besides, a small

~quaotity of opium in the form of medicinal
opium cake and m:dicinal opium powder
is also consumed for making medicinal
preparations, etc,

Setting up of Small Industries
Developmeat Bank

9980. SHRI V. S, KRISHNA IYER :
Will the Minister of FINANCE be
pleased to state :

(a) whether there is any proposal be-

- fore Government to set up a Smali Iadus-

tries Development Bank of Indra with the

share capital of Rs. two hundred fifty
crore in Bangalore city;

(b) whether any place has been
Jocsted for the establishment of the propo-
sed-bank;

(c) the steps takea by Government
for:early setting up of the bank; and

(d) the time by which the bank is
likely to be set up ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFA-
IRS IN THE MINISTRY OF FINANCE
(SHRI3EDUARDO FALEIRO) : (a) to
¢(d) It has been decided to establish a

-Sthalk Industries Development Bank of
India. - The new Bank-would be a sub-
sidiary of the Industrial Development

imank of India. Yhe equity of the new
Bank would be Rs, 250 crores. Suitable
steps for setting up of the Bank are being
taken. s

. Committee to check drug trafiicking

. 9981, SHRI BANWARI LAL PURO-
HIT :

(a) whether in view of the linkage
between drug trafficking and terrorism in
Pupjab, Government have sct up a commi-
ttee to control drug abuse and trafficking;

(b) if so, the composition of the
committee;

(c) the stringent steps proposed to be
taken by the committee to deal with the
problem; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) to (d) A Cabinet Sub-
Committee, under the Chairmanship of
the Home Miaister, has been constituted
to review and suggest various measures
for combating drug trafficking and for
preventing drug abuse. The Committee
consists, besides the Minister of Home
Affairs, the following Ministers ;

1. Minister of State in the Ministry
- of Welfare

2. Mimister of State in the Ministry
of Finance (Revenue)

3. Migister of State in the Mimistry
of Home Affairs

4. Minister of State in the Ministry
of Health and Family Welfare,
and

5, Deputy Minister in thé *Minfstry
of Information and Broadcasting.

A comprehensive action plan has been
recommended by the Sub-Committee for
necessary implementation.
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Medicare. Insurance Scheme

9982, SHRI«WV. S. KRISHNA IYER @
Wik the Minister of FINANCE be pleased
to state .

(a) whether the Medicare Insurance
is applicable upto the age of 70 years only
and the people over 70 years who gene-
rally suffer from serious a:Iments and need
prolonged hospitalisation or domicillary
treatment are not covered under this
scheme; and

(b) if so. whether 1n view of the fact
that these o'd people are left uncared,
Goverment propose to extend the benefit
of this Medicare Insurance to the people
of all ages on charging a sma'l surcharge
for those above 70 years ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : (a)
and (b) Yes, Sir The Individual Meds-
claim Insurance Scheme is availabie for
the age group of 5 years to 70 years, The
Scheme was introduced in the country by
the .G:neral Insurance Corporation of
India.w. e. f. 3rd November, 1986. The
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question of extending Jis coverage to
people over 70 years of age can be consi-
dered only after reviewing the performance
of the Scheme and gaining experisnce over
a period of time,

Vigilance at Bombay Airport to stop
smuggling

9983. SHRT PRAKASH V., PATIL :
Will the Minister of FINANCE be plea-
sed to state :

(a) whetber there has been any impro-
vement in vigilance to stop smuggling by
the passengers at Bombay Airports; and

(b) f so, the details of the seizures of
contraband goods etc. effected during 1986
and 1987 ?
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THE MINISTER OF STATE IN THE -

DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI! A. K.
PANJA) : (a) Yes, Sir.

(b) The details of the seizure of cont-
raband goods etc, e¢ffected during 1986,
1987 and 1988 (Upto March) are given in
the Statement below:—

(Value : Rs. 1 crores)

Name of the contraband 1986 1987 1988 (upto Mareh)
goods seized (provisional)
Gold 13.51 21.20 13.00
Narcotic drugs .17 1.82 2.38
Otlers 15.07 15.06 7.03

Total 29.75 38,08 22,41

Assistance for mode;;lsatio of
handloem sector in Kerala

9984. SHRI VAKKOM PURUSHO.
¥‘HAM&N,: . Will the Minister of TAX-

(a) whether Unfon Government have
given any assistance for the modernisation
of handloom sector units in Kerala State;

and
{ILES be plased to state :
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(b) if so, the details thereof ?

THE MINISTER OF IEXTILES
(SHRI RAM NIWAS MIRDHA) ; (a) Yes
Sir,

(b) The Scheme provides assistance
@ Rs. 2000/-for purchase of an ordinary
loom, Rs. 4000/-for purchase of Jacquard/
Semi-automatic)Pedal loom and Rs. 1000/-
for purchase of accessories, shared on
50 : 50 basis betweer the Centre and the
States with 2/3 as loan and 1/3rd as grant.
Central assistance of Rs. 34.729 lakhs
has been released to the State of Kerala
under the Scheme upto 1987-88,

Openlng of evening counters in Natio-
nalised banks branches in Bangalore

9985. SHRI V. S KRISHNAIYER :
Will the Minister of FINANCE be plea-
sed to state :

(a) the pumber of branches of the
nationalised banks functioning in all
fmportant cities market areas and in
particular city market area in Bangalore
city;

(b) the working hours of these bran-
ches;

(c) whether there is a demand from
business houses to open evening counters
in these branches; and

(d) the steps proposcd to be taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFA-
IRS IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO): (a) The
Reserve Bank of India (RBI) has reported
that as at the end of December, 1987 there
were 421 branches of the Public Sector
Banks operating in the city of Bangalore.
RBI has further reported that it does not
have specific information regarding number
of branches of nationalised banks functio-
ning in the market areas of important
cities.
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(b) to (d) RBI has reported that ban-
king hours of branches in the cities vary
from branch to branch and no uniform
banking hours have been prescribed. Banks
bave been given flexibility in fixing thelr
banking hours after taking into account, the
location of the branch, convenience of its
clientele and security requirements, it is
for each bank. to consider whether it
should set up evening counters at its
existing braoches after taking intc account
the business potentia; and the conveaience
of its clientele. As such RBI does not
propose to issue any general directions in
this regard.

Coffee allowance to employecs of
State Bank of Mysore

9986. SHRI V. S. KRISHNA IYER :
Will the Minister of FINANCE be pleased
to state

(a) whether any coffee allowance i3
paid to the employees of the State Bank
of Mysore in Bangalore city where the
strength of the employees is more than
fifty;

(b) if so, the amount paid to each
employee as cdffee allowance per day;

(c) whether the same allowance is paid
to the.employees of- all branches of the
State Bank of Mysore irrespective of the
strength of the staff; and

(d) if not, whether Government pro-
pose to take steps to pay the above allo-
wance without discrimination to ail the
employces of the State Bank of Mysore
in Bangalore city ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) :
(a) to (d) Information is being collected
and will be laid on the Table of the House "
to the extent available and possible.

Changes in Export Isspection Agency
Rules
9987. SHRI DAULATSINHII
JADEJA : Will the Minister of COMME-
RCE be pleased to state :

160
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(a) whether Government are contem-
plating changes required to be affected in
the Export Inspection Agency Rules for
taking into consideration practical deffi-
culties faced by the fishing industry;

(b) whether some representations have
been received from the fishing industry in
this regard; and

(c) the action being taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P,
R. DAS MUNSI): (a) to (c) Keeping
in view the need to promote exports and
also the necd to maintain guality in tune
with the requirements in the international
market. the Technical Committee of the
Bxport Inspection Council reviews the
preshipment inspection scheme from time
to time and make smendments where
warranted. While reviewing, the views
of the trade and industry are also consi-
dered.

Excise concessions to fishing trawlers

9988. SHRI DAULATSINHII
JADERJA : Will tbe Minister of FINANCE
be pleased to state :

(a) the amount of collection of the
Central Excise from diesel fuel/oil sale to
deep-sea fishing trawiers at various fishing
harbours all over the country In 1985-86,
1986-87 and 1937-88 respectively; and

(b) whether it is a fact that only fifty
per cent concession on excise duty is
presently given to deecp-sca fishing
trawlers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) Inforination regarding the
total amount of excise duty collected on
diesel o1l supplied at concessional rates of
excise duty in terms of notification 133/§38
Ceantral Excises dated 22 6.68 to deep sea
fishing vessels at the varlous ports in
India during the years 1985-86, 1986-87
and 1987-88 is being collected and will be
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laid on the Table of the Sabha.

(b) Deep-sea fishing trawiers approved
as 100% export-oriented units are eligible
for complete exemption from excise duty
on diese] oil used by such trawlers. Diesel
oll used in other deep-sea fishing vessels,
which are not less than 13,7 metres In
length and using motors not less than 150
BHP {s chargeable at 50% of the normal

- excise duty. Full exemption from excise

duty can be claimed in such cases, if proof
of export of shrimp at the rate of 1 tonne
for every 1.08 kilo-litre of diesel used is
produced.

Reschedulement of loaps to Gshing

Compagies
9989. SHRI DAULATSINHI
JADEIJA :

SHRI T. BALA GOUD :

Will the Minister of FINANCE be
pleased to state .

(a) whether the Shipping Credit and
Investment Company of India (SCICI)
has received representations from the
fishing industry for reschedulement of
loans and interest thereon; if so, the
response of the SCICI thercon;

(b) whether the SCICI has the requi-
red expertise to decide about the requi-
rements of the fishing units; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : (8)
to ¢¢) Representations have been received
by Government from deep sea fishing
trawler units for financial conoessions,
which inciude deferment/moratorium on
payment of instaiments of term losns and
interest in respect of deep sea fishing
vessels, These have been referred to the
Shipping Credit and Investment Company
of India SCICI) for examination, since jt
bas the requisite expertise for carrying
out apqtaiument of financial requirements
of units.
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SCICI has intimated that with active
co-operation from the concermed fishing
units, would be able to complete exami-
pation of the requests for reschedulement
of loans, interest etc,

[ Translation ]
Rise in Wholesale Price Index
9990. SHRI RAM DHAN :

SHRI BALWANT
RAMOOWALIA :

SINGH

Will the Minister of FINANCE be
pleased 10 state ;

(a) whether it is a (act that Al India
Wholesale* Price Index increased const-
antly during the month of March, 1988;

(b) if 8o, the facts regarding the price
rise;

(c) what was the position of All India
wholesale pr.ce Index in the corresponding
month of past two years;

(d) whether this price Index regis-
tered increase despite the efforts of Gove-
roment; and

(¢) if so, the outcome of any further
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steps taken by Government in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF FIN-
ANCE (SHR1 EDUARDO FALEIRO) :
(8) to (c) T'he requisite information is given
in the statement below.

(d) and (e) Prices remained under
pressure during the whole of 1987-88 be-
cauge of the unprecedeated drought which
ted to the decline in agricultural produ-
ction and reduced the supplies of essential
commodities. The Government took a
number of measures in advance by way
of supply and demand mapagement. The
principal jostruments of Government
policy to fight the drought was the Public
Distribution System and the buffer stock
operation in foodgrains. As a result, the
inflation rate during the year was contai-
ped at 10 4 per cent which is much lower
than the Inflation rate in comparable
drought years 1n the past. The price
movement is being continued to be closely
monitored to minimise the spill over
effect of the previous year’s drought in
current year and further measures are
being taken as necessary to keep the price
in check, The Budget of 1988-89 prowvi-
des incentives for increasing production as
well as reliefs through reduction in duties
on a wide range of articles,

Statement

WHOLESALE PRICE INDEX FOR ALL COMMODITIES (1970-71 =100)

(Movement during the month of March, 1986, 1987 & 1988)

1985-86
Week Ending

1ndex

Percentage change
over the week

S — —— et e e

1 3
1st March, 1936 360.0 +0.3
8th March, 1986 360.0 No change
15th March, 1986 360.4 +0.1
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—

1 2 3
220d March, 1986 359.4 —0.3
B;th March, 1986 359.3 Neg.
1986-87

7th March, 1987 377.3 +40.3
14th March, 1987 3784 +0.3
21st March, 1987 378.6 -+0.1
28th March, 1987 378.2 —0.1
1987-88

5th March, 1988 413.8(P) 0.1
12th March, 1988 415.0(P) +0.3
19th March, 1988 416.6(P) +0.4
26th March, 1988 417,7(P) +0.3

-

(P)=Provisional

Target for production of Janata cloth
and coatrolled cloth o NTC Mills

9991, SHRI RAM DHAN :

SHRI BALWANT
RAMOOWALIA :

SINGH

will the Minister of :I‘BXTILES be
pleased to state :

(a) whether it is a fact that the mills
run by the National Textile Corporation
could not achieve the target fixed for 1987-
88 for production of Janata and controlled
cloth;

(b) if so, what were these targets;

(c) the actual production these

varieties of cloth;

(d) whether it is also a fact that the
prices of these varieties of cloth are increa-
sing due to shortfall in their production;
and

(e) if so, the facts In this regard ?

THE MINISTER OF TE

XTIL
(SHRI RAM NIWAS MIRDHA) : E(E.S)
to (¢) The target of production and the
;cﬂnl pl;oduction of controlled cloth and
anata cloth during the yea A
oot year 1987-88 are

Target Actual
Production
(Figures in million

Sq. mtrs.)

1. Controlled Cloth 175 107.5

2. Janata Cloth 525 510

(d) No, Sir,

(¢) Does not arise,
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Jhandewalan Gold Complex
9992. SHRI RAM DHAN:

SHRI BALWANT
RAMOOWALIA :

SHRI YASHWANTRAO
GADAKH PATIL ;

SINGH

Will ‘the Minister of COMMERCE be
be pleased to state : .

(a) whether Government had announ-
ced a scheme in 1984 to set up a Centre
for goldsmiths in Jhandewalan Complex,
New Delhi to encourage export of gold
ornatments;

(b) if so; the details thereof;

(c) whether the scheme has not yet
been fully impiemented;

(d) if so, the reasons for delay in this
regard; and

(¢} the time likely to be taken in
implementing this scheme ? .

THE MINISER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
PRIYA RANJAN DAS MUNSI) : (a) and
(b) The Scheme to set-up 100% export
orleated go!d jewellery complex at Delhi,

Bombay, Calcutts, Jaipur and Madras -

was announced by the Goveromeat in
Sept.. 1984. Minecrals & Metals Trading
" Corporation of India (MMTC), was nomi-
nated as the Sponsoring Agency for the
first such complex at Jhandewalan in
October, 1985. The Scheme provides for
impost of Capital goods and raw materials
by the units for export production under

customs bond. ’

(o) and () Jhandewsalan Gold Jewe-
llery Complex bas become partially opera-
tiona). Some of the essential finfrastruc-
tural facilitles, like power {coonection and
customs bounding facilities, bave yet to
be provided for the Complex to become

fally operational.

(¢) According to MMTC, the spon-
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soring agency, the Complex is expected to-
gd into full commercial operation by June,
1988,

[English]
Trade deficit with EEC

9993. SHRI V. KRISHNA RAO:
Will the Minister of COMMERCE be
pleased to state :

(a) whether India’s serious coucern
over the continuing adverse balance of
trade with the Europian Economic
Community (FEC) which accouated for
almost half of the country’s global trade
deficit is shared equally- by the EEC;

(b) if so, whether the matter was
discussed with the EEC Commissioner
recently;

(c) whether any concrete formula has
been found to meet the trade deficit;

(d) if so, whether apy agreement in
this regard has been reached; and

(e) to what extent EEC bas agreed
to help India in reducing the trade deficit?

TRHE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. R. DAS MUNSI) : (a) and (b) Yes,
Sir. '

(c) to (¢) EEC has agréed to help
India develop selected products for export
to the Community and for setting up an
Information Ceotre for Technology, besi-
des strengihening some of the infrastru-
ctural aspects for export promotion.

Major irrigation projects in Seventh
Plap of Maharasbtra

9994, SHRI BALASAHEB VIKHB
PATIL : Will the Minister of WATER
RESOURCES be pleased to state :

(a) the major !'rriution projects {n
Mabharashtra which bhave teen included in
the Seventh Five Year Plan; and

(b) the progress of these projects and
the estimated cost of these projects ?
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THE MINISTER OF STATE IN THE (b) The particulars of the projects being
MINISTRY OF WATER RESOURCES !mplemented under the Seventh Plan are
(SHRIMATI KRISHNA SAHI): (a) and gives in the Statement below. -

Statement
(Rs. in crores/Th, Ha.)
—
Si, Name of the project Latest Anticipated
No, estimated expenditure up to
cost end of 1987-88

1 2 3 4

1. Khbadakwasla 175.31 96.17

2. Krishna 264.94 < 115,95

3. Bbima 321.00 237.91

4. Kukadi 425 CO 174.16

5. Upper Godavari Stage-1 90.26 50.36

6. Warna 364.38 126.19

7. Upper Tapi St. I & II 102 13 63.52

8. Pench {IS) 145 11 118 13

9. Upper Penganga 368.19 151.46

10. Upper Wardba 282,01 107.52

11. Maesjra 33.22 3297

12 Dadganga (IS) 213.30 56.73

13. Waghur 3452 4.45

14. Jayakwadi St. I 252 810 391.80

15. Jayakwadi St. II 353.45 )

16. Upper Pr.nvan 142.75 6.93

17. Kalisarar (IS) 10.24 9.48
‘18. Chaskman 73.64 10.71

19. Nandur Madhmeswar 77.66 7.15
20. Lo-ct Dudhna ) 53.28 0.40

32.02 21,33

24, Vhatsa
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1 2 3 &
22. Surya 97.04 §6.93
23. Ishtapari 141.77 T s0.1S
24. Bawanthadi (IS) 58.10 11.27
25. Tillari (IS) 20.40 7.30
26. Lend: (IS) 42,15 0.67
27. Lower Penganga (IS) 207.14 0.02
28. Lower Thirana 62,08 26.36
29. Ghosi Khurd (Sawargaon) 464 .82 2.75
30, Lower Wardha 92.59 2,62
31. Lower Wana 66.54 20,52
32, Wan 34.14 4.45
33. Arunavathy 53,10 16.69
34. Tultuh 35.61 3.15
35, Karwa 11.20 3,27
36, Gated Weir at Khodashi 3.24 1.29
37. Sangola Branch Canal 21.95 2.75
38. Talambg 73.88 4.80
39. Punad 13,30 126
40. Human 61.47 4.35
41. Krishna Koyna Lift Scheme 187.90 7.74

Opening of bank branches fn
Makarashtra

99905, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE
be plessed to state :

(a) the number of branches opened so
far by tho patiopalised banks in Maba-

rashtra;

(b) whether there is sny plan to open
more branches in the Eighth Five -Year
Plan; and

(c) if so, the broad features thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFA-
IRS IN THE MINISTRY OF FINA.
NCE (SHRI EDUARDO FALEIRO):
(a) Reserve Baok of India (RBI) bas
reported that as at the end of 1987, 4064
branches of Public Sector Banks were
functioning in Mabarashtra,

(b) Branch Licensing Policy for the
eighth plan has not yet been formulated.

(c) Does not arise.
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Export incentives to Cecoa preducts

9996 SHRI BALASAHEB VIKHE
PATIL : Will the Minister of COMME-
RCE be pleased to state :

(a) whether Government are consi-
dering a package of incentives of facilitate
export of Cocoa products; and

(b) if so, the broad features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR1
PRIYA RANJAN DAS MUNSI) : (a)
and (b) To encourage export of cocoa,
- products, Import Replznishment facility
is provided as follows :—

(i) Chocolats & Malted 109,

Milk foods
(ii) Cocoa Beans . 3%
(iii) Cocoa Powder 209,
(Iv) Cocoa Butter 25¢%,

Exemption of income tax om award
winning films

9697, PROF. K V. THOMAS : Will
the Minister of FINANCE be pleased to
state : .

(a) whether award winning films are
proposed tc be excmpted from income
tax;

(b) if 8o, the details thereof; and

(¢) if not, the reasons thercfor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHR1 A.
K. PANJA) : (a) No, Sir.

(b) Does not arise.
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(c) Tt is not the policy of the Govern-
ment to exempt tax on income earning
activities, on the basis of excellence
alooe,

Training facilities for bank employees

9998. SHRI C. SANBU : Will the
Minister of FINANCE be pleaged to
state :

{a) the training facilities presently
availabie to the banking ,sector to train
their staff at variouns lavels; and

(b) the pumber of public sector banks
which have their own staff colleges/trai-
ping institutes to train staff, bank-wise,
alongwith the locatior of their institutes
etc. ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO
FALEIRO) : (a) The training arrange-
ments for banking personnel available in
the country are provided by the banks
themselves through their training colleges/
centres and by some Apex training insti-
tutions sucb as the Bankers Training
College; National Ibstitute of Bank
Management and the College of Agricul
tural Banking for catering to the specia-
lised requirements of jobs in banks. The
course content is 8o designed as to
include, inter alia, the laiest developments
in banking, With the sustained growth
of the banking sector. progressive change
1o work technology and the need for equi-
pping the bank employees in shouldering
social banking responsibilities the training
arrangements in banks have been streng-
thened. Reserve Bank of India monltors
and guides the training arrangements on
an ongoing basfs.

(b) Information readily available is in
the statement below.
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Statemeant

S. No. Name of the Bank No. of Staff Training Centres of Banks
that bave been established in the country
and the location of such Training Centres.

1. State Bank of India 3 Apex level Training Colleges—one at
Gurgaon .and Two at Hyderabad and
48 Regional Training Centres located at
following places: —

1. Alipore Road Calcutta, Pork Street
Calcutta. Slliguti, Bandra Bombay,
Pune, Akola. Nasik, Aurangabad,
Panji (Goa), Bangalore Tiruchirapalli,
Kilpauk Madras Belgeum, Nagapatti-
pam, Ambalamedu, Perambur
Madras, New Delbi, Dehbradnn,
Mecerut, Ajmer, Agra, Kanpur,
Lucknow, Allababad, Bareilly.
Varanasi, Naipital, Baroda,
Ahmedabad, Ameerpet Hyderabad,
Secunderabad, Kakioada, Vizia-
nagaram, Masulipatnam Somajigude-
Hyderabad, Patpa, Ranchi, Bhopal,
Indore, Biiaspur. Jabalpur,
Bbubaneswar, Rcourkela, Jammu,
Chandigarh,  Amritsar, Gaubhati,

. Shiliong.

2. State Bank of Hyderabad 3 Training Centres—Two at Secunderabad _
and one at Guiberga.

3. State Bank of Indure 2 Training Centres both located at
Indore

4, State Bank of Bikaner & 3 Staff Training Centres—Ope each at

Jaipur. Jaipur, Bikaner and Udaipur,
5. State Bank of Mysorc 3 Training Centres -Two at Bapgalore

and one at Mysore.

6. State Bank of Patiala ? Training Centres—Onpe each st Patiala,
Chandigarh and Panchkula.

7. State Baok of Travaocore 2 Training Centres —One is at Trivandrum
’ and one is at Erpakulam. .
8 State Bank of Saurashtra 2 Training Centres— One each at Rajkot

and Bbavnagar
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9. Central Bank of India 2 Staff Training Institutions—One each
at Bombay and Dhanbad 12 Staff Training
Centres, located at foilowing places :
Abmedabad, Bombay, Bhopal, Calcutta,
Chandigarh, Delhi, Hyderabad, Lucknow,
Madras, Patna, Pune and Muzzaffarpur.

10. Bank of India 15 Training Centres including one college

jointly run with Bank of Baroda, The
location of these are as follows :
Two at Bombay and one each at Ahmeda-
bad, Bhopa), Bhubaneswar, Bombay,
Calcutta, Chandigarh, Delbi, Lucknow,
Madras, Nagpur, Patna, Pune and
Secunderabad.

11. Punjab National Bank 14 Training Centres :

One Staff Training College at New Delhi,
Eleven Zonal Training Centres each at
Bangalore, Bhopal, Calcutta, Chandigarh,
Delbi, Dechradun, Jaipur, Kanpur,
Ludhiana, Nagpur & Patna, Two Regional
Rural Banks Training Ceotres each at
Lucknow and Ludbiana.

12. Baok of Baroda 13 Training Centres—Two each at
Ahmedabad, Bombay and Lucknow and
one each at Baroda, Calcutta, New Delhi,
Jaipur, Madras, Pune and Patoa.

13. United Commercial Bank 4 Training Colleges—Onpe each at
Calcutta, Bombay, Madras and Jaipur

14. Canara Bank 1 Traming Coliege and 9 Staff Training
Centres. The college located at Bangalore
and Training Centres are at Agra,
Banga'ore, Bombay, Calcuita, Hyderabad,

Madras, Madurai Manga'ore and
Trivandrum.
15. United Bank of India 2 Staff Training Colleges—One at Calcutta

aod another at Bhubaaeswar.

1 Joint Staff Trg. College 2 Zonal and

16. Dena Baok 7 Regional Centres-Joint Staff Trg. College
located at Bombay, Zcnal Staff Trg.
Centres at Bombay and Ahmedabad.
Regional Staff Trg. Colleges are at Rajkot,
Surat. Pune, Bacgalore, Calcutta, Bhopal
and New Delhi.
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17.

18.

19.

20,

21,

22,

23.

24.

2s.

27.

28.

Syndicate Bank

Union Bank of India

Allababad Bank

Bank of Maharashtra

Indian Bank

Indian Overceas Bank

Andhra Bank

Pupjab and Sind Bank

New Bank of India

Vijaya Bank

Corporation Bank

Oriental Bank of Commerce

9 Staff Trg. Colleges—Ilocated Udupi,
Bangalore, Belgaum, New Delhi, Calcutta.
Hyderabad, Bombay, Erpakulam and
Ahmedabad.

1 Staff College at Bangalore and 7 Staff
Training Centres located at Abhmedsbad,
Alwaye, Bangalore, Bordi, Bhubaneswar,
Lucknow and Ghazipur.

2 Tralning Centres—One located at
Calcutta and one at Lucknow.

1 Steff Training College at Pune and §
Training Centres located at Pune, Bombay,
Nagpur, Belgaum and New Delhi,

1 Staff Training College located at Mad.as
and S Staff. Training Centres Delhi,
Bombay, Calcutta and Hyderabad.

11 Training Centres located at Bangalore,
Bombay, Calcutta, Coimbatore. Delhi
Hyderabad, Madurai and Trivandrum and
Rura! Banking Training Centres at Madras
and Tanjore,

1 Staff Training College and 3 Staff
Training Centres, located two at Hyderatad
and one e¢ach at Visakbapatnam and
Vijayawada.

3 Tralning Centres, located at New Delh:.
Chandigarh (Residential) and Chandigarh
(Locational).

2 Staff Training Colleges, located at
Faridabad and Chandigarh

2 Truaining Centres, lccated at Baogalore
and Mulki (Dakshini Kannada Distt.)

3 Training Centres located at Mangalore,
Banpgalore and Bombay.

! Training Centres located at New Friends
Colony, New De¢lhi.
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Sarvey of water resoarces by Ceniral
Water Commission in Andhra Pradesh

9999, SHRI MANIK REDDY : Will
the Minister of WATER RESOURCES
be pleased to state :

(a) whether the Central Water Commi-
sslon has visited during 1987-88 Andhra
Pradesh and suryed any irrigation or water
resource projects of the state;

(b) if so, the details thercof; and

(c) what were their recommendations
and the action being taken 1o ths regard?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMAT! KRISHNA SAHI); (a) No,
Sir.

(b) and () Do not arise.

[Translation)

Clearance of Irrigation Projects by
=~ Central Water Commission

. 10000. SHRI VILAS MUTTEMWAR :
Will the Minwter of WATER RESOUR-
CES be pleased to state :

VAISAKHA 16, 1916 (SAKA)
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) .(a) the oames and other details of
irrigation projects cleared by (he Ceatral

Water Comoussion during 1987-88, State-
wise; -

(b) The number of project proposals
pending with the Ceptral Water Commiss.
fon for its approval alongwith the pames
and position thereof, State-wise and

(c) the area of fand targeted to be

brought under irrigation under each such
projects ?

THE MINISIER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a)36
major and medium irnigation projects were
appraised by she Central Water Commis-
8100 during 1957-83 for consideration by
the Advisory Committes on lLerigation and
Flood Control Projects and ciearance
thercafter by the Planning Comnmiseton.
The relevant details are given in the State-
ment-1 below,

(b) and (c) The State-wise break up of
projects which are under different stages,
of examioation at the Centre is givea in
Statement-1{ below. Ths area that can be
brought uader irrigation by a project is
finalised at the clearance stage of a project.

Statement-I
Sl Name of State/ Estimated !}en;ﬁt o )
Name of Project cost in in Th. cmarks
No. Hame ! Rs. lakhs ba.
1 2 3 4 5
Andhra Pradesh
Major
1. Jurala Irrigation Project 20475.00 47,385
Mediom
2. Raiwada Reservolr Scheme 1450.00 B.318

(Short Note)
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1 2 3 4 5
3. Pedderu Res. Scheme 792.00 2.834
(Short Note)
4, Vattivagu Res. Scheme 2870.,75 9918
5. Madduva Lasa Irrgn. Project 3889.00 9.996
6. Andhra Res. Scheme 1312-56 3.816
7. Vengala Raya Sajanam Project 2380.15 8.014
8. Varadraja Swemy Guddi Project 1396.67 3.351
Assam
Mediam
9. Pahumara 2684.64 9.918
Haryana
Major
10. Hathnikund Barrage Project 4237.00 — (Replacement
Barrage)
11 Mod, of W J.C. 3737.00 14.96
Karpataka
Major
12. Karanja Irrign. Project 98.00 48.969
13, Upper Krishna Stg. I 124915.00 459
Phase-11

Madbya Pradesd

Major
14. Thanwar Tank Project 1830.88 18.21

Mediam

15. Bah Irrigation Project 2992.00 13.426
Mabarashtra

Major

16. Panzan Left bank canal 891.68 12.141

17. Gosi Khurd Irrgn. Proj. 46119.00 250,80
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———
1 2 3 4 5
Mediom
18, Navargaon Tank Proj. 526,103 3.430
19. Benetwa Irrgn. Proj. 401.37 2510
20, Renspur 736.06 4.300
21, Deogad 2463 60 8.347
22. Upper Manner 2618.342 8.28
23. Hatwane 458,70 12.03
Orlissa
Major
24, Mahanadi Barrage 11967.92 293.138
Mediom
25. Sunder Irign, Proj. 820,67 6.025
26. ° Aimpa Ganguti Island 463.02 8.86
Irrgn. Project
*27. Supplsmentary Note on 1249.22 3.675
Baghlati Irrgn. Proj
Punjab
Major
28. Punjab Irrgn. Project 11747 00 101.276
Phase-II (Lining of Water
Courses)
29. Integrated project for 508700.00 200.00
Development of water
logged areas of South
Waestern of Punjab.
30. S.Y.L. Part-I Main Capal 38600.00 Carrier Canal
Lakbs
31. Raising lining of Bhakra 827.25 NIL
Main Canal.
Tripurs
Mediom
32. Gumti Irrgn. Project. 1935.60 9,800
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1 2 3 4
Uttar Pradesh
Major
33. New Okhla Barrage 3892 55 NIL
West Be
Major
34, Supplementary Note on 22682.00 130.014
Subernarekha Barrage 21561.00 114,196
3s. Modernisation of 156000,00 367.20
Kangsabati Project
Mediam
36. Hinglow Irrgn. Project 525.90 12.388
988696.02 1627.455
Statement-I1
Name of the State Major and Medium
Multipurpose Projects
Projects
1 2 3
Andhra Pradesh 8 7
Bihar 13 13
Gujarat 8 2
Haryana 5 2
Himachal Pradesh 1 1
Jemmu & Kashmir 1 7
Karnataka 4 ]
Kerala 2 0
Madbys Pradesh 8 6
Mabarashtra 2 “
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2 3
Manipur 0 2
Meghalaya 0 1
Orissa 5 13
Pubnjab 7 0
Rajasthan 11 6
Tamil Nadu 5 3
Uttar Pradesh 12 0
West Bengal 6 0
Arunachal Pradesh 2 0
Total : 120 107

Construction of Bansagar Project

10001. SHRI RAM BHAGAT PAS-
WAN : Will the Minister of WATER
RESOURCES be pleased to stats :

(a) the time by which the benefit of
Bansagar Project is likely to be received
by Bihar, Madhya Pradesh and Ulttar
Pradesh;

(b) the present stage of construction
of the said project; and

(¢) the time by which this construction
is likely to be completed at this pace and
the extent of escalation in the estimated
cost thereot ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RBSOURCES
(SHRIMATI KRISHNA SAHI): (a) to
(c) The Bansagar Dam Projcct, originally
costing Rs. 91.30 crores, is estimated to
cost about Rs. 380 crores (1984 price
level). This is scheduled to be completed
in 1992. The benefit to the beneficiary
States would start after completion of
their respective canal projects.

[English}
Lead Bank Scheme

10002. PROF. NARAIN CHAND
PARASHAR : Will the Minister of FIN-
ANCE be plcased to state :

(a) whetber report of the working
group on Lead Bank Scheme bas been re-
cevied by Government;

(b) if so, the main recommendations
of the report and the likely date by which
these are likely to be implemented; and

(¢) whether Governmernt propose to in-
troduce the concept of ‘One Lcad Baak
for each Block’ thus decentralising the
‘District Lead Bank Scheme’ to the *‘C.D.
Block Lead Bank Scheme’ and the likely
date by which it would be implemented ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : (a)
to (c) The Working Group on Lead Bank
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Scheme has submitted its report to
Government on 1.3.1988 and its main re-
commendations relating to biock level
planning are indicated below and the same
are under consideration of Government in
consultation with Reserve Bank of India :

1, It is desirable to devolve some of
the responsibilities of the lead
bank on an areal unit smaller
than the district. A development
block is considered to be the app-
ropriate unit for this purpose.

2. There should be a block level
committee for planning and mon-
itoring credit develoyment in the
rural areas.

3. A bank branch should be made
responsible for meeting the credit
requirements of a group of villa-
ges which would constitute its
*Service Area’,

4. It would be necessary to associ-
ate local instiiutions such as the
village panchayats with the pre-
paration and implementation of
‘block level credit plans,

5. The contents of Annual Action
Plan may be be broadened to in-
clude clements of perspective
planning and enlarged plan may
be known as the Annual Credit
Plan,

Financial assistance to closed Textile
Mills is Rajastae

10003. SHRI VIRDHI CHANDER
JAIN : Will the Minister of TEXTILES
be plcased to state :

(a) whether the mapagement of the
closed textile units in Rajasthan has urged
Union Government for finapcial assist.
ance;

(b) if so, the names of mills which bhave
been given financial assistance;

(¢) whether Union Goveroment have
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considered the cases of the remaining
closed textile mills which have been pro-
vided financial assistance; and

(d) if not, the reasons therefor ?

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA) : (a) The -
Ubion Government do not provide finan-
cial assistance to textile mills. Such assi-
stance is provided by the institutions/
banks.

(b) to (d) Do not arise in view of
(a) above.

Complaints against cusioms authorlties

10004, SHRI T. BASHEER : Wil the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that there are a
lot of complaints from Indians working
abroad against the custom authorities that
the Indian passengers are harassed by the
customs authorities unneccessarily;

(b) if so. the details thereof; and

(c) the steps Government have taken
to stop such unnecessary harassment ?

THE MINISTER OF STATE IN THE

.DEPARTMENT OF REVENUE IN THE

MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) and (b) Complaints are
occasionally received from Indians work-
ing abroad regarding their clearance
through Customs at the airports. The
complaints relate to alleged delays in
clearance, over-valuation and over-assess-
ment of goods imported in baggage, rude
behaviour and denial of concessions under
the Baggage Rules.

(c) The Government have introduced
a system of clearance of pasiengers based
on their declaration regarding the value
and contents of their baggage. Examina-
tion of baggage is resorted to only ia
cases of suspicion. The majority of the
passengers are cleared in the ‘walk
tbhroogh’ Green Channel without examin-
ation. The system of clearance provides
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for adeguate and close supervision by
senior officers so as to minimise instances
of complaints of barassment. Examination
of baggage is also done under the supervi-
sion of senior officers in order to avoid
possible harassment to passengers.

[Translation)

Building rent paid by Delhi Cantonment
Branch of State Bank of India

10005. SHRI RAJ KUMAR RAI:;
Will the Minister of FINANCE be pleased
to state ;

(a) what was the rent of the Delhi
Cactonment branch building of the State
Bank of India upto March, 1984;

(b) whether afier March 1984 the
rent of this buiiding is being paid at a
higher rate;

(c) if so. the quantum of increase;

(d) whether for the increased rent any
extra space has been provided to the
bank;

(e) if so, the details thereof including
the terms agreed to; and

(f) if not, the reasons for paying the
extra rent and whether Qovernment
propose to conduct an inquiry into the
entire matter ?

THE MINISTER OF'STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALEI-
RO): (a) to (f) State Bank of India has
reported that the rent of its Delhi Can-
tooment Branch was revised from Rs.
5339/- to Rs. 25000/- per month w.e.f.
1.1.1984. The enhanced rent was a part
of th: package deal with the landlords
which broadly envisaged the folloe ing
terms and conditions :

(i) The Bank would retain possession
of entire area 1.e. 6064 sq. ft
‘built up area and 13746 sq. ft.
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open area. This open area is
inclusive of 24’ wide passage on
the East side in the compound
wall which was with the land-
lords.

(ii) The ground rent is payable by
the landiords to the Military
Bstate Officer @ Rs. 60/- per
sq. metre per annum specifically
applicable to lucrative commer-
cial use of the land.

(iii) Provision of foliowing items by
ths land!ords at their cost : (a)
two strong rooms, (b) replace-
ment of entire electric wiring, (¢)
water proofing of certaln roofs
and (d) renovation of out-houses
which required ioinery, plaster-
ing, flooring, etc, These jobs
required expenditure of Rs. 4.38
lakhs, for which a loan of Rs.
3.50 lakhs carrying normal rate
of interest was sanctioned to
landlords by the Bank. The
ba'ance amount was to be raised
by the landiords from their own
resources.

(tv) Lease period of 545 year—20%
increase in the existing rent after
expiry of the first 5 years.

Siate Bank of India has reported that
as a result of its investigation into the
matter, certain discrepancies have come to
notice The Bank has therefore, advised
its concerned Local Head Office to take
necessary action to remedy the discrepan-
cies.

Fraud in Head Odfice, Indore of State
Bank of Indere

10006. SHRI RAJ KUMAR RAI:
Will the Mipister of FINANCE be pleased
to refer to the reply given on 13 Decem-
ber, 1987 to Unstarred Quesuon No. 5432
regarding traud in the State Bank of
Indore, Madhya Pradesh and state :

() the findings of the investigation
report of the C.B.I. regarding guilty
officers/employees; and
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(b) the action taken by the bank
enagement op the cugpestion made by
the C.B.1. against guilty employees ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHR1 EDUARDO FALEIRO) ; (a)
Centra! Bureau of Investigation (CBI) has
reported that on the basis of its investiga-
tion into the case relating to fravd in the
payment of bonus in the Head office of
State Bank of Indore, it had recommended
sanction for prosecution in respect of one
empicyee and regular departmental action
agaiust another employee.

(b) State Bank of Indore bas reported
that while criminal caze has been filed
against one emn'oye€ in the Court of the
Special Judge Indore. on 9.12 87, depart-
mental action has also beem initiated
against the other employee. The Bank bas
further reported that departmental action
against a third emplovee has 2also been
ipitiated.

[ Translation]

Execation of Icase deeds by State Bask of
India

10007. SHRI RAJ KUMAR RAI:
Will the Migister of FINANCE be plcased
to state :

(8) whetter the Jegal documents
required for lease deeds are got executed
in all the branches of the State Bank of
India in Delhi;

(b) if rot, the number of branches
where it is not done;
' (c) whethesr the owners of houses and
tre bank sign an agreement on blank
paper as a substitute crocedure;

(d) whether it is a fact that in some
caces leace deed is required to be executed
through court and osoly then the amount
of rent is released;

(¢) if so, the reasons for
such a dua. rolicy;

adopting
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(1) whether Governmént propose to
conduct an ipquiry into the entire matter;
and

(e) if so, by what time and {f not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN.
CE (SHRI EDUARDO FALEIRO) : (a)
to (g) The information is being coHected
and to the extent available will be laid on
the Table of the House.

[English}
Shrim.p industry of Andbra Pradesh

10008, SHRI T. B-.LA GOUD : Will
the Minister of COMMERCE be pleased
to state :

(a) whether siagnation in sbrimp
landings 'n  Andbra Pradesh will affect
the long term prospects of export targets
of marine products; and

(b) the steps being taken by Govern-
ment to assist the Andhra Pradesh fshing
industry which i1s in do:drums ?

THE MINISTER OF STATE IN THB
MINIJSTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) The sbrimp
landiprs in Andhra Pradesh, show a
fluctuating trend. but are not likely to
affect prospects of long term export target
of maripe products from India.

(b) The steps being taken by Govern-
ment to assist the Andhra Pradesh fishing
industry inc'udes settipg up a Prawn
Hatchery in Andhra Pragdesh and promo-
tiopal messures/subsidy schemes adminis-
tered by Marine Products Export Develop-
ment Authority for development of prawn
farms and prawn sced banks.

Capacitly uiillsatlen ¢f N.T.C.. K .cpur
(U.P)

10009, SHRI ATISH CHANDRA
SINHA ;: Will the Mipister . f TEXTILES
be pleased to rtate :
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(2) whether it is a fact that the uaits/
mills working under the management of
the Nauional Texnile Corporation Limited,
Kanpur (Uuars Pradesh) have not been
working 1n full swing or working at very
iow level of their capacities;

(b) if so, the details thereof and
details of level of capacity utilisatton
achieved during.the past six months as on
30 Apnil, 1988; and

(c) the steps being proposed to be
taken to maximise the capacity utilisation
of each of its units/mills ?

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA) : (a)
and (b) During the periea October, 1987
to March, 1988 the average spinning and
weaving uw:ilisation of textile mills uvnder
NTC (Uttar Pradesh) was respectively
59.4% and 62.29%.

(c) The steps taken to improve the
capacity utihsation of the mils under
NTC (U tar Pradesh) include preparation
of short term investment plan, supply of
raw matenals and other 1nputs, proposals
to the baaks for enhanciog credit limits.

NRIs regponse to UT[s mastershares and
mutusal fund
100'0 SHRI H N. NANJE GOWDA:
Will the Minister of FINANCE be pleased
to state :

(a) whether non-resident Indians are
now cligible to acquire mastershares in
the mutual fund of Uit Trust of India;

(b) if so. whether Government are
getting response from the non-resident

Indians afier this announcement; and »

(c) the other proposals Government
plan to iniroduce to attract pon-resident
Indians to ioyest money on Indian

projects ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHRI EDUARDO FALEIRO) : (3)

Yes, Sir.
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(b) Non-Resident Tndians have only
recently been permitted to acquire master-
shares in the secondary market and it is
premature 1o comment on their response,

(¢) Government bave decided to
introduce a new scheme of Foreign
Currency denominated  Bonds/Depesit
Certificates for Non-Resident Indrans on
a non-reparriable basis.

Bank robberies in Panjab

10011. SHRI H.N, NANJE GOWDA :
Will the Minister ot FINANCE pleased to
state :

(a) whether it is a fact that 2 number
of people including five offictals of the
Punjab Nat.ona! Baok were kiiled as a
branch of bapk was looted in Punjab on
17 March, 1988, if so, the details thereof ;

(b) the number of robberies comm-tted
in Punjab during the last two years ;

(c) the oumber of persons who lost
thetr lives during bank robbernes in Punjab
during thz above period and assistance
given to family members of those killed
during bank robberies ;

(d) thc oumber of 1rrests mace in
copnection with bank robberies during the
period ; and

(e) the steps propo<ed to be taken by
Government to check bank robberies in
Pubjab ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHR1 EDUARDO FAL-
EIRO) : (a) Reserve Bank of India has
reported that on 17th March, 1988, a sum
of Rs, 47,000/- was looted from Punjab
National Bapk's Dhulka (Amritsar)
branch. In this incident five staff membzrs
of the branch were killed by the
culprits. .
Available

(b) to (d) informatioq
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regarding the total number of bank rob-
beries/dacoities which took place 1in the
State of Punjab, amount involved therein,
number of persons killed, persons arrested
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and assistance glven to the famjly mem-
bers of the deceased persons during the
years 1986 and 1987 is given below :

Year No. of Amount No. of No. of Assistance
robberiesf.. involved persons persons given to
dacoities (Rs. in killed arrested families

lakhs)

1986 43 63.89 1t 16 Rs. 2,85,000/-

+
Travellers Cheques valued
at U.S § 45690 + £ 13040
1987 26 591.44 2 46 Rs 2,66,112/-

(Data provisional)

(e) Since the inc dence of bank rob-
beries/dacoities depends, to a considerable
extent on the general security invironment
prevalling 1o the area, with changesn
the security situation in a region. security
arrangements 1n banks have teen review-
ed and strengthened to meet the require-
ments of the situation Security arrangments
in banks in Pupjab bhave accordingly
been reviewed from time to time and
improvements in security arrangements
which include, among others deployment
of ITBP personnel 1n some branches, have

been made,
World Bank Loan for ONGC projects

100i2. SHRI H.N. NANJE GOWDA :
Will the Minister of FINANCE be pleased

to state :

(a) whether the World Bank has
approved a § .95 milhon loan for the O
Natural Gas Commissioo (ONGC) for
deve'opment of its Western cnshore and

offshore gas projects ;

(b) if so, by what time the ONGC
will get .his loan and in how many
instalments ;

(c) the otber projects of ONGC where
World Bank is giving Joans ; and

(d) whether the work om all such

projects has been started and by what
time the work will be complcted ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFTAIRS IN THE MINISTRY OF
FINANCE (SHR1 EDUARDO FAL.
EIRO) : (a) and (b) Agreements with the
Worid Bank have been signed on April
21, 1988, for a loan of $§ 295 million to
the Govercment of India for the Western
Gas Decvelopment Project (Loan No.
2904.IN). Theloan will be on standard
IBRD terms which include a variable rate
of interest in accordance with the World
Bank’s own cost of borrowing. The
current rate of interest 18 7.729%. In
addiion, commitment charges @ 0.759,
per anpum are charged on the undisbur-
sed balance of the loan amount. The
loan is repayable in 20 years includiog a
grace period of 5 years.

(c) and (d) The IBRD has also ex.
tended assistance for the following on-
going ONGC projects pamely, Krishna
Gadavari (Loan No. 2205-IN) South
Bassein (Loan No. 2241-IN) and Cambay
Basin (Loan No. 2403-IN). The closing
dates for these projects are 31.3. 1988,
31.12,1988 and 30.9.1990 respectively.

Target fixed for Textile Export

10013. SHRI H.N. NANJE GOWDA
DR. KRUPASINDHU BHOI;
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the Minister of TEXTILES be

pleased to state :

(a) the target fixed for textile exports
for the year 1988-89 ; and

(b) the measures taken to acHieve the

target ?

THE MINISTER OF TEXTILES(SHR1
RAM NIWAS MIRDHA): (a) ana (b)
A statement is given below.

Statement

(Rs. in crores)

[
Item Target for 1988.89
Cotton Textiles (including 1000
Handloom)
Readymade Garments 2000

The following steps have bzen taken
to achieve the target :—

0}

i)

(iii)

Sophisticared garment manufac-
turng machines not magufactured
indigenously are allowsd to be
imported on OGL. As many as
118 machines for garment and
hosiery manufacture have been
placed under OGL. 104 of them
enjoying  concessional import
duty.

Import duty on 31 items of
machinery placed uoder OGL
required for wouilen industry has
been reduced to 35%.

The Government permits import
of 7 items of sophisticated tex-
tile machines at a concessional
rate of import duty of 257 pro-
vided either the importer” exports
S time the value of machinery
within & period of 5 years over
and above the average exports of
the importer during the preceding
3 years or exports 75% of the
production for 5 years,
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(iv)

™

(vi)

(vii)

(viii)

(ix)

x
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A textlle modernisation fund of
Rs. 750 crores has been created
for facilitation of modernisation of
Textile Industry.

A long term policy for the export
of cotton yearn with liberal ceil~
ings has been announced. The
ceiling for the year 1938 has been
fixed at 40 million kgs. for cotton
yarn of counts upto 60s. There
is no restriction on the export of
cotton yarn above counts 60s,

In order to emncourage improve-
ment in the quality of cotton yarn
and fabrics, excise duty on (1)
Auto-Coners, (1) Open end Rotor
Spioning machines, (iii) Shuttleless
Looms for all types and (iv) Two
for One Twister has been reduced
from 159; to 5°.

Revised rates of CCS have been
annousn.ed effective from 1st July,
1986. These rates which have
been annonoced for a period of 3
years are generally higher than
before. Slow moving items of
zarments on which CCS was not
admissible when exported to quota
countries have been made eligible
for CCS.,CCS on export of cotton
yarn of all counts has been
allowed @ 8° from 29th August,
1983. CCS on export of grey
fabrics has been raised to 109
w.e f. 13.2 1987,

Cotton garments and textiles bave
been brought uader the scheme
of Contract Registration with a
view to providing an element of
certainty to exporters in the
matter of CCS.

A National Institute for Fash-
on Techoology bas been set up
in DAhi for education, research
and traiping in the areas of fashe-
jon design for garment manufac-
ture,

L]

The duty drawback rates for
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cotton garments bave been increa-
sed to 10%,

(xi) The number of days of pre-
shipment credit has been increased
from 90 days to 180 days. The
rate of interest has also been
reduced by 2,5%.

(xli) Maoy {tems of raw material/
fabrics are permitted to be im-
ported under Advance Licensing
Scheme and the Import-Export
Pass Book Scheme,

(xiii) The scope of Advance Licensing
and Pass Book Schemes has been
widened and procedures simplitied.

(xiv) Under 100% Export Oriented
Unpits and Free Trade Zones
Scheme, facilities for liberal im-
port of capijtal goods and raw
materials alongwith many other
concegsions are given. These
Units bave now also been made
eligible for CCS and tax-holiday
for 5 years.

(xv) Goversmept has been giving
liberal assistance for sponsoring
and funding promotional activities
such as market studies, buyer-
seller-meets, participation in inter.
patioaal fairs and exhibitions.

(xvi) Permission for usc of foreign
brand names for domestic sales
has been approved in the case of
readymade garments with the
stipulstion that omly Indigenous
fabrics are used ; at least 75% of
the production is exported and no
royalties are allowed on domestic
sales.

(xvii) The agency commission has been
incressed and rules for blanket
permission for foreign exchange
has begn substantially liberalised,

(xviii) Tax concession under Section 80
HHC for export profits has been
cohanced so as to exempt 100%
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of export profits from income-
tax.

Income tax on corpocale vis-a-vis pon-
corporate sector

10014, SHRI VIJAY N. PATIL : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government have noted
that all profits accruing from the exparts
of goods by non-corporate sector woulid
be exempted from tax whil: corporate
sector will bave to pay tax of fifteen per
cent; and

(b) if 80, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) and (b) Yes, Sir. The
Finance Bill, 1988, proposes to amend
section 8CHHC of the Iocome-tax Act to
provide for a deduction, 1n computing the
income of a taxpayer. of a sum equal! to
the who'e ot the income earned by the
taxpayer from export of goods or
merchandise. However, 1n the case of
corporate taxpayers, if the total income
computed under various provisions of the
Act, is less than 3V per cent. of the book
profits, then in acfordance with the
provisions of section 115), the income of
the company will be taken at 30 per cent.
of the book profit and, accordingly, the
company will be hable to tax on this
income,

Finance Minister has alresdy made an
announcement on the 27th April 198%,
indicating his intentioo to amend section
115J so as to enable corporate taxpayers
to take full advantage of the i00 per cent.
tax exemption on expoart profits.

Export of commercial veaicles

10015, SHR1 YASHWANTRAO
GADAKH PATIL : Will the Minister of
COMMERCE be pleased to state :

(a) the commercial vehicles exported
during 1987-88 and the countries to which
exported; and



208 Written Answers

(b) the mcasures being taken to 1ncre-
ase the exports and find pew markets ?

THE MINISTER OF STAIE IN THE
MINISTRY OF COMMERCE (SHRI
P. R, DAS MUNSI): (a) As per the
figures available with Engineering Export
Promotion Council, exports of complete
commercial vehicles during 1987-88 is
estimated at Rs. %600 crores. These
vehicles are rezularly being exported to a
large number of countries in Africa &
Asia,

(b) A number of measures have been
taken by the Government to boost export
of engincering goods 1ncluding commercial
vehicles and find new markets. These
inter-ahia inctude liberalisation of licensing
procedures and technoiogy import, a new
regime of Cash Compensatory Support,
access to raw materials and consumables
at international competiiive prices, reduc-
tion 1n the interest rates of pre & post
shipment credit. imnterest rebate on oew
term lcans to units which expcrt more
than 259 of their oroduction, a.s'stance
from export marketing fund for marketing
activities abroad., introducticn of new
blanket exchapnge permit scheme 1o
facilitate export rromotion activities,
grant of replemshment liccnces, duty
drawback etc.

Assisiance to farm and indusirial sec.ors
by Bauks

10016. SHRI JAGANNATH PATNAIK:

Will the Minister of FINANCE be pleased
to state :

(a) whether it 18 a fact that the
Reserve Bank of Ivdia has recuotls
adopted a policy of cautious increase in
banking system credit resources to meet
the financial Jemands oi farm abpd
industrial economy in the next six months,
beginning 1 April, 1983; and

(b) if so, the details regarding the
@ecision taken alongwith the basic features
of the credit policy being adopted during
eurrent financial year ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
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AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO
FALEIRO) : (8) and (b) The slack
season credit policy for the first half of
1988-89 as announced by Reserve Bank
of India secks to provide adequate credit
to both agriculture and industry to help
the expected recovery of the economy in
1988-89 keeping in vlew the current rate
of inflation amd the strong growth in
primary liquidity in the last 3 years. The
salient features of the credit policy are as
follows :

(i) The entire amount of Rs. 744
crores of balances mmpoundod
under incremental Cash Reserve
Ratio have been released on
Apnii 23, 1988 to cnable banks to
meet the seasonal requnrement
of food credit for rabi food
procurement;

(ii) with a view to partially neutrali.
siog the return flow of food
credit, with effect from fortnight
beginning July 30, 1988, the
Cash Reserve Ratio would be
raised from 109 to 19.5%, of net
demand and time liabilities (this
excludes FCNR/NRE deposits),

(fi) The bapks will be provided
export refinance with effect from
August 27, 1988 to the extent of
100°%, of the increase in export
credit over the mon:hly average
level of 1986.

(iv) the term deposits cates for 9!
days and above but less than 6
months is raised from April 4,
1988 from 6.59, to 89, (oot
apphicable to FCNR/NRE
deposits).

[ Translation]

Payment of ‘diamond jubilee bomus’ to
employees of State Bank of Indore

100}7 SHRI MANVENDRA SINGH:
W1l the Minister of FINANCE be pleased
to state :
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(a) the reasons for not making pay-
ment of ‘diamond jubilee bopus’ so far
by the Board of Management to the
employees of the State Bank of Indore;

¢(b) whether diamond jubilee bonus s
likely to be paid in near future; and

(c) if so, the time by which the
employees will receive this bonus ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO
FALEIRO) : (a) to (c) Information is
being collected and wili be laid on the
Table of the House to the extent available
and possible.

Provident fund deposits of employees of
State Bank of Indore

10018 SHRI MANVENDRA SINGH:
Will the Minpister of FINANCE be pleased
to state :

(@) whether employees suffer loss
instead of any gain due to deposiing of
State Bank of Indore employees provident
fund contribution 1n the current account
of the bapnk;

(b) if so, whether the bank manage-
ment (Trustee) proposc to invest the said
amount in other forms; and

(¢) the total amount of the provident
fund contributfon as on 31 March, 1988 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO
FALEIRO) : (a) to (c) State Bank of
Indore has confi-med that the employees
are not suffering losses as the Trust 1s not
ma:ntaining Current Accovnt with the
Bank, The Pro'ident Fund contribution
as on 31st March. 1988 is reported to be
about Rs. 15 22 crores. Tre amount is
mnvested 10 intercst earping Savings
Accounts and Government securities.
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[English]
NTC Mills in Orissa

100i9. SHRI LAKSHMAN MALLI-
CK : Will the Minister of TEXTILES be
pleased to state :

(a) the number of the National Tex-
tile Corporation mills in Orissa at present;

(b) whether Government propose to
set up more such mills in that State;

(c) whether Siate Government of
Onssa has also approached Union
Government for financial assistance in this
regard, and

(d) 1f so, the detalls i1n this regard ?

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA) : (a) At
present, there is one NTC mill in Orissa.

(b) and (c) No, Sir.
(d) Does not arise

Withdrawal of export concessions/
incentives

10020, SHRIMAT] BASAVARAIJE-
SWARTI * Wili the Minister of COMMER-
CE be pleased to state :

(a)  whether Government  have
empbhasised to the exporters that 1n case
export obligatiors are not fuifilled, the
concessions and incentives provided to
them in the new import-export policy will
be wirthdrawn; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R. DAS MUNSI) : (a) and (b) In the case
of licences issued with specific export
obligation, it is enjoined upon the expor-
ters to fulfil the export obligation within
the prescribed time Io case of fallure
to fulfil this condition, they are
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liable to be declared as defaulters disen-
titling them from securing import® licences
and export benefits besides any action
that may be taken against them under the
Import-Export (Control) Act and the
Orders issued thereunder.

Trade trend with France

10021, SHRIMATI BASAVARAJE-
SWARI : Will the Minister of COMMER-
CE be pleased to state :

(a) whether the total value of trade
between India and France in 1986 was
higher as compared to 1987;

(b) if so, the main reasons therefore;

(c) the steps being considered to
improve the same during the current
year ?

THER MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. R. DAS MUNSI) : (a) On the basis of
the trade figures compiled by DGCI&S,
Calcutta, India’s trade with France during
1985-86 and 1986-87 was as follows

(Rs. crores)

1985-86 1986-87 %change

VAISAKHA 16, 1910 (SAKA)

Exports 202,71 274.51 +35.4
lm[;om 582.59 669.44 149
Total value 785.30 943 95 +202

of the trade

(b) and (¢) Do not, arise.
Changes i custom rules

10022. SHRIMATI BASAVARAJE-
SWARI : Will the Minister of FINANCE

be pleased to state :

(a) whether it is a fact that Union
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Government have decided to formulate
new customs rules;

(b) if so, the main changes that are
likely to be made; and

(¢) to what extent these changes will
be helpful to the common people ?

THE MINISTER OF STATE IN THB
DEPARTMENT OF REVENUER IN THB
MINISTRY OF FINANCE (SHRI A, K,
PANJA): (a)to (c) It is presumed that
the Hon’ble Member is referring to the
Customs, (Amendment) Bill, 1988 (Bill
No. 38) of 1988, which bas been intro-
duced by the Government for suitably
amending the provisions of section 14 of
the Customs Act, 1962 (52 of 1962), which
provides for the valuation of the goods
for the purposes of assessment of duties
of customs chargeable on goods by
reference to their value. This bill has
been passed by the Lok Sabha on 2.5.1988'
and s pending for consideration in the
Rajya Sabha. Rules when framed there-
under will be laid on the Table of the
House, as per the prescribed procedure,

Trade expansion with Australia

10023, SHRIMAII BASAVARAJE-
SWARI : Will the Minister of COMMER-
CE be pleased to state :

(a) the steps being taken to tap the
trade potential between India and
Australia; and

5
(c) the volume of bilateral trade at
present ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
R, DAS MUNSI) : (a) Following steps,
inter alia have been/arc being taken to
increase our trade with Australia :

() Exchange of trade delegations in
{ndentified sectors;

(i) Particlpation In trade fakrs/
exhibitions;

(ili) Mectings of Joiat Business
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-

Council, Joint Trade Committee,
etc,

(b) As per’ the provisional data
received from DGCI&S, Calcutta, trade
between India and Australia during 1986-
87 was Rs. 578.3! crores. During 1987-88
(April-December), the volume of bilateral
trade was Rs. 468.34 crores as compared
to Rs. 422,37 crores during the corre
sponding period of last year.

Irregularities in Tobacco Anctions

10024. SBRI V SOBHANADREFES.-
WARA RAO : Will the Minister of
COMMERCE be pleased to state :

() whether Government are aware
that duripg the tobacco auctions this year,
at some auction platforms, some emplo-
yees of the Tobacco Board have delibe-
rate'y under weighed the bales causing
considerable loss to growers;

(b) if so, the factua! position thereof;
and

(c) The action being taken to fix the
responsib lity and obviate such complaints
in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P,
R. DAS MUNSI) : (a) Allegations of
under-weighment of tobacco bales at
some auction platforms have been recei-
ved by the Tobacco Board.

(b) The matter has been investigated
by the Tobacco Boarcd. Differences in
weights of bales were found to be due to
mechanical dafects of the weighirg scales.
After the defects were noticed all the
bales so'd were reweighed and weights
rectified on the same day.

(c) The allegation of deliberate under-
weighment of bales has not been establis-
hed. The Tobacco Board has taken
steps to check the weighing scales every-
day at each of the auction platforms
before commencing weighment and
intermitant checks to obviate such
complaints in future.
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Additlonnal assistance sought for Irrigation
products by Andbra Pradesh

10025, SHRI V., TULSIRAM : Will
the Miister of WATER RESOURCES be
plecased to state :

(a) whether Government of Andhra
Pradesh has requested Union Government
to provide additional financial assistance
for early completion of major, medium
and minor irrigation projects in the
state ;

(b) if so, the details thereof ; and

(c) the action taken in this regard and
the time by which necessary funds will be
made available to the siate ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA, SAHI): (a) to (¢)
In connection with the Special Foodgrains
Production Programme for attainment of
foodgrains production target envisaged in
the Seventh Plan, the Government of
Andbra Pradesh had ipoinally indicated a
requirement of about Rs. 98 crores for
accelerating work on certain projects. It
bhas been clarified to the State represen-
tatives that such a large additional outlay
would not be available under this
programme.

rrigation projects uader CAD programme
of Orissa

10026. SHRI JAGANNATH PAT-
NAIK : Will tbe Minister of WATER
RESOURCES be pleased to state :

(a) the names of the irrigation projects
{n Orissa which arc included uader the
Command Area Development Programme
(CAD) ;

(b) the amount of Central assistance
provided during the Seventh Five Year
Plan period for the execution of these
projects; and

(c) the progress made in the comple.
tion of these projects so far ?
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THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
SHRIMATI KRISHNA SAHI) : (a) Hira-
kud, Salandi, Mahanad: D=ita and Potteru
Irrigation projects in Orissa have been
included in the Ceatrally sponsored
Command Area Development Programme.

(b) .Central assistance amounting to
Rs. 687.03 lakhs has becen released to
Orissa Government from 1985-86 to
1987-88 during the VII Five Year Plan for
execution of these projects.,

(c) The information received so far
from the State Government shows that
an area ot avbout 2.1V lakh hectares has
been covered with field channels in these
projects (1l December, 1987.

Adoption of Villages in Andhra Pradesh
by Backs

10027, SHRI V. TULSIRAM : Will
the Minister of FINANCE be pleased to
state :

(a) the procedure and criterion for the
adoption of villages by banks ;

(b) the number of villages in Andhra
Pradesh so adopted by banks during the

last one year ;

(c) whether the number of willages
adopted in Andhra Pradesh 's for less
than villages in other States, if so, the
details thereof tog:ther with reasons
therefor ; and

(d) the steps being taken to adopt
more villages in Andhra Pradesh ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
‘AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FAL-
EIRO) : (a) The village adoption scheme
aims at concentrated and coordinated
efforts to finance agriculturists in areas
with significant agricultural potential and
having preponderance of small farmers,
The villages to be adopted are genera'ly
sslected in consultation with the local
governmental agencies and priority is
given to those villages where cooperative
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credit institutions have not made much
headway to the desired extent,

(b) and (c) As at the end of December
1986 (1atest available), the public sector
banks haa adopted 19,738 villages in the
State ot Andhra Pradesh. In terms of
pumber of villages adopted, Andbra
Pradesh ranks fourth among various States
and Union Territories in the country.

(d) Reserve Bank of India (RBI) bas
issued guideiines, dated 14.3.1938, to the
commercial banks and regional rural
banks regarding the service area concept
in relation 1o rurai credit system in the
country. Under this, each bank branch
io the rural and semi-urban areas of the
country, including Andhra Pradesh, will
bave a dcsignaied service area covering
about 15 to 23 vulages, and th: branch
would be primariiy responsibie for meet-
1ng the appropriate credit needs of its

service area,

Pulichintala balancing reservoir scheme
" of Andhra Pradesh

10028. SHRI V. SOBHANADREES-
WARA RAO: Wil the Minmster of
WATER RESOURCES be pleased to
state :

(a) whether the Government of Andhra
Pradesh has forwarded ‘‘Pulchintala
Balancing Reservoir’’ scheme for clearance
from the Central Water Commission ;

(b) if so, the details thereof ; and

(c) the likely date by which this
scheme will be cleared by Central Water
Commission ?

THE MINISTER CF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (3) Yes,
Sir. :

(by and (c) The project costing
Rs. 138.57 crores mainly aims to stabilise
irrigation in the existing Krishna Delta.
This, however, has been returned for
furthet investigations, °
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Cases under FERA

10029. SHRI SYFD SHAHABUD-
DIN : Will the Minister of FINANCE be
pleased to state :

(a) the number of live cases under
FBRA as on ] April, 1986 ;

(b) the number of ca<es Initiated

during 1986-87 ;

(c) the number of cases adjudicated
during 1986-87 and the number of persons
convicted during 1986-87 ;

(d) the namber of cases closed during
1986-87 ;

{¢) the number of fresh cases initiated
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during 1987-88 ;

(f) the number of cases adjudioated
and the number of persons convitted dur-
ing 1987.88 ;

{(g) tho number of cases closed during
1987-88 ; and

(h) the number of cases on record on
1.4.88.

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FAL-
EIRO) : (a) to (h) The statistical dats of
the cases  under FERA as sought for is
given below -

No. of cases pending as on 1.4.86 6,337
No. of cases pending as on 1.4.88, 10,198

1986-87 1987-88
No. of cases Initiated by 6,278 8,509
isspe of SCN.
No. of cases adjudicated. 4,573 6.353
No. of persons convicted. 386 117

The cases, after issue of Show Cause Notices, are not~ closed.

[Translation)

Foreign Assistance to Hill Areas
Project

10030. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to

state, :

(a) wbether Government of Uttar
Pradesh has submitted some projects of
hill areas of this State which are to be
finsnced by the World Bank, European
Common Market and other institutions ;

and

(b) if so, the names of the projects

and districts and the date on which these
bave been submitted, the cost involved
wherein and the present position In regard
to these projects ?

THE MINISTBR OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FAL-
EIRO) : (a) and (b) The Uttar Pradesh
Power (Srinagar) project located lo Paauri
Garhwal D strict is presently under consi-
deration for multilateral financing. Project
cost Is estimated at Rs. 1000 crores, and
World Bank assistance is likely to be
committed in the current year.
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Openiag of Reglomal Rural Bank in
Uttar Predesh

10031. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state :

(a) whether the regional rural banks
bave been opened in all the districts in
Utter Pradesh ; and

(b) if not, the names of the remaining
districts where these banks have not been
opened and the time by which regional
rural banks sare likely to be opened in
these districts ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FAL-
EIRO) : (a) and (b) There are 40 Regional
Rural Banks in Uttar Pradesh, covering
54 out of the 57 districts of the State.
The names of districts not yet covered by
the regional rural banks are Sabaranpur,
Meerut and Mathura,

At prescnt there are no proposals for
opening Regional Rural Banks in sbove
pamed districts,

Irrigation peteatial of U.P.

10032, SHRI HARISH RAWAT : Will
the Minister of WATER RESOURCES be
pleased to state : :

(=) the total irrigation potential from
wndesground and surface water sources
aveilable in Uttar Pradesh and the extent
to which the potential is being utilised at
present ;

(b) the frrigation capaclty required
to be created to meet the irrigation
requirement of Uttar Pradesh by 2000
AD ;

(c) whethier any programme has been
chalked Qut to make arrangements to meet
this requirement ; and

(d) if so, the details thereof ?
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THE MINISTER OF STATE IN THB
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) to
(d) An irrigation potential of about 18.8
m. ha. was created upto end of 198485
out of which about 16,6 m. ha. was
estimated to be utilised. The programme
for further development of ulilisable water
resources is drawn up frocm plan to plan
by the State Government keeping in view
inter-sectoral priorities, The Seventh Plan
envisages creation of an additional irriga-
tion potential of about 4.24 m. ha,

[English]
Trade expansion with Algeria

10033. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COMMERCE
be pleased to state :

(a) whetber Government have taken
steps to expand trade with Algeria ;

(b) if so, the areas identified ;

(¢) whether the Indo-Algeria joint
panel met recently to discuss the issue ;
and

(d) if so, the decisions arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) to (d) Fourth Session
of the Indo-Algerian Joint Commission
was held in New Delhi from March :6th-
29ih, '88. During tbe discussions, the
existing level of trade between the two
countries was reviewed. It was agreed
that steps should be taken by both sides
to diversify the composition of trade and
to increasingly source imports from either
country not only on short term basis but
also by entering into long term arrange-
ments, wherever possible. Specific products
of export interest to ,either country were
discussed. These included drugs and
pharmaceuticals, tobacco, spices, engineer-
ing goods, computer software, automobile
spares and components etc. for export
from India and phosphates, mercury,
methonal, benzene etc., for export from
Algeria. In the area of projects. it was
agreed that thero was 8COPe to increase
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cooperation based on mutual advantage
between the two countries. Specific
projects in the area of Railways, Roads
and Hydraulics etc., were discussed.

Prodaction of Janata Cloth in Orissa

10034, SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of TEXTILES
be pleased to state :

(a) whether the production of janata
cloth in Orissa milis has declined during
1987-88 ;

(b) if so, the reasons therefor ;

(c) whether his Ministry has granted
subsidies for buying taread and other
equipments for those mills ; and

¢d) if not, the details of steps taken
to assist the mills to increase the produc-
tion of janata cloth in Orissa ?

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA) : (a) and
(b) Janata cloth is produced by the hand-
loom sector and pot by the mill sector.
There has been & marginal declie in the
production of Janata cloth during 1987-88
as compared to 1986-87 on account of
increase in prices of hank yarn and
prevailing drought conditions.

(c) and (d) Do not arise as mills are
pot concerned with the production of
Janata cloth.

Non-developmeat expenditure

10035. SHRI VIJAY N, PATIL : Wit
the Minister of FINANCE be plcased to

state :

{a) the percentage distribution of
Usion Government expenditure on Govern-
ment Administration and op develoment
work during 1986-87 and 1987-88 ;

(b) the amount spent on non-develop-
ment work during that period ;

(c) whether Goverament have taken

MAY 6, 1988

Written Arswers 220

steps to reduce mon-development expen-
diture ; and

(d) if so, what is the percentage of
such reduction pertajning to general
administration ?

THE MINISTER OF STATE IN THB
DEPARTMENT OF EX’PENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K, GADHYVI) : (a) The percentage
distribution of Union Government's
expenditure on Government Administra-
tion and on deveiopment work are as
follows.

%age of total Expenditure

Administrative Development

1986-87 33 55.7

1987-88 (RE) 3.5 53.6

(b) The non-development Expenditure
for the above period are Rs. 25,876 crores
and Rs, 30,686 crores respectively.

(c) and (d) Government are conti-
puocusly making efforts to reduce non-
developmental expenditure to the barest
mimmmum. A number of measures have
also been taken to bring about reduction
in the expenditure. These include curbs
on travel expenses, entertainment, inessen-
tial seminars, conferences, publications,
purchase of furniture/furnishings, fuel
consumption etc. Further Ministries and
Departments of Government have been
ipstructed to review all their programmes
and priorities them adopting the Zero
base budgetiog technique so that expendi-
ture on low priority items can be reduced/
elimnated. The results of all these will
be known over a period of y:ars,

Jolat s ector projects with Canada

10036. DR. KRUPASINDHU BHOI :
Will the Minister of COMMERCE be
pleased to state : ~
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(a) whether some jo'nt sector projects
have been started by India and Canada in
Canada; v

(b) if so, the pumber of such jolnt
ventures; and

(¢) the amount and other details of
investment involved in those projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R. DAS MUNSI): (a) At present
there is no Indian joint ventures io
Ceanada.

(b) and (c) Do not arise.

Bank credit to minority commuaities

10038. SHRI SYED SHAHABUD-
DIN : Will the Minister of FINANCE be
pleased to state :

(a) the particulars of the monitoring
machinery set up in the public sector
banks at the central, regional,
and local levels to monitor the flow of
bank credit to the minority communities
in the forty districts with high minority
concentration;

(b) the total flow of credit district-
wise, and the proportion of flow dirscted
towards minority communities for the
perlod ending 31 December 1987; and

(c) the overall national position,
bank-wise, in this regard as available
from the half-yearly reports submitted by
the banks to the Reserve Bank of India
on 30 June, 1987 and 31 December, 1987 ?
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THE MINISTER OF STATE IN THR
DEPARTMENT OF ECONOMIC AFFA-
IRS IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO) : (a)
Reserve Bank of India have issued
instructions to banks for setting up special
cells at their Head Offices for monitoring
flow of credit to minority communities.
All banks having lead responsibility in the
40 identified districts, having concentra-

_tion of minority communities, have been

advised to designate an officer exclosively
to attend to problems regarding credit
flow to minority communities. The
Convenor banks of the State Level
Bankers Committees (SLBCs) are also
required to review, at their meetings, the
flow of credit to minority communities,
Banks® branches,situated in the forty iden.
tified districts, are required to specifically
report to the Reserve Bank of India in
the prescribed format, grant of priority
sector advances to minority communities,
on a quarterly basis. The branches in
other districts are to furnish similar
information on a half-yearly basis.

(b) and (c) Reserve Bank of India
has reported that the present data report-
ing system relating to flow of credit to
minority commaunities, does not generate
district-wise information.

Reserve Bank of India bas reported
that as per information received from 24
public sector banks the outstanding
advances in forty identified districts as at
the end of June, 1987 were Rs. 306.47
crores in 5.53 lakh borrowal accounts.
Bank-wise details are given in the state-
ment below, Data for the period ending
December 1987 bas not yet become
available.



Gredit facilities to minority Communities

Statement

Quarter ended June 1982

No. of A/c in Thousands
Amount in lakhs

SI. No. Name of the Bank

Priority Sector Advances
granted by the branches

Priority Sector
advances granted

situated in 40 identified by the branches TOTAL

districts having concent- situated in other Total Priority

ration on minority districts Sector Advences

communities .

1 2 3 4 5 6 7 8 9 10
No. of A/c  Bal O/S No. of A/c Bal O/S No. of A/c Bal O/S No. of Afc Bal O/S
1, State Bank of India 252 43 9737.76 872.01 47425.92 1124.44 57163.68 747100 653102.00
2. State Bank of Bikaner & 0.58 32.55 26.06 2036.58 26,64 2069.13 293.00 31213.00
Jaipur

3. State Bank of Hyderabad 12.45 402.37 34.59 1301.46 47.04 170383 575.00 36468.00
4, State Baok of Indore 0.65 58.32 21.32 2148.39 21.97 2206.71 184.00 19471.00
5. State Bank of Mysore 0.78 109.58 30.53 1574.32 31.31 1683.90 355.00 2661200
6. State Bank of Patiala 0.50 50.33 108,15 11750.26 108.65 11800.59 196.00 27600.00
7. State Bank of Saurashtra N.A. N.A N.A. N.A. N.A. N.A. 143.00 16993.00
8, State®Bank of Travancore 48,13 2460,32 159.03 7926.27 207.16 10386.64 659.00 38078.60
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10.

11.

12,
13.
14.
15.
16,
17.
18,
19.
20.
21,
22.
23,

Alluh;bub Bank*
Bank of Baroda

Bank of India

Bank of Maharashtra
Canara Bank

Central Bank of India
Dena Bank

Indian Bank

Indian Overseas Bank

Punjab National Bank

Syndicate Bank
Union Bapk of India
United Bank of India
Corporation Bank
Now Bank of India

Oriental Bank of
Commerce

32.11
9.34
9.64

3.13

N.A.

35.72
7.01
5.08
6,47
32.32
43,83
20.72
N.A.
2,04
N.A.
6.43

158551
481,54
1343.93
835.38
N.A,
1265.81
748.53
703.36
458,05
1687.00
291096
2749.39
N.A.
131,59
N.A.
615.94

43.48
51,73
98.96
30.85
N.A.
165.40
20.55
87,59
130.46
179.32
119.70
113.35
N.A.
26.12

N.A.
44.64

2165.50
4603.22
12251.78
254127
N.A.
11551.12
1774.03
5093.13
7519.70
22424.00
9619.05
8087.02
N.A.
2307.78
N.A.
6663.43

80.59
61,07
108.60
33.98
N.A,
201.12
27.56
92.67
136.93
211.64
163.53
134,07
N.A.
28,16

N.A

51.07

3751.01
5084.76
13595.71
3376.65
N.A.
12816.93
2522.56
5796.49
7971.75
24111.00
12530.01
10836-41

N.A.
2439.37

" N.A,
7279.37

567.00
755,00
1430.00
1423.00
421.00
2259.00
1715,00
225.00
468.00
995.00
1072.30
196.00
206.00
1437.00

205.00
1442,00

43025.00
46625.00
146810 00
158946.00
55600.00
188293 00
165400.00
23611.00
47524.00
84510.00
78810.00
31818.00
29547.00
174820,00

34272.00
106100.50
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1 2 3 4 s 6 7 8 9

25. Andhra Bank 3.16 216.52 27.88 990.73 31.04 1207.25 981.00 89143 00
26. Punjab & Sind Bapk 6.30 843,07 117.40 14307.40 123.70 15150.47 1006.90 74100.00
27. UCO Bank 5.38 528.14 93.22 8261.52 98.60 8789.66 943.00 73750.00
28. Vijaya Band 9.08 69184 39.62 3002.16 48.70 3694.00 395 00 33405.00
TOTAL :— 553.28 30647.84 2646.06 197326 04 3200,24 227973.88 28017.00 2540646.00

*Data relates to quarter ended Sept. 1987.
O/S denotes Outstanding
A/c denotes Account

Data Provisional

344

s19MSUY UdIIj14

8861 ‘9 AVIN

SIonTUy UINILg

144



229 Wristten Answers

Self-Empoyment Programme
For Urban Poer

10039, SHRI SYED SHAHA-
BUDDIN : Will  the Minister of
FINANCE be pleased to state :

(a) the number of applications
received and sanctioned, bank-wise and
State-wise, by the banking system under
sclf employment programme for the urban
poor during 1986-87;

(b) the break-up of the amount san-
ctioned and the number of boneficiaries
during the same period. trade/profession-
wise;

(c) the number of beneficiaries with
the total smount sanctioned, State-wise

VAISAKHA 16, 1910 (S4KA)
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and bank-wise, during the some period;
and

(d) the number of applications rsjected
during 1986-87, bank-wise and State-
wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN-
CE (SHR1 EDUARDO FALEIRO) : (a),
(¢) and (d) State-wise and bank-wise and
position of applications received, rejected,
sanctioned and the amount saoctioned
under Self Employment Programme for
Urban Poor (SEPUP) during 1986-87 as
reported by Reserve Bank of India is
given in Statements 1 & II below,

(b) Actlvity-wise details of loans san-
ctioned* under SEPUP during 1986-87 are
as under :

Rs. in crores/No. in lakhs

Group of activities

No. of accounts

Amount of loan

san ctioned
Small vendors/shops 1.70 2 57.15
Artisans/Carftsmen 0.41 14.39
Servicing units 0.69 23.82
Other activities 4.58 19.99
Total 3.38 115.35

®Data provisional since activities-wise information in respect of some banks is only

Partial.
Statemaunt-|

(Amount in lakhs of rupees)

8r. Name of the Applications Applications Loans sanctioned
No. State/Union recelved by rejected

Territory bank branches No. Amount

(¢} 2) @A) “4 &) (6)
1, Aundhra Pradesh - 41274 12050 26638 923.67
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1 2 3 4 5 6
2. Assam 4069 565 3496 141.66
3 Bihar 21798 5140 16666 669 80
4, _Gujarat 27182 10447 15958 469.30
s, Haryana 15791 6779 8492 31366
6. Himachai Pradesh 437 70 365 15.23
7. Jammu & Kashmir 3513 1723 1534 47.65
8. Xarnataka 39029 10288 28231 973.75
9. Kerala 12163 1595 10313 404.98
10. ‘Madhya Pradesh 38477 13902 23764 869.84
11. Maharashtra 53785 15730 36897 1144,57
12, Manipur 331 44 287 12,24
13, ‘Meghaisya 194 66 126 5:96
14,  Nagaland 198 33 148 7.15
15. Orissa 1106 2270 8579 333.22
16. Punjab 18341 5617 11999 475,25
17, Rajasthan 29988 9617 20095 749.88
18, Tamil Nadu 60293 21673 37920 1058.00
19, Tripura 625 107 518 20.57
20. Uttar Pradesh 63052 18705 42587 1665.22
21, West Bengal 33609 7756 25100 819.31
22. Andaman & Nicobar
Islands 180 7 170 7.12
23.  Arunachal Pradesh b — _ _
24, Chandigarh 2078 977 1082 30.43
25.  Gos,Dsman & Diu 668 212 403 17,00
26, Mizoram 137 17 120 6.00
27. Pondicherry 124 29 95 3,02
28, New Delhi 57699 34909 20301 430,58
536141 180328 844284 15614.41
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Bank-wise Performance Data (As on 16 March 1988)

(Data Provisional)
(Amount in lakhs of rupees)

Applications Apphications Loans Sanctioned
received rejected o o———
No. Amount
1 2 3 4

State Bank of India 100994 33054 65555 221023
State Bank of Bikaner

and Jaipur 13820 4948 8872 315.39
State Bank of Hyderabad 7841 1643 6198 199.67
State Bank of Indore 5228 1940 3288 117.63
State Bark of Mysore 5856 113 5334 167.53
State Bank of Patiala 6706 2631 3127 134.00
State Bank of Saurashtra 2706 1222 1484 46.45
State Bank of Travancore 3814 346 3262 117.89
Allababad Bank 19333 6215 13118 469.58
Amdhra Baok 13361 4681 8680 311.84
Bank of Baroda 24641 7855 16261 530.69
Bank of India 26357 6025 15796 531.41
Bank of Maharashtra 12835 3622 8839 ﬁ94.35
Canara Bank 34629 11655 22974 772,99
Centrsl Baok of India 40459 13556 24436 846,47
Cerperation Bank 6939 2501 4438 150.03
Dena Bank 13006 5342 7478 212.41
Indien Bank ' 23052 11146 11906 357 56
Indian Overseas Bank 16260 4633 10667 346.69
New Bank of India 9591 4136 5374 18L.61



235  Written Answers MAY 6, 1988 Written Answers 236
) 1 2 3 4 5

Oriental Bank of Commerce 7899 3971 3928 137.45
Punjab National Bank 39918 14850 24942 882.38
Punjab & Sind Bank 9574 3345 4912 172.10
Syndicate Bank 24446 9947 14499 508.43
Union Bank of India 22426 8734 13692 479.54
United Bank of India 10897 1230 9667 332,60
UCO Bank 21247 7169 14078 489.46
Vijaya Bank 12316 3809 7879 277.95

TOTAL : 536141 180238 341284 11614.39

Income-tax collection

10040. SHRI SYED SHAHABUDDIN :
Will the Minister of FINANCE be pleased
to state :

(a) the total collection by way of
income tax ; year-wise during the last 3
years ;

(b) its break-up by income tax circles,
with the jurisdiction of each circle ;

(c) the total number of live income
tax accounts as on 1 April, 1987 ; and

(d) the break-up of these accounts by
slabs of income tax assessments or
collections ?

THE MINISTER OF STATL IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK,
PANJA): (a) and (b)e The figures of
collection of income-tax (1ocluding Cor-
poration tax) for the year 1987-88 are yet
to be compiled as the final figures of
Tax deducted at source for the month of
March, 1988 are awaited from various
sources. The figures for the carlier three
years are as under :—

(In crores of Rs.)

Financial Coliection during the
year year
1984-85 4484
1985-86 5374
1986-87 6038

The break-up of the above figures
according to I.T. circles is not available
and has to be collected from Chief
Commissioners/Commissioners all  over
India. There are thousands of circles/
wards all over the country and the
collection of information would involve
considerable time and labour. If the
Han’ble Member desires to have such
information about any particular circle
the same can be collected and furnished.

(c) the total no. of effective income-
tax assessces as on 1,4.87 was 62,61,465.

(d) the break-up of these assessees by
slabs of income-tax assesements or
collections is not available,



237  Written Answers

e

Opening of Nationalised Banks Branoches
in Sorat, Valsad 2nd Rajkot ia
Gujarat

10041, SHRI CHHITUBHAI GAMIT :

SHRI UTTAMBHAI H.
PATEL :

SHRIMATI PATEL RAMA-
BEN RAMJIBHAI MAVANI:

Will the Migpister of FINANCE be
pleased to state :

(a) whether a number of branches of
nationalised banks have been opened in
Surat, Valsad and Rajkot districts of
Gujarat during the last three years ;

(b) if so, the details of each such
branches opened ;

(c) the details of bank branches
proposed to be opened during 1988, 989
and 1990 in each of the above districts ;

(d) the amount of loans given by each
of the bapks of the weaker sections in
each of the above districts ;

(e) the action taken for advancement
of more loans to weaker sections under
varlous schemes ; and

(f) the target fixed for Joans to woaker
sections by each bank during 1988 1989
and 1990 in each of the above districts ?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FAL-
EIRO): (a) and (b) Reserve Bank of
India (RBI) bas reported that during the
year 1985, 1986 and 1987, Public Sector
Banks have opened 19 branches in Surat,
Vsalsad apnd Rajkot Districts of Gujarat
as per details given below ;—

VAISAKHA 16, 1910 (SAKA)

Name of District No. of branches
openecd
Surat 2
Valsad 8
Rajkot 9
» Total : 19
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(c) On the basis of list of identified
centres received from the State Governe
ment of Gujarat, RBI has allotted cligible
centres to commercial banks for opening
branches at rupral/semi-urban areas of
Surat, Valsad and Rajkot Districts of
Gujarat under the carrent Branch Licen-
sing Policy for 1985-90 which is operative
upto end of March, 1990. Bapks are
expected to open their branches at the
allotted centres in a phased manner
during the operative period in the Policy.
Year-wise targets for opening branches
have not beea prescribed. It {s, there-
fore, not possible to jndicate the number
of branches proposed to be opened during
the years 1988, 1989 and 1990,

(d) to (f) As per the information
available with RBI the total outstanding
advances of banks to weaker sections in
Surat, Valsad asd Rajkot Districts as oo
last Friday of December, 1987 were
Rs. 216 55 lakhs. RBI bas advised the
banks that their advances to weaker sec-
tions should not be less thap 10 per cent
of their total credit. This target is to be
achieved with reference to the advances
of the banks as a whole and Districtwise
sub-targets have not been prescribed.

GIC marive panel to Screen Export
Vessels

10042, SHRI SANAT KUMAR
MANDAL : Wil' the Miniter of FINANCE
be pleased to state :

(a) whether his attention has been
invited to the news item captioned *““GIC
marine panel fails to stop import frauds’
appearing in the ‘‘Business Standard’’,
Calcutta dated 10th April 1988 ;

(b) if so, the facts of the matter ;

(c) whether any foolproof screening
procedure for all vessels loading export
cargo with a view to checking marine
frauds has been evolved ; if 20, the salient
features thereof ; and

(d) the other concrete measures
proposed to be taken to detect such
frauds ?
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THE MI]NISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FAL-
EIRO): (a) and (b) The news item was
quoted out of context from a paper read
at a Seminar where the success achieved
by the General Insurance Corporation of
India (GIC) in screening export vessels
was highlighted. It was aiso mentioned
in that paper that similar success could
not be achieved in respect of import
cargo. Keeping in view the failure of
performance of voyages by vessels bringing
import cargo, the GIC, asa first step,
introduced a screening procedure effective
from 1.4.1985 for vessels bringing full
vessel load cargo of apby single importer
in India. The procedure could not be
extended to vessels bringing general
cargo of several importers because there
is no single point at which control on
screening can be exercised in time since
no single shipper/importer has prior
intimation or control over the vessel
chosen because of fragmented interests
involving shipments from several ports.
It was in this background that an appeal
for cooperation from International
Maritime Community in screening of
vessels was made in the said Scminar.

(c) and (d) A screenin procedure,
introduced by the GIC for all foreign
flag vessels, loading export cargo from
India is already in existence since Ist
August, 1977 and all these years, the
procedure has worked well. The salient
features of that procedure are as
under :—

(i) It has to be ensured that the
vessel is classed with approved
Class'fication Society.

(ii) It has to be ensured that vessel
bas full Hull Insurance and full

MAY 6, 1938

Writsen. Amswars 240

P and I Cover valid during

voyags.
(iii) That several parties viz, Owner.
Manager, Operator, Charterer

and sub.charterer etc. are not
involved in the operation of the
vessel.

Ways and means ndvanqe to States

10043. SHRI SRIKANTHA DATTA :

SHRI NARASIMHARAJA
WADIYAR :

Will the Minister of FINANCE be
pleased to state :

(a) whether the ways and means
advances by the Reserve Bank of India to
the State Governments bave been
revised ;

(b) if so, the date with effect from
which it has been revised and whether the
Iimit has been raised for different States ;

(c) the amount of ways and means
advances made available to different
States as per revised limits in 1987 ;
and .

(d) the details thereof ?

THE MINISTER OF STATR IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) Yes, Sir.

(b) The said limits of ways and means
advances have been revised for all the
States w.e f. 1st March, 1988,

(c) and (d) A statement showing
details of the revised as well as pre-revised
limits 18 given below.



Statement
Ways and means limits with Reserve Bank of India

(Rs. crores)

we

States Ways & means limit prior to 1.3.1988 Revised W & M Limits as on 1.3.1988

— ——

1st April to 30th Sept, 1st Oct. to 3ist March Normal Special ‘Total

——— —_————

Normal Special Total Normal Special Total

242850y 0993144

1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 52,00  19.53 71.53 48.00 19.53  67.53 56.00 19.53 75.53
2. Arunachal Pradesh 4.80 2.00 6.80 4.80 2.00 6.80 5.60 2.00 7.60
3. Assam 19.80 8.00 28.80 19.20 8.00  27.20 22.40 8.00 30.40
4. Bihar 36.40  14.00 50.40 33.60 1400  47.60 39.20 14,00 53.20
5. Goa 6.80 — 6.80 6.80 — 6.80 5.60 — ! 5.60
6. Gujarat 36.40  14.00 50.40 33.60 14.00 47,60 39.20 14.00 53,20
7. Haryana 15.60 6.00 21,60 14,40 6.00 - 20.40 16,80 6.00 22.80
8. Himachal Pradesh 10.40 0,07 10.47 9.60 0,07 9.67 11.20 0.07 11,27
9. Karnataka 41,60 8.83 50,43 38.40 8.83  47.23 44.80 8.83 53.63
16. Kerala 31.20 6.57 31.77 28.80 6.57 3537 33.60 6.57 40,17

11. Madhya Pradesh 41.60 14.11 55.71 38,40 14.11 52.51 44.80 14.11 38,91
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1 2 3 4 5 6 7 8 9 w

1.2. Mabharashtra 78.00 27.35 105 35 72,00 27.35 99 35 8:.00 27.35 111,35
13. Manipur 520 1.73 6.93 4 80 1.73 6.53 5.60 1.73 7.33
14, Maghalaya 5.20 0.52 5.72 4.80 0.52 5.32 5.60 0,52 6.12
15. Mizoram 4.80 e ‘4 80 4.80 —— 4.80 5.60 — 5.60
16. Nsdgealand 5.20 — 5.20 4.80 — 4.80 5.60 —_ 5.60
17.  Ofissd 31.20 10.0t 41,21 28.80 10,01 38.81 33.60 10.0v 43.61
18. Punjsd 31.20 7,39 38.59 28.80 7.39 36.19 33.60 139 40.99
19. Riffiithen 31.20 — 31.20 28.80 e 28.80 33.60 — 33.60
20. Tamil Nadu 57.20 22.00 79.20 52.80 22.00 74.80 61.60 22.00 83.60
21, Tripura 5.20 — 5.20 4.80 - 4.50 5.60 — 5.60
22, Utstar Pradesh 88.40 34.00 122.40 g1.60 34.00 115.60 95.20 3400 129.20
23. West Bengal 52.00 3.66 55.66 43 00 3.66 51.66 56.00 366 59.66
Totat : 692.40 199.77 89217  640.40 199.77  84.17 744.80 199.77 944,57

i 14
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Cooperstive spinning mills in Karnataka

10044. SHRI SRIKANTHA DATTA :

SHRI NARASTMHARAJA
WADIYAR :

Wyl the Mipister of TEXTILES be
pleased. to stage :

(s) the number of cooperative spinn-
ing mitls seq up so far in diffesemt paats
of Karnataka;

¢b) whether the proposals to set up
some more spinving mills in that State
are pending before Union Government;
and

(¢) if so, the steps taken to consider
the setting up of those spinglng milis ?

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA) : (3)
These are 7 established co-operative
spinning mills in Karnataka State,

(b) According to available informa-
tion, no proposal for the licensing of co-
operative sector textile mills in Karpataka
is pending at present. However, some
representations have been received against
rejoction.

(¢) It is not poasible at this stage to
indicate the outcome of these representati-
ons.

Representation of Timber [ndustry for
withdrawal of Section 44AC of the Direct
Taxes Bill, 1988

10045. SHRI MULLAPPALLY
RAMACHANDRAN :  Wiil the Minister
of FINANGCE be pleased to state :

(aY whotber any repreacatations have
hees received from representat{ves of the
Timber Industry for withdrawal of Section
44AC of the Direct Taxes Bill, 1988;

(b) the reasons put forth by them for
requesting the withdrawal of the Section;
and

VAISAKHA 16, 1940 (SAKA)
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(c) the decision lai:en by Government
in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (8) Yes, Sir, After the intro-
duction of the Finance B:ll on the 29th
Februagy, 1988 some Associations repre-
senting persons eogaged in timber trade
sent written representations and some
persons also came to mest the Chairman
of the Central Board of Direct Taxes at
Delhi. They mentioned about certgin
difficulties which the traders felt would be
experienced by them consequent to the
enactment of the proposed sections 4AC
and 206C of the Income-tax Act as propo-
sed in the Finpance Bill,

(b) The reasons given in the written
and orgl represen'ations for the withdra-
wal of the section are : —

(i) that the section is arbitrary,
unseasonable and unconstitutio-
pal;

(ii) taking deemed profit at 60 per
cent, of the purchase price is too
high;

(iti) the term ‘“Forest Produce™ has
not been defined in the Bill; and

(iv) timber is used by low income
people to build houses.

(c) Some Government amendments
have been made in the provisions taking
into account the various points raised in
the representations made. The decision of
the Goveroment if reflected in the Finan-
ce Bill, 1988, as passed by the Lo*
Sabha.

Allpcation gnd atilisation of funds for
development of Handlooms

10046, SHRI  MULLAPPALLY
RAMACHANDRAN : Will the Minister
of TBXTILES be pleased to state :

() the tatal allpcatian of funda for
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handloom development during the seventh
Five Year Plan;

(b) whether Union Government are
monitoring the use of funds allocated to
the handloom sector;

(c) the details of utilisation of funds by
Handloom Sector during 1985-86, 1986-87
and 1987-88;

(d) whether Handloom Sector showed
profits during these three years; and

(e) if not, the reasons therefor ?

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA): (a)
During the Seventh Five year plan an
amount of Rs. 165 50 crores bas been
allocated for handloom development.

MAY 6, 1988
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(b) Yes, Sir.

(c) A statement showing the release
of Central Plan Funds to the handloom
sector is given below.

(d) and (e) The funds are released to
State Government onr a matching basis for
the development of Handloom Sector and
not for commercial purposes. The produc-
tion of handloom cloth during the last
three years is ostimated as follows :

(in million metres)

1985-86 3692

1986-87 3884

1987-88 (upto December, 2982
1987)

Statement

Utilisation of funds in the Handloom Sector under different
Scheme during the year 1985-86, 1986-87
and 1987-88

(Rs, in crores)

8i. No. Allocatlon of Ultilisation .
of Plan Funds 1985-86 1986-87 1987-88
1. Budget Estimates. 30.36 26.80 27.99
2. Revigsed Estimates. 30.36 26.80 25.20
3. Actual Utilisation. 23.60 26.02 248 -

Amount allocated to West Bengal from
Special Jate Development fund

10047. SHRI SANAT KUMAR
"MANDAL : Will the Mioister of TEX.
TILES be pleased to state the amount
allocated to the State Government of
West Bengal out of Rupees one hundred
crore Special Jute Development Fund for
(1) Jute Agricultural Development Pro-
gramme, (li) Jute Corporation of India’s

cooperative programme agencies,  (iii)
State Cooperative Marketing Federations
for improvement of marketing and storage
of jute, (ilv) Product diversification and
research and development support, and
(v) Schemes for benefit of workers in the
Jute Industry including rebabilitation and
training 7

THE MINISTER OF TEXTILES
(SHRT RAM NIWAS MIRDHA) :
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Under the Speclal Jute Development Fund Scheme
funds is made only under Jute Agricultural Development Programme.

VAISAKHA 16, 1910 (SAKA)
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State-wise allocation of
Year-wise

details of the funds allocated to West Bengal under this Programme for the years

1987-90 are as under :—
1. Centrally Sponsored Scheme

(Rupees in lakh)

Granpt-in-aid

Years Centrai budgetary

outlay released
1987-88 352.92 352.92
1988-89 499.72
1989-90 499.72

1L éentral Sector Programme

(Rupees in lakh)

Allocation for the Universities for undertaking
evaluation studies of SODP during 1987-90

Name of Univeraity

Year wise allocation

1987-88 1988-89 1989-90 Total
1. Calcutta Unlversity 070 1.20 1.60 3.50
2. Bidhan Chandra Krishi
Viswa Vidhayalaya 0.90 1.30 2.10 4.30
3. Viswa Bharati 0.20 0.35 0.45 1,00
4. Indian Statistical
Instt., Calcutta 0,10 0.15 0.20 0.45
Funds for

Outlays in respect of other programmes are not made State-wise,

these prog/ammes are released to the implementing agencles viz. Jute Corporation
of India, Indian Jute Industrics Research Association, Jute Technological Research
Laboratories, Industrial Finance Corporation of India, etc

Export breakthrough by MPEDA

10048. CH, RAM PARKASH: Will the
Minister of COMMERCE bs pleaged to
state ¢

(s) whether the Marine Products
Bxport Development Authority (MPEDA)
has not been able to achieve breakthrough
ia marine exports during last three years;

(b) if so, the reasons therefor;

(c) whether marine products export
substains on the catches of traditional
fishermen; and

(d) the steps being taken to revamp
the MPEDA ?

THE MINISTER QF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P, R. DAS MUNSI): (a)and (b) Ex-
ports of marine products during the last
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3 years have shown steady improvement
as fellows :

Value (Rs. crores)

1985-86 398.00
1986-87 460.67
1987-88 492.69 (Provisional)

(April *87 to Eeb, ’88)
(Source : MPEDA, Cochin)

(c) No, Sir.

(d) MPEDA in its present form is
carrying out its trade promotional funct-
ions satisfactorily.

Guarantees issaed by Mahim Braoch of
Syndieate Bank

10049, SHRI N. SOUNDARARAJAN:
Will the Minister of FINANCE be pleased
to state :

(a) whether the Mabim Branch of Syn-
dicate Bank in Bombay issued two bank
guarantees in favour of a person without
his written request, prior knowledge or
express authority;

(b) whether the persons in whose
favour these guarantees have been issued
has suffered buge losses and has filed a
complalnt; and

(c) if so, the action takem: (i) to
punish and prosecute the person who bas
obtained/received the bank guarantees,
(ii) to compensate the sufferer, and (iii) to
punish the guilty officials of the bank ?

THE MINISTER:OF STATE IN THE
DEPARTMENT OF ECONOMIC AFF-
AIRS IN THE MINISTRY OF FINAN.
CE (SHRI EDUARDO FALEIRO) : (a)
0 (c) The information.is being collected
and to the extent available, will be lajd
on the Table of the House.

MAY¥ 6, 1938
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Confiscation of Nylon Cloth

1050, SHRI RAMASHRAY PRASAD
SINGH : Will the Mmister of FINANCE
be pleased to state :

(a) whether any decision Has taken
to auction huge gquantity of confiscated
nylon cloth at Daman on 18 April, 1988 ;

(b) if so, when the bpylon cloth was
confiscated and its value ;

(c) whether there was demand to
cancel the auction and dispose of the
nylon cloth to Super Bazars and Co-
operative Steres at predetermined price ;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA) (a) Yes, Sir,

(b) Approximately 53 000 yards of
nylon cloth was put to auction to realise
duty on shortages of goods noticed 1n the
bonded warebouse of M/s Tiger Umbrel a
as provided under section 72 of the Cus-
toms Act, 1962 and approxmmately 44,000
yards of nylon cloth which had been
seized on 13th/14th October, 1987 from
the premises of M/s R.P. Industries
because it had been removed ilhicitly from
the premises of M/s Tiger Umbrella was
also put to auction on the same day as it
was deteriorating rapidly. The CIF value
of the nylon clotbh put to auction was
approximately Rs. 7.05 lakhs,

.

(c) and (d) Yes, Sir. The National
Consumers Co-operative Federation reque-
sted the Assistant Collector of Customs.
Bulsar, that he should offer the nylon
cloth to them for sale to the comsumers
directly Instead of putting it to auction.
However, since the nylon in question was
umbrella cloth meant for industrial use
and not for direct consumption, the
Assistant Collector of Customs, Bulisar,
did not cancel the auction. The goeds,
bhowever, had to bes withdrawn from the
auction since the bids offered were low.
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Repartriation by M/s ITC Limited

10051. SHRﬂ{AM BHAGAT PAS-
WAN : Will the Minister of COMMERCE
be pleased to refer to the reply given on
20 November, 1987 to Starred Question
No. 223 regarding permission to MNCs to

set up cigarette factories in Nepal and
state :
(a) whether Government are aware

that a huge amount was repartriated by
M/s ITC Limited by way of showing
expenses towards Turkey consultancy
services although no Turkey consultancy
was required in that case and even old
plant and machinery were shown as new
and forelgn exchange was misused there-
'of ; and

(b) if so, whether an e¢nquiry s being
.conducted in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) and (b) M/s. ITC Ltd.,
Calcutta were giveo approval to set up
a Jolnt Venture in Nepal on 14.11 84,
Total equity of the project was Rs. 91.95
lakhs out of which Rs. 45 G6 lakh was
contributed as Indian equity through cash
remittance from India The approval
letter indicated that Indian Party shall
be entitled inter ahia tor a sum of N,
Rs. 29 lakhs towards Turkey services.
The said amount has since been remitted

to India No export of machinery was
allowed towards equity participation.
However, the Government permitted the
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Indisp party to give on:hire two machines
to their Joimt Ventwre in Nepal till
alternative arrangements were made by
them. ’

Removal of employees of State Bank
of Indore from service

10052. SHRT MANVENDRA SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) whether a large number of emp-
loyees of the clerical cadre have been
removed from the service by the State
Bank of Indore during the last year ;

(b) if so, the details thereof and the
patticulars of employees with, posting
place ; and

(c) whether the employees removed
from service have not been given the
benefits of the provident fund etc. by the
bank till date ? )

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FAL-
EIRO) : (a) and (b) State Bank of Indore
has reported that it is not a fact that a
Jarge number of elerical employees have
been removed from service without proper
reasons, However, the Bank has reported
two cases of dismissals following disci-
piinary proceed ngs, and five cases of
voluntary cessatlon of services, The par-
ticulars of these seven employees are as
follows :

Name cof the ¢cmployee

e e

1. Dismissal .
1. A, Jain
2. Ku. Fojiya Khan
II. Voluntary Cessation of service :
1. P.,R. Bathn

— e

2, Suresh Bachawat

3. H.L, Raghuvanshi

4. Smt. Usha Rangaswamy
5. C.L. Verma -

Place of posting

Udankheri Branch
T.T. Nagar Branch, Bhopal.

Univ, Campus, Indore.
M.G. Road, Indore.
Mahesh Nagar Indore.
Vidisha (M.P.)
Raghogarh {M.P.),
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(c) The bank has advised that in the
case of four employees. Provident Fund
etc. has been paid and for remaining three
employees, requisite application/docu-
ments etc. for the claim have not yet
been received by the bank,

Smuggling activities

10053. SHRI BRAJA MOHAN
MOHANTY : Wil the Minister of FI-
NANCE be pleased to state :

(a) whether Governtnent are aware of
the fact that large scale smuggling activi-
ties are going on along the Palk Strait in
between Sri Lanka and India after resump-
tion of repatriation of Stateless persons to
India and return of Sri Lanka Tamil
refogees and if so, the reaction of
Government in this regard ;

(b) whether organmised gangs of
smugglers active 1n refugee camps in India
and in plantations 1n Sr: Lanka and if so,
the detai.s thereof ;

(c) the sieps taken 0 prevent such
smuggling activities ;

(d) the namber of detections of smug-
ging cases 1a Palk Strait during the last
three years ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHKI A K.
PANJA) : (a) The seizures made and the
intelligence available do not indicate any
increase in smuggli~g activit:es along the
Palk Straits in between Sri Lanka and
India after resumption of repatriation of
Stateless persons to India and return of
Sri Lanka Tamil refugees,

(b) No, Sir.

(c) and (d) Patrolling of the sea has
been intensified along the Palk Straits in
co-ordination with the Coast Guard and
the Navy. The number of cases of smug-
gling detected in the Palk Strait during
the last three calender years are given
below :—
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Year Number of cases
4
1985 226
1986 212
1987 204
Export of Tyres
i0054. SHRI V. KRISHNA RAO :

SHRI G.S. BASAVARAJU :

Wil the Minister of COMMERCE be
pleased to state :

(a) whether his Ministry has prepared
an action plan to promote export of
tyres ;

(b) whether any detailed study has
been undertaken in this regard ;

(c) if so, the main points of the study
report ; and

(d) the action taken/proposed to be
taken by Government thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) ; (a) and (b) No, Sir.

(¢) and (d) Do not arise,

Amendment to Laws to check dreg
buse

10055. SHRI SOM NATH RATH :

CHAUDHARY RAMPAR-
KASH :

Will the Minister of FINANCE be
pleased to state :

(a) whether some new laws are being
framed or amendments being made in the
existing laws to check the use of narcotic
drugs ;

(b) if so, the details thereof ; and

(c) the extent of increase in the con-
sumption of narcotic drugs during the last
three years ?
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THE MINISTER OF STATE IN THE
DEPARTMENT @ REVENUE IN THE
MINISTRY OF FINANCE (SHRI AJIT
KUMAR PANJA) : (a) and (b) A Cabi-
net Sub-Committee has been constituted
to review the various measures to combat
drug traffickilng including the need to
stzamgthen the existing laws,
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(¢c) It is difficult to estimste the
extent of increase in the consumption of.
drugs. However, India continues to fage
ap increasiog problem of drog traffic,
matnly in transit, The quantitics of drugg
seized in the last three years are given
below :

Name of the drug

1985 1986 1987

(Quantity in kilogram)

1. Opium

2. Heroin

3. Charas

4. Ganja

5. Morphine

6. Methagualone

6.840 8,789 2,859
761 2,621 2,780
10,312 18,909 14,792
66,314 60,620 53,307
125 207 90
745 1,485 1,500

Levy for discouragiog illegal traffic
of Goods

10056. SHRI VAKKOM PURUSHO.
THAMAN : Will the Minister of
FINANCE be pleased to state :

(a) whether it is proposed to intro-
duce inter-state levy for discouraging
i'legal traffic of goods agricultural pro-
ducts, etc. from one State to another to
ptrevent avoidance of Central Sales Tax ;

(b) if s0, whether any final decision
bas been taken in this regard ;

(c) whether this leavy would be col-
lected by the concerned State Governments
or by Union Government ;

(d) whether any study was conducted
to sssess its impact on psice rise of the
affected commodities ;

(e) if so, the findings thereof ;

(f) whether State Governmenis have
been comsuilted in this regards ; and

(g) if so, the response of State
Governments thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A K.
PANJA) : (3) to (c) As States reported
large scale avoidance of Central sales tax
through the device of inter-State consign-
ment of goods. the Constitution was
amended through the Constitution (Forty-
Sixth Amendment) Act 1982 inter-alia to
enable the 'evy of tax oa ioter-State
consignment of goods. A Confereace of
Chief Ministers held on 28th May, 1984
recommended by consensus different as-
pects of framing a legislation for taxing
inter-State consignment of goods. The
revenues from the consignment tax have
been assigned to the States. In terms
of the consensus arrived at the Chief
Ministers’ Conference, the consignment
tax is to be collected by the State Gavern-
ments. 50% of the collection is to be
retained by the collecting States and the
remaining 509, is to be placed in a
divisible pool. The proceeds of the
divisible pool will be distributed among
the States as per formula applicable for
distribution of basic excise duty or such
formula as may be devised in future for
this purpose by the Finance Commis.:
sion. Since the Union Territories have
thelr budgets funded wholly by the
Ceatre, this arrangoment would not gpply
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to the Union Territories. As some of
the issues involved, are yet to be sorted
out with the States, it has not yet been
possible to take a final decwsion with
regard to levy of consignment tax. The
mmpact of the proposed consignment tax
on the piice has besn considered by the
Goveroment.

12.00 hrs.
[English]

PROF. K K. TEWARY (Buxar): I
have given a potice of privilege.

MR. SPEAKER : About what ?

PROF. K, K. TEWARY : The house
of Shri Narayan Choubey, an hon.
Member of this House, was bombed and
he was attacked with lethai weapons,

MR. SPEAKER : I will look into it.

PROF K. K, TEWARY : He has
alleged in a memorandum to West Bengal
Government that the C.PM organwied the
attack on his house. Let me formulate. .,

1 cannot say with-
I have to

MR SPEAKER ;
out seeing it. I have to see.

look into it
(Interruptions)

SHRI BASUDEB ACHARIA (Bank-
ura) : He has denied it,

PROF. K. K. TEWARY : He has
not denied it How can bhe deny it ? He
has submitted a memorandum to the

S‘ate Gcvernment,
(Interruptions)

MR. SPEAKER : I wiil have to find
out. As usual, I will go into the facts and

find cut,
(Interruptions)

MR. SPEAKER : No debate now.

SHRI SHANTARAM NAIK (Panaji):
It is learnt that the Karpataka Home
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Minister, Mr. Jalappa, who 48 on andci-
patory bail... &

(Interruptions)

{Transiation]

MR. SPEAKER : It is betmeen the
Home Minister, and him.

(Interruptions)

[English)

PROF. MADHU DANDAVATE
(Rajapur) ¢ Yesterday, myself and Mr.
Sompath Chatterjee have given a motion
for inviling the Attorney-General in the
House.

MR. SPEAKER :
that.

I am looking into

(Interruptions)
MR SPEAKER : Mr, Naik, it is an
administrative matter, T won't indulge
myself into that. Yesterday you did it.
1 am not going to Interfere. It is an
administrative matter.
(Interruptions)

MR. SPEAKER : Now, Papers to be
laid on the Table. Yes, Mr. Mirdha.

12.03 hrs. .

PAPERS LAID ON THE TABLE

Review op the working of and Anppual
Report of National Textile Corporation
L4 for 1986-87 and statement for delay tn
laying these paper ctc.

[English)

"THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA) : 1 beg
to lay on the Table—

(1) A copy each of the following
papers (Hindi and, and English
versions) under sub-section (1) of
section 619A of the Compgpics
Act, 1956 :—
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(i) Review by the Government
on the working of the
National Textile Corpora-
tion Limited, for the year
1986-87,

(1)) Annual Report of th: Na.
tional Textile Corporation
Limited for the year 1986-87
along with Audited Acco-
unts and comments of the
Comptrolier and Auditor
Geancrai thereon,

(2) A statement (Hindi and Enpgiish
versions) showing reasons for
delay in lay:sg the papers meati-
oned at (1) above. [Placed in the
library. See No, LT—6070/88]

(3) A statement (Hindi and Eoglish
versions) explaining the reasons
for not laying the Annual Report
and Audited Accounts of the
Jute Manufactures Development
Couacii, Calcutta, for the year
1986-87 within the stipulated
period of nine months after the
close of the Accounting vyear.
[Placed in Library. See No LT—

6071/88]
Notification usder costoms Act, 1962

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA): 1begto lay on the Table a
copy each of the foilowing Notifications
(Hindi and English versions) under section
159 of the Customs Act, 1962 :—

(1) G.S.R. 462 (E) pubdblished in
Gazette of India dated the 18th
April, 1988 together with an
cxplanatory memorandum mak-
ing certain  ameadments to
Notification No. 345/86-Customs
dated chre 16th June, 1986 so as
to withdraw the concessional
rate of customs duty applicable
on potassium silicate required
for the manufacture of electronic
valves-and tubes,

(2) 'G.S.R! 471 (E) published in
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Gazette of India dated the 18th
April, 1988 togéther with an
explanatory memorandum regzard-
ing exemption to medicat equip-
ments including spares and
accessories thereof when impor-
ted into India by any Depart-
ment of Mimstry of the Govern-
ment ol India from payment of
the whotc of the basic duty of
customs and the whole of the
adduional duty of customsievi-
able thereon subject to the

condstions stipulated in the
notification.
3 GS.R. 473(E) pub'ished in

Gazette of India dated the 18th
Apnil, 1988 tog-iher with an
explanatory memorandum regard--
ing exempilos to the goods
covered by Notification Nos.
137/88-Customs and 138/88-
Customs both dated the 18th
Apnl, 1983 nom paymcnt of the
whole of the auxiliary duty of
customs, [Placed in library. See
No LT-6072/88]

Repoits of the Farrukhabad Gramio
Bank, Gurgaon Gramin Back, Rajgarh
Sehroe Kshetriya Gramin Baok, Muzaffar-
nagar Kshetriya Gramin Baok ete. for the
year ended the 31st December, 1987

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO
FALEIRO) : I beg to lay on the Table—

(1) A copy each of the following
Reports (Hindi and English
veisions) i—

() Report of the Farrukhabad
Gramin Bank for the year
ended the 31st December,
1987 together with the
Accouats and the Aaditor’s
Roport thereon. [Placed in
Jibrary. See No. LT-6073/88]

(ii) Report of the Gurgaon
Gramin Baok for the year
endsd the 3ist December,



263  Papers Laid

(ili) Report of the

(iv)

(v

2

(vi)

(vii)

(viil)

1987 together with the
Accounts and the Aditor’s
Report thereon. [Placed in
library. See No LT-6075/88]

Rajgarh.
Sehroe Kshetriya Gramin
Bank for the year ended the
31st December, 1987 toget-
her with the Accounts and
the Auditor’s Report there.
on. [Placed in library. See
No LT-6075/88)

Report of tbe Muzaffarna-
gar Kshetriya Gramin Bank
for the 'year ended the 3ist
December. 1987 together
with the Accounts and the
Auditor’s Report thereon.
[Placed ip library. See No,
LT-6076/88]

Report of the Gopalganj
Kshetriya Gramin Bank for
the year ended the 3ist
December, 1987  together
with the Accounts and the
Auditor’s Repott thereon,
[Placed in library. See No.
LT-6077/88]

Report of the Aravali
Kshetriyva Gramin Bank for
the year ended the 3lst
December, 1987  together
with the Accouats and the
Auditor’s Report thereon.
{Placed in l:ibrary, See No.
LT-6078/38]

Report of thz Patliputra
Gramin Bank for the year
ended the 3 st December,
1987 rtogether with the
Accounts and the Auditor’s
Report thereon, [Placed in
Tibrary. See No LT-6079/88]

Report of the Avadh
Gramin Bapk for the year
ended the 3Ist December,
1987 together with the
Accounts and the Auditor's
Report theréon, [Placed in
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library, See No. LT-6080/88]

Report of the Marudhar
Kshetriya Gramin Bank for
the year ended the 3lst
December, 1987 together
with the Accounts and the
Auditor’s Report thereon,
[Placed in LibraYy. See No.
LT-6081/88]

Report of the Farldkot-
Bhatinda Kshetriya Gramin
Bank for tbe year ended the
31st December, 1987 toget-
her with the Accounts and
the Auditor’s Report there-
on. [Placed in lbrary. See
No. LT-6082/88]

Report of the Aurangabad-
Jalna Gramin Bank for the
year ended the 31st Decem-
ber. 1987 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
library. See No. LT-6083/88)

Report of the Hadoti
Kshetriya Gramin Bank for
the yecar ended the 3ist
December, 1987 together
with the Accounts and the
Audror’s Report thereon.
[Placed in library. See No,
LT-6084/88]

(xiii) Report of the Sravashthi

(xiv)

(V)

Gramin Bank for the year
ended the 3lst December,
1987 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
library. See No, LT-6085/88]

Report of the Surat-Bharuch
Gramin Bank for the year
ended the 31st December,
1987 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
library. See No, LT-6086/88]

Report of the Bundi-Chit-
tosgarh Kehetriya Gramin
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Bank for the year ended the
31st December, 1987 toge-
ther with the Accounts and
the Auditor’s Report there-
on, [Placed in library. See
‘No. LT-6087/88]

(xvi) Report of the Murshidabad
Gramin Bank for the year
ended the 31st December,
1987 together with the
Accounts and the Auditor’s
‘Report thereon. [Placed in
library. See No. LT.6088/88]

(xvii) Report of the Jomuna Gra-
min Bank for the year
ended the 31st December,
1987 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
library. See No, LI.6039/88|

(xviii) Report of the Bhilwara-
Ajmer Kshetriya Gramin
Baok for the year ended the
31st December, 1987 toge-
ther with the Accounts and
the Auditor’s Report there-
on. [Placed in library. See
No. LT-6090/88]

(xix) Report of the Mewar Aan-
chalik Gramin Bank for the
year ended the 31st Detem-
ber, 1987 together with the
Accounts and the Auditor’'s
Report thereon. [Placed in
library. See No. LT-6091/88]

(xx) Report of the Dungarpur-
Banswara Kshetriya Gramin
Bank for the year ended the
31st December, 1987 toge-
ther with the Accounts and
the Auditor’s Report there-
on. [Placed in library. See
No LT-6092/88)

(xxi) Report of the Vidisha-
Bhopal Kshetriya Gramin
Bank for the year ended the
31st December, 1987 toge-
ther with the Accounts and
the Auditor’'s Report there-
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on, [Placed in library. See
No, LT 6093/88)

(xxii) Report of the Akola Gramin
Bank for the year ended the
31st December, 1987 together
with the Accouuts and the
Audior’'s Report thereom.
[Placed 1n hbrary. See No
LT-6094/88)

(xxiii) Report of the Sangamesh-
wara Gramin Bank for the
year cnded the 31st Decem-
ber, 1987 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
library. See No, LT-6095/88]

(xxiv) Report of the Shahjahanpur
Kshetriya Gramin Bapk tor
the year ended the 3ist
December, 1987 together
with the Accounts and the
Audstor’s Report thercon.
[Piaced b hibrary. See No.
LT-6096/88)

(xxv) Report of the Nimar
Kshetriya Baok for the year
ended the 31st December,
1987 together with the
Accounis and the Auditor’s
Report thereon. [Piaced in
library. See No, LT-6097/88]

(xxvi) Report of the Valsad-Dangs
Gramia Bank for the year
ended the 3lst Decembesr,
1987 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
library. See No. LT-6098/88]

(xxvii) Report of the Bhandara
Gramin Baak for the year
ended the 31st December,
1587 together with the
Accounts and the Auditor’s
Report thereon  [Placed in
library. See No. LT.6099/88]

(xxviii) Report of the Yavatmal

Gramin Bank for the year
ended the 31st December,
1987 together with the
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(xxix)

(xxx)

(xxxi)

(xxxi)

(xxxiii)

(xxxiy)

Accounts and the Auditor’s
Report thereon. [Placed in
libarry. See No. LT-6100
88]

Report of the Solapur
Gramin Bank for the year
ended the 31st December,
1987 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
library, See No. LT-610! /88]

Report of the Ratlam
Mandasaur Kshetrlya Gra-
min Bank for the year
ended the 3ist December,
1987 together with the
Accounts and the Auditor’s
Report thereon. [Placed in
library. See No. LT.6192/88]

Report of the Kanakadurga
Grameena Bank for the year
ended the 31st December,
1987 together with the
Accounts and the Auditor’s
Report thereon, [Placed in
library. See No. LT-6103/88)

Report of the Chandrapur-
Gadchirol: Gramin Bank for
the year ended the 3lst
December, 1987 together
with the Accounts and the
Auditor’s Report thereon.
[Placed in hibrary See No.
LT-6104/88]

Repoert of the Dewas-
Shajapur Kshetriya Gramin
Bank for the year ended
the 31st December, 1987
together with the Accounts
and the Auditor’s Report
thereon. [Placed in library,
See No. LT-6105 [88]

Report of the Manjira
Grameena Bank for the
year ended the 31st Decem-
ber, 1987 together with the
Accounts and the Auditor’s
Report thereon, [Placed in
library, See No, LT-6106/88)
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(xxxvi) Report of the Nagarjuna
Grameena Bank for the year
ended the 31st December,
1987 togsther with  the
Accounts and the Auditor’s
Report thereon. [Ploced in
libeary. See No. LT-6107/88.

(xxxvi) Report of the Pinakini
Grameena Bank for the
year ended the 31st Decem-
ber, 1987 together with the
Accounts and the Auditor’s
Repori thereon. [Placed in
hiberury, See No. LT-6108/88]

(2) A copy each of the 1ollowing
papers (Hindi and Engtlish
versions) under sub-section (2)
of section 30 of the Regional
Rural Banks Act, 1976 :—

(i) The Murshidabad Gramin
(Staff) Service Régulations,
1985. [Placed in library. See
No. LT-6109/88]

(i) The Hazaribag Kshetriya
Gramin Bank (Staff) Service
Regulations, 1985. [Placed 1n
library. See No. LT-6110/88]

(iu) The Begusarai K-ehrtriya
Gramip Bank (Staff) Service
Regulat:ons, 1985. [Placed tn
hibrary. See No. LT-6111/88)

(iv) The Gwalior—Datia Kshe-
triya Gramin Bank (Staff)
Service Regulations, 1986,
[Placed in library. See No.
LT-6112/88)

(v) The Hissar-Sirsa Kshetriya
Gramin Baok (Staff) Service
Regulation, 1985. [Placed in
hbrary. See No, LT, 6113/
88]

(vi) The Golconda Grameera
Bank (Staff) Service Regul-
ations, 1986. [Placed in
library. See No. LT-6114/88]
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(vii) The Varada Grameena
Bank (Staff) Service Regul-
ations, 1985. [Placed in
library, See No, LT-6115/88]

(v1i) The Bikaner Kshetriya
Gramin Bank (Staff) Service
Regulations, 1986, [Placed in
library. ‘See No. LT-6116/88}

Notifications under Imports and Exports
(control) Act, 1947

. THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI

PRIYA RANJAN DAS MUNSI) : 1 beg
to lay on the Table :—

(1) A copy of _ the Notfi-

cation No. S. 0. 235B)

(Hindi and English versions)

published in Gazette of India
dated the 29th February, 1988
aothorising  the Joint Chief
Controllers of Imports and
Exports, the Deputy Cmef Con-
trolic rs of Imports and Exports,
the Customs Collectors and? the
officers of Customs under the
Customs Act, 1962, the Develop-
ment Commussioner for Iron and
Steel, the Deputy Development
Commissitoner for Iron and Steel
and the Super:ntendents of Police
in the Economic Offcnces wing
of the Central Bureau of Inves-
t'gation, to make complaiots 10
writiog in Courts io respect of
any offence punishable under
section S of the Imports and
Bxports (Controt) Act, 1947,
issued under section 6 of the
said act.

(2) A copy of the Imports (Control)
Amendment Order, 1988 (Hindi
and English vers:ons) published
in Notification No S.0. 200(E)
in Gazette of India dated the
23rd February, 1988 issued under
gection 3 of the Imports aund
Exports (Control) Act, 1947,
[Placed in library. See No. LT-
6117/88]
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Postmortem Report of Shri K. Vasudeva
Panicker, Member of Parliament -

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
PRIYA RANJAN DAS MUNSI): On
bebalf of Kumari Saroj Khaparde, I beg
to lay on the Table a copy of the Post-
mortem Reports (Hindi and English
versions) of Shri K. Vasudeva Panicker,
Member of Parliament. [Piaced in library.
See No. LT 618/88]

12.03 brs.

MESSAGES FROM RAJYA SABHA
[English]

SECRETARY-GENERAL : Sir, I
bave to report the following messages

received from the Secretary-General of
Rajya Sabba :

(1) “Io accordance with the provi-
sions of sub rule (6) of rule 186
of the Pules of Procedure and
Conduct of Business in the Rajya
Sabba, I am directed to return
herewith the Appropnation (No.
2) Bill, 1988, which was passed by
the Lok Sabha at its sitting held
on the 26th April, 1988, and
transm:tted to the Rajya Sabha
fur its recommenda'ions and to
state that this House has no
recommendations to make to the

Lok Sabhe in r-gard to the said
Bl

(ti) I am Gdirecied to inform the Lok
Sabha that the Rajya Sabha at
its sitting held on Monday, the
2ud May, 1988, adopted the
following motions in regard to the
Commitiee on Public Accounts :
-*That this House concurs in the
recommendation of the Lok
Sabha that the Rajya Sabba do
agree to nominate seven members
from Rajya Sabha to associate
with the Committee on Public
Accounts of the Lok Sabha for
the term ending om the 30th
April, 1989, and do proceed to
elect in such manner as the
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(i)

Messages

Chairman may digect sdven mem-

bets fsom among the membegs of *

the House to serve on the said
Commaittee.™”

2. I am fucther to inform the
Lok Sabha that in pursuance of
the above motion, the folowwng
members of the Rajya Sabha have
been duty elected to the said
Committee :

1. Shri M.S. Gurupadaswamy

2. Shri Yalla Sesi Bhushana

Rao
3.  Shri Kalpnath Rai
4,  Shrt Surender Singh
5. Shrimati Manorama -Pandey

6. Shri T.
Reddy

Chandrasekhar

7. Shri Kailash Pat: Mishra.

‘] am directed to inform the Lok
Sabha that the Rajya Sabha at
its sitting held on Monday, the
2nd May, 1988, adopted the
following motion in regard to
the Committee on Public Under-
takings :

That this House concurs
in the recommendation of
the Lok Sabha that the
Rajya Sabha do agree to
pominate seven members
from Rajya Sabba to asso-
clate with the Comm'ttee on
Public Undertakings of the
Lok Sabha for the term
ending on the 30th April,
1989, and do proceed to
elect in such mannoer as the
Chairman may direct, seven
members from amosng the
members of the House to
s:rve on the said Commit-
tee.”

1 am further to inform the Lok
Sabha that in pursuance of the
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(iv)
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above mation, the following
membors of the Rajya Sabha
have been duly eclected to the
said. Committee :

1. Thakur Jagatpal Singh
2. Shri Kamal Mosarka

3, Shri Dipen Ghosh
4

Shri Virendra Verma

Shri Raoof Valtullah
6. Shri A.G. Kulkarai

7. Shri V, Narayanasamy

‘I am directed to inform the Lok
Sabha that the Rajya Sabbs. at
its sitting held on Monday, the
2nd May, 1988 adopted the
following motion in regard to the
Committee on the Waelfare of
Scheduled Castes and Scheduled
Tribes :

*“That this House resolves
that the Rajya Sabha do
join the Committee of both
the Houses on the Welfare
of Scheduled Castes and
Scheduled Tribes for the
term ending on the 30th
April, 1989, and do proceed
to elect, in accordapce with
the system of proportional
representation by means of
the single transferable vote,
ten members from among
the members of the House
to serve on the said Com-
mittee.””

2. 1 am further to inform the
Lok Sabha that in pursuance of
the above motion, the following
members of the Rajya Sabha have
been duly clected to the said
Committee :

1. Sbri N. Rajsngam

2. Shri Ansnd Prekssh Gsutam

3, Shri Ramnaraysn Goswami
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4. Shri V. Ramanathan

5, Shri Radha-

krishna

Puttapaga

6. Shrimati Kailashpati

Shri G. Swamy Naik

® =

B

Shri Dhuleshwar Meena
9. Prof. N.M. Kamble

10. Shri Jerlie E, Thriang

12.05 hrs.

BUSINESS OF THE HOUSE

(English]

THE MINISTER OF PARLIA-
MENTRY AFFAIRS AND MINISTER
OF INFORMATION AND BROAD-
CASTING (SHRI H. K. L. BHAGAT) :
With your permission, Sir, I rise to anno-
unce that Goveronment Business in this
House during the week commencing 9th
May, 1988, wi!l chsist ofi—

(1) Consideration of any item of
Government Business carried over
from today’s Order Paper.

(2) Consideration and passing of the
Employees’ Provident Funds and
Miscellaneous Provisions (Amend-
ment) Bi'l, 1988.

(3) Consideration and passing of the
following Bills, as passed by
Rajya Sabha:—

() The C.ne Workers and
Cipema Theatre Workers
(Regulation of Employment)
Biil, 1987}

(b) The Hospitals and Other
Institutions  (Redressal of
Giievances of Employees)
Bill, 1988.

(c) The Companies (Ammend-
ment) Bill, 1988.
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(4) Consideration of a motion for
concurring in the recommenda-
tion of Rajya Labha for reference
of the Shipping Agents (Licensing)
Bill, 1987, to a Joint Committee.

(5) Discussion on the motion regar-
ding continued growth of popu-
lation,

(6) Discussion on the statement made
by the Minister of Defence
“regarding the  allegation of
payment of commission to Indian
agent in the purchase of subma.
rines from M/s HDW of Federal
Requblic of Germany at 4.00 PM

on Monday, the 9th May, 1988.

MR. SPEAKER : Smt. Jayanti Patnaik.
(Interruptions)

MR. SPEAKER: Mr. Tewary, sit
down. I am on my legs. Take your seat.
Loo. bhere. The law is for all. Nobody
is immune, even the Mini:ter or whatever
he {s. And the law will take its course.
There is nothing to worry.

(Interruptions)

MR. SPEAKER : Now sit down.
{ have given my ruling, That is a]l.
Noihing doing.
{Interruptions)

MR SPEAKER : I don’t likeit. I
wili name jou. Sit down, It is enough.
I cannot do it. I am not going to aliow
this House to be a police station.

SHRIMATI JAYANTI PATNAIK
(Cuttack) : The foilowing matter may
please be included in next week's agenda :

Though beedi making is flourishing as
a Cottage Industry in Madhya Pradesh,
thousands of people engaged in it continue
to be exploited. A major factor for the
growth of the industry is the availability
of cheap labour. Besides, the forests are
rich in tendu ledves, the main raw mate-
rial for beedi. Rough estimates show
that at least 20 crores beedis are rolled in
the State daily making the induitry a
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multi-crore business. But it is regre-
ttable that the factory owners do not keep
the workers on their rolls permanently to
escape the.provis-ons of labour laws, They
appoint sattedar’s who are commission
agents. The beedi workers get the raw
materfal from the sattedars and supply the
rolled beedis to them.

In Most cases, the entire family inclu-
ding women and children are engaged in
the Industry but none of the members is
listed in the rolls of sattedars. After two
or three months, the wotkers’ name is
changed with the name of another member
of the family. The beedi workers do not
get the minimum wages as the sattedars
often reject a sizeable number of beedis as
sub-standsrd, which are often purcbased
by the sattedars themselves at reduced
rates

As such, [t 1s very necessary to
provide job security to lakhs of beedi
workers. They should be given free
medical aid, educaticnal scholarships for
their children, 'nterest free housing loan
and subsictence allowance in the event of
occupational hazards like tuberculosis and
cancer. The implementation of all these
measures is pecessary.

(Interruptions)

MR. SPEAKER : The law will take
its own course, Beine a Minister does
pot absolve any person from any respon-
sibility.

(Interruptions)

MR SPEAKER : 1 do not like it;
enough 1s enough Please sit down,
Nothing goes on record.

(Interruptions)**

MR. SPEAKER ; Do not throw the
dignity of the House to the winds. It s
enough; please sit down.

(Interruptions)**

MR. SPLAKER : Prof. Kurien, you
atre now defyipg the chair, It is beyand
contrp); 1 will pame you. Pleass sit
down. '

(Interruptions)*®

**Not recorded.
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MR. SPEAKER : Dr, Rajhans. I have
allowed only Dr. Rajhans. Nobody else
is allowed. A!l are now speaking without
my permission, Nobody goes on record
except Dr. Rajhans,

(Interruptions)**

MR. SPEAKER : It s more than
enough. Mr. Jaipal Reddy, you also come
in the same category, I will not spare
you also.

(Interruptions)**

MR, SPEAKER : It is not therea-
teniog; it is @ warning. I will treat you
equally. Nothing doing. Not allowed,

DR. G. S. RAJHANS (Jhanjarpur) :
The following matter may be included in
the next week’s agenda,

It is irony that despite all the natural
resources Bihar continues tc be ane of the
most backward States of the country. The
per capita income of Bihar is probably
the lowest 1n the country.

There is acute poverty in the land of
plenty. One of the basic reasons for the
pathetic condition of the people of Bihar
is the lack of power there, There 15 no
appreciable increase in the power position
even after the commissioning of Muzaffer-
pur Power Unit,

The average production of electricity
in Bihar is 40 to 50 per cent iess than the
instglled capacity. The working of Bihar
Electricity Board is not at all satisfactary.
Theie Is an urgent need to appoint an
Enquiry Commisston to look into techni-
cal and administrative aspects and suggest
remedial mcasures,

But despite this, industry and agricul-
ture will continue to suffer for want of
power and the State will continue to
remain as backward as befure.

It is, therefore, earnestly requested
that at jeast two atomic power plants be
sanctianed for Bibar by the Central

** Not recorded.
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Government. One of thése plaats may
be located in North Bihar.

Bihar is rich 1o Urapium which is the
principal rtaw matertal for generariion of
atomic energy.

The economy of Bthar will undergo a
sea change if these atomic cnergy power
plants are instatled there at an early date,

[ Translation]

SHRI KAMMODILAL JATAV
(Morena) ¢ Mr. Speaker, Sir, the following
matter may please be included in the
next week’s agenda:—

++Air-service has been started 1n many
divisions of Madhya Pradesh as Gwalior,
Guna, Bhopal, Kbhajuraho, Jabalpur,
Bilaspur, Raipur, Bastar, Indore and
Uiiamm but the Arr-service has not been
started 10 Chambal Divisson so far.
$heopur Katan of Chambal Duvision is at
& distance of 25 kilomere from Gwalior.
It is a place where mapy businessmen and
rich people reside, There is parrow
gauge lino starting from Sheo Kalan to
Gwalior and 1t takes 22 thours to cover
this distance and buses reach Gwalior in
8 hours I, there‘ore, request the Gove-
rnment to start a helicoptor-service from
Steopur Kalan of Chambal Division so
that the people of this area could be bene-
fited.

12.15 hrs.

[MR. DEPUTY SPEBAKER in the

Chair.]

" SHRI MADAN PANDEY (Gorakh-
pur) : Mr, Deputy Speaker, Sir, the follo-
wing matters may please be included in the
‘next week’s agenda.

Although the situation 1n the country
is favourable for industrialisation yet
regional imbalances persist. Becauwse of
the avaitability of infrastructure facilities,
‘the privaté and Public Sector Industries
are' being eftablivhed only in the developed
Uirdas Wwhich is rather increastmg regiobal
Yiabalances,
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Therefore, following urgent steps should
Be taken to remove the regional imbalan.
ces with regard to industrial development
in all parts of tbe country'—

1, The policy regarding selection of
sites for the establshment of industries in
Fubiic Sectors should be amended and
gas-based fertil.izers plants, tbe cotton
mills for the overail development of
Hand!oom Industry Printing and Proce-
sstng Plan's and agro-based industries
should be set-up in the country’s back-
ward areas such as District Gorakhpur
situated on the eastern port of Uttar
Pradesh.

2. It 1s necessary for the cntrepreneurs
to observe strict'y the terms and condi-
tion to set up thetr industries only at
places allotted by the Go ernment at the
time of 1ssuing licepses ‘or the setiing up
of their industries in Private and Joint
sectors.

3. In order to encourage the entre-
prencurs the ba_kward areis should be
re-demarcated and subsidy and
infrastructural facilities should be made
available.

I, therefor, request the Central Gove-
rament to rake 1ostant steps tor making
the overall development of the country,

(English]

SHRI CHINTAMANI JENA (Bala-
sore) : The river Subarnarekha 1s popu-
larly known as a treacherous river as it
changes its course frequently causing huge
losses to the viliages located on its banks.
Besides, thc devastating floods of th.s
river which are a regular phencmenon
cause large scale devastation to the vast
areas of the States like Orissa and West
Bengal. This year. due to large seale
erosion, three very thickly populated
villages in Balasore district of Orissa were
submerged and nearly 600 to 700 families
became destitute and have taken shefter ei-
ther in nearby villages or beneath the
trees. Erosions caused threats to about 22
villages, located on both sides of the
banks of this river. Immediate action
should be taken to save the situation,
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Paper industry of our country is facing
closure due to less consumption Our
country's per capita consumption of paper
is only two kilograms which is the lowest
in the world.

Out of 300 and odd paper mil's, 245
are 1n small sector, and the total installed
capacity is around 27 lakh tonnes. The
production of paper has come down 10
about 60 per cent of the installed capacity
and this under.utilisation has resulted in
the closure of 22 per cent of these Miils in
small scale sector and other 38 per cent
are already in the red apd half of th:m
are on the verge of closure.

SHRI SOMNATH RATH (Aska):
The following matter may please be Inclu-
ded in next week’s agenda :

The Uniocn Ministry of Labour and
officials in-charge of emigrant Indians
deserve appreciation for their efficient
work. The public hearing thrice a week
helps the Intending emrgrants as well
returning emigrants to solve their prob-
lems, Workers sent abroad are at times
exploited by iabour Saradars more so
from Orissa, Some cases have been
detected and action taken. But again
they have raised their ugly head and are
very active. The agents are extracting
bheavy amounts from the workers to send
them abroad through construction compa-
nies at Delhi: in Private Sector as well
as Public Sector. Workers do complain,
but th= exploi‘ation has 0ot epddd.
Establishment of man-power corporations
in all the States, Union Territor es and at
the Centre are | kely to solve the problem.
The Union Ministry ot Labour is to take
jmmediate action to safeguard thz interest
of workers. |

SHRIK. N. PRADHAN (Bhopal) :
The Ministry of Health and Family Wel-
fare, Government of India constituted a
Centra! Medico Legal Advisory Commit-
tee as carly as in 1956 with the object of
conducting a survey of Medicollesal
practice jp the country for ap. assessment
of, existing, conditions to provide a correct
nppraisal of the deficicncies at various
levels apd to formujate schemes for
sorrection thereof

MAY 6, 1988
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The Committee submitted its report in
1964. It made a very sirong plea that the
Unicn Government should initiate a move
for establishing a Ceuatral Medico-Legal
Institute,

The present Medico-Legal institute at
Bhopal has a good foundation of nearly
ten years with all working laboratories.
It is alreadv functioning as a training
centre for Medical Officers, Police Officer,
Judicial Officers and is functioning as a
pioneer institute. The cases from all
over India are referred to it for expert
opinion, It should be taken as a Central
Medico-Legal Institute to start with.

It will be in the best interest of the
nation for the Minwstries of Home, Health
and Law to create a Central Medico-Legal
Institute at Bhopal,

SYED SHAHABUDDIN
(Kishapgany) : The Wakf Ac1, 1954 was
last amended in 1983 but the amended
Act has not yet bren enforced because of
objections raised by the Mushm commu-
nity to some provisions. Since then, the
Government have been engaged in evolving
a national consensus on further amend-
ments and in finalising the bill for the
purpose. Delay in enforcing the nom-
controversial provisions of the amended
Act 18 causing much bharm to the Wakf
properties, and ro the Musiim commuanity
by depriving them of the benefits from
Wakf income. [t is suggested that the
non-controversial provisions of the Wakf
Act, as amended upto date, should be
promu'gated acd enforced without any
further delay and the proposed amend-
ments based on the consensus should be
formulated 1n the form of a Bill at the
carliest and introduced in Parliament.

SHRI

I would, therefore, propose that the
anforcement of Wakf legislation be taken
up during the coming week.

After its victory in Aurangabad Muni-
cipal elections the¢ Shiv Sena has announ-
ced its intentions of changing the name of

the oMy. Recently in Delhi Higgdu
Metrological had launched , a campsian to
change the names of roads, Hlmilar
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moves largely motivated by communal
considerations bave been made in other
parts of the eountry, for example Aligarh
and Bombay. Such moves have bzen
resented by some communities. There is
no legislation to regulate change of names
of cities. I think there is need for a central
legislation on the subject but before a
legislation is eracted the question must be
discussed 1n all 1ts dimensions and aspects
in order to evolve a natiopal consensus,
keeping in view, the over-riding demands
of national integration and communal
barmony. I, therefore, suggest that this
question be taken up in the coming
week.

[Translation]

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : Mr, Deputy Speaker,
Sir, I would request that the following
matters may please be included in the next
week's agenda,

In Punjab, there is a production of
about 6.5 lakh meatric tonne potato every
year and it is grown in 35,00C hectare land
every year but it 1s sorry state of affairs
that no proper arrangements have been
made for i1ts saie Consequently the prices
of potato come uown for the [ast some
years at the time of bharvest and as a
result of which the farmer has to suffer
heavy losses instead of profits. Therefore,
there is a need to set-up an industry which
could maintain the demand of the potato
and could also provide the farmers
remuperative prices. Punjab Agro-Indust-
ries Corporation has decided to set up a
project through which it will make efforts
to earn foreign exchange by using 30000
metric tonne polato every year bui
implementation of this project is not in
sight. Therefore, the potato~-producer
farmer is facing severe financial crisis.
Therefore, there is a need to discuss the
present miserable conditions of farmer ia
the House next week.

The annual production of séeds of
oilseeds Is about 110 lakh tonne while
the oil extracting capacity of crushiag
plant is 350 lakh tonne cil secds. The
country has to depend on import for
mocting its requifgments of oil and siace

(V76,149 lakh toung pi] has been imported
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for meeting its requirements, The
Government did not work as efficiently as
it should have worked for making the
country self-reliant in respect of o1l and
consequently there was not an adequate
producticn of seeds ci oil and even today
the Government have tu depend on foreign
countries to meer wus requirements, In
1985 86 the support price of mustard was
Rs, 400/- per qu'~tal and in 1986-87 it
was Rs. 415/- per quintal but their market
prices in the atoresaid period were Rs,
580 and Rs. 650 per quintal respectively.
The condition ot other seeds ot oii is also
tbe samc. I, therefore, request the
Government to didcuss this important issue
in detail In the House in the ensuing
week.

[English)

PROF. SAIFUDDIN S0OZ (Bara-
mulia) : Even though Haj pilgr:mage for
‘the current year 13 pot far away, the
programmes in respect of flights and other
arrangements do not seem to be in final
shape. The Saudi Airlines usually orga-
nises outgoing Haj fliyhts from Delhi,
Bombay and Calicutta, but this year there
is no firm commitment frcm Saudia so far.
There is also an apprehension that the
fare w:ll be increased this year also. If
there is a proposal like that, it should be
dropped forthwith. The fare was continu-
ously increased year after year, since
1983.

The Air India would be well advised
not to increase fare ip its own interest.
It bas been incurring losses on all routes
except the flights to the Gulf,

There are severai other gnestions
connected with the Haj pilgrimage which
deserve attention, ¢.g. :

(i) West Bengal Government hbas
made it kpown to various quar-
ters that flights can be organized
that will charge Rs. 5400/- only
per passenger (to and fro Jeddah),
Hsj Committee charges a subs-
tantially higher rate.

i) While travel agents get a com-
mission of 129 from Air India,
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the Haj Committee gets a com-
missfon of 5% onfy.

(iii) Haj Commuittee is at present head-
quartered at Bombay, which is
no looger a central place for
pilgrnms drawn from all corners
of the country. While there
could be zones and zonal offices,
headquarters shouild be in New
Dethi.

(iv) While Central Haj Commitiee is
not a statutory body, it takes
various crucial decisions all by
itself.

(v) The Central Haj Committee lacks
representative character, so far as
its membership 8 concerned,

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA DIK-
SHIT) : We will consider all the sub-
missions that have been made by the hon.
Members, to be mncluded 1a the business
for next week.

12.28 brs. .
COMMITTEE OF PRIVILEGES
First Reports

[English]

SHRI BRAJAMOHAN MOHANTY
(Purl) : 1 beg to move :

““That this House do agree with
the First Report of the Commit-
tee of Privileges laid on the Table
of the House om 5th May,
1988."

MR, DEPUTY-SPEAKER : The
question is :

“That this House do agree with
the First Report of the Commit.-
tee of Privileges Iaid op the Table
of the House on 5th May,
1988.”

The motion was adopted,

e e

St. Resl. re. Approvdl of 284
Proclamation about Punjab

12.79 Brs.

STATUTORY RESOLUTION RE :
APPROVAL OF CONTINUANCE I™N
FORCE OF PROCLAMATION IN
RESPECT OF PUNJAB—(Coiid.
[(English]

MR. DEPUTY.SPEAKER : The
House will now take up further discussion
of the followsng Resolution moved by Shri
Buta Singh on the 2nd May, 1988,
namely :~—

“That this House approves the
continuance in force of the
Proclama 1on dated the 11th
May, 1987 in respect of Punsab
1ssued under article 356 of the
Constitution by the President, for
a further period of six months
from the 1ith May, 1988

Now Shn Jat Prakash Agarwal,
[Translation]

SHRI JAI PRAKASH AGARWAL
(Cbandni Chowk) : Mr Deputy Speaker,
Sir, I support the Resolution moved by
Shr Buta Singh for extending President
Rule in Punjab for a further period of six
months. What are the reasons for not
holding e’ections wn Purjab ? If we look
o the present situation 1o Punjab, we
will find bow violent incidents aie taking
place there, how bus-passengers are shot
dead and how children, young and aged
persons are taken owt of their houses and
killed mercilessly.

The situation 1o Punjab bhas deterio-
rated so much that terrorists are now
using Rockei-Launchers 1a their attacks,
They possess the latest arms. The
Punjab problem has been discussed several
times in this House It is almost a
certainly that Pakistan 1s behind the
incidents 1 Punjab. Pakisian provides
trainipg factlittes to the terrorists ‘4od
gives them shelter. After having ‘been
traimned, the terrorists come into Punjab
to create mayhem. Can eicctions be held
in Pupjab or a popuiar Goveroment
function if this situation continues to
exist ? Could the erstwhile Punjab Govern-
ment restore normalcy in the State?
The action of the Central Government in
disbanding the Jast State Government has
giver a lot of relief to Hindus and Sikhs
in the State The present situation’’iin
Punjab has created a festing of insectirity
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in the mind of every resident. This is
the reason why thousands of people are
leaving Punjab and taking shelter in Delhi,
Uttar Pradesh and Rajasthan. Is such
an atmosphere conducive to holding
elections in the State ? 1 feel that the
Government wants to take strong mea-
sures to solve the Punjab tangle. For
the Punjab crisis I sha!l also blame those
hon. Members of the Opposition who
did everything with'n their capacity to
make the situation more complicated,
They are fully responsible for that. Why
is it that an act of terrorism i Punjab
brings forth only a cautious reaction from
us ? Why do we hesitate to condemn
the action of terrorists ?  What is holding
us back from organising peace-marches on
the roads of Punjab ? Leaders make tall
claims while speaking at the party-level
here. But why do the same leaders get
cold feet when it comes to visiting
Punjab 7 If we analyse the situation we
will find that the entire blame lies with
our hoa. colleagues in the Opposition.
A politcal leader from Delhi visited
Punjeb and stayed at the Golden Temple
for a couple of days. On hi: return to
Delhi he said that no arms could be seen
within the Temple arca and that Golden
Temple is just a place of religious impor-
tance, th.t no person with arms could be
seen over there. But the seizure of large
quantities of arms, during ‘Operation
Blue Stac’ clearly indicated what really
went on over there. Did this not des-
troy the sanctity of the Golden Temple ?
Everyone has a devotion towards places
connected with h's or hr respective
religion. All of us bow our heads mn
reverence when we pass by religious places.
But can a d=vetes accept th: Golden
Temple as a rehigious p'ace -any longer ?
Can he do that when he kpows that
politics has overshadowed what the
Golden Temple stands for ? Even today
a large stock-pile of arms exists in the
Golden Temp e. Reports of firiog and
clashes with the police and military are
received everyday. Can westiil cail the
Goldeh Temp'e as a place of religious
importance ? I request the Government
to take the strongest possibie measures
to solve the crisis in Punjab. The
Governmeut must restore the sanctity of
the Golden Temple. For it is the symbol
of the deep rooted faith of all devotees.

It should be restored to its original state
g0 that the feelings of devotees are sot
hurt,

I take this opportunity to remind those
political personalitics whose actions have
created a rift between Hindu and Sikbs.
One of our leaders kept silent over kifl-
ings in punjab but when riots took place
in Delhi in 1984, then he started couating
the number of people killed. He sought
to prove that casualties were much more
than what was being announced through
official statistics. Are these steps not
aimed at alienating Sikhs from the
Hindus ? Nothing can be more shameful
than this. 1 want to remind him that he
himself had said that while travelling on a
bus only Sikhs are chosen for search from
the entire lot of passengers. If such

- things are said, the hatred between Hindus

and Stkhs 18 bound to grow. The rift
between the two communities will widen
making it extremely hard to strike a
compromise. Wh:le supporting this
proposal, I request those hon. colleagues
to choose their words carefully before
speaking out. This probiem is not like
other problems It is a dusease, the cure
to which lies in our working together. We
should not just stand here and condemn
the acts of terrorism, Empty words of
condepnation wul only strengthen the
spirit of terrorists making them believe
that they have an ally in our midst who
sympathises with their cause We should
refrain from uitering such words.

Why did Sardar Buta Singh keep sileat
when he was declared ‘Taokhaiya’ ? Did
Skr: Bata Singh go oo u hiiling spree 2
Did Shri Buta Singh go arcuand shooting
with a gun ? But reople who induiged
in wanton killings of innocent peasoas,.
who wiped out children 1n cold blood
were not declared ‘Tankhaiya’. All thia
saddens my heart. And they should feel
sad too. Even such a state of affairg
does pot deter our hon. colleagues from
helping the terrorist cause and criticis-
ing the Government here The
same hon. Members are scared of
condemning those who kill pcople openly.
How could gur hon. colleagues remain
oblivious to the killings of Lalit Makag
and Geetanjali Makan and Arjun Dass,
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the killing ch:ldren attending a birthday
party. All these incidents happened right
here in Delhi and yet our hon. colleagues
chose to iganore it in their speeches,
Today the unity and integrity of our
country is in peril. Powerful forces are
at work behind this and we must work
together to counter them. So I feel that
it is impossible to hold elections and
form a popular Goveroment in Punjab
coosidering the situation existing there,
With this I support this Resolution.

[English]

12.37 hrs.

SHRI BASUDEV ACHARIA
(Bankura) : Mr. Deputy-Speaker, I oppose
the Statutory Resolution moved by the
Home Minister, S. Buta Singh. for further
extensfon cf the proclamation of the
Emergency,—I mean the President’s
Rule, for six months in Punjab.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA DIK-
SHIT): You are obssssed with the Emer-
gency.

SHRI BASUDEB ACHARIA : You
are.

SHRIMATI SHEILA DIKSHIT : You
are obsessed with Emergency. It is a
slip of your tongue.

SHRI BASUDEB ACHARIA : Tne Pre-
sident’s Rule, in Panjab, it has not—led
to any improvement in the situation in
Punjab ; the situation has deterrorated, it
bas become worse. [t was never so bad
before,

It is doubtfu  wheiber ‘the Govsrn.
ment has any policy on Puanjsb art ali.
For the last six years the Government
has been expenmenting This important
border State of our couatry has been
minimised to a laboratory. The Govern-
ment is experimenting one after another
measures. But it has not been ab'e to
solve toc Punjab problem, -~Thbe Piesi-
dent’s rule was imposed last year in the

MAY 6, 1988  Prozlamation about Punjab 288

month of May—on May 11, 1987, ' What
was the reason 7 The reason given was
there were large scale killings in the
month of April, about 73 persons were
killed. And another reason which was
put forward by the Home Minister was
that some Ministers were interfering with
the problem of law and order. The
terrorists and the extremists are not
arrested and they are preventing, or they
are interfering.

But, one year has elapsed—after two
or three days, it will elapse, During the
President’a Rule, as many as two thou-
sand persons were killed by these
extremists. The terrorists, the extremists
and the Khalistani elements have intensi-
fied their activities six months back. The
Home Minister claimed that these extre-
mist elements are runaning away. but
rather they have intensified their activi-
ries. The terrorists, the Khalistapi
elem:nts and the extremist clements have
increased thsir activities .

Sir, five hecad priests were released.
Who are these head priests 2 Out of these
five head priests, three head priests—
once declared inside the Amritsar Golden
Temple “independent Khbalistan™ and
hoisted Khalistani fiag. Then, they were
arrested and detained. Who is Jasbir
Singh Rode ? When there was Blue Star
Operation, he was not in India,
He was touring. He was in Dubaj ;
sometim:s in Man.a; and sometimes
in America. Outside India, he organised
these extremist elements and be formed
International. Sikh Students’ Federation.
When he came back, he was arrested and
detained. Then, he was released not only,
but he was made as the head priest of
Akal! Takht. After his release, he declared
that be would fight for Puran Azadi and
Sampoorna Azadi. I do pot know what
is difference between <Khallstan® and
‘Sampoorna Azadi’ and  whether the
Government is demarcating between
‘Sumpoorna Azadi’ 8nd ‘Khalistan’. He
started tight rope working. Subsequently,
on 13th April, the intention was made
clear, The two factions cof AISSF were
united and an International Sikh Con-
ference was dominated by these elements.
They declared there that those who
would deviate from the path of Khalistan,
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they would face the same fate as faced
by Sant Longowal. Before release of
these high priests, the opposition leaders
were not consulted. The Govenment only
consulted with one Sadhu Sushil Muni.
Subsequently, forty Jodhpur detenus were
released.

We demanded the release of ipnnocent
detepues, who are not Khalistanis or
extremists and are languishing in Jodhpur
jail, Most of them are inoocent, Some
of them were picket up outside the Goiden
Temple. arrested and put behind bar, in

Jodhpur Jail. 363 persons were arrested.
We bave been demanding in the House
that those who are innocent, should
be released. An assurance to that
effect was al:o given 1o this House,
The Prime= Minister himseif gave an
assurance in a meeting with the

leaders of the opposition tbat their cases
would be rcviewed and that those who
were not associated with the seditious
activities would be released A categori-
cal assurance was given by one of the
Cabinet Ministers, Shri P. V. Naras mha
Rao, in Amritsar last year that their cases
were being reviewed and that they would
be released soon. But only 40 detenues
were released, Are these 40 persons only
inpocent and others are associated with
the seditiou: act:v.ties and that is why
they were not releascd ? These are the
jrr.tants which should be removed.

I do not vuderstand the intent:on of
the Government, Governor, Sidhartha
Shankar Ray, has said that the release of
five head priests and 40 Jo3hpur detenues
is part of their package with wbom ? Is
it with Sushil Munl ? With whom was
this package arrived at ? Why wecre the
leaders of the opposition not consulted ?
For the last ons year not a single meeting
was held. It bas been said in the anaual
report that an all-party convention was
held in Chandigarh on Ist Marcb, 1987
followed by all-party iallies in Ludhiana
on 8th March, then at Hussainiwala aod
then at Amritsar. Atier Amritsar, what ?
What about the action plan ? The action
plan wes adopted unapimousiy in the
meeting of the leaders of the opposition
and the result was very much encouraging.
Lakhs of pcople attended the meeting

from different walks of life, not like your
Ghulam Nabi Azad’s public contact pro-
gramme with security people.

THE MINISTER OF HOME AFFA-
IRS (S, BUTA SINGH) : That was mass
contact,

SHRI BASUDEB ACHARIA : Mass
contact with the security people and mnot
the actual mass contact. But these pro-
grammes were very much successful and
very much encouraging. Why was the
action plan, which was adopted and accep-
ted unanimously, stopped ? Because
suddenly Barnala Government was dissol-
ved just on the eve of the Haryana
elections to woo the voters of Haryana
where you have failed miserably. Still
you are pursuing a very narrow political
path. You are still having a narrow
cpportunistic hne. You do not consider
Punjab problem as a national and a politi-
cal problem. When the problem is poli-
tical, solution must also be politcal.
While replying to a debate under rule 193
last March in this very House, the Mini-
ster spoke for rinety minutes but he did
not come out with any solution. He did
not give any hint as to what they are
going to do, what is their action plaa,
what is their Punjab policy, He only
went on sying that the sitvation is impro-
ving. Like a broken gramophone record,
he went on sying that the situation {s
improving, that the terrorists are runping
away, that they are sealing the border.
We have been demznding the scaiing of
the border, we have been demanding that
a White Raper shou'd be published with
regard to foreign intervention, Everybody
knows who are encouraging, who are
he:ping, who are abetting the U. S. impe-
rialist forces and Pakistan, Why caa’t
the Government s:al the border ? Now
only they are thinking tnat the. border
should be seaied and barbed wire should
bz erected, What have they been doing
for the last three-four years when we have
been demanding ift this House, not cnly
from this side bu. from that side also,
that the border should be sealed ? It was
the unanimous demand of this House that
the horder should be sealed but they
have been sleeping like Kumbhkarna.

1f the intention of the Government is
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to hold elections and to band over the
power to the extrem'sts, this will be
disastrous because this cult of Bhindran-
wale, this fundamentalism, has gone deeper
into the minds of the extremists. This
will not cnly create a fear complex among
the minority, but will also create further
wedge beiween two communities in Punjab.
It is good that stitt communal harmony
is thcre. We bave seen what incident
took place :n Kansari, Though the Sikhs
\nere were asked to get separated from
Hindus, they refused to do so. Both
Sikhs and Hindus were kil'led. They died
togsther. That tradition of Punjab ts
still going on. So, the Government has
to rely on the patriotic secular forces of
Pupjab, the moderate Akalis, the secular
forces, Now political forces have bec~me
irrelevant They are holding taitks with the
extremists, munis, sadhus, but not with
those who are fighting =zgainst the extre-
mist eclements. Buth the Communist
Parties, my party and Choubey Ji's party-

" The Communist Party of India (Marxist)
and the Communist Party of India—are
shedding their blood everyday. Our
comrades are sacrificing their lives. Those
who are against these extremist forces,
tho«e who are against these separatist,
elements, separatist forces, they are not
bolding talks with them. Thes< forces have
now become irrelevant in Punjab,

As regards the implementation of the
Puojab Accord. they have stated in therr
Report that out of 11 art cles, they bave
implemented on'y eight. They have not
implemented three important demancs—
transfer of Chandigarh, trapsfer of some
territory to Haryana and tne water
d spute—though (wo years and seven-eight
moaths have elapsed. We all welcome this
Accord,  Though it could have begn im-
plemented earlier, but still we all welcome
it. We bave a'ways demanded that this
Accord should be implemented. When
the Accord was signed and the Prime
Minister want=d to hold elections, when
he consulted us, we told him not to hold
elections. We sald, first peace should be
consolidated there.  Elections can be
beld ‘ater on, First peace should be
brought in the State before the elections
are held. Akali Dal Party came to power,
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Punjab accord has not been implemented
in letter and spirit, The water dispute
kgs not been solved. The Erady Commi-
sslon which was, constituted to recommend
the ways and means for the distribution

‘of water between the three States had

submitted their report long back, in the
month of January last year. It was
anpounced.on the eve of Haryana election
to woo the voters of Haryapa. But you
migerably failed. Why are these reco-
mmendations not being implemented ? We
want to support all the recommendations
of the Brady Commission Report. But
this Commisson has pot done justice to
Punjab. What about the tranfer of terri-
tory ? So many Commissions bhave been
coostitated. Now, Punjab is under your
rule. What about the construction of the
SYL Capa:. We were told that because
the Barnaia Government was there, the
Akali Dal Government was there, the
construgtion work was being prevented.
Now. Punjab iz under your rule, What
ase you deinzg 7 What 15 the progress of
the SYL Canal ? Who is now preventing
you from its construction ?

Sir, about Ranganath Misra Commi-
ssion Repoit, a pumber of tires we bave
raised this issue. The Commission sub-
migted its report and the same was placed
on the Table of this House. In every
session we are demanding that the Commi-
ssion’s report should be discussed so that
many points and many things will come
out. But we ars pot being allowed to
discuss the Report of the Ranganath
Misra Commission. About 3000 prople
were butchered and 2733 innocent Stkhs
were murdered, Not a single person
respoosible for the murder of 3000 Sikhs
has been arrested so far. What 1s your
reply to this ? J. M, Banerjee Commi-
ssion was coostituted. But  why the
recommendatiops of the Commission have
not been implemented so far ?  Sir, there
is no inadequacy of powers in the hands
of the Central Goverpment. A number
of Bills have been passed acd enacted into
Acts, like, the Punjab Arms Act, the Anti-
Terrorists Act, the Diaturbed Ares Act,
So many other Acts have also been
enacted. Now, you bave amended the
Cpnsmuuon also tg impose Emcrgency
in Punjab so that now Ponjab problem
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can be solved if you imposs Fmergency.
You take away the right to liberty
and right to freedom of life which are
inherent rights of the peoplé of the coua-
try, tor a tew thousand Khalistan exre-
mists.  You cannot take away the fright
to liberty and right to lLive of the people
of Punjab as well as of the people outside.

MR. DEPUTY-SPEAKER : Piease
wind up. Piease conclude.

SHRI BASUDEB ACHARIA : Sir, I
do no: . now whether the Goverament has
become mad 1n experymenting varfous
aspects of the situation and finding oui a
solution, someumes having discussion
with the extremists, with Mr. Jasbir Siagh
Rode. sometimes with Ragi and Bairagis
and Sushil Munt, T do not know what
18 your policy. (Interruptions)

About t'is joint campaign there are
many differences with the Congress (1),
but on the quest:on of unity and integriy
of India we want to jo.n hands with you,
I_mean, all the national parties which are
tor the uniy and mtegrity of India will
be with you. There should be a joint
campaigd mass campaign, to isolate these
extremists and terrorist elemen’s. Politi-
cal campaign should be restored and the
irritants like rclease of mnocemt persons
who are kept and who are languishing o
Jodhpur jail should be removed by their
cases being revieswed. The Punjab Accord
shou:d be implemented 1n letier and spirit,
Ranganath Misra Commission’s report
shouwld be discussed and {ts recommen-
dations stould be mmplemented. Then
J. N. Banerjee Commission’s recommen-
dations strould be implemenied, those who
are respoaosible for the massacre in Delhi
riots, 1n Kanpur and Bokaro, shculd be
punished. These are the uritaats. The
psyche of the Sikhs has been disturbed.
These irritants are to be removed and the
jaint campaiga should be restored. The
action prax which was adopsed and accep-
ted in the mas'ing of the Leaders of the
Opposition should be started agamn.

MR. DEPUIY : SPEAKER : We
adjourn for Lunch now and tc:assemble
at'2,00 p, m.

13.02 hrs.

The Lok Sabha adjourned for Luneh till
Fourteen of the clo_ k.

The Lak Sabha re-ass.mbled after Lunch
«t four minutes past Four.een of the elock.

(MR. DEPUTY SPEAKER i# the Chair. ]

STATUTORY RESOLUTION RE:
APPROVAL OF CONTINUANCE IN
FORCE OF PROCLAMATION IN
RESPECT OF PUNJAB—Cyp¢4.

[English}

MR, DEPUTY SPEAKER : Shri
Keyur Bushan,

SHRI BASUDEB ACHARIA (Ban-
kura) : 5ir, | was on my iegs, when you
adjourned the House. 1 was on my legs.
I could not conclude my <peech. I was
not allowed to conclude.

MR. DEPUTY SPEAKER: No. I

allowed you to conclude. Buat ycu did
not do. What can I do ?
(Interruptions)

SHRI BASUDEB ACHARIA : I was
on my legs.

MR. DEPUTY SPEAKER: I allo-
wed you for ten mirutes and rang the
bell for ten miputes. You never heard,
What can I do ?

(Interruptions)

MR. DEPUTY SPEAKER: I told
you for the past 10 minutes before adjour-
ping tor lunch to wind up. You were oa
your iegs. But he was aiso on his legs.
I called his name,

(Interruptions).

MR. DEPUTY SPEAKER : Just only
one minute. You have only t6 conclude.
If you continue, 1 would oot allow it tQ
go on record.
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SHRI BASUDEB ACHARIA : 1
conclude with a story from Rabindranath
Tagore. Do you know, how the shoe
was discovered ? 1t is a story by Shri
Rabindranath Tagore, A king wanted to
save his feet from dust, So, he called a
meeting of his Ministers. Ministers came
and started discussion. The discussion
was going on and 20" drums of souff were
finished. But they could not solve this
problem. Then they decided to remove
the dust from the roads so that the dust
may not touch king’s feet. They started
removing the dust. The atmosphere
became full of dust.

Again, the king convened a meeting.
But they could not find out any solution
to the problem.

Then a poor. 1lliterate cobbler came
and he told the king “Why are you doing
all these things 7 You can do one thing
to save your feet. You cover the feet
with a piece of leather. Then dust will
not touch your feet.’

All these problems are due to this
Government Today, the Punjab prob-
lem has become complicated because cf
this policy of this Goveroment...........,
(Interruptions), The Puuajab problem can
be solved if this Government i3 removed.
Because of this Government, ali these
problems are here Youare creating all
these problems. The Government shou!d
be removed. By extension of proclama-
tion of President’s rule in Punjab, the
problems cannot be solved,

[Translation]

SHRI KEYUR BHUSHAN (Ratpur):
Mr. Deputy-Speaker. Sir, I support this
Resolution moved by the hon, Home
Minister. The views expressed by Shri
Acharia in the end have hurt me deeply.

Treating an issue, as serious as this,
in a cursory manmer. accusing each other
of being guilty or shifting responsibility on
the Opposition or the administration will
not solve the problem. Let me empbasize
that the Punjab problem should not be
taken lightly,
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Observations over a long period of
time have shown that repeated efforts to
arrive at a solution have met with failure,
Ths problem is a deep-rooted and acute,
If we consider it as an ordinary problem
of terrorism we can compars it to the
terror created by dacoits in the Chamabal
region. Some dacoits were kilied in enco-
nnters and some surrendered consequent
upon change of mind. Whenever commu-
nal riois take place, they too are con-
trolled and the situation brought back to
normal. To treat this as just another
communal disturbance, a religlous crisis
or even an economic problem would be to
decetve ourselves. And the problem will
remain as 1t §s, Efforts to find a social or
political solution have also proved futile.
History makes it clear that this is nothing
but a conspiracy against the nation, a
eonspiracy to break che country apart.
The participants in this game—plan are so
ignorant that they fail to understand the
gravity of their crime against the country.
Their crime or their jgonorance can be
explained but the nat:onal leadership
seems incapable of doing so. History has
a lesson for us but we have not learnt the
same. Were efforts not made to divide
the country in the pre-independence days ?
Were the feelings of the masses not pro-
voked in the name of reigion ? Did imper-
ialist forces not try to divide the country
in tke name of religion ? The same thing
1s happening today. A State which till re-
cently had nurtured a unique culture and
religron gives no importance to religion
or to the maintenance of brotherhood bet-
ween Sihhs and Hiondus. I can say with
certainty that whatever is happening in
Pupjab may be in the name of Sikbism
but definitely not mn the best interests of
that religion. Sikhism essentially aims at
creatirg boads between hearts and bridg-
ing different reiizions together. Today
everything is being done in the opposite
direction. We should learn from history.
The same thing happened then also. Fla-
mes of hatred and distrust are being fan-
ned in the country. The masses are being
brainwashed in the name of religion only
to achieve the objective of dividing the
country.

Can a religion be protected if separate
nations come into being by exploiting the
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name of religion ? I can say it with certai-
nly that due to the division of India those
very people have suffered the maximum
whose ignorance was once exploited for
this purpose, Today some of their family
members are 1o India, while the others are
in Pakistan; both the families have to lead
a separate life of grief and sorrow. These
people pray to God that at least this arti-
ficial separation may be removed from the
hearts of the people. Today attempts are
being made once against to create a simi-
lar situation in the Punjab

It is quite clear that any follower of
Sikhism who follows the path shown by
the Gurus can never _do such a thing. In
the Punjab, the religion of every 1ndivid-
ual, whether Sikb or Hindu 1s fully 1nfluen-
ced by the teachings of Guru Gob:nd
Singh. Thnese teachiogs can never separate
them from each other. The people who
bad misled others earlier at the time of
partition a'ope are once again trying to
divide the country by misleading the peo-
ple. Therefore 1n such a situation, 1y
submission 1s, that it is a question of the
secunitv of the whole nation and not of
any particular party or person. We will
have to solve it on the same basis as we
did for achieving our 1ndepandence. At
that time we had unuted the wtole country
irrespective of party affiiiations because
we had to fight against the imperialist
powers. With this thing 1n view, we have
to move ahead step by step without
bothering for the party to which one be-
longs, we should wor together 1n order to
solve the present composite problem
whether it i in the form of politics or
problem of the masses. We have seen
everything from the view of administration,
We have tried every system and each party
which came 1nto power. But the problems
bave not been solved, After that we are
now empowering you to extend the Presi-
dent’s rule None of the citizens of India
have any grudge against this. Whatever
we want to achheve we may try to achieve
the same through political process. We
hope that your entire administration will
face these secessionist forces strictly. The
whole nation is with you. All the respon-
sible pepole of the country should sit to-
gether to find out a solution. Thus those
people who criticise for the sake of critice
ism only and are trying to present their

views, will also get an opportunity to come
fcrward and put their po'nt of view. This
problem will be solved through politice!
process, I am earnestly submuting 1t to
you that the suggesi on given by our lea-
der 18 reasonable and we accept 't. Let us
made concerted cfforts and more ahead.
I want to teli you another thing that we
vised 12860 wvillcges We also keep on
meetiog Shkri Ramcowalia  There is no
sign of communalism tn even a single vill-
age We all must forge uniry, When India
was under foreign rule we divided 1t due
to our own folly 1a spite the right leader-
ship But today India 1s independent and
its citizen is wide awake; he will not let
the country be dvided The masses are
leading us and we¢ should move along
with them. We should not blow our one
trumpet but work together to create nat-
ional awarer:ss just as we had made
sacrifices in tne Jal:anwala Bagh for the
cause of independence, simi'arly we sho-
u'd be prepared tu make sacrifices toget-
her, It was a day of 1930 tnat those who
made their sacrifices sang patrotic songs.
We conveyed the aspirations of Mahatma
Gandht in every village. The zeal, stren-
gth and emot.on with which our boid
patriots used to siag the patriotic song
should be shown to the whole Punjab and
be p-eparea for the same I would like to
present an extract out of that song o you:

Meri jaan na raoc, mera sir na rahe,
samaan na rahe, na veh saaz rahe,

Faqt hind mera aazad rahe,
meri mata ke sir par taaj rahe,

Sikh, Hindu. Musaiman ¢k rahen,
bhar bhat sa rasm r:wa) rshe,

Guru Granth, Quran-Puran rahe,
meri puja rahe, meri namaz rahe,

Meri tooti madayya mein raaj rabe,
Ko: gair na rahe,

Meri beea mein taar milen hoan,
sabhi ¢k bhin: madhur aawaz rahe, Yo

kisan

Khushhal rahen, puri ho fasal sukh
saaz rahe,

Mere bachhe vatan par nisar rahen,
Meri maan behnon ki laj rabe,
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Meri jann na rahe, mera sir na rahe,
Samaan na rahe na veh saaz rahe,

Faqt hind mera aazad rshe,
Mer1 Mata ke sir par taa) rahe

[English]

SHRISYED SHAHABUDIN (Kishan-
gany) : Mr. Deputy-Speaker, Sir, nothing
less than the destiny of our country, the
integeity of our State, the very fuawre of
our natiophood 1s today be.ng decided n
the fields of Punjab. This long interaction
of chauvimism and fundamenta‘ism has
created a situav'on replete with sepa atism
and terrorism. It has ali the clemenis of
a Greek tragedy, And many of us find the
country moving 1nexorably towards cat-
aclysmic event which we dare not
conceive, which we dare not dream of
whether 1t shall be the replay o1 1984, we
do not know. We hope, 1t shall pot be

Today, we have no opuon but to
support the Resolution before us. We
cannot permit & poittical vacuum and yet
we bave an opportunity to ask ourselves
bow shall we utilise this additional penod
of six months. I wouid hke the Govern-
ment to tell us to give us some hope that
we shall be able to climinate terronsm,
that we shall be able to restore a sense
of security to the people, that we shai! be
able to move towards a political solution
towards restoration of this democratic
process towards revival of the democratic
forum that we shall be able to create an
atmosphere in  which elections can be
held. I do not know what the answer of
the Government will be, Mr. Deputy-
Dpeaker. 1 do not know what guarantee
the Government cap give us. But here,
we are placed on the borns of dilemma.
I don’t think we are going to achieve any
magical resuit 1n the next six months,
unleas we undertake an agonising reapp-
raisal of the past line that we have
followed and definitely adopt & course, a

ferent course.

Sir, since the imposition of the Presi-
dent’s regime, thers has been dramatic
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escalation of violence in Punjab, The
level of terrorism has gone up, the fire
level, the casuality levels have gone up.
The frequency of  encounters have
gone up The sense of insecurity in
the minds of the people has increased.
The exit of the people from theirr hearth
and home is almost assuming 4
torrential dimensions 1o certain  parts of
the State. The Golden Temple 18 once
again being fort:fied. The Akal Takht and
the SGPC the two (ime-tested nsttutions
of the Sikh community have beeu virtually
marginglised. Our border 18 beiog
transgressed aL ~ul @ we dre to accept the
Government's report that there 15 regulag
smuggliog ano arms running across this
border. We koow that Pakistan cappot
resist the temptation ot fishipg 1n our
troubled waters, though 1 am not convin-
ced what ths levei ot thuir 1oterference is,
because the Government bave chosen to
remarn silent and not taken the country
nto confidence I would once again urge
upon the Governmeant that it should place
all the facts and evilence before the
people 1n the form of a white paper.

Angry statements even by the Home
Minister wi! nor do. [ dare say,
even the barbed wire will not belp wus.
Even if we accept the suggestions made n
some quarters of handing over the border
districts to the Army, T doa’t think would
produce peace in Pupjab, unless we takeo
the neople 1noto confidence and take
necessary measures

PROF. N G. RANGA (Guntur):
Are they not being taken into confidence
now ?

SHRI SYED SHAHABUDDIN : No,
they are not. That 1s my fesling.

The Government seems to lack a
political perspective and a political vision.
We must admit-whether we like it or not.
that the Akali Dal 1s the only party with
roots n Pupjab and that has been
destroyed. Our game has been to divide
the Jeadership. to destroy the 1eadership,
All, the political pariies pul together
cannot stabilise the political system in
Punjab Loday.
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These ha; been a  deliberate creation
of a political vacuum  Guns and rockets
naturally fill in the vacuum., Punjab bas
been turned {into an arsenal of the
tesrarists and a playground of the para-
military forces It is an unforfucate
situation.

I don't know whether the Government
deliberately avoid the quest for a political
solution, I am not suggesting that all
demands must be accepted, But I do
suggest that the Accord that has been
solemnly entered into shnuld not be put
aside. It should be seriously pursued and
implemented to the extent possible,
Something must be done about Chandi-
garh, about water dispute, about the
territonial adjustment about the religious
demands of the 31kh community, about
the religibus and cultural questions that
have been raised  One th.ng more: that
the Governmeat should try to understand
the psychology of the situation The
Government, it seems (o me, lacks this
skill or the capacity of diagnoss A deep
wou~d has been cauced to the Sikh
psyche and unless we can do something
about 11 1n terms of undoing the bitterness
of the Operation Biuestar, ip terms of
domg something for the victims cf the
massacre, 1o terms of rehabintaiing and
providing adequate reliet for those who
suffered 1n De¢ihi and other places...

MR, DEPUTY-SPEAKER .
conclude.

Please

SHRI SYED SHAHAB. DDIN ¢ Sir,
I will take a few more minutes.

MR. DEPUTY-SPEAKER * The
Minister bas to reply.

SHRI SYED SHAHABUDDIN : Sur,
others have taken 20 to 25 mioutes I will
take only a few minutes more

MR. DEPUTY-SPEAKER: Your
Party has been allotted only tbree
minutes Please conclude now,

SHR1 SYED SHWAMABUDDIN: I
any'sure you will not be that strict with
me Sir. I must complete my argument.

The Government it stems to me are
at their wits and because they seem to be
moving in circles. The trouble is that
they are moving within a fixed framework
and working with 8 fixed methodology.
I think there is 2 need for a new bteak-
through and a review of the situation,

Divisiveness cannot become the
mstrument of governance. It can only
geperate an emotional backlash. There-
fore, I would suggest that it should be
treated as a long term national objective
to avoid. fo eliminate misunderstandings
and the distrust that have crept in and fo
give Justice where due. Hindus and Sikhs
have to live in Punjab and Punjab has to
rema‘n a part of our countrv. These sre
the two i1ssues on the basis of which we
can build a new situation.

Our leaders and our Government
have to undertake serious negotiations
with a capacity of give and take. They
bave to respond properly, not in confused
terms or incohereat measores or n a
heavy-barded or imaginauve stvle. Black
taws or use of farce and military action
cao help us; but only to a pownt. Mob
violence can never help us: and even
cloak and dagger operations

i1 und-rstand that the Muinister of
state admitted 1n the Rajya Sabha that
certa:n arms have been smuggled by some
secret agencies of the Government. That
1s what I saw 1n the papers.

TIC MiNiSTLK OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM: : Pieass read the
paper correctly, I stoutly denied the
allegation and the newspaper report. The
ncwspaper report is here. No newspaper
has reported me Hke that.

SHRI SYED SHAHABUDDIN :
That arms have been smuggled from
Kabu! to India by certain secret agencies.
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SHR] P. CHIDAMBARAM : No,
The word ‘smuggle’ was never used. You
please read the newspaper.

(Interruptions)

SHRI SYED SHAHABUDDIN ; 1
would conclude by saying that we cannot
use apother Barnala to demolish another
Badal, we canpot find another Ragi to
demolish another Barna'a and we cannot
find another Rode to demolish another
Ragi because whether another Rode will
come or be found we do no' know  This
is the sitvation in which we have to step
in very wisely and very cautiously. I
once aga:n plead with the Government
that there should be geperal amresty for
the so-called deserters and effective action
for their rehabilitation  There should be
release of all the Jodhpur detenus, There
must be punichment for the 1984 rioters.
Fake.encounters must be stopped. Mass
arrests must sgop  There should be per-
haps be a change of guard because Rays
and Ribeiros have had the:ir turn. The
Punjab accord must be implemented.
Political parttes must be consulted. This
great community, this patriotic community
which bad made such sacrifices their
leaders and representatives in al’ fields of
life, all the prominent elite of the com-
munity. must be invited to participate in
finding a solution. By gaining trust by
acting justly and by proving our bonafides
to the Sikh community we can isolate the
terrorists even today because that is the
main purpose and we can encourage the
patriotic and the pationalist forces because
that alone and they alone working with
the Government and with all tre political
forces In the country can save Punjab and
can save India.

[ Trenslation]

SHRI RAM NARATN SINGH (Bhi-
wani) ¢ Mr, Deputy Speaker, Sir. the
President’s rule has teen imposed in the
Punjab for the past one year. The
situatton in the Punjab after that has been
growing from bad to worse. When Shri
Barpala’s party was in power, 3-i persons
used to be killed every day and corrupuion
was also prevalent. The Government
always appreciated the Barnala Govern-
ment and called it a good adminsstration.
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But Barnala Government was suddenly
thrown out of power in the month of May
last year and President’s rule was imposed
there. Ever since then, 4 to 5 times more
people are being killed, People are killed
at the rate of 10, 20 or 30 per day,
Besides, you must have observed that in
the adjoining states also these terrorists
have created a panic. Recently in the
Patiala district shots were fired on two
lorries of Himachal Pradesh in which many
people were 1njured, In Haryana two
buses were totally destroyed. Thus, even
the adjoining states have become the
targets of these terrorists now.

There is po security of anyone's life
and property in the Punjab. Terrorism
prevails in the whole of Punjab, Earlier
when 4-5 persons used to be killed, the
people from religious communities, Cong-
ress Party or Communist Party used to
condemn it. But today even if 20 people
are killed there is no one to condemn it
because everyone in scared of the
terrorists. The major cause of these
terrorists activities is that the border of
Pakistan touches the Punjab. They get
training from there. In this direction,
endeavours have been made by the
Government to seal the border. But
despiie all the efforts of the Government
the berder has not yet been sealed. Now
the situation in such that the terrorists
cross the border and come to our country
apd after doing the mischief go back to
Pakistan Therefore my submission is
1hat the border should be sealed immedia-
tely.

The second cause of terrorist activities
is that the Punjab potice does not co-
operate with the Government. The
police personnel do not appiehend the
terrorists while atiacking the people, be-
cause they are in connivance with the
terrorists and other anti-social elements
and are bribed by them. There a large
scalc corruption in the Punjab police due
to which it 1cots buge amounts of money.
Even the chastity of women folk fs not
safe in the Punjab. A good number of
people are migrating from there. You
must have read it in the newspaper today
that there are 2000 familles living in camps
in Jalandhar and Amritsar. Therefore it



905 St. Resl. re. Approval of VAISAKHA 16, 1910 (SAKA) Proclamation about Punjab 308

is not rightto rely on the Punjab police
particularly 1ts lower rung. It is BS.F.
and C.R.P.F. personnel who take action
as and wben the situation demands.

Anpother thing is that moderate Sikhs
have not been encouraged. Had the
Government encouraged them, the oid
people would have given good advise and
done something But now the terrorists
have become advancement and they
demand Khalistan. Therefore the Govera-
ment has no right to govern 1f 1t cannot
safeguard the lfe and property of the
people. So the Government should take
some so'id steps and find out a solution
by takipg the leaders of mnational and
regional parties 1nto confidence. Besides
the cascs of the detenus lodged 1n Jodnpur
jail for the last 3 to 4 years shouid be
examined and the inpocent persons should
be released. Their genuine demands shou'd
be considered so that this i1ssue may be
solved. Tcday the umity of India s
endapgered due to this.

(English~ -

SHRI NARAYAN CHOUBLY
(Midnapore) :  Mr. D:puiy Speaker, Sir,
we are hearing about the Pupjab situauion
for the Jast several years And I don't
know how long wil! we hear about this.
Aciually, the Punjab situation 1s deteriora-
ting very fast Only four leaders of
Punjab have given a statement that Mr,
S.S. Ray, Govetnor of Pupjab, 1s mislea-
ding the Government of India. TIhey
have also indicated in the statement that
corruption in PunjaDp was never so high
as it is today. Tae corrupiion In the
area of Pumnjab is at the h.ghest peak.
Such a statement 1s coming from the
people belonging to the ruling party,

The President’s Rule was brought in
Punjab only to help the Congress Party in
Haryana. But the Congress party failed.

I bad met our hon. Home Mipister and.

wanted to know what he intended to do
now. For about a month or so. they are
waiting for a Hukamnama from Shr: Jasbir
Singh Rode. When he will issue the
Hnkamnama, th: killings in Pupjab should
come to an end and the Hukamnama wi|
quell everything. With this hope, they

are going in a fashion which is most non-
political. It has only crippled the admi-
pistration. [ request the admipistration
and the Government to kindly see that
this is not done. You are political wings
and shoud move politically so that we
are able to save Punjab and face the
situation 1o the correct mapner.

When the Barnala Government was
brought down. we were told that the
morale of the forces 1s now very high and
the terrorists are on the run. But after
six months, we are finding that the morale
of the terrurists 1s h.gh. More and more
people are be'ng killed and the securlty
forces retuse 1o come out of their camps
at might. This 15 the real situation in
Punjab. Nobody grouses, But why this
situation 1s there ? Everybody accepts
that Pakistan’s hand is there. Everybody
accepis that US hand 1s there, Everybody
accepts that only a small pumber of terro-
rists 1n Punjab are playing a very good
game. But you don’t accept your own
failure, plus the faiiure of the Government
of India to tack e the things properly. Its
intervention from tiove to time has always
been on the wrong side. This is the
reason. Now we have gone to such a
situation that 1t 1s very difficult now to
come out.

As Comrade Basudsb Achara was
telling, the re.ponse to the mass contact
programms= was really nice. Jt wag
suddenly stopped Then sudden'y, the
mass conta>t prog-imme was  started by
your pary Why was that done ? Why
d'd you stop that thing Why don’t you
call a meetirg or ali the political parties
again 7 At least, my party never says,
don’t be strong against the terrorsts, You
must be strong The morale of the
security forces must be srrengthened. But
on'y by this method you cannot do 1t.

PROF. N. G RANGA : Why don’t
you g:ve your su.ution to this ?

SHRI NARAYAN CHOUBEY : Our
solutron is to call for a meeting of all the
political parties., Why don’t you call for
it 2 If you only try to bring the Congress
Government in Pupjab by this way or that
way, it is wrong. As you are trying in



30Y S, Resl. re. Approval of

[Shri Narayan Choubay] -

Tamil Nadu don’t try that here. That
will be a wrong method.

My last point is that we will again and
again be saving Puniab. Punjab,. For how
long, we shall be sayine like this ? [ again
enjoin upon the Government to kindlv
consider it s-riously and leave out the
sadhus babas and fathers. You call all
the po'itical party people and see that
something can be donme. T want and
request Mr. Buta Sirgh *o consider one
thing. Thece irritants will bave to be put
to an end. Whdt about the Jodhpur
detenus ? Can’t screening be done within
4 vears ? You sav so. These people
should be screened and released wherever
required Thev are not screened. TIn
screenine, if vou fird them to be culprits
or 2ccused, thep the case should be started
against them  Then in front of our eyes,
thousands of Sikhs are killed. Thev have
been tied up to the lamp posts and petro!
was sprinkled and have been set ablaze,
Mr. Buta Sineh. you saw it yourself. And
you could not arrest a single person.

You say Puniab is a natlonal problem
but when the question of implementing the
Accord comes. you become wholly irri-
tationa!l You become partisan. Leftists
and cur party are there to help you. We
do not think to take a partisan role Our
people are dying; vour pecple are dying
and their people are dying. Still you are
silent. T do not know what for you are
silent. Be serious. Solve the problem
and call all-party meeting immediately and
face the prob'em as it should be faced.

With these words, I conclude.

MR. DEPUTY SPEAKER : Yes, Mr,
Buta Singh.

PROF. SAIFUDDIN SOZ (Baram-
ula) : Sir. give me two or three minutes. I
would l:'e to give some suggestions |
bave given my name.

MR, DEPUTY SPEAKER : After the
Mimister’s reflv is over, I will allow you,
At the end of his repiy, I will allow you
to have clarifications.

(Interruptions)
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PROF. SAIFUDDIN SOZ : This is
not correct. 1 have suggestions to make,
I will not seek clarifications. I will spend
less time than that.

MR, DEPUTY SPEAKER : Don’t
disturb. Listen to the Minister’s reply.

PROF, SAIFUDDIN SOZ : What is
the rationa! behind this ?

MR. DEPUTY SPEAKER : There is
no time for your party.

PROF. SAIFUDDIN SOZ : Why
not ? What is the reason ?

PROF. N. G. RANGA : What is all
this** ? Every time you create this trou-
ble. Every time you get up in this man-
ner.

PROF,; SAIFUDDIN SOZ : Sir. 1
have great respect for you

MR. DEPUTY SPEAKER : Don't
waste time. Time is hmited.
(Interrutions)

MR. DEPUTY SPEAKER ! Yes, Mr.
Buta Singh,

[Translation ]

THE MINISTER OF HOME AFFA-
IRS (S. BUTA SINGH): Mr. Deputy
Speaker, Sir, the Motion for extension of
the President’s Rule in Punjab hes been
the subject of discussion for the last three
days an the hon. Members have expressed
their senuine feellngs on the issue. The
hon. Memb<crs bave expressed their decp
concern over the Punjab situation, Punjab
has become a complex and grave problem
for this House and the nation. Last time
during ‘the course of a discussion on
Punjab, I had staried my speech by stat-
ing that one thing is amply clear about
the prevailing terrorism'in Punjab that the
forces which are out to divide the country
bave made terrorism their iostrument and
are kiliing unarmed people in that State.

*¢ Expunged as ordered by the chair.
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This has been going on for the last four
or five years, Howsever, gradually the
situation has reached a point where the
terrorists have now been completely iso-
lated, Many hon. Members and Shri
Shahabuddin wanted to kpow whether
there is any conaection between the pre-
vailing terrorism and Sikh psyche. I want
to clarify that there is no such link at all.
The Sikh psyche is patrioiic, the Sikhs
are famous in history for their contribut-
ion in maintaining the unity and integrity
of the country and hence it is a part of
the Sikh psyche. Moreover, - the Sikh psy-"
che has been shaped by the teachings of
the Sikh Guras. These handfut of terro-
rists enzaged in balkanpising the couantry,
have no connection with the Sikh psyche.
No Sikh would take 0p arms against the
innocent people. The Sikh community has
been created to protect the innocent and
not to kill them...(Interruptions), .,

[English]

AN HON. MEMBER : What .about
the massacre of so many people everyday ?

[Translation]

S. BUTA SINGH : Please listen to
what [ am saying and then ask your
question. I want to assert that to call the
terrorists as Sikhs is to insult Sikh'sm.
They are not Sikhs they are the enemies
of humanity. By calling them Sikhs, we
are hurting the sentiments of the Sikhs
and this is what I have to say. The situa-
tion has com= to such a pass, as you may
have read .in the newspapers yesterday or
day before, that even the supporters of
terrorism  jnside the Golden Temple
are unwilling to support it any longer.
Similarly, the merciless killing which is
going on which includes the massacre of
women, children and tne aged, snatching
of ornim:nts, and rape have besn con-
demged. We cannot say as to how far it
will be successfu” but it proves the fact
that even the cornmunal minded Sikhs are
not supporting those eiements hiding in
Har Mandir Sahib and opprgssing human-
ity in'this way.

Therefore I would like to analyse it a
Ititle further, I agree that there are many

issues in Punjab which are still unsettled.
For Example. the Punjab Accord. The
Accord has to be implemented, it is not a
closed matter. Unfortunateiy the very
composition of the Accord is such that in
order to implement each articie three
or four parties are :uvolved, and for every
new issue there i3 a Tribunal or a Comm-
ission and so on. The verdict of the
commission has to be accepted and ex-
ecuted. Many efforts have been made. I
am not saying so today to accuse some-
body. Much efforts have been inade on
the question of water, territory, Chaandi-
garh but the various parties involved faiied
to reach a consensus. The result was that
the implementation of the Accord got
stuck upon these three or four issues,
Just now Shri Skahbuddin has stated that
rcligious aspzacts of the Accord should be
implemented. I can say it with certainly
that the religious points have aimost been
taken care of, A draft of the Gurudwara
Act bas been sent to every State. The
view of the States will be coming shortiy,
So far as the Gurudwara Act is concerned
efforts are being made to implement it as
it bas been proposed in the Accord.
Views are being obtained. S.G.P.C has
to give its opinion. When the S.G.P.C.
does not exist, whose view should be
taken ? How is the Cenire to be blamed
in this regard ? There are several uther
bodies which will have to {urnish their
opinions. Several issues hive financial
implications, Shri Ramoowalia is present
here. The daily broadcast of hymas from
Sbri Mandir Sahib is aiso 1n accordaonce
with provision of the Accord.

SHRI BALWANT SINGH RAMOO.
WALIA (Sangrur) : 1 think the S.G.P.C.
has sent its views on the subject.

S. BUTA SINGH : We have not recei-
ved it so far. It has not cometo us [i it
has been sent to Punjab Governmunt,
then I cannot say, It has no: come to us
and therz arc many States where historical
Sikh Shrines are¢ Jocated. Several State
Governments have yet to submit their
views. We have received the views of 5.6
State Governments. The Sikh Organisar-
ions have also to send the same. Thaen
there are the Members of Parliament as
well. Another rcason for the non-imple-
mentation of the Accord is that Haryana
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Government has not yet accepted it. How-
ever, they want that the canai should be
expedited. These two are contradictory,
We do not accept the Accord but we want
the water of the camal. How can it hap-
pen ? What have you to say, Shri Chou-
bey ? (Interruptions)

SHRI NARAYAN CHOUBEY : You
only tell us.

S. BUTA SINGH : We are providing
100 per cent funds. In order to expedite
it, we held meeting with the Planning
Commission, Central Water Commission,
Haryana Government and the Punjab
Governor. But the Haryana Government
Says that it does not accept the Accord
but the Canpal should be completed at the
earliest. If this is their opinicn, then it is
difficult to implement the Accord because
the very nature of the Accord demands
the agreement among both the parties.
Along with it, there is also the territorial
issue, Under it, certain areas of Punjab
have to be given over to Haryana. There
are points on which both parties should
agree. As regards the issue of Water, we
have the Award. It includes the views of
Rajasthan, Haryana and Punjab,

[English]

SHRI BASUDEB ACHARIA : Why
cannot you speak with those Govern-

ments ?

. 8§, BUTA SINGH : The Governmeats
say that we do not want to accept the
Accord. With whom are we to sit ? Can
you persuade with the Government ? We
are willing. That is the probl:m,

SHRI BASUDEB ACHARIA : You
have to take the imt:ative.

S. BUTA SINGH : Definitely, I my-
self took the initiative. The first thing I
did after the Hon. Chicf Minister was in-
stalled in Haryana I called him and he
said, <'Sorry, I cannot subscribe to this
Accord but you expedite the canal,””

SHRI SAIFFUDIN CHOWDHARY :
In same line with the Bhajan Lal Govcrp-
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ment,

S. BUTA SINGH : We will definitely
try. We do not say that we will not. We
owe the reponsibility. But unfortunately
the very nature of the Accord is that it
cannot be implemented by only one party
on one side. It has to be...

[ Translation]

SHRI NARAYAN CHOUBEY : The
draft of the Accord has been prepared in
such a way that it can never te implemen-

ted, D

S. BUTA SINGH : Now you are
questioning the Accord itself. When the
Accord was prepared. you had supported
it. As regards its implementation,......

[English])

You should also lend your support.
You have a lot of leverages with these
Oppoesition parties which are ruling. You
kindly lend your support to them and tell
them that this is in the best national in-
terest. Everybody should support it.

SHRI NARAYAN CHOUBEY : Tiil
recently Haryana was ruled by Yyour
party. At that time you did not do it.

S. BUTA SINGH : This is the pro-
blem. I say even now it is not too late.
Why do not you go there and tell them,
We are willing. Sir, 1 have to finish it be-
fore 3.00 o’ clock,

SHRI SAIFFUDIN CHOWDHARY :
We wili try tco do within the power that
we have. We are here to persuade them,

[ Translation j

S. BUTA SINGH : Shri Ramoowalia,
Shri Acharia and Shri  Choubey
have ruised  certain points, You
said that the Pradesh Congress leaders
have said so, I verified it with the Presi-
dent of Pradesh Congress who said that
the press reports are absolutely false. His
amended statement has come. He has
stated that such reports are untrue. It is
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not proper to blame any particular individ-
ual and make him accountable fcr every-
thing. I can see 1hat some newspapers are
also involved 1in such a campaigna. Many
hon, Friends are of the opinion that Shri
Buta Singh should be held responsible for
it, Some would blame the Governor for
the punjab situation, or Shr1 Rebeiro or
the District Superintendent of Police or
even the Patwari they would say that if
the Patwarf is changed Puanjab may be-
come peaceful.

SHRI BALWANT SINGH RAMOO-
WALIA : There is a difference between
the Patwari and the Governor.

S. BUTA SINGH : 1 was refering to
the system. I include myself as well. I
‘don’t know as to how many articles have
been written in Weeklees and Dailies
about me.

[English]

So long as Buta Singh is there, I tell
you J will be the luckiest person.

[ Translatian]

I am prepared 10 make every sacrifice
for anything that cou!d solve the Punjab
problem.

[English]
I am physically prepared to go.

[Translation]

I do not agree that anybody is putting
any obstacle in the way of peaceful
solution of the Punjab issue. We could
not reach several places and other officials
also have not been ‘able to reach all the
places, But the Governor goes to every
place of mishap, He shares feelings of the
people and express sympathy with them.

DR. AK. PATEL (Mehsana) : The
Governor also takes part in ‘Bhangara’
dance. (Imterruptions)

S. BUTA SINGH ; Sir, it is not pro-
per to interfere in anybody’s personal lfe
and play jokes with hm. We should see

how is he discharging his duty. He is
doing maximum struggie. He is covering
every village, every tehsil and every
district. He bas evolved a very good
system. All polit'cal parties and all
officia s take part in the ‘Lok Shakti’
meetings started by hun and solve the
problems at Panchayat level. I have pever
come across such in tiatives as he is taking
as a Governor, He mingles with the pcople
to the maximum and makes efforts. But
the situation is such that st 1s not possible
for aay body to eliminate the problem
totally how soever influenctal he might be,

Just now Shri Choubey talked about
the morale of the forces, This can be
confirned from the details of three
encounters held during the last fcrtoight.
Our jawans, both from C.R.P.F, and
B.S.F. fought with determination and
made sacrifices. They became mertyars
and eliminated the terrorists on the spot,
How far is it jusufiabie to cail these
enounters as fake enounters. This is just
launching of a disinformation campaign
in a planned manner by some people who
do not want that the Punjab probiem is
solved. All the parties, particularly, the
C.P.M., the C.P.I.,, Akali Dal (Longowal),
the Congress Party and the B J P. exten-
ded their support to this cause. The diffi-
culty arose when some people instead of
speaking against terrorism and Kbhalistan
in these campaigns held big raliies and
repeated their resolve to remove Shri Rajiv
Gandhi, Just now also Shri Acharia said
that the only solution to the Punjab pro-
blem is the resignation of Shn Rajiv
Gandhi. The courtry will go to dogs if
the aim of such persons in achieved. Shri
Acharia a!so cannot save the country from
such a situation. How far it 1s correct to
say that the Punjab problem will be solved
if the Shri Rajiv Gandhl resigned. They
are creating a misconception in the minds
of the people. On one band they make
these allegations and on the other hand
complain that they were not included in
the compaign. How thss short of remarks
will boost the morale of the people and
the forces. Naturally, this will boost the
morale of the terrorists. This is what these
people want. It s unfortunate that soch
words are uttered by people 1.ke vou. This
disheartens the people and demoralises the
forces. This weakens the forces who are
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fighting against anti-national forces, Just
now Shri Choubey said that the problem
might be solved by calling an all party
meeting. I agree with him.

{English]

SHRI BASUDEB ACHARIA : Then
why are you holding talks with those
elements who are against the unity and
integrity of this nation,

[Translation]

S. BUTA SINGH : We sincerely want
that all opposition parties should come
together in so far as this issue is concerned
because it is a national problem. It has
also been alleged that we want to win the
clections through this method.

[English]

I do not think, anybody can be so
casual about this.

[Translation]

You are talking of elections in Punjab
at this juncture.

[ English]

At least pot in these circumstances,
Your party knows it better than anybody
else.

[Translation]

First of all we have to eliminate those
enemies of the country who are killing
innocent people in Punjab. You are
talking about elections, In the resdblution
that has been moved in the House we are
simply saylng that the administrations may
be given more time under the constitution.
Itis a formality and it is not proper to
talk about elections in Punjab at present.
Flections will be held at appropriate time,
At the time when all of you were of the
view that elections cannot be held, it is
we who took the initiative, As soon as
the situation improves......

MAY 6,1988  Proclamation about Punjab 316

[English]

We will be the first people to come
before this House for elections. We will
not shirk our responsibility.

[ Translation]

Mr. Deputy Speaker, Sir, I do not
want to take much time. If you kindly
allow me, I shall conclude within two
minutes.

It is absolutely wrong to say that we
are trying to make political capital out of
it. Just now my colleague Shri Chidam-
baram said that a systematic campaign of
disinformation is gotng on It should not
be like that.

Shri Shahabuddin mentioned fake
encounters, Such allegations were also
published in the newspapers, The Director
Genzral of police, the Governor ot Punjab
had referred to them and I have also made
a statement in the House about these
cases, There were one or two cases which
came to our notice and prosecutions were
launched and compensations have duly
been pald. The Director General of
police as well as the Governor of Punjab
have clearly said that the Government
does not want such incidents to take place.
1t is possible that 1n certain stray cases
some innocent people were killed in the
midst of a massive compaign being loun-
ched in Punjab. But a misunderstanding is
being created 1o the soctety by the propa-
ganda that fake ecocounters are taking
place. This will make the commen believe
that n the real sense fake encouanters take
plack. Itis a wrong thing we should not
encourage misnomer spread by our
enemies.

SHRI SYED SHAHABUDDIN :
There was a report published in the
Statesman. Let the Government have it
investigated.

S BUTA SINGH ; I do not want to
mention the name of any newspapers. All
these stories are planted which create
confusion. It is aimed at creating disbelief
in the minds. of the people against the
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Central Police Organisations, Para-Military
Forces deployed there. These things
demoralise the security personnel. .

SHRI BALWANT SINGH RAMOO-
WALTA : Will you have it investigated
by a commission comprising independent
persons in Punjab ?

S. BUTA SINGH : If there are any
such instances it should brought to our
notice in black and white. Only then such
cases will be investigated. Wherever such
instances were reported, they were investi-
gated. When such incidents took place in
Jalandbar and Amritsar, they were duly
investigated and prosecution launched.
We have told about these incidents and
never denied. But it js totally wrong to
use propaganda tactics and launched a
movement to demoralise the people and
create hatred in their minds against the
para-military forces.

Shri Shahabuddin said about Pakistani
interference. A meeting of the Home
Secretaries of both the countries is likely
to take place. While participating in a
discussion held earlier I had placed proofs
and ~iso unfortunately I had to contradict
the statement made by the President of
Pakistan. I had placed proofs and even
now I can produce the remaining proofs
As has been said by Shri Choubey, we
can call a meeting with the leaders of the
Opposition, if they so like and take them
into confidence. We will show them the
documents which prove interference by
Pakistan. It is not that we say ibis thing.
the entire European Press is publishing it.
I have got a report publishcd in the
Financial Times, London. They have got
their independent source of information.
Io a detailed artic'e they have proved
almost on the same lines as I had said.
They have published this 1hing and proved
as to how the Pakistani security forces are
shield:ing the terrorists, sending arms.
training the terrorists and organising trai-
ping camps and finally sending them to
India so that they couid destabilise India
and spread terror in Punjab, All these
things are there.

[English]

We are going to take up with the
Pakistan Government through our diplo-

matic channels. Under the circumstances,
1 will commend to this august House that
the situation is very serious *We should all
be together in this. One thing that I may
teli you.

[ Translation]

Earlier also I told Shri Indrajit, Shri
Choubey and Shri Acharia that we will
welcome any well meaning pzrson who
would hesp us in finding a solution to this
problem. But I would Jike to stress on ome
point that unity and integrity of the
country is above all and the Pupjab
problem can be solved within the frame-
work of the constitution of the country.
Religion is not above the couniry in a
secutar and democratic set up. The
simple thing is that the unity and inte-
grity of the country will have to be
preserved Separatism will have to be
curbed and misuse of religion will have
to be stopped by adopting constitutional
methods. Sikhs, Hindus and Christians
are living like brothers in Punjab. Their
unity nceds to be strengthened. Keeping
in view these thing we have brought for-
ward this resolution in the House and I
am fully confident that the august House
will adopt it.

[English]

MR. DEPUTY
question is ;

SPEAKER : The

‘“That this House approves the conti-
nuance 1n force of the Proclamation
dated the 1ith May, 1987 in respect
of Punjab, issued under article 356
of the Constitution by the President,
for a further period of six months
with effect from the 11th May, 1988.”

The motion was adopted.

MR. DEPUTY SPEAKER : Now we
take up Private Members’ Business, Since
we begin this business five minutes late
i.e. at 1505 hrs., we will conduct this
business tili 17.35 hrs.

Now Bills for introduction. Mr.
Shantaram Naik.



319 Sugar-cane [Amds.):Bill MAY §, 1988 Abolition of Begging BHI 320
15.05 hrs. 15.06 brs
CONSTITUTION (AMENDMENT) CONS“TUTII?I’: EQMENDMBNT)

BILL®*
(Amendment of article 170)
[English]

SHRI SHANTARAM NAIK (Panaji) :
I beg to move for leave to introduce a
Bill further to amend the Constitution of
India.

MR, DEPUTY SPEAKER The
question is :

“That leave be granted to in-
troduce a Bill further to amend
the Counstitution of India.”

The motion was adopted.

SHRI SHANTARAM NAIK : 1
" introduce the Bill.

SUGAR-CANE (AMENDMENT)
BILL®*

[English]

SHRI ANAMD SINGH (Genda):
I beg to move for leave to introduce a
Bill further to amend the Sagar-cane
Act, 1934,

MR. DEPUTY SPEAKER : The
question s :

“That leave be granted to in-
troduce a Bi'l further to amend
the Sugar-cane Act, 1934.”

The motion was adopted.

SHRI ANAND SINGH : I introduce

the Bill,

¢ Published in Gazette of India Extra.
ordinary, Part 11, Section 2, dated
6.5.88,

(Insection of new article 275A)

[English]

SHRI SHANTARAM NAIK (Panaji) :
1 beg to muve for leave to introduce a
Bill further to amend the Constitution of
India.

MR, DEPUTY SPEAKER : The
question is :

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

SHRI SHANTARAM MAIK: 1
introduce the Bill,

15.06 hrs.
ABOLITION OF BEGGING BILL*
[English]

SHRIMATI BASAVARAJESWARI
(Bellary) : I beg to move for leave to
introduce a Bill to provide for abolition
of begging and for matters connected
therewith or incidental thereto.

MR. DEPUTY
question is :

SPEAKER : The

«That leave be granted to intro-
duce a Bill to provide for
abolition ot begging and for
matters connected therewith or =
incidental thereto.’

The motion was adopted.

SHRIMATI BASAVARAJESWARI :
1 introduce the Bill.

¢ Published in Gazette of India
Extraordinary, Part II, Section 2,
dated 6,5,88.
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CEILING ON WAGES BILL*
[English]

SHRI S. B. SIDNAL (Belgaum) : 1
beg to move for leave to introduce a Bifl
to provide for ceiling on wages of & family
and for matters connected therewith.

MR, DEPUTY SPEAKER : The
guestion is :

“That leave be granted to intre-
duce a Bill to provide for ceiling
on wages of a family and for
matters connected therewith.

The motion was adopted.

SHRI S. B. STDNAL : I imtroduce the
Bill.

PREVENTION OF FORMATION
OF POLITICAL PARTIES FOR
PROMOTION OF RELIGIOUS
INTERESTS BILL*

[English]

PROF. P.J. KURIEN (ldukki) : 1 beg
to move for leave to introduce a Bill to
prevent the formation or functioning of
political parties to promote any rehigion
or rehgious community or depomination
or section thereof,

MR. DEPUTY SPEAKER : The
question 1s :

«<That leave be granted to intro-
duce a Bill to prevent the forma-
tion or functioning of political
parties to promote any religion
or religious commuaity or deno-
mination or section thereof.

The motion was adopted.

PROF. P, J. KURIEN : I introduce
‘lthe Biu.
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*. published in Gazette of India Extraor-
dinary, Part-II, Section 2, dated 6.5.88.
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15.07 hrs.

CONSTITUTION (AMENDMENT)
BILL®

{Amendment of acticle 214)

[English]

SHRI BALASAHEB VILEHE ‘PATIL
(Kopargaon) : I beg to move for leave to
introduce a .Bill further toameand »the
Constitution of India,

MR. DEPUTY SPEAKER : The gues-
tion 18 :

-“That leave be granted to intro-
duce a B:li further to amend the
Constitution of India.”

The motion was adopted.

SHRI BALASAHEB VIKHE PATIL :
I introduce the Bill.

CENTRAL EXCISES AND SALT
(AMENDMENT) BILL*

(imsertion of new Sectioms 11D, 11E,
and 11F 'etc)

[ English)

SHRI HAROOBHAI MEHTA (Ahme-
dabad) : I beg to move for {leave to
introduce a Bill further to amend the
Central Excises and Salt Act, 1944.

MR. DEPUTY SPEAKER : The
question is :

Y

“That lecave be granted to intro-
duce a Bill further to amend the
Central Excises snd Salt Act,
1944

The motion was adopted.

* Published in Gazette of India. Extza-
ordimary, Part-Il Section.2, dated
6.5.88.
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SHRI HAROOBHAI MEHTA : I
fntroduce** the Bill,

CONSTITUTION
BILL*

(AMENDMENT)

(Amendment of article 105).
[English]

SHRI SHANTARAM NAIK (Panaji) :
I beg to move for leave to introduce a
Bill further 10 amend the Constitution of
India.

MR. DEPUTY SPEAKER : The ques-
tion is :

«That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The morion was adopted.

SHRI SHANTARAM NAIK ; I intro-
duce the Bill.

15.08 brs.

CONSTITUTION
BILL®

(Amendment of articlc 350A).
[English]
SHRI SHANTARAM NAIK (Panaji) :
I beg to move for leave to introduce a

Bill farther to amend the Constitution of
India.

(AMENDMENT)

MR. DEPUTY SPEAKER : The ques-
tion is :

“That leave be granted to intro-
duce a Bill further to amend the
Constitution o° India.”"

The motion was Gdopted.

¢ Pablished in Gazette of India. Extra-
ordipry, Part-1I, Section 2, dated
6.5.1988.

¢¢ Introduced with the recommendation
of the President,
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SHRI SHANTARAM NAIK : I intro-
duce the Bill.

15.09 hrs.
CROP INSURANCE BILL*
[English]

SHRI BALASAHEB VIKHE PATIL
(Kopargaon) : I beg to move for leave to
introduce a Bill to provide protection to
farmers for loss of crops suffered in
natural calamities and for matters conne-
cted therewith.

‘v

MR, DEPUTY SPEAKER : The ques-
tion is :

«“That leave be granted to intro-
duce a Bill to provide protection
to farmers for ‘'0ss of crops
suffered 1n natura! calamities and
for matters connecied there-
with.”

The motion was adopted.

SHRI BALASAHEB VIKHE PATIL :
1 introduce the Bill.

15.10 hrs.

CONSTITUTION (AMENDMENT) BILL

—Contd.
(1nsertion of new article 15A)

[English]

MR. "DEPUTY SPEAKER : The
House now shall take up further consider-
ation of the following motion moved by
Shri Thampan Thomas on the 4th Decem-
ber, 8987, namely.—

«That the Bill further to amend
the Constitution of India, be
taken into consideration.”

*Published in Gazette of ladia. Extra-
ordinary, Part-II, Secuion 2, dates
6,5.88.
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Only 30 minutes are left over and the
Minister has to reply. Mr. Bhadreswar
Tanti-—not present. Now I will gall the
Minister to reply.

SHRI NARAYAN CHOUBEY
(Midnapore) : I want to speak.

MR. DEPUTY SPEAKER : Your
party already spoke, Mr. Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R, BHARDWAJ) : I must thank
all ths hon. members who have spoken
oo this Bill which has focussed the atten-
tion of the nation on the question of
unemployment. Th= views expressed by
the hon. members have been carefully
poted. I would Jike to point out that the
ultimate goal of our society is socialism
"and in that process we have to provide
food, shelter, cioihing and woik for all.
There is absolutely no going back on the
promise that the society will provide in fut.
uremore employment for our masses by a
p'anned economy; and the scientific socia-
lism is the on'y way by which poverty can
be removed and we cam provide more
opportupities for employment in our
country.

I would submit that the programmes
which have been launched by the govern.
ment for providing more employment
opportuniues are very wvital apd their
successful implementation only will ensure
a better future for the couniry.

I would briefly subm:t that under the
National Rural Employment Programme,
the target fixed to generate employment
opportunities was about 228 million man
days for 1985-86 and 275 million mandays
for 1986-87, and the achievement bas been
316.41 milhon map days and 395.39 million
man days respectively which works out to
be approximately 138 8 and 143.7 per cent
respectively— A very good achievement.

Under Rural Landless Employment
Guarantee Schome, the target fixed was
205.73 million for 1985.86 and 236.47
million for 1986-87 and the achievement
has been 237.98 million and 305.37 million
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which again works out to be 115.7 snd
120.1 per cent respectively,

Training has been imparted to 1.78
lakh youth in 1985-86, 1.85 lakh youth in
t986 87 and 1.12 lakh youth in 1987.88
upto Japuary, 1988 under the programme
for training of Rural Youth for Self
Employment.

The number of beneficiarics under the
Self Employment Programme for Urbaa
people 1s approximately 3.19 lakh during
1986-87.

So, you may kindly look at these
Ggures and then I will briefly touch the
subject.

For the Rural Landless Employment
Guarantee Programme the allocation of
funds is Rs. 606 33 crores for 1985-86,
Rs. 733 crores for 1986-87 and Rs. 725
crores for 1987-88, The Seventh Plan
outlay is Rs. 1740 crores approximately.

Similarly for National Rural Employ-
ment Programme the allocation was
Rs. 457.53 crores ior 1935-86, Rs. 457.50
crores for 1986-87 and Rs. 507,92 crores
for 1987-88 and the outlay for the Seventh
Plan is Rs. 2487.47 crores.

Then for the Integrated Rurai Deve-
lopment Programme the allocation was
about Rs. 407.36 crores for 1935-86,
Rs, 543.83 crores for 1986-87 and
Rs. 613,38 crores for 1987-88 and the
Seventh Pian cutlay is Rs. 2642.99 crores.

The number of beneficiaries under
IRDP during 1985-86 is 3081 lakhs out
of whom 13.23 lakhs belong to Scheduled
Caste/Scheduled Tribes and 3.03 lakh were
womep in 19%36-87 and 37 47 lakhs out of
whom 16.80 lakh Schednled Caste/Tribes ~
and 5.67 lakh were women.

I was submitting all this, to
emphasise one thing, that it is pot
in the interests of the pation to
just dole out Rs. 100 to young men and
women. Rather, it is always usefal to
create and generate employment opportu-
nities by giving projects which geaeraty
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more employment by giving opportunities,
educational opportunities, to- the back-
ward people. to Scheduled Castes and
Tribes who stand on their own feet and
become self-reliant and selfssufficient.
And that is the ~ direction, and
that is the direction that throughout:the
country we should provide more opportu-
nities for training to provide more oppor-
tunities for education and making the
weaker sections of our socicty self-reliant,
That is the direction,

It will weakea the weaker sections
moreif we give them- just Rs. 100 :and
ask them to do nothing. They sit idle.at
bome. Firstly Rs. 100 wiil be of nq use
to them for sustaining themselves, to get
food,. clothing and sheiter. And that
would further weaken the desire to achieve
seM.sufficiency and self-reliance.

Therefore, the national objective set
forth by your founding fathers is very
correct, that by a scieatific development
of the country we have to fight this
menace of poverty. That is the proper
direction and the country has achieved
something whrch is being noticed in the
rural areas of our country. We want this
change—the notigeable change —should
spread out, to the farthess parts of the
country aad that is why our leader, Sbri
Rajiv Gandhi, the Prime Minister of Indis
at the latest session at M&dras hss laun-
ched another vigorous drive to .achieve
seifisufiicioncy by the weaker sectiops of
the society.

This is a new direction which has been
given and an answer to remove poverty,
unemployment, pestilence and di:case,
You create se!f-confidence in the masses,
. create education in the masses for this,

SHRI P. M. SAYEED (Lakshadweep) :
Vocational education.

SHRI H. R. BHARDWAJ : By edu-
cation 1 mean, both vocational and others.

1 am-pot an economist. But I know
how the nation has been planned, bow
thé -country bas been planned right . from
Panditji's time to this day. And the
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results have come. Se, I thiak, persomeily
it'is always good to argus and kaow icach
other’s views on how to solve the:pastis
cular disease like unemployment. But it
is always useful to look to (the readities,
Any dole, or pittance of Rs. 100 will not
solve any problem.

This particular Bill. whick was spen,
sored and which was moved by the hon.
Msember is no solution at all to the. un-
employment problem in the country. I
would respectfully submit that this Bill
may be withdrawn and we should lend a
helping hand to our leader who is striving
very hard to solve the unemployment
problem in the country.

MR DEPUTY SPEAKER : Shi}
Thampan Thomas.
(Interruptions)

SHRI A. CHARLES (Trivandrum):
Sir, it is very unfortunate that the mover
of this Bill is not present here.

¥ Interruptions)

MR. DEPUTY.SPEAKER : Since
Shri Thampan Thomas is not here, I shall
now put this motion for voting Before I
put the motion for consideration to the
vote:of the House, this being a Consii-
tution Amendment Bill, votirg has to be
by division.

Let the lobbies be cleared,

Now, the lobbies are cleared. The
questton is :

“That the Bill further to amead
the Constitution of India, be
taken into consideration.”

The Lok Sabha divided :
15.25 brs.
Divisions (No. 10)

AYES
*Ahmed, Shrimati Abida.

Chowdhary, Shri Saifuddin
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Tyer, Shri V, S. Krishna
*Meira Kumar, Shrimati
Mishra, Shri G.S.
Reddy, Shri BN,
Siddbartha, Shrimati D K.
Théra Dev

NOES
Agarwal, Shri Jai Prakash
Ansari, Shri Abdul Hannan
Banersjee, Kumari Mamata
Basavaraju, Shri G.S.
Chandrasekhar, Shrimati M.
Chandresh Kumari, Shrimati
Chaudhry Shri Kamal
Das, Shri Bipin Pal
Debnis, Shri N.
Dikshit, Shrimati Sheiia
Gomango, Shri Giridhar
Gupta, Shri Janak Raj
Gupta, Shrimati Prabhawati
Jain, Shri Virdhi Chander
Jatav, Shri Kammodiial
Jeevarathinam, Shri R.
Jena, Shri Chintamani
Kamla Prasad Siogh, Shri
Kaul, Shrimati Sheila
Keayur Bhusan, Shri
Khattri, Shri Nirmal
Krsishoa Singh, Shri
Kurien, Prof. P.J.
Lachchbi Ram, Shri
Mahajan, Shri Y.S,
Mahendra Singh, Shri
Malik, Shri Dharampa! Singh

Manorma Singh, Shrimati

*Wroogly vored for Ayes.
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Mavani, Shrimati Patel Ramaben

Ramjibhai
Meena, Shri Ram Kumar
Mehta Shri Haroobhai
Misbra, Shri Ram Nagina
Misra, Shri Nityananda
Murthy, Sbri M.V, Chandrashekara
Nalk, Shri Shantaram
Naikar, Shri D.K.
Nagi, Shri Chandra Mohan Singh -
Pandey, Shri Madan
Panigrahi, Shri Sriballav
Parashar, Prof. Narain Chand
Paswan, Shri Ram Bhagat
Pathak, Shri Cbandra Kishore
Pati!, Shri Balasaheb Vikhe
Patil, Shri Vijay N.

- Patnaik, Shri Jaganoath

Prabhu, Shri R.

Purohit, Shri Banwari Lal
Raj Karano Singh, Shri
Rajeswari, Shrimati Basava
Rajhags, Dr. G.S.

Ram Awadh Prasad, Shri
Rana Vir Singh, Shri

Rathod, Shri Uttam

Raut, Shri Bhola

Sayeed, Shri P.M,

Setbi, Shri Aranta Prasad
Shaktawat, Prof. Nirmala Kumari
Sharma, Shri Chiranji Lal
Shivendra Bahadur Singh, Shai
Siddig, Shri Hafiz Mohd,
Sidnal, Shri S.B.

Solanki, Shri Kalyan Sungh.

Soren, Shri Harihar
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Sparrow, Sbhri R. S.

Sultanpuri, Shri K. D.

Suman, Shri R.P,

Swami Prasad Singh, Shri

Swell, Shri G.G.

Tomar, Shrimati Usha Rani

Tripathi, Dr. Chandra Shekhar

Vanakar, Shri Punam Chand Mitha-
bhai

Verma, Shrimati Usha

Vijayaraghavan, Shri V.S,

Vir Sen, Shri,

MR. DEPUTY-SPEAKER : Subject
to correction®* the result of the Division
is :

Ayes : 7

Noes : 74

The motion is not carried in accor-
dance with Rule 157 of the Rules of Pro-
cedure and in accordance with the provi-

sions of Article 368 of the Constitution of
India.

The moition was negatived,

**The following Members also recor-
ded their votes for NOES : Shri Abdul
Ghafoor, Shri A_ Charles, Shri Ram Pyare
Panika, Shri Niha! Singh Jain, Shri Nawal
Kishore Sharma, Shri Naresh Chandra
Chaturvedi, Shrimati Abida Ahmed,
Shrimati Mcira Kumar, Shri G.S. Mishra
and Shrimati D.K.Thara Devi, Siddhartha,

15.27 brs.

RESERVATION OF POSTS IN
GOVERNMENT SERVICES AND
SEATS IN EDUCATIONAL INSTITUTI-
ONS(FOR ECONOMICALLY WEAKER
SECTION OF PEOPLE) BILL.

[English]

MR. DEPUTY SPEAKER : Now we
take uo Reservation of Posts in Goveran-

ment Services and Seats in Educational -

Institution (For Economically Weaker Sect-
ion of People) Bill, .

[ Translation]

SHRI RAM NAGINA MISHRA
(Salempur) : Mr. Deputy Speaker, Sir, I
beg to move : *That the Bill to provide
for reservation of Posts in Government
Services and Seats 'n Educational Institut-
1008 for persons belonging to economically
weaker section of people be taken into
consideration.”

Mr. Deputy Speaker, Sir, at the out-
set, I thank you for allowing me to move
this Bill. I have been trying since a long
time to introduce the Bill because it envis=
ages revolutionary changes in the society.

Sir, the purpose behind moving this
Bill is that those sections of society for
which the reservation policy was formula-
ted are actually not getting 1its advantage,
Keeping this thing in view I bave to draw
your attention towards the statement of
objects and Reasons of the Bill—Under
the present reservation policy the reservat-
ion for Scheduled Castes and Scheduled
Tribes in Government Services and seats
fn Edacatfonal Institutions is made on the
basis of caste. The Scheduled Castes, for
whom the provision or reservation is
made, have been, notified. The system of
reservation on the basis of caste has crea-
ted a fecling of hatred and estrangement
among the people, The fact is that there
are poor people in every section and caste
of the society. Of course, the people be-
longing to backward classes are very poor
but there are large number of poor people
in other castes also. Under the existing
rules, these poor people do not get bene-
fits of reservation and that is why they are
unable to raise their standard of living.
Therefore, if reservation in Government
Services and Educational Institutions is
made on ecopomic basis, without any dis-
crimination of caste, it would be more
rational. This will benefit the society as a
whole because all the people belonging to
economically weaker sections will get equal
opportunities for raising their standard of
living and will also give more benefit to
the people belonging to the back.
ward sections or the backward
class. For example, if some one belonging
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to the reserved category gets any higher
post due to the reservation policy, then
under the present system other members of
his family also continue to avail these fa-
cllities whereas the very poor persons be-
longing to the same caste are deprived of
these facilities, As a result of this, two
categories of rich and poor are created in
the same caste. The persons who have got
higher posts or have improved their eco-
nomic conditions should not regularly be
given the benefits of the reservation policy.
Instead, remaining poor persons bzslonging
to that community should get its beaefits,
But there is no such provision in the exist-
ing law under which only the remaining
poor persons would get the beaefits of
reservation,

Therefore a law should be enacted n
which a provisiop should be made that
the persons belonging to the ecosomically
weaker sections of the soceity will only get
the benefits of reservation. In other words,
in Government Services and Educational
Institutions the rese vation should be
made on the basis of economic condition
of the people, In this manner two alms
wiil be achieved. first is that the disparlty
among different castes will be removed
and the second only the poor people will
get the benefits of reszrvation.

This is my objective, The present re-
servation policy waas prepared with the
purpose of giving special relief to the the
persons who are really weak and poor.
Even after 40 years the same policy is in
practice. Often it is seen that a particular
section to vil'ages or cities goss on getting
the reservation facilities for indefinite
period. Suppose, by availing of this faci-
lity, anybody becomes M P., Collector,
Judge or Inspector of police or gets any
other higher posts then has economic po-
sition improves and the standard of living
of his family members is also raised. But
even after getting all this, bis family goes
on availing the same facilities for an inde-
finite period. If you see through this an-
gle then it becomes clear that this system
is creating two categories of persons in the
same caste—ope is rich and other is the
poor or weak.

I submit that the policy of reservation
js very good but the people whose
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economic status has improved sbould’
be restricted from availing this
facility and it should only be given
to the rest of the poor people who
have not been able to derive any benefit
from this policy. For example, suppose a
person becomes a collector by avalling this
facility then his children go to school by
car, he employes tutor for their education
and give them the best available education.
But bis peon belonging to his caste or any
other category cannot arrange same type
of education for his children due to bis
economic condition. Under the present
system the children of that Collector will
continue to get this facility whereas his
peon or a cook will be depr.ved of these
facilities. What a mockery 1s this ? One
oane hand, a person enjoying higher status
in society 18 getting the benefits of reser-
vation but on the other band a peon is
deprived of such facilities. This system 1s
creating malevoience among the different
sections of society. That is whby I have
moved this Bill.

Secondly, our Government have adop-
ted the principal of socialism and there
should be no reservation op the basis of
caste in soclalism. There are only two
castes in socialism one is rich and the
other 18 poor. There is no Brabhamin,
Thakur or Harjjan in socialism. When we
bave adopted socialism than the reserv-
ation facility should be given to the poor
persors and not on the basis of caste.
The present system creates malevolence
among the peopie that they arc availing
this facility and we are not. Today, most
of tbe people are poor and belong to wea-
ker sections of the society and they in-
clude RHarijans, Weavers, Barbers and
other section of our villages, Alongwith
this, some Brahamins, Thakurs and land-
less are also poor. It is true that their
number is less. At present the aim with
which this Bill has been brought is not
being, achieved and poverty still exists in
our country I agree that some of the
families have raised their standard of living
as a result of this reservation policy. But
if we make the reservation on the basis of
two castes viz rich and poor, then there

" will be a revolutionary change and the

problem of spreading social malevolence
will also disappear With this purpose only,
I am moving this Bill,
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‘Apart from this, the reservation should
%e made in the educational institutions,
Gotverntment Iastitutions, Private Com-
panies Sugar Factories and in Textile Mills
“gdigo. ‘As per my ioformation 50 per cent
population of this country is poor. There

‘fore, the reservation, shou'd be made on

the ‘basis of 50 per cent population,
dut it should be made on the basis
-of poverty and not on the basis of caste,
“4We stand for socialism and if we make
‘such a provision, it will help a lot for
achvieving the goal of socialim throughout
“the world. If we take the caste as the
“basis then we shall not be able to achieve
‘ -our goal of socialism. 1 hope that the
Government will bring its own Bill on
“these lines and give shape to socialism in
“the real sense.

I do not want to speak more on this
Bill but hope that my hon. Colleagues
will keep in miad tbe provisions of the
Bill, I want that maximum number of hon.
Members shoald express their views on
this Bill. I, once again, would hke to re-
quest that instead of making reservation
on the basis of castes it should be made

“on the basis of poverty and richness and
the reservation at the rate of 50 percent
should be made for the poor people. In
the Educational Institutions, Government
Services. Private Firms and Factorics.

With these words, I move this Bill. I
-hope that the entire House will support
this Bill and our socialist Governments
will formulate the reservation policy on
the basis of poverty and richness. With
this, I move this Bill for consideration,

N

[English]

MR. DEPUTY-SPEAKER : Motion

moved.

«That the Bill to provide for reserva-

tion of posts in Government services and

--geats in educational institutions for persons

* belonging to economically weaker section
- of people be taken into considerations,’

Shri Krishna Iyer :
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SHRI V., S. .KRISEINA IMER
(Bengalore-South) : Mr. Deputy-Speaker,
Sir, I give a quulified: support to -the -.Bill
moved by Mr. Ram Nagina Mishra.. Sir,
the Coastitution provides 'that all .theee
who are-apart from the Scheduled Castes
and Scheduled Tribes-backward, socially
and economically backward, should .also
get reservation. Sir, many a time we have
discussed on the floor of this House - that
the backward classes also should -get
reservation facilities in the Government
jobs and educational institutions. Sir, in
a sumber of States, particularly in South
India, Mr, Mishra may be aware, there
has been reservation ranging from 409
to 70% for the backward classes aand of
course when I am saying backward
classes, they do include economically
weaker sections also. Now, Sir, this Bill
provides that reservation must be made
for the economically weaker sections of
the society. It has been proved tbat all
those who are backward, are economically
backward also. In our country, even
after 40 years of independence, you are
aware, even according to the Government’s
own figure, that 40% of the people live
below the poverty line. They cannot
even get one morsel of food a day. Mr.
Mishra has been forced to bring forward
this Bill, though he belongs to the ruling
party, The Government has failed to
eradicate poverty from the country. If
during the 40 years of our Independeace

. you have taken steps for the eradication

of poverty, this Bill would not have been
moved by the hon. Member, who 18 an
experienced Member.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : Forty years include
three years when you were in power.

SHRI V. S. KRISHNA IYER : Mr.
Chidambaram, you are aware, except for
the few years 1 had been in the "Ruling
Party. (Interruptions) Now, very recently,
at the Madras Session of the AICC ‘the
other day the Prime Minister gave another
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slagan to the country, ‘Beokri hatao’.
What happened to that ‘Garibi hatao’
slogan ? The ‘Garibi hatao’ slogan has
not solved any problem at all, That slogan
bas remained a mere slogan. If ‘garibi
‘hateo’ slogan has solved the problem, if
it bas been mmplemented faithiully, then
there would not have been a2 necessity for
having another slogan, ‘beckari hatao’.
It is the other side of the cowmn. So, it
proves that the Government at the Centre
has completely failed to solve the unem-
ployment problem and the economic
problem. So far as this Bill is concerned,
of course, nobody will oppose it. [n this
connection, I would hke to know from
the hon. mover of this Bill whether the
term ‘economically backward’ includes
those who are economically and socially
backward or only those who are econo-
mically backward. It {is absolutely
pecessary to include socially backward
people also because in all the communities
we have got people who are economically
very very backward. But at the same time
the Constitutional obligation 1s that those
who are backward economically and
socially, shall be given reservations, 1t is
obligatory on the part of the Goverpment
to give reservauons for them. Iti1s only
on that basis that the Central Govern-
ment during the Janata regime appornted
the Mandal Commussion It 1s nearly four
years since the Mandal Commission’s
Report was submrtted to the Government,
but I don’t know what has happened to
that Report. Probably it 1s in the archives
of the Centra: Goveroment, it has not
seen the hght of the day. The preseot
Government has not taken any interest in
this matter. But they shou!d be able to
tell the country what their reaction is
with regard to the Mandal Commission’s
Report. If the Government has taken a
decision on the Mandal Commission’s
Report, probably this Bill wou'd not have
come before the House today. So, f{tis
necessary that the Goveroment takes a
decision on that immediately, 1 do agree
with Mr, Mishra that due to poverty, due
to economic backwardness, maany people,
nearly 40 per cent to 50 per cent of the
people are not able to educate their
children. When we discussed the Demands
of the Ministry of Education, a number
of Members mentioned on the floor of this
House that due to economic backward-
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ness, nearly 60 per cent to 70 per oent of
the children drop out at the primary stage
itself, According o0 a study made by one
of the expert committecs, out of * 100
students in the rural areas who-go to:the
educational institutions, nearly 80 drop
out from the schools. That is the position
in our country and when there is mo
edacation, certainly the poverty canoot
be cradicated and those the are without
education cannot get Government jebs.
It is only with this 1dea the hon. Member,
Shri Misbra has brought this Bill before
this House,

Another point 1 would like to mention
1a this connection is that because the Gov-
ernment has failed to attract backwsrd
classes, they have not taken any steps.
Under the new Education policy, they
have established a number of Navodaya
schools. The Gove:roment claims that in
the Navodaya schools, ideal education is
being imparted and there the children of
all those who are economically backward
and socially backward are brought under
one roof, They are given some special
kind of education. I have seen it in
my own State. Even during the selection
of students it 1s the affluent section of the
society that has got entrance to the
education in Navodaya schools, You may
claim otherwise, Let Mr. Chidambaram
go and fiod out in his State. T think, in
your State, there is no Navodaya School,
in Tamil Nadu.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS {(SHRI P.
CHIDAMBARAM) : 1 hope, the hon,
Member has read the recent two-part
article which appeared in a paper which
is oot so friendly to us, written by Mrs.
Sevanti Nainar, Please read that article
on Navodaya school. Even the paper
which is usually critical of the Governp-
ment, in that two-part article, has paid
tribute to the polhcy of Navodaya
Vidyalaya and has pointed out that 809}
stodents admitted to the Navodaya school
comes from the weaker sections of the
society. That article appeared oaly last
woak.
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SHRI V, S. KRISANA IYER: But
it is a question mark. We have to take a
survey. It may be true at one place. But
itis not so in all the places. Even then,
I would like to know, how many of the
economically backward sections will get
education, It is a small percentage.

SHRI A. CHARLES (Trivandrum) :
It is a model school on the basis of which
other schools should follow.

(Interruptions)

SHRI V. S, KRISHNA 1YER : Let
them follow your State. You have
80% literacy, It is because, 409 of the
State budget is spent on education,
Then what is the percentage, the Govern-
ment of India is spending on education.

SHRI.A, CHARLES : That is a State
subject. You should ask your Government
to spend 40% or 45%.

SHRI V. S. KRISHNA IYER: If
you say, it is a State subject, then why
did the Central Government bring the
new Education Policy with all pomp and
show and so much publicity. You have
just provided Rs. 800 crores for the whole
of India in the current year’s plan.
Karnataka State alone spends Rs. 700
crores on e¢ducation and Kerala State
spends 40% of the Budget., Many of the
States spend 20%, 25% to 30%. Bui that
is not sufficient. It is because of the 1ll-
planning of the Central Government that
they have not been able to solve this
problem at all. I would like to say that
while supporting this particular Bill, as I
said at the outset, I will give a qualified
support. It is because, when I think of
economically weaker sections of the
society, I cannot forget those who are
socially backward alse. That is also
equally importaat. When Mr. Ram
Nagina Mishra was saying about educa-
tion in particular sections of the society,
due to environment, family background,

for example, my family, Mr Chidamba-
ram’s famuly or Mishraji’s family
get education because our

previous generations also got education.
But those who are residing in the slum
areas, in various cities and wto are
living in the rural arcas, where father {s
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not educated, mother is not educated, the
children are also not educated, Those
people who live in such environment,
whose families could not get 3 Rs. for
centuries together, we call such families
economically and socially backward. I do
say that caste consideration alone should
not be there. But what I would submit is,
along with economic backwardness you
should take into account social back-
wardness also. For example, in the
families of Dhobis and barbers. even in
the end of °80s, you will find sons of many
barbers will never go to school and take
up the profession of their father. Llke
that in many such professions, it becomes
almost hereditary. It should go. We
should oppose this type of profession
based on caste system, It is the duty of
the Government to see and identify who
are all economically and socially back-
ward. You should have done it by now.
I do not blame the Congress alone,
Everybody 1s to be blamed for the
present states of affairs because we have
failed 1o give education to our children.
The whole world is laaghing at us, We are
the biggest democracy in the world and
probably the sccond largest ilhterate
country in the whole world ! At the time
of independence, illiteracy was above
75% ! What is the percentage of literacy
now ? It is hardly 359, !

We have completely failed to formulate
plans by which we could educate every-
body. You give education. We cannot
give jobs to everybody in Government
Service. Shri Ram Nagina Mishra says
that at least some percentage of jobs must
be reserved for the economically back-
ward people. 1 am not very keen about
this. WhatI am keen is about the
reservation in educational institutions
mentioned in the second portion of the
resolution, For example, there are a
number of private educational institutions
10 our country, In almost every city in
every State, there are private educational
institutions, Some of them are very good.
But at whose cost ? In my own State, to
enter into a Nursery School, one bhas to
pay Rs. 5,000/- donation. I thought it
was only in my State, But they take the
same amount even in Delhi. Many people
come to me for recommendations. Of
course, becguse I am M P. they come to
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me. Here also, we find that the amount
to be paid as donation is not less, In the
private educational institutions, they take
Rs, 5,000/- and that is for the Nursery
Schools. You imagine what they take if it
is Engineering or Medical College seat.
What will happen ? Those who are well-
off in society get education and the
economically weaker sections do not get
at all, It is the special responsibility of
the Government. That is why, Shri Ram
Nagina Mishra has brought this Bill. It
shall be obligatory on the part of the
Government to see that those who are all
economically backward shall be educated
at the cost of the State. I am not bothe-
red whether you give them jobs or not.
That is a different question, For that, the
resolution of Shri Thampan Thomas
would have been the best thing but
unfortunately during his absence that has
been disposed of without any...

AN HON. MEMBER : Voted out.

SHRI V. S. KRISHNA IYER : Ever
since we came into the House four years
ago. the non-official business used to
start at 3.30.

MR. DEPUTY-SPEAKER : There
are many instances when we have fixed
Private Members Business at 3.00
O’Clock. We have fixed it at 3 O’Clock
when we are having half-an-hour discus-
sion like this.

SHRI V.S. KRISHNA IYER: I am
not going to discuss. That is not the
subject matier. The subject matter is
that all those who are economically back-
ward should have reservations in Govern-
ment service and also they should have
reservation in the Government institations,
I am not very much bothered about the
Goverament job,

I hope that this Bill will not meet the
same fate as that of the Bill of Mr. Tham-
pan Thomas. They should accept it,
because reservations in educational insti-
tutions are a mus!.

. In this connection, I am emboldened
to say that in Karnataka State, economic
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consideration is not there. It is based on
backward classes and the caste system. X
am not very much in favour of that. But
there, it is on the caste basis.

The Government of Karnataka have
appointed one Commission when Shri
Devaraj Urs was the Chief Minister. One
Minister of Karpataka, Mr. Havanoor
submitted a report. On the basis of that
report, the backward classes get reserva-
tion of nearly.62%.

Again, another Commission was set up
by the present Janata Goveroment and
that Commission gave another report by
which aiso the reservation would have
been a little more to backward classes.

But there was agitation in the State
and ao interim and ad hoc arrangement
has been made with regard to reservation
in Karnataka by which nearly 809 will
be covered by the backward classes. There
is discontentment among certain sections
of the people. Government has appointed
another Commission now, a singleman
Commission to go into the whole gamut
and see that reservation is made and to
recommend reservation for the Backward
Classes. One thing is there. In the cudcat-
ional institutions and particularly in
Government institutions, wherever there is
Government quota of reservation for
Covernment service, merely 62 per cent
goes to the Backward Classes. Of course,
when I say Backward Classes all the eco-
nomically weaker sections of the society
will come there. One ‘thing is there.
One difference between this and Mr.
Mishra’s move is that caste coasideration
is there. Of course, he says that it should
not be there. I am one of those who agree
that caste should not be there. The only
criterion must be economic and soclal
conditions. That alone should be there, It
is high time to cousider this aspect. I
would earnestly appeal to the Government
to consider it. Shri Chidambaram is a
young and dypamic Minister and he is
here. I would suggest one thing in this
connection. The Government should not
throw away this Bill. Let it not meet the
fate of Mr. Thampan Thomas’s Bill. I
don’t mind if you make an amendment,
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Sir, as far as Government service 1s
concerned, one in thousand gets a job.
Sometimes, not even one 1n hundred gets
a job. That 1s not important. But, as far
as edycational institutions are concerned,
particularly in the Government Colleges
also, 1 would even go to the extent of say-
ing that there should be a certain percent-
age of reservation, Why I am sayiog this
is because Government alone cannot have
educatiopal institutions ail over the coun-
try. Government has pot been able to do
this. Government alone cannot be able to
educate all the millions and mllions of
our chiidren fo our country, Therefore,
whether it is a Government College or any
private iostitution, there should be a cert-
ain percentage of reservation for the eco-
nomically weaker sections of the society.
What happens is in the private educational
institutions, they canpot get admission.
The economically poor students cannot
even look at the board of the school. For
example, there are certain convents. Big
Convents are there in my city | ke the Bi-
shop Cotton Convent & Baldwin Convent.
There, even the poor sections of the peo-
ple cannot walk a those streets. They
aré beyond the reach of the common peo-
ple. The other point is that the Govern-
ment has recognised such 1ostitutions,
Therefore. whenever such educational in-
stitutions are recognised by the Govern-
ment, it should be made conditional that
all such educational institutions should
provide a certain percentage of seats on
reservation. At the same time, it should
be on the same condition ow which edu-
cation is imparted n the Government
schools, It should not be on the basis of
capitation fee or dopation. It should be
made to sce that even the poor st of poor,
gets admission.

That is not imposrtant. Government
must see to it that there 18 a ceriain per-
cendage of reservation in Private institut.
jons also. Let the Government, if necess-
ary, give them tuition fee. Lot the Govern-
mept compensate that, But, there should
be a certain percentage of reservation. So,
I do hope that the Goveroment will give
serious thought to. this problem aad see
that it is implemented. Secoadly, the
Government should consider as to what
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percentage should be set apait. The pers
centage should be worked out, It should
be left to an expert Committee, They
should go through and examine and make ’
recommendations with regard to percent-
age., Any, anyhow, reservation must te
there. As I said at the beginning itself, I
give my qualified support to this Bill
which has been moved by our bhon,
Member Shri Mishra. '

With these words, 1 thank you very
much.

[Translation]

DR. G, S. RAJHANS (Jhanjbarpur) :
Mr. Deputy Speaker, Sir, although I
belong to the community of Shri Mi-hra,
but I cannot support this Bill. There
are two-three points because of which I
am opposing this Bill and I woul!d like to
place them before you.

It is correct that one or two per ceat
people belonging to scheduled castes and
scheduled tribes bave become well-off and
their children do not need reservation
now. But 90 to 95 per csnt people are
still living below the poverty line. You
g0 to the colonies of scheduled castes and
scheduled tribes and then you wiil come
to know about the standard of their living.
By going to a colony of tribals, it appears
that they are not aware of even this fact
that our country has got independcnce.
They live in another world and make their
both cnds meet with great difficulty. Same
is the condition of scheduled castes also.
What crime those sweepers have done,
who have to clsan the toilets today,
because their ancestors also did the same
work and their children should also do
the same. If we have to bring socialism
in our country, then some opportunities
should be given to them to make progress,
The group which has been suppressed for
thousands of years, must be given opper-
tunitlies to come up to the !evel of other
people. It is @ fact that there are poor
persons in other castes also, especially in
the North Bibar, from where 1 come.
There {s acute poverty. You cannot even
imagine the poverty prevailing there. In
winter, 50 per cent people do not bave any’
shelter and have no clothes to wear,
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Poverty ends all the dicrimination of
caste when in the foothills of Nepal in a
cold winter night people sit around a bur-
ning log, At that time it is impossible to
difierentiate that who belorngs to schedu-
led caste and who belongs to other caste.
All face the poverty togetber. That isa
very pathetic scene. No one cap say at
that time that you have got reservation,
you are from privileged class, so go from
here, only we will take warmth from this
heat,

The Constitution framers made the
provision of reservation policy for the
scheduled -castes and scheduled tribes
after due consideration Had this not
been done, then the injustice might have
increased. Sti. there 1s feudalism in the
villages. 1 have said many times that in
some districts of Bibar, a parallel Gove-
roment is being run by the paxalites and
the administration has become totally
ineffective. You may get socio economic
survey conducted and you wili find that

mainly tbe scheduled caste and scheduled -

tribe people have taken up arms. Why
isit so? You may give it any other
colour or you mav have some different
approach but the mair: reason behind it is
that they have not been provided with
suitable job opportunities 1o live properly.

Many of us might not have got the
opportunity to see the atmosphere in
villages, I realise it. Sull, ther. are
such people in our. country who coasider
barijans as untouchables atd if I happen
to take any harijan to their houses they
will not let him enter. They say ‘‘send
this Harjan away. our doors are always
open for you.”” Then I weou'd reply that
close the doors for me also. For me this

harijan is as important as you. There is
great disparity in the villages. You can
not imagine while living in tne city.

Zamindari has been abolishe! but the
mentality has not changed, as there is a
saying to be fuil of airs, though vanqui-
shed. Still the scheduled castes and
scheduled tribes are treated worse than
the animals, If some reservations have
been made for them in empioyment and
education, then what is the harm in it.
We are trying to make progress and bring
socialism 10 the country. But this socia-
lism can only be brought when the back-
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ward and exploited class will be given
opportunity to improve thelr lot. If we
are unable to do this, the.: socialism will;
remain only a mere slogan for us. The
rich wiil grow richer and the poor will
become poorer. In the history of last ten
years, what per cent of scheduled castes
and scheduled trit=s people have been
apprehended in the raids conducted to
unearth blackmoney. There :s not evem
one per cent. Only those people are
prospering who spread hatred and create
divisions 1o the society. Tuis reservation
policy should be contipued. More efforts
should e made to bring the scheduled
castes and scheduled tribes in the main-
stream of the society. Besides, standard
of the poor beionging to castes Hindus
should also be raised. They shouid not
be negizc ed on'y because they are caste
Hindus. We have to fight roverty, d-sho-
resty which is making the people
poor. S> we should fight the
poverty not the poor. I mean to say
that bes:des this reservation policy, more
effective steps should be taken for the
uplifitmsnt of the scheduled castes and
sch=duied tribes and the section of the
scciety which tries to harass in the villages
should be given deterrent punishments, so
that the S C.,S. T. can feel that they
are part and parcel of the mainstream of
thz society.

For the last hundreds of yecars, the
rivers of Nepal create havoc for the
people living in the nortnern region of
Bihar, Everything is destroyed in the
floods. The peacocks start dancing and
the people b:.come happy whenever the
sky 1s overcast in Delhi or Radjasthan, but
wheuever the shy 1s overcast in Northern
Bihar, pe p'e fear that calamity 1s going
to befall and how much destruction will
be caused by this year's flood. You
cannot imagine the amount of destruction
and the problems caused by the floods.
The people who once had 100 acres of
fertite land ip a jo:nt famly, are now
working as labourers in Chandni Chowk
area of De'hi for the last two years,—
ecause not a single penny was left with
them. Steps should be taken to rehabili-
tate the people who have become destitute
due to such calam:ties. The Government
should consider tbis matter. But this
reservation policy for the scheduled castes
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and scheduled tribes should continue so
that justice can be done with these people
and only then socialism can be brought in
this country.

[English]

SHRI VIJAY N. PATIL (Erandol):
Mr. Deputy Speaker, Sir, the Resolution
brought by my friend Mr, Ram Nagina
Mishra is, though untimely, speaks some-
thing about the trend of thinking that is
going on in some sections of the people in
different parts of the country.

We may recollect the facts that led to
the riots in Gujarat and which have been
repeated again. In Gujarat the students
seeking admission in colleges and the
graduates seeking employment opportu-
nities were agitated over certain aspects
of reservations. They agreed that people
belonging to economically and socially
weaker sections, specially the Scheduled
Caste and Scheduled Tribes should be
given raservations, But their thinking
was, when these communities were supp-
ressed by their ancestors for generations
together, why in oné generation they from
Savarna—higher communities-should suffer
the most, That was their contention.

Although there is a substance in that,
yet the fact cannot be denied that Sche-
duled Caste and Scheduled Tribe commu-
nities and other socially backward sections
of the peop!e need reservations for some
time to come.

When, after independenee the framers
of our Constitution decided to give special
concessions and reservations in services
and in education to these classes of people,
it was just a beginning. There was almost
no education among these classes. Now,
to complete education, a person born in
1960 will require at least 22 or 23 years to
become a graduate, And then he gets an
opportunity of reservation provided for
Scheduled Caste and Scheduled Tribe
communities, Therefore, they have just
started enjoying the fruits of reservation.
At such a point of time, if we want to
introduce more people for giving help or
for reserving the post, it will not be in
the fitness of things.
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Mr. Deputy Speaker, Sir, although
there was an sgitation regarding reserva-
tions in Gujarat yet we see even today
there are cerain communities which are
economically better-off but are enjoying
the fruits of reservation. These commu-
nitles are economically better-off but
because of their being declared in the SC
categories we cannot now taken them
out. I do not want to name such castes
which are there and who are enjoying the
fruits of reservation. In India we are not
only giving economic upliftment through
reservation but also if community is very
small we give poluical reservation as is
the case with Anglo-Indians,

16.16 hrs.
[SHRI SOMNATH RATH in the Chair]

Although the Central Government
has given definite directives about the
implementation of reservations in the
recruitment of peoplé in services or for
some other benefits yet the policy of
reservation is not being properly imple-
meanted in certain States, In some States
it is being better implemented while {t is
oot being properly implemented in other
States. In Maharashtra it is being better
implemented as compared to other
States.

In 1980 there was a thinking among
some sections of people that we
should not give extension of ten
years for the reservation yet Madam
Prime Minister and our party thought
that it will be appropriate to extend the
scheme of reservation for another 10 years
but while extending the reservation of
scheduled castes and scheduled tribes we
have aiso started the programme of ‘garibi
hato’. This programme 18 pot only on
paper. Through 20-point programme we
are implemenring it. What is coming in
the way is the population spurt. Popula-
tion is growing at a very fast rate. In 1947
our population was 35 crores. Had we
remained static in respect of population
as has happened in some other countries
the fruits of development would have
reached over a greater portion of our
population! Because of the very fast
growing population we are fiot able to
bring down the figuge of people who arg
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below the poverty line. Although there
Is decrease in this respect yet there are
still many people who are below the
poverty line and that s why the Govern-
ment of India and State Governments are
giving special incentives and concessions
for the small and landless labourers.
When we give certain incentives to
landless labourers that does not exclude
a ‘Thakar® labour, a ‘Maratha’, labour or
a ‘Jat’ labour. You are talking about
sidhanta.

In the beginning itself, I have mentio-
ned that your bill though untimely, speaks
of a trend of thinking in certain parts of
the country, among some sections of the
people. (Interruptions)

On the other hand, after taking the
benefit of reservation, some people have
become elite. That fact cannot be denied
even among the scheduled caste and the
scheduled tribe peoplc. For example,
it may be 11 per cent. But there are some
people who were recruited as class-one
officers, but because of
became super class-one officers. They are
now among the elite class in the cities,
Such type of people-although they belong-
to scheduled castes and scheduled tribesy
should syo moru stop taking the advant-
age of reservation, That is the feeling
among the upper caste people.

In future, we have to think that for
how many years, we have to continue this
reservation. We cannot shift the tracks
immediately. There must be some thinking
about such type of people who have
already got the benefit from reservation.
If they have got the benefit whether their
children should get the benefit. If he
earns Rs. 4,000 per month and having a
property worth Rs_ 5 lakhs now, whether
he should be entitled for that ? That is the
thinking which Mr. Mishra and many
other people, specially who are economic-
ally poor but belong to upper castes,
have today.

Even among the scheduled caste and
scheduled tribe people, wo should think
of giving reservations, specially the
promotions through roster system to the
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people who adopt the small family norms,
If‘'some people. even among the scheduled
castes and scheduled tribes, are not
adopting the small family porms, we
should not think of giving them jumping
promotions through roster system.

In my State, we are giving more
incentives to the scheduled caste and
scheduled tribe people not only econo-
mically but also politically and socially.
For example, in a village, if there is a
vacancy of police patils post—it 13 at the
village level then it is filled by a scheduled
caste or scheduled tribe candidate, In the
election to the cooperatives, we are
giving special reserved scats to the
scheduled caste and scheduled tribe
peopie; s0 also to women. We have
recognised that something should be done
for economically weaker people belonging
to upper castes also. That is why in
cooperatives also, we are keeping ome
seat of director for people belonging to
economically weaker sections, but who
mfy belong to any caste, not only the
schedaled caste or scheduled tribe person
but even an upper caste person—if he is
economically weaker—can get eclected. A
seat is reserved for him io the coopera-
tives.

A trend of thinking is there in our
State. We realise that economically poor
people, belonging to any caste, need also
the same type of help that we are giving
to the scheduled caste and scheduled tribe
people.

In the end, I would like to request
Mr. Mishra not to press this Bill at this
juncture because I am repeating that the
fruits of reservation are best being
enjoyed by the people who obtaln degrees
among the Scheduled Castes and Schedul-
ed Tribes. It is not that we are giving
them these benefits for a2 century or so.
It had begun I5 to 20 years before. Their
children become educated and graduates
and they are employed in different services
of the State Government, Central Govern-
ment and public sectors.

With these words, I conclude,
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SHRI THAMPAN THOMAS (Mave-
likara) : Sir, the subject matter of this
Bill is regard'ng reservations to econo-
mically’ weaker seciions in employment
and education. If you are sincere abour
the slogan in Madras, <Bekari Hatao’,
then the first thing that has to be done
is to accept that as a fundameatal princi-
ple in tne Constitution, which has not
beca done. Can the reservations of
economically weaker seciions in jobs be
done 1n the Congress regime ? Now, 50
per cent of the population is below the
povarty line,

SHRIT. BASHEER (Chirayinkil) :
Do you want economic relations ?

*

SHRI THAMPAN THOMAS : I want

to tell you that the attractive slogan which
you appreciate, you are not prepared to
implement.  Even  the Coastitutional
Amendment should take up the responsi-
bility to give jobs for the people who are
not having jobs. When vyou are ot
prepaied 1o undertake this, how far  will
-you take up this responsibil'ty ? Mr,
Mishra wants a slogan to be placed here.
1 say that he has gone a g00od job to have
a discussion on a subject matter which s
very very important in the present
context. First o all, we will have to
define as to what are weaker sections ?
Which is the economically secrion in  this
country which is getiing the benefits and
which section is gotng to get the resarva-
tions 7 My first submiss'on would be that
whatever henefi's given to the Scheduled
Castes and Sch-duled Tribes and other
reservations which are given on the basis
of caste system wh vh 1s prevalent in this
country should pot bs taken away.
According to the Censtitutioa, there 1s a
provision of reservation to the exteat of
55 per cent for the Scheduled Castes,
Schedu'ed Tribes, ba:kward communities
and handicapped people, 45 per cent
remains for the genera. category You
want some reservation for the weaker
sections. Are you prepared to give
. teservations out of this 45 per cent 2 I do
pot want to encroach upon the
rights of tbe Scheduled Castes
and Scheduled Tribes. That is my
first point, These Scheduled Castes aand
Scheduled Tribes have been exploited for

& namber ‘of years. It is a matter; of
history that these shoodaras were, doing
bard work in the class system -and were
deprived for centuries their rights. Certain
reservations have been given to them in
the Constitution to bring them up in :the
society and now if people who are
economical'y weaker have to be given
some rescrvations, that should not be
done encroaching upon the rights of those
people Such a proposition c¢anaot,
therefore, be supported.

Accordiog to the framework of our
Constitution, only limuted reservations
can be made. Can reservation go beyond
fifty per cent ? In that case, will it be .
reservauon at all 7 It can only be within a
Limt. It has to jusufy the term reserva-
tion. If the economically weaker sections
have to be given reservation both ia
employment and educational field, firstly
the economically weaker sections will have
to be defined. Don’t you think that in
India a large majority of the people are
economically weak. To bring them up
there should be a soctal re-orientation.
We should have an egalitarian society by
which the Government undertakes the
respoasibility to meet the basic needs of
the people. Unless the Government takes
up the responstbility to meet the basic
needs of the people, nothing can succeed.
At present, the Government is worried
only for the need of the have’s, people
who have tbe means, people who control
th: means and source of production and
the people who are enjoyiog the fruits in
the society. Unless and until that is
und..ne. and Government takes the
responsib-lity to meet the brsic needs of
the pecop’e nothing can succeed.

Basically, the principle of this
resolution is very good, but that -cannot
override the interest of the people which
has been provided for in the Coastitution

‘imm view of the historical facts apd

requirements of the society today.

I need not go into the details of the
educational system that is prevalent today.
I came from a State, where the literacy
is as high as gixty per cent. In Bihar and
other States like Orissa, sixty per cent
people are illiterates. This is becaunse you
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do: not have . the right commitment.
Kerala. bad always occasions to have left
Governments. .. (Interruptions),

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM): Yon are suffer-
ing from selective amnesia.

SHRI P. M, SAYEED (Lakshad-
weep) : Shalt I remind you of one-thing
that your Government in Kerala promised
to create ten lakh jobs, but not even a
couple of hundred jobs have been created
even after two years..,(Interruptions)

SHRI THAMPAN THOMAS : What
have you done in the matter of education?
Education is a State subject.

So, what I am suggesting is that edu-
catlon should be free or at least the adult
education should be free. You should
take the responsibility. 60 per cent of
the revenues of the Kerala goes for that
purpose. So, there is Do other way or no
other means of income. Mr. Kishore has
pointed out here how rotten the education
system is. For admisston into the Kinder-
garten, you have to pay, and money ultf-
mately makes things right. If money is
there you can have everything and if
money is not there you cannot have any-
thing. This system should be changed.
In that sense, the Bill reopens eyes of the
people on matters in this regard. But
once again I say that this shoald not
contradict with the interest of the class
which is suffering.

SHRI HAROOBHAI MEHTA
(Ahmedabad) : The Bill apears to be very
attractive on the first sight but it means a
prqposal to reserve seats only oa the basis
of economic weakness to the exclusion of
reservation for the SC/ST and other back-
ward classes, I am afraid it is difficult to

'support the Bill. Sir, in this connection,
I shall first start with quoting Pandit
Jawahar Lal Nehru. Paundit Jawabar Lal
Nehra -whose words are still a beacon light
for-us, stated the following. Mr. Chair-
man, Sir, Pandit Nehru while addressing
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the Congress Pasliamentary. Party oitnd
Nov... 1954, in a situation not different
this, stated :

“We talk about casteism and we
condemn it as we should. But
the fact remains that half-a-dozen
or may be ten, so called SUpErior
castes dominate the Indian . scepe
among the Hindus. There is no
doubt about it, And if I talk
about the removal of casteism
don’t understand by that that I
want to perpetuste the present
classification, some at the top,
the-other people at the bottcom,
If we don’t equalise undoubtedly
casteism will flourish in a most
dangerous way.”® :

In the 3000 years of the history of
Indian society, the casteism, as it was hag
created different scenes of backwardness
and forwardness among the castes. Some
castes became backward or the rest of the
society made them backward with the
result that the Constitution has to enact
Article 16 and 15 and other provisions of
the Coastitution in order to ensure
resezvation for the Scheduled castes and
the Schedaled Tribes and other backward.
classes which are socially and education-
ally backward. Sir, I am afraid reserva.
tions only on economic criteria might also
not stand the scrutiny of the Constitution
because it has to satisfy the criterla of
social and educational backwardness.

Sir, Gujarat has appointed a Bakshi
Commission which after studying the
castes and other interactions secommended
82 classes identified on the basis of caste
to be treated as other backward classes
with 10 per cent reservation. Sir, the
Gujarat Government has enbanced the
reservation from 10 to 28 per cent, though
according to another Commission, Rane
Commlission, reservation should be pro-
portionate to the population So, it should
be about 50 per cent but keeping in view
certain expressions made by the Supreme
Court the reservation was supposed to- be
enhanced to 28 per cent. Unfortunately-thie
people of Gujarat could not absord- this.
There was agitation, The Government
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of India advised the Government of Guja-
rat that the present status quo should be
maintained until a pational consensus is
arrived at on this point Time and again
we have requested the Central Government
to take steps for securing a national
consensus on this. I take this opportunity
to request the Central Government to take
expedient steps to have a national con-
sensus so that what should be done with
the Mandal Commission’s recommenda-
tions and other provisions regarding the
other backward classes, i.e. socially and
educationally backward classes, a national
comsensus should be arrived at on this
point, Sir, the Supreme Court also has
an occasion to examine this, In fact the
Supreme Court in one case says that the
caste and class in this country are the
synonyms., Sir, T would like to quote
1971 Supreme Court, page 230. The
Supreme Court said like this :

““Caste has always been recogni-
sed as a class. There is no gain
saying the fact that there are
numerous castes in the country
who are socially and education-
ally backward. Ignoring their
existence is to ignore the facts of
life.”

Chief Justice Gajendragadkar observed
in his judgment (1963 SC 649) :

«Class according to the dictionary
meaning shows the division of
society according to status, rank
or caste. In the Hindu social
structure caste unfortunately has
an important bearing determiniog
the status of the citizen...”

I do not want to go into the details
mow. But the situation being what it is,
we bave to coniinue with reservations,
Although we would very much like to be
an egalitarian society, three thousand
years of our history has not allowed our
society to be equal. Therefore, in order
to do away with inequality created by
our soclal structure in the past, we have
got to bear with the situation and enmsire
that reservations would better the pros-
pocts of the backward classes, the Sche-
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duled Castes, the Scheduled Tribes and
other socially and educationally backward
classes.

In this connection, I may also quote
from Mark Galanter who has given a very
beautiful analysis of the situation in India
in his book entitled ‘Competing Equalities.
1 had an occasion to analyse the judge-
ment of the Supreme Court given in the
case of Vasant Kumar versus the State of
Karpnataka. I made a reference to it in
a book entitled ‘Dynamics of Reservation
Policy’ edited by myself and Prof. Has-
mukh Patel, Minister of Education,
Gujarat.

PROF. SAIFUDDIN SOZ (Bara-
mulla) : We must bave a copy of that
book.

SHRI HAROOBHAI MEHTA : I will
certainly give you. Mark Galanter
says :

“The use of caste groups to
identify the beneficiaries of com-
pensatory discrimipation has been
blamed for perpetuating the caste
system, accentuating caste CoODS-
ciousness, injecting caste Into
politics. and generally impeding
the development of a secular
society in which communal
affillation is ignored in public
life. The indictment should be
regarded with some skepticism.
Caste ties and caste-based politi-
cal mobilisation are not exclusive
to the backward classes The
political life within these groups
is not necessarily more intensely
communal in orientation; nor are
the caste politics of greatest
political impact found among
these groups. Communal consi-
derations are oot confined to
setting that are subject to com-
pensatory discrimination politics
but flourish even where they are
eschewed. Although it has toa
some extent legitimated and
encouraged caste politics, it is not
clear that the use of caste to
designate beneficiaries had played
a preponderent role in  the
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marriage of caste and politics.
Surely, it is greatly over shado-
wed by the franchise itself with
the invitation to mobilise support
by appeal to existing loyalties.
But ths avowed and official
recognition of caste 1o compen-
satory discrimipnation policy
combines with the over-estimation
of its effects to provide a con-
venient target for those offended
and dismayed by the continuing
reliance of caste in Indian life.”

Galanter concludes :

«“Compensatory discrimination
embodies the brave hopes of
India reborn that animated the
freedom movement and was
crystallised in the Constitution.
If the reality bas disappoinved
maay fond hopes, the turn away
from the older hierarchic model
to a pluralistic participatory
society has proved vigorous and
enduring.”

Here I may also point out as to what
would be the effects of confining reserva-
tions only to the economically backward
classes From tbe stratum of economically
weaker sections, people belonging to the
already advanced castes in the soclety
throughout our history will score over or
overtake the econo.nically weaker sections
belonging to the backward classes. The
inequality perpetrated in our society on
account of its feudal structure in the past,

will continue to flourish. Till the time '

that we are in a position to do away with
the obnoxious effects of caste system and
reach a reasonable degree of equality, no
other thing is possible to be contemplated.
Therefore. 1 take this opportuaity to
request the Central Government also to
take some vigilant steps -for cnsuring
further reservations in those States where
there is already a provision for reservations
and for reservatioos in those States where
there is no such provision. It may be based
on the recommendations of the Mandal
Commission or any other suitable formula,
including those backward classes which
are identifiel under the principles already
eonumerated by the Supreme Court for

in edue. institutions

preferential treatment by way of compen-
satory principles.

With these words, I request the hon.
mover of this Bill to reconsider his Bill,
His purpose 18 laudab'e. He may consider
whether it can be achieved by the formula
proposed by him or on the basis of a
formula already accepted by our leader-
ship and our judiciary. Therefore, I
respectfully request the hon. member to
reconsider his move with regard to this
Bill.

PROF. SAIFUDDIN SOZ (Baramulia):
Mr. Chairman, Sir, our friend Mr. Mchia
is a knowledgeable person, He has made
an elaborate speech. But unfortunately
I also know something about the subject
of roservation. 1 had the privilege of
meeting Gajendragadkar Commission when
we requested them in Jammu and Kashmir
to determine the backward classes, Ear-
lier there was a judgement in Mysore-
Balaji vs. Myscre State-in which the
Supreme Court ruled that the reservation
should be upto 50 per cent. It is because
in some States the whole block of people
wanted to have reservation. So, the Bill
which is in our hands at the moment,
wants us to adopt economic backwardness
at the sole criteria, It 1s a very defficult
subject,

Twenty years ago, the country was
discussing the multiple criteria for deter-
mining backward classes so that reserva-
tlon could be made in services as also in
educational institutions. But we have
failed to do anything coacrete. With the
result the reservation for Scheduled Castes
and Scheduled Tribes--in many respects,
these benefits went to the people. who
according to this economic criteria, did
not deserve it. It is a broad question
among the Brahmins, that there may be
many poor people. In the Rajput Commu-
pity, in Jammu and Kashmir State, there
are people who have nothing to eat,
there are people who are poorest of the
poor, in that community alse. So the
spirit of the Bill is correct. There should
be a criteria based on economic back-
wardness. But it is very difficult becauss
it is not achicvable. So, when we deter-
mine backward classes, we shgll
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bave to have a multiple criteria--social
backwardness, economic backwardness,
regional imbalances and so many other
things.

Mr. Mchta was mentioning about the
Mandal Commission, I would remind him-
solf if he were hero-fhat there was not only
Maadal Commission but there were many
other Commission which were instituted.
They widened the net, In Jammu and
Kashmir State there was one Wazrr
Committee., It widened the net so much
so that if the Barber was to be bracketed
in the backward classes commuaity the
Wazir Committee brought in Sayeeds also
the highly educated community. So there
was a great noise in Jammu and Kash-
mir State as to how could Sgyeeds be
bracketed as backward.

So the Mandal Commission or the
other Commissions have widened the net
and got many more people. Perhaps
there was a time 1n  the Seventh Lok
Sabba when I would rise here in support
of the Mandal Commission but now I feel,
why the Government of India did not
accept the recommendations of the Mandal
Commission was so that the net was very
wide and perhaps 60 per cent of the popu-
lation of India would be brought in apart
from Scheduled Castes and Scheduled
Tribes, there would be 22 other backward
classes.

So, you would bring in 60 per cent of
the' India’s population and declare them
backward and they would ask for reser-
vation of seats in services and admission
to various technical and other professional
colleges. In my mind, there are two
questions which are very vual, It is a
Private Member’s Bill, he will, he will
withdraw it just now or it wH! be rejected.
But I would request the hon. Minister
because of his job, he has many irons in
the fire--1 do not how far he will go. But
there are two issues which are very vital,
snd Mr. Chidambaram should apply his
mind there. That is the real problem:
how-far will you go on reserving seats for
backward-classes, for SCs and 8Ts ? You

could give protection for some time. The
Constitution perhaps wanted that, but you
want that whatever the level of develop-
ment, ' these ‘reservations will <¢ontinue.
What will happenr to the ‘merit ? Merit
will be a casualty, and it will ‘inflict an
ipjury. Even the poorest of the poor
students who will be brain, who will be
capable, whose parents may do hard
labour to educate them, will be nowhere.

There 18 a solution. Although this is
a Private Member’s Bill, and the Minister
may not be giving attention to it, I request
him to give attention to imparting compe-
titive ability to people drawn from the
backward classes. I am not opposing
reservation for SCs ard STs; but I am
saying that many more people want to get
into the bracket. We should refuse that,
whetber it 18 the recommendation of the
Mandal Commission, or any other
Commission. But economically poor
people, people living in far-flung areas of
India, people belonging to the so-called
backward classes must be imparted com-
petitive ability. We caopot just get them
into the IAS aod similar Services, for
example, just because they are backward;
but we have to take precaution. We can
provide opportunities to them throughout
the length and breadth of the country.
We can have evening classes,

We can charge all the colleges
ip the country with the respo-
nsibility of running special classes for
these children and giving them competitive
ability. We can give them scholarship
and get them to a level where they will
compete with the best boys and girls
drawn from the cosmopolitan cities like
Delhi, Madras, Calcutta and Bombay.

The other problem which I will refer
to the hon. Minister who has the capa-
city to understand, is this. As of now, he
has a lot of sincerity; but one does not
know. There may be so many problems,
and his sincerity may get blunted. God
forbid! As of now, I am sure he is a very
sincere person. The second problem is
that the census figures have been coflec-
ted, but in certdin areas, these are 'not
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released. "So, we do not know them; we

grope in the dark. It is not his problem.
It is Mr Panpigrahi’s problem, But he
should tell bim to give us the figures.

Yesterday, the Prime Minister inaugu-
rated a programme. Today, we were in
the Consultative Committe for the Mini-
stry of HRD, I referred to this there,
There is a Mission for the promotion of
literacy, and there is an assertion that in
the 21st century, we should not go with
this much percentage of flliterates. Some-
body said there was a possibility, viz.

* that 50% of India’s population will enter
the 2ist century as illitecates. But my
challenge is that that figure is wrong. We
shall enter it with much more substantial
population, because the drop-outs rate at
the elementary stage is 68%. So, these
programmes apd the Mission are good.

The intention of the Prime Mimister is
very good; so also that of the Minister of
Human Resource Development. But we
are not taking concrete steps to arrest the
trend of drop-outs in the primary schoo!
system, as also the promotion of literacy
for the rural sector.

So, the figures relating to literacy in
respect of religous minorities and other
soclally backward classes are mnot
available. The census figures have been
collected, but they are not released.
Therefore, as far as religious communities
are concerned, we must know pointedly
the literacy figures for Hindus, for Sikhs,

for Muslims, for Parsis, Jains etc.

We must also know separately the
literacy figures for Delhites, SC&ST eor
Harijans as a whole so that wherever
Goveroment of India requires a pointed
attentiocn, that attention can be organised,
So, through organised literacy programme
whatever programme you wiil envisage,
yow should know where pointed attention
is required, Then you should impart
competitive ability and organise a big
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effort for that; and in the measwhile, ail
of us want him to withdraw this Bill
because it has generated some intesest.
Actually, the Governoment of India should
bome forward with a comprehensive Bill
on this subject. Thank you,

SHRI SRIBALLAV PANIGRAHI
(DEOGARH) : Mr. Chairman, this 'Bill
presetted by our honowreble friend, ‘Mr,
Misbra 1s no doubu a controversial Bill,
but, at the same time, a thooght provoking
one on a very delicate and sensitive sub-
ject. The feeclling that is there in a
section of the population has been reflec-
ted in this Bill, the feeling that i1s growing
in a section, is that they are not getting
encouragement from the government
sometimes in a legitimate way in the
matter of receiving education, in the
matter of also getting into goverument
services. Inm the field of jobs and educa-
tion, they do not get due attention. But
as is rightly observed by some of the
previous speakers, our society is one
where there are imbalanees and inequa-
lities. In such a socrety, naturally, for
overall or balanced development, we have
to go in for some reservation; and nata-
rally, this reservation should be in favour
of comparatively weaker sections, weaker
people, economically weaker, socially
weaker.

16.50 hrs.
[SHRI SHARAD DIGHE in the Chair]

Thanks to the framers of our Consti-
tution for their foresight. Without such
reservation, such special treatment
meted out to these SC&ST people. As
you know, SC&ST people, quite many of
those people were regarded as untouchable
and quite inhuman treatment was being
ueted out to them. With such treatment
and with such state of affairs, naturally
we could not think of even an integrated
country. Had it continned like that,
paturally that would have posed a threat

-to the very integrity and -solidarity of this

country 7 Not only these terrorist activi-
ties pose a threat to the solidarity of .the
country but there are other considerations
also and this is dcfiniteiy one. So, it is
good. Atter 40 years since Indepcadence
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therc has been some improvement in our
society; and particularly in this commu-
pity, SC&ST many people have stood to
gain; they have been benefited out of the
policy. They have established themselves.

17.00 brs.

But painfully, what is observed is that
some such people who have established
themselves by taking advantage of this
policy who have also some sort of obligation
to their bicthren which I believe, some of
them are not performing. Many of them
are not performing. They should also help
their friends and others in this community
to come up, to grow. But at the same
time I make it very clear that this policy
of reservation should continue up till the
SC/ST people reach a certain reasonable
level and thereafter it can be reviewed, as
to what should be done, whether to €on-
tinue that policy or that can be with-
drawp. This is not the time, definitely to
think in terms of withdrawal of this policy
of reservations. That would only have
serious repercussions also and it would
defeat the very objective of establishing a
democratic  socialistic society, Our
objective in a socialist society is to go in
for socialism and naturally the socialist
society has to face inequalities in different
spheres, in different fields and as you
know, due to historical reasons, duoe to
traditions, we have inherited this caste
system which is prevalent and we have
inherited that. This caste system is
definitely an outcome of the conspiracy
of the vested interesis, The caste system
that we have inherit<d, that we have now
has its origins centuries back and it has to
fought out. Purther we have to remove
the untouchables. How can we think a
section of people as untouchables and
keep them like that ? Even today, al-
though we have advanced we
have done a quite about in
this direction, in spite of that even today
wells are not accessible to some people
in some areas, temples also are not
accessible to them, they do not have the
right of entry into them, All these things
are going on. But at the same time, I
would like to say that from what Mr.
Mishra has probably tried to: spell out in
this bill, thaf there is discontentment
simering and growing among the people,
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the poor people and poverty is not con-
fined to SC/ST people alonme. Povarty is
spread over different castes, other commu-
nities also, Admitted. In Orissa,***-*
(Interruption)

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : I raise a point of
order. Thero is no opposition at all in the
House.

SHRI T. BASHEER : There is no
member from the Opposition,

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : What
kind of opposition is this ? It is so irre-
sponsible ! They have no duty towards
this House.

SHRI T. BASHEER : Actually it is
a disrespect to the House, by the opposi-
tion.

SHRI SRIBALLAV PANIGRAHI:
In Orissa, the percentage of people
below the poverty line was as high as
65 at one point of time and the total
SC/ST population fs of the order of
38 per cent. So, naturally if SC/ST
people are considered as very poor peo-
ple, or under the poverty line, about 26
per cent of the people in other communi-
ties also would be there, of the Sawarna
casgte people are there coming under the
poverty line. Something has to be done
about these people in the field of
education and employment, of course,
there is an unholy attempt all the time
going op to bring in more and more cas-.
tes under the SC/ST list in the Constitu-
tion. It should be prevented. Genuine
people only should be there wunder the
SC/ST community list and they should
get the benefit as guaranteed to them
under the Constitution. Several schemes
have been introduced for their benefit and
the benefits should flow to them. But, at
the same time, in some States, some poli-
tical parties and some State Govern-
ments through back door, just for
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the sake of political por ularity
and political gains, try to bring in com-
paratively high castes, who do not deserve
to be brought under the SC/ST comm-
unity list. This should be prevented. We
should be vegilant about this.

In fact, poverty is our enemy, cast-
eism is our enemy and exploitation 1s
our enemy. We have to fight it out.
Unless poverty is eradicated, we cannot
move in our cherished direction of socia-
lism rapidly,

The introduction of Navodaya schools
in the rural areas is a welcome measure.
The rural poor talented people, who can-
not go to the urban good schools because
of poverty, get good type of education
pnow through these schools. Providing
financlal assistance from the Government
for their stay in the hostal is a welcome
feature. Such facilities should be extended
to all the poor people regardless of caste
and community so that there is no scope
to complain against the Governmest.
for showing discrimination. The
financial difficulty facing the guardians
to send their children to the schools will
have to be looked into. We have to take
steps inadequats measure as quickly as
possible in this regard.

Our Prime Minister has given a clarion
call to fight out poverty and unemployment
very recently in Madras during the AICC
meeting. The Government 18 determined
to eradicate poverty and provide employ-
ment to the unemployed. Several steps
bave already been taken in this regard.
«QOne family one job’’ Scheme should
be accepted and put to implementation.
If this scheme could be properly imple-
mented, then much of thz bickering and
discontent that is going on in different
sections of the population on account of
reservation policies restricting the scope
of their employment, will disappear.

Sir, I do not want to take much of
your time. I would rather request the
Government that they should think io
these directions and implement ‘‘one
family one job’ scheme immediately. We
have a provision of univcrsalisation of
primary education. But there arg certain
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difficuities in its implementation. Because
of poverty, there are drop-outs. How
can that be prevented ? Whether food
should be served in schools and whether
some financial assistance should be given
to those boys who attend the school, all
these points ought to be considered. But
in the matter of providing jobs, at least
there should be one family one job princi-
ple, This principle should be accepted
and implemented.

With these words, I thank you for
giving me the time.

SHRI SHANTARAM NAIK (Panaji) :
1, under no conditions, accept any of the
propositions mentioned in this Bill. First
of all, it appears that the Mover of the
Bill bas not taken into consideration the
background under which this country has
adopted a Constitution and provided for
an in-built reservation policy. It was not
just for anybody’s whims and fancies that
the provisions with  respect to the reser-
vations were introduced in the Constito-
tion of 1India. But there were long
deliberations by eminent scbolars and
legal laominaries which brought before
their eyes the entire picture of the country
and it is because of that this policy
or considerations of SCs & STs
was adopted Not only that; after the
enactment of the Constitution, one of the
clauses was specifically added which provi-
ded in article 15.

“Nothing in this article or in
clause (2) of article 29 shall
prevent the State from making
apy provision for the
advancement of any socially and
educationlly backward classes of
citizens or for the Scheculed
Castes and the Scheduled
Tribes.”

This was added by the Constitution
(First Amendment) Act, 1951, So whatever
things which were there in the Constitu-
tion were further strengthened by this
general amendment to articie 15 of the
Constitution. If Ram Nagina Mishraji
by this Bill seeks to do away with this, he
must first tell us whether throughout these
decades the policies which were continuing
werd totally wrong, that we have gone
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astray, that we should not have given
these reservations and that these reser-
vations have brought ill.affect in thé
country. On the contrary, if the Govern-
ment of India, particularly the Congress
Party had not carried out these peovisions
of the Constitution, one does not know
what would have been the fate of SC&ST
people. I fail to understand how, in
spite of his being a Congress man, he
does not undersrand it for aoy other
parrow considerations. I would urge
upon him not to think in a manner he is
thinking because this thinking is perhaps
reflected in the Bill.

Secondly, what is this Bill ? Provisions
of the Constitution are there. By intro-
ducing a plain Bill no provisions of the
Constitution can be nullified. It is neither
an amendment of the Constitution nor an
amendment to the article of the Consti-
tution. It is a simple Bill to provide for
reservations for economically weaker
sections. What are the consequences of
his Bill ? It will not stand the test of
any of the provisions of the Constitution,
The Constitution is very specific on this.
It will not stand the law of reservation
contained in this article which I bhave
guoted, and subsequent articles. There-
for, even without admitting this proposi-
tiop, if he wanted to say something which
is against the present Constitution or
would Ifke to amend the reservation
policy, he ought to bave brought a Bill
to amend the Constitution, not a Bill of
the pature which he has sought to bring.
Secondly, in the Statement of Objects and
Reasons, what does he say ? *This basis
of reservation {s creating hatred and
dissatisfaction among the people.” In
fact, he is saying that reservation should
be there for economically weaker sections
and he is also pleading for some sort of
reservation, If reservation per se creates
some sort of dissatisfaction among the
people, what guarantee is there that the
reservation which he is trying to seek will
oot do the same thing. Therefore, this 1s
a contradiction io itself. It is not Very
clear in the Statement of Objects and
Reasons what are his intentions. Speci-
fically, as I said, be has not said whether
we have gone wrong totally by following
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the provisions of the Constitution in the
past,

Another aspect which I would like
to stress is that why the country had to
adopt the reservation policy is basically
because of—we have to admit unfortu-
nately—the way the higher classis to
treat our Harijan brothers, One has to
admit it. The treatment they used to get
and they are still getting is undescribable.
I will say without any hesitation that my
view has more strength than any of the
views expressed here, for one reason. In
my State, Goa, I have hardly one per cent
Scheduled Castes. I am not in any case
affected so that I have to plead a case for
my political existence or something like
that. As you know, Sir, Goans are
treated as affluent people. So, it is not a
a case. Secondly, in Goa whatever
Scheduled Caste population is there, we
do not have that sort of treatment which
we find with Scheduled Caste people in
States like Bibar or Madbya Pradesh.
There aré¢ no such complaints basically
and substantially. Therefore, such prob-«
lems are not there. Yet I see and I hear
about my Scheduied Caste brothers in
other States. My view i1s formed on the
basis of what I hear from the rest of the
parts of the country, not from the part of
my State. I have strictly no such problem
and we do not bave such problems. There-
fore, I am saying that my view is more
unbiased and I am placing my views in an
objective manper.

Secondly, I would like to say that
whatever reservations exist today, they are
framed by the Government on the basis
of the provisions of the articles contained
in the Constitution, On that basis the
Governom~nt frames recruitment rules,
prescribing reservations, But many times
it happens that it is the courts which give
guldelines to the Government to fix per-
centage in a given case, say, forty percent,
fifty per cent, to which I strongly object,
because what should be the reservation
in a given dase should be the concern of
the Government, should be the decision
of the Government, whether it is a State
Government or the Central Government,
but not of a court of law. A court of
law can only say whether a particular
teservation violates any of the provisions
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of the law or of the Constitution. They
cannot lay down, for instance, that in a
particular case there should be a fixed
percentage, say 50 per cent or 40 per cent,
But unfortunately, many courts bave done
it. Therefore, I would urge upon the
Government—in fact, once before also I
asked to this effect—that In case the
courts fix any percentage, it is the Gove-
roment which should intervene and it is
the Government which should fix.........
(Interruptions)

MR. CHAIRMAN : Now, the time
allotted for this Bill is expiring. I would
like to know whnether it is the pleasure of
the House that the time may be extended
by one hour more for this Bill.

SOME HON, MEMBERS : Yes.

MR. CHAIRMAN : The time for this
Bill is extended by ope hour, Mr. Shan-
taram Naik, you may proceed now.

SHRI SHANTARAM NAIK : Sir, I
was speaking regarding reservation, As
far as reservation and fixing of percentage
is concerned, it is the prerogative of the
Government elther in the States or at the
Centre that if any courts fix any percen-
tage for this purpose and if it is not in the
interest of the society, then the Gove-
roment should interfere to fix the perce-
ntage. That is my submission.

Secondly, Sir, with respect to reser-
vation or otherwise or any service rules,
the recruitment rules, should be clear
enough so that no problems are created to
any person, may be a person who is bene-
fited by the reservation or any person who
is npt benefited by the reservation. If
the recruitment rules are clear, nobody
would go to the court of law. Itis very
essential because if you see the analysis of
pending matters in various courts, more
than 50% of the cases would not have
been filed simply because the recruitment
rules were not clear., But everybody
fights for his right and if this percentage
is not to his satisfaction, he will fight.
But if the rocruitment rules arc made
clear, 50% of the cases would not pending
in the courts, 50% of the persons would
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not have gone to the courts, But whate-
ver may be the reservation policy, T
would humbly request that these roles may
be made clear.

Another aspect which I would like to.
bring to the notice of the mover of the.
Bill is that in the country, there is a right--
ful impression that those who are against
the Scheduled Castes people are against
granting them any reservations in jobs,-
They put the plea of economically weakes:
sections of the society who are not consi-
dered for jobs and other facilities. About
the economically weaker sectioms, Sir, if
you go and see the Government of India
and various State Governments, you will
find that they have adopted from time to
time various financial schemes, although.
there are no specific provisions for reser-
vations in various financial schemes in all
the areas for the purpose of economically
weaker sections and in those schemes .if
you see, the only criterion basically is the
income of the person. That is which
comes under economically weaker section.
Most of the schemes which try to briog
the level of any person to higher statas,
are coming under financial considerations.
Therefore, it is not that this aspect of
finance with respect to elevating the
status of our people had not been consi-
dered altogether. 1In fact, in the jobs we
do not have this criterion, Mr., Haroo-
bhai has considered that the caste and the
ecopomic weakness go together. You
will hardly find any person belonging to
Scheduled Caste as a rich person. It
has not been so. If anybody tolday has
come up in his life, it is because of the
reservation which we have kept and beca-
use of the opportunity which we have
given to him, And now we the higher
clagsses are tending to point out saying
that ‘look, he is owning a car’ or that.
‘Some is an IAS officer’. and so on. But
basically and substantially we must admit
that the Scheduled Castes and the econo-
mically weak are synonymous terms,
Therefore, considering all aspects one has
to say and everybody, I think, at the end
of this debate, perhaps Ram Nagipa
Mishrajl also, will admit that this policy
of reservations bas to bes continped. .
Wisdom lies whem our people, legal
luminaries, the veteran Congressmen, I
would say, basically, who had fought for
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the purpose of incorporating the Articles
in the Constitution, their wisdom should
not be chalienged by Mishrajl. Mishraji
otbherwise would say what Pandit Jawabar-
l1al Nehru said, what Gandhiji said’ ‘and
what Ambedkarji said. But do you think
that they were not rational? Do you
think that they had no applied their
mind'? You will bave to say that all
those people were wrong. Therefore,
Mishraji, in the interests of the people of
this country, you should withdraw this
Bill,

[Translation)

SHRI VIR SEN (Khurja) : Mr. Chair-
man, Sir, you have given me the oppor-
tupity after a lopg wait. The hon.
Members, who have spoken uptil now, do
not belong to the scheduled caste. This
Biff is very reactiopary and it denotes
parrow mentality. This Bill Indicates
jealousy against the benefits provided by
the Constitution to those people who
were exploited for centuries I feel that this
Bill violates the provisions of the consti-
tution also. Besides, it is also against
the policy of our country and the philo-
sophy of ‘Father of the Nation’, Mahatma
Gandhi, Before moving the Bill, its pros
and cons have not been considered. The
effect of this Bill has also not been kept
in view. I would say that this Bill
denotes parochilism.

When the Constitution was framed,
certain provisions were inclued in it, which
indicate the entire thinking at the time of
drafting of the constitution. There was a
provision which stated that everyone will
bhave equal status in this country, There
will be no discrimination on the grounds
of caste, religion, race or sex. Why this
provison has been made in the constitu-
tion ? This provision was made because
in reality there was discrimination in our
society on the basis of caste, class etc.
in order to remove all this discrimination,
this provision was made in the constitu-
tion, otherwise, there was no need of this
provision. I would like to remind you
that on the last day when the debate in
the constituent assembly came to on and,
Dr. Ambedkar bad said that in future,
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there will be a great difference in the day-
to-day life and law. Although every
citizen of this country will be equal in the
eyes of law, but in practice thihgs would
be different. In practice, there will be
prejudices and discrimination In every day
life, This broad question was raised at
that time and even after 36-37 years of
enforcement of the constitution, there is
no change in thc situation, I want to
lay stress on the fact that uatouchability
and discrimibation have rather increased
after independence, Perhaps among the
iiliterate people, these feelings have dimi-
pished to some extent, but ali the educated
and high ranking Government officials
discriminate apainst them. At the time
of recruitment in various jobs, most of
the candidates are rejected on the plea
that they are unfit, While the real cause
behind it is that they belong to scheduled
caste, There is no proviston for reser-
vation of seats for doctors in military
services. In one instance, a doctor who
belonged to scheduled caste and knew
that po reservation benefit was to be
given to such candidates, wrote ‘No’
against the column relating to scheduled
caste while filling up the form aiter appe-
aring in the examination conducted by
Public Service Commission. So, that
individual was selected while all others,
who declared themselves as scheduled
caste candidates were rejected as there
was no reservation. But afterwards,
when the fact come to hight, he was dismi-
ssed on the charge that he concealed the
facts. Would it be proper 10 discontinue
reservation for scheduled castes and
scheduled tribes when corruption and
injustice is rampant at every point and
Government officers have adopted this
type of attitude towards them ? It may
be a coincidence that 1 bhappened to be
a member of U. P. Public Service Commi-
ssion for 6 years, and I bave examined
character roles of many people. The high
officials make same entry or the other in
character rols of the scheduled caste
candidates at every step on flimsy grounds
when ope is being consinered for promo-
tion. The character rolls used to be
frivolous. In one case, I observed that
on the one hand, it was mentioned that
his performasoce {s good but op the other
hand, they write ““Requires ‘goodmng’* and
on that basis he was rejected. When 1
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bad been in Public Service Commission,
I observed in one case where an employee
was eligible for promotion in accordance
with the rutes after completing five years
substantive service. But this duration was
enchanced to seven years in order to
deprive the scheduled caste candidates of
their promotion, I was told that in one
case 23 vacancies were to be filled with
scheduled caste candidates which ultima-
tely reduced to only three due to the
enhancement of provision of period of
substantive service from five to seven
years. In the circumstances when pro-
judices play the major role in the selction,
promotion and in character roll entry in
respect of scheduled caste and scheduled
tribe candidates, you should consider
whether reservation is necessary or not ?
A person cap expect justice from an
officer incharge of the sclection process,
if he happens to be honest. But what is
the alternative when corruption and injus-
tice is rampant at the initial stages itself.
What can one hope when the judge or an
officer incharge of selection himself is
corrupt. Wby was this system adopted ?
Constitution makers were aware of the
fact there will be partiality and corruption
and thus some sort of compuision was
pecessary to be introduced, Some pec~ple
are of the opinion that the feelings of
other pecple are hurt in this manner.
25 per cent of the total popu'ation comp-
rises of scheduled castes while the provi-
sion of reservaiion is just for 15 per cent.
We want our right on the basis of our
population, We will pot tolerate any
corruption in this regard. The Govern-
ment dges not try to understand the
repercussions. ..(Inferruptions), Let them
pear. They are the real listeners.

[English ]

MR, CHAIRMAN : You may conti-
nue next time. Now we go to next item,
Half-an-Hour Discussion.

[Translation]
SHRI VIR SEN : Sir, I wouldn’t let
the bell ring, it’s wroog. I have not yet

mentioned my main point. (Interruptions)

KUMARI MAMATA BANERJBE:
Y ou would continue next week,
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SHRI VIR SEN : It is just 5.30 P. M.

and this discussion is to go upto
6.00 P. M,

[English]

MR. CHAIRMAN : Now, we go to
next item, Half.an-Hour Discussion.

Kom, Mamata Banerjee.
(Interruptions)

17.35 hrs
HALF—AN-—HOUR DISCUSSIONS

[English]

Problem of Unemployment

KUMARI MAMATA' BANERJEE
(Jadavpur) : I am gratefol to Hon.
Speaker because he is kind enough to
allow this discussion.

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
JAGDISH TYTLER) : Not to me!

KUMARI MAMATA BANERIJEE:
I am coming to say that. I am also
grateful to the hon, Minister because he
accepted our Demands.

Unemployment problem is one of the
chronic problems of our country and our
country is facing very crucial times from
the unemployment pownt of view,

I would like to congratulate our
Prime Minister because in the AICC
Session he has given a call for ‘Bokari
Hatan’. I weicome this slogan.

But I would like to suggest to the
hon. Minister that this slogan should not
remain a slogan. We want proper
implementation so that our country can
get proper results through this slogan,

It is said that due to problems of
population growth, sick industrial units,
closed industries and so many other
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problems, we are facing this problem,
There is no doubt about it.

It is also said that our scope of
employment is very poor.

1 think this is not & partisan matter.
So, from this side or that side, everybody
is facing this problem.

That is why, I request the hon.
Minister to appoint a National Commiss-
ion to review the whole situation and- to
find out some way so that some construc-
tive measures can be taken through the
declsion of the National Commission.

It is said that our scope of employ-
ment is very poor, Government has
provided something to the rural poor
through the 20-Point Programmes like
IRDP, NREP, RLEGP and DRDA. 1
‘welcome these programmes. But It is not
enough for our country to solve unemploy-
ment problem through- only these few
achemes.

If you go through the figures, you
will feel unhappy about what is going on
in our country. ’
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Year No. of job-seekers
on the live regis-
ters.

Lakhs.

1980 162

1981 178.4

1982 197.5

1983 219.5

1984 235.5

1985 227

1986 301.31

1987 305,31

This is the position.
If you go through the data, you will
fno how-the ‘unemployment .ameng youth
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is increasing day by day. I would lke to
draw your kind attention to the figures of
the number of registrations made, vacan-
cies notified and placements ‘effected by

“the Employment Exchanges during the

year, 1987.

It is mentioned that in Andhra Pra-
desh, registrations were 451.6 lakhs.
Vacancies notified were 55.7—all these
figures are in thousands—but placement
was only 20.6. I am not giving you all the
details. Only, I will mention about some
States. In Assam, the registrations were
155.7 and the vacaocies notified were
12,9. But the placement was enly 5.5. In
my State of Bengal, the registrations were
454 1; vacancies notified were 25.4 but the
placement was only 10.1. But in Delbi,
the vacancies notified were 31.4 and the
placement was 45.5. Sir, the people of
Delhi are really lucky. I am not jealous
of the people of Delhi., I am really very
happy to see that their notified vacancies
were 31.4 but they have got placement to
the extent of 45.5. It is above all the
States. I am not jealous of Delhi. I am
telling this because in every State, the
notified vacancy is sombthing and the
placement is something. The placement
is very poor. When Government declares
this vacancy, there is also some backlog.
Tbey are not going to fuifil this quota
also. But I can tell you one thing that
it is not possible for the Government to
sort out the unempioyment problem
altogether, It is a fact.

Secondly, the age-ceillng of 25 years
to enter the Government of India service
is absolutely nnrealistic. @ Why I am say-
ing this is that when the youths complete
graduation, they attain the age of 18 or
20 years. After that, only S or 7 years are
left to get employment. The age-ceiling
fixed for entering the Central Government
service is 25 years, I think, it is the duty
and responslbility of the Government to
provide job or to give self-employment
scheme to the unemployed youths in order
to atleast make them earn their livelihood.
But, you will be surprised' to note that
the age-ceiling fixed for Central Govern-
ment employment is 25 years. They have
given some notified vacancies. But they
will not even fulfil this target. Where will
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the youths go ? I would. therefore,
request the hon Minister that when the
unemployed youths register their names
in the Fmployment Exchanges, they
should be provided with job. Either you
provide them job or give them self-
employment opportunities through banks.

They can be trained on these lines so °

that they get some opportunity to earn
their livelihood. They can get moaey
from the banks. They can establish
themselves  through self-employment
schemes, But, as I have already pointed
out, as per the present age-ceiling of the
Central Government, the youths are left
with only 7 or 5 years after they complete
graduation. It is dfficult to get job
within this period. Who is to be blamed
for this ? They are not guilty for this.
They are the citizens of this country, So,
the Government is responsible to provide
them jobs. I would, therefore, request
the hon. Minister to kindly increase the
age-ceiling from 25 years to 35 years,
Why I am telling this 1s because after 25
years of age, there is no scops for the
youths to get employment. Where will the
youths go ? Sir, you know that there are
2 lakb unemployed people from the
Public Szctor. So many industries have
been closed, Thousands and thousands
of workers are unemployed. There are
two crores and odd unemployed poor
youths in the country. This information
is according to the Employment Exchan-
ges. I do not know what is the number
as far as the unorgamsed sector 1s coneer-
ned. Thatis why 1 am telhng that in
order to protect the interests of the
unemployed youths, the Goverament has
to raise the age-celling from 25 years to
35 years so that the youths will get atleast
sometime to get employment.

Sir, there are also some discrepancies,
as far as the age-cetling is concerned. Ib
some States, they are baving -the ceiling
of 35 years of age. Whereas in some other
States, they are baving the age-ceiling of
30 years. Therefore, I would like to ask
as to why there is difference of opinion as
far as this question is concerned. There
should be some same yniform policy
adopted by both the Central Government
and the State Governments so that the

youths can get into the Government

service.
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Another point is Postal Osder fees,
It is a burden on the ucemployed youth.
Whenever a qualified youth is to apply
for a job, he has to pay Postal Order of
at least Rs. 25, Where will the poor
youth get the money from to buy the
Postal Order ? Government has already
discontipued charging Postar Orders fees
from Scheduled Caste and Scheduled
Tribe people, 1 welcome this. But at the
same timz I would request the hon.
Minister to think over this matter and
stop charging Postal Order fees from the
unemployed youth who apply for jobs. I
think, by this, the unemployed youth will
at least get a chance to apply for a job.
So many unemployed youth are coming
to us-because we are rublic representa-
tives-and they say, ““This Postar Order is
a big burden on us; you are not providing
us jobs, you are not giving us any scope;
let us at least apply for a job”’. So, itis
our moral duty. That s why I am
requesting the hon, Minister to think
over this matter seriously.

I would also like to point out what
is happening in some Employment
Exchanges. In fact, there should be a
Commission of Inquiry to look into the
worklng of the Employment Exchanges
and their role in employment promotiom
and also to provide for remedial measures.
Why I am saying this is because, in our
country so many Employment Exchanges
are there, at icast 150 are there and some
people are involved in corruption. When
unemployed youth go to meet them for
call-letters, these people take some
money before giving the call-letters
according to their choice. They are oot
going according to rules. Thatis why I
am requesting the hon. Minister to set
up a Commission of Inquiry to find out
the real thing, to find out what is going on
in the country.

Itisa fact that in my State the
unemployment problem is a  crucial
probiem; 70 per cent of the umemployed
youth are in my State; the percentage is
much higher than in any other State, I
know, it is not possible for the Govern-
ment to provide cmployment to all the
people. But you should set up some pew
industries there; you give more importance
to spall scale industries; in the rusal
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sector you can set up agro-based indust-
ries and in the urban sector, you can set
up pew” industries, I know,” you are
trying to modernise factories. I welcome
this. But the unemployed youtb are
increasing day by day. In the name of
modernisation, you are going to retrench
30 many workers. Where will these poor
workers go ? You have te train them.
Before you modernise any factory, you
‘must train the workers there, so that
they are absorbed there itself after train-
10g. Otherwise, where will these workers,
after retrenchment, go ? That is why I am
requesting the hon. Minister to train the
workers before any modernisation is done,
so that they can be provided alternative
jobs,

In our country you should start some
traiping centres where unemployed youth
can be trained so that they can establish
their own industries and stand on their
own feet.

I am now giving some suggestions,
One 1s work-oriented educational system.
The second is avoidance of overtime
work as a reguiar feature. We have seen
that, due to overume work, some people
are earming more but new people are not

coming in; that is why, there should be °

some restriction on overtime work. Apo-
ther suggestion 1s establishment of National
Power Grid: tnis will also help. Then,
linkiog major rivers 1in the country and
providing a network of canal system both
for irrigation and, wherever possible, for
inland transport. Provision of a network
of pucca roads so that no village is left
without a road connection. Embarking
upon a massive programme of urban and
rural bousing, Encouraging small scale
industries. If you try to implement all
these things, I think, one day our country
may solve this unemployment problem.
Otherwise, 1If you do not take proper
action, if you do not take up proper pro-
jects, then ‘Bekars Hatao® will only re-
main as a slogan, This slogan will re-
main only a ‘Bekari Hatao’ slogan and
the opposition will be happy if we aro
pot able to implement this slogan. That
is why, I request that Government should
take steps immediately. 1 want to the
Hon. Minister that the Prime Minister
pas already given a call for ¢ Bekarl
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Hatao® slogan. But what steps Govern~

- ment is going to take to solve this pro-

blem and whether there is any time-
bound programme to solve this problem.
How are you going to implement this
Bekari Hatao slogan ? I believe that my
Mimster will be kind enough to reply to
my question and he will consider some-
thing at least this age relaxation, with-
drawal of postal order fees and to gene-
rate more employment for the unemployed
youth, Otherwise these youths will go
astray and some fissirarous forces will be
happy to see it. That is why, I tell you
to solve this problem as early as possible.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI
JAGDISH TYTLER) : Sir. I am grateful
to the Hon, Moember for raising this 1ssue
of upemployment, Last time when this
question came up during the Question
Hour, this was the will of the whole
House that this should be given more
time.

I would like to inform the Hon.
Member that this Government 18 com-
pletely committed to eradicating unemploy-
ment from this country. Every decision
taken by the Government—may be the
Cabiaet or the Prime Minister—is to sce
that the unemployment is removed from
this country, Even recently, In our party
meeting in Madras, this slogan of
Beokari Hatao Was taken up. This was
Jjust oot a slogan but this was a scheme, a
plan of the Government where ultimately,
we hope, by 2,000 we will be able to give
job to every registered unemployed per-
son,

Fust, 1 would like to go into the
figares. According to the Seventh Plan
Document, the backlog of usually un-
employed people at the beginning of the
Plan period, that is, March 1985 was of
the order of 9.20 million 10 the age-group
of five plus. That means, right from plus
five including people have been working in
the agriculture. This comprises 7.01
mllion males and 2,19 million females,
The rate of unemployment, calculated as
percentage of total labour forces is 3.04
per cent. that is, 3.20 per cent for males
and 2.65 for females. Now the Seventh
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Plan Document also estimated that the
net additions to the labour force during
the plan period 1985-90 would be of the
order of 39.38 million. If you look at
the figures which have been given by the
employment exchange, at the end of 1987,
there was a total of 30.25 million of job-
seekers registered in the various employ-
ment exchangss., Now this nesd not {m-
ply that to all those who have been re-
gistered are unemployed. because we had
a survey recently conducted in Trivandrum,
Kerala in the year 1987 by the Dpartment
of Economics and Stattstics, Kerala, in
three employment exchanges, This was
done in Trivandrum, Ernakulam and Pal-
ghat, 32 to 41 per cent of the job-scekers
on the live registers were already in em-
ployment and another 9 to 24 per cent
were either students or housewives or
people who are too-oid to work. They
just got themselves registered in the em-
ployment exchanges, This left with only
34 per cent to 59 percent of the actual
job-seckers who were unemployed in the
registers of the emp'oyment exchanges. I
think, all over the country this must be
the pattern.

As per the saying that number of un-
employed people is going up, there is no
doubt about it because when population
is going up, the unemployment will also
go up. But Government is doing every-
thing possible to see that unemplioyment
goes away from the country. I would
like to tell you that in the Seventh Five
Year Plan the generation of productive
employment was achieved through deffer-
ent development programmes under the
20 Point Programme and different em-
ployment-oriented schemes. Programmes
like the self~employment scheme for the
educated unemployed youth, {integrated
rural development programme —IRDP—
training of rural youth for sclf-employment
—TRYSM—national rural employment
programme—EREP—rural lapdless em-
ployment programme—NREP —rural
landless employment guarantee pro-
gramme, self-employment programme for
the urban poor, etc., are there. All these
schemes which were given by the Govern-
ment are there to generate employment
angd this has benefited the people.
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I would like to give you a little detail.
The Rural Landless Employment Guara-
ntee Programme was started in 1983 and
its basic objective is to improve and ex-
pand the employment opportunities for
rural Jandless with a view to providing
guarantee of emplovment to af least one
member of a family. This was the ulti-
mate aim 1 think the whole scheme is
started 1009 and I believe that ultimately
a time will come when we would be able
to fulfil our targets.

The second scheme for employment
generation is the National "Rural Em-
ployment Programme. This programme
also was aimed at providing employment
opportunities to rural workers, particularly
durning the lean period of the year when
they are pot able to find gainful employ-
ment. This also was aimzd at creating
durable community assets so that at the
time of need this will create an infrastruct-
ure in the village level and will create
jobs.

The third is the Integrated Rural
Development Programme. This is the
single largest programme for providing
direct assistance to the rural poor and it
is meant for the poorest of the poor in
the country, This also is to provide pro-
ductive asset to the poor enabling them to
attain a higher income and better stand-
ard of living. The expenditure on this
scheme is shared by the Centre on 509,
basis.

The next is the Training for the Rural
Youth for Self-Employment. This scheme
was started In 1979. This was also for
removing u.employment in rural youth,
This scheme is also doing well.

There has not been a single scheme
which has been started bv the Government
where you cannot say that the employ-
ment is not generated. No doubt, we
bave our problems: just like most of the
problem you had mentioned—lock-outs,
strikes, people going bankrupt, etc. Apart
from them, there is increase in the popu-
lation. Naturally when there is increase
of population, the opportunity for people
to ask for jobs also automatically grows.
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We have also another big scheme
which we started in 1983 for providing
selt.employment to educated unemployed,
that js what you were referring to. I
would like to inform you that this scheme
extends to the whole of India and covers
all the areas of the country excluding
cities which have more than one million
population as per 1981 census. We have
got different norms. In this scheme the
people who are eligible should have passed
thedr matriculation of equivalent examin-
ation——i.e. 10th class—from the financial
year 1986 onwards. ITI passed candi-
dates should be within the age of 18 to
35 years and should be unemployed. The
fapeily income of the applicant from all
sources should not exceed Rs. 10000 per
anpwm. A composite loan not exceeding
Rs. 35000 in respect of industrial venture,
Rs. 25000 for service venture and Rs,
15000 for business trading venture is
provided to the beneficiary under this
scheme.

A capital subsidy equialent to 25% of
the assistance sanctioned isalso available to
the beneficiary. A minimum of 309
sanctions are reserved for Seheduled Caste
and Scbeduled Tribes. Mr, Vir Sen
was speaking about this on a Bill just
before this discussion started. Out of
30% that has been sanctioned for SC and
ST, women and technically personnel are
also given due consideration.

We have also another scheme-self-
employment programme for urban poor.
This scheme was also started in 1986.
This is applicable to the cities which have
population of more than 10000 and not
covered by the integrated rural develop-
ment programme. It has also been imple-
mented in selected places.

18.00 hrs.

Sir, other than this the Government
has identified areas all over the country
where the employment can be genperated,
1 have a long list of it. If the Members
are interested I can place it on the Table
of the House.
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Now a very valued suggestion has
come from Kumari Mamata Banerjee
about raising the upper age limit for
Government service. This has been
examined many a time before and there
are reasons why it cannot be done. If the’
older people are taken into service then
they also need some time to gain ex-
perience in the job and that leaves a short
span of service whereby Goverament will
not be able to get full benefit of their
service. This is one of the reasons. Age
has also relevance to the time factor
involved, prescribed qualifications and
experience and the existing age-limits
were prescribed after taking into account
these factors. The raising of age-limit
does not in any way increase the employ-
meant potential. Besides this the span of
the competitive age will be very wide, that
is. from 18 to 35 years thus creating a
wide disparity in the quality and efficiency
of those recruited belonging to the same
batch. Further a person joining at a fairly
advanced age will not be able to earn him
full pension and may not, therefore, be a
contented employee.

KUMARI MAMATA BANERJEE : 1
request you take up this matter with the
highest authorities,

SHRI JAGDISH TYTLER : I can
assure you that this Government will
make every effort to see that younger
people are given more opportunities for
jobs. I have already mentioned In the
beginning this Government is committed to
the younger generation.

Further Mamataji mentioned about
charging of the examination fee, This bas
also been considered previously and there
are certain things which I would like...

KUMARI MAMATA BANERIJEE :
This age relaxation and postal order
problems are the burning issues and 1
want you to consider these.

SHRI JAGDISH TYTLER : I will
examine these but at present I would like
to say that these are the reasons but in
futore we can examine it.

1 would like to end my little comments
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on the points raised that we are committed
to sce that as many jobs as pqssible are
generated so that our younger boys who
come up with aspirations and pass schools
and colleges should have an opportunity
to have a job.

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : It is an irony that just a little
while ago you rejected a private members’
Bill which sought to insert right to work
as fundamental right into the Constitution,
Now you come and claim that by 2000
AD you are going to prov:de employment
to all those who will be there in the labour
force. 1 wish you all success but past
experiecnce has shown us that all the
measures that have been taken by the
Government have failed. We have to go
into the root of this failure. I do not
bhave the time. It requires a big debate
but the point is that if you refer to the
National Sample Survey the data here
says that the rate of growth of works on
workers on usual status basis declined
from 0.7 percent in 1972-78 period to 1.3
per cent in 1978-84 period, On the basis
of emerging trends, the total agricultural
employment in the six major States they
have referred to Punjab, Haryana, U.P,,
Madhya Pradesh, Tamil Nadu, Rajasthan
—would decline. That would be the
general feature in the agriculture also.
Now this data shows that the growth raie
of labour in the factory sector declined
from 2.43 per cent in 1972-78 period to
2.23 per cent in 1)978-84 period. The
proliminary data for 1984-85 and 1985-86
shows the zero growth rate, There is also
a decline in  the growth rate of self-
employment from 186 per cent in 1972-78
to 1:52 per cent in 1978-84 period. In all
the sectors, that is, factory sector, agri-
culture sectors, self-employment sector,
there have been failures. We all know that
Factories are closing down. Wby ? More
than one lakh factories have closed down
and many are sick. We have & big market
—more than 700 million. So, you under-
stand the failure is in policy and politics,
It is not that you give a “slogan and that
will be automatically implemented,

About the self-employment programme,
you gilve some monsy—some thousands.
Who will guarantee the market ? Who
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will guarantee the raw material ? This is
very important. Otherwise, the money will
be wasted. Apart from all that, buresuc-
ratic bungling and all those obstacles-red-
tapism-are there. I am not going into all
that. But the emphasis is that we have to
increase the purchasing capacity, How we
can say anything about that? The way
things are going op, in the near future,
the Migistry of Labour will be irrelevant
no labour will be there. It seems to me so.
They will be retrenched and there will be
computer. In-between there will be
nothing ; may be the Minister. Anyway,
this is a very important thing. Now sop-
histication in the ecomomy is a very good
thing Modernisation is a good thing. But
modernisation for what ? Is that to bring
miseries to the labour force ? Is that to
take less labour in the production system?
In our country, what is required ? Till
you do not do that, you will be facing
farlures. Nobody will seriously take your
motives. Every body will question your
integrity. You have to start from this
point that you consider it as a right for
the younger generation that they should
get a Job. Whether you are going to do
that or not ? That is very important,
(Interruptions)

MR. CHAIRMAN : - You ask the
question now.

SHRI SAIFUDDIN CHOWDHARY :
You tell me, when are you sincerely going
to achieve and realise the slogan ‘Bekari
Hatao’> ? Or, will it meet the same fate
as that of Garibi Hatao ?

MR. CHAIRMAN : The Minister may
reply at the end. Now, Dr, Rajhans,

[Translatton]

DR. G. S. RAJHANS (Jbanjarpur) :
Mr. Speaker, sir, the problem of
upemployment is very acate, One cannot
understand its intensity while sitting in
Delhi. In order to know the real facts,
Government officials should visit rural
and remote areas. 200 graduates in each
Panchayat of my contituency are
unemployed. One can imagine the actual
position from these figures, Shri Tytler
must be aware that the people of my
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conwituency have joined the people of his
constituency.

SHRI JAGDISH TYTLER : Every
body-has besn:provided with job,

DR. G. S. RAJHANS : Not a single
person has been employed 6°1akh people
from my constituency and the adjoining
areas constitute tlie population of Delhi,
Gaziabad, Faridabad and Ballabhgarh. It
is aa acute problem. You cannot laugh
it away. People from distant areas come
to Delhi in the hope of getting jobs but
tliey roam aboat aimiessly without getting
job. Has the Government ever paid
attontion towards this problem ? What is
thie reason that people come for jobs from
distant areas and are disappointed. The
situation has become so critical that
graduates and post:graduates from Bihar
are forced to do the meanest job in Dethi.
Therefore, Sir, this problenris very aocute.
You may take it lightly of explain lame
excuses or say this s the luck of

SHRI JAGDISH TYTLER : you
should talk of entire youth community of
the country and not that of Bihar only.

DR. G.S. RAJHANS : Pandit Jawahar
Lal Nehtu bad observed that so long peo-
ple of even onc coumtry of the worid
starve or bad a wretched life, there can be
no everiasting peace in the developed
countries or western countries. In the
same manner I would like to empbhasise
thie fact that so long basic needs of the
people of Blhar are not met; the well to
do people of Delhi will not be able to
enjoy Iife. 1 submit this fact wuth: utmost
emphasis and responsibiity, I am sorry
to say that Shri Sangma aiways paid pro-
per attention towards the issues raised
by me during his tenure 1n this Mini-
stry.

SHRI JAGDISH TYTLER :1 shall
also cooperate with you.

DR. G. 8; RAIHANS : The most
regrettable: thing. iss that. whesever a
graduate from Bibar tries to get his name
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registered it the Employment Exchange in
Delhi, he is snubbed and told somenow or
the other that his name cannot be regi-
stered. Should I expect from the hon.
Minister that he will get the matter inves-
tigated. I hope that some treatment in
being meted out to the young persons
coming from other States also. The
Government ought to formulate some
integrated policy, because the problem:is
very acute. It might not directly refated
to the department of hon. Minister, but
the Government bhas collective respons
sibility. Formost priority should be given
to control population, A comprehensive
policy should be made to achieve it.
Unless stringent steps are taken in thig
regard, the unemployment problem cannot
be solved. Secondly, education should be
included in the Central list and only
technical education should be mmparted
after matriculation or higher secondary.
I would like to know whether the Govesn-
ment would adopt such an integrated
approach or not ?

In the end, I would like to point out
that the number of sick industries n
Bihar and West Bengal has been increasing
manifold. About 40 thousand workers
have become unemployed in Rohtas only.
Same is the case with Ashok Mill and
scveral other mills. Will the Government
take some measures for rehabilitation of
the workers who have become unemployed
as a result of several industries becoming
sick.

(£nglish)

SHRI AJIT KUMAR SAHA (Vishnu-
pur) : In his reply, the Minister has said
a fast rate of growth of agriculture, com-
bined with faster rate of growth of in-
dustry together with spec'fic employment
generation programmes would, it is
expeeted, make possible the provision of
jobs 10 all in the labour force by the year
2000. But Sir, what is the real picture ?
According to the ILO Report, five million
educated youths will be without jobs by
the end of the Seventh Five Year plan.
This Seventh Five year plan will be end-
ing in 1989; Within this one year, how
can he provide jobs to five milien
people 7
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Already in the live register of employ-
meet exchanges, 3.013 crores. people were
rogistered in-December 1986 against 2.627
csores at the ead of December, 1985. This
shows an:ingrease of 38.61. lakhs in twelve
months only, I do not know how the
Goveroment. is golng. to tackle this pro-
blem. We must have a look at the real pic~
ture.

Here, it-is said that we are going to
have a fast rate of growth of agriculture.
But what-about land.reforms ? There:.are
no-land reforms. What about irrigation
system ? After forty years of independencs,
only 35 per cent of our land has come
under irrigattion. What about industries?
More than:1.47 lakh small big and medium
imdustries arc lying closed.

Kumari Mamata Banerjee said that
the problem of unemployment in west
Bengal was acute. No double about it
In West Bengal we have been asking for
clearance of Petro-Chemical complex. In
reply to my question the other day, the
Industries Minpister said that everything
bhad be:n cleared from the Central Gowvera-
ment. But.the next day, Shri- Paaja said
that every thiog had not been cleared,
something was pending. Then, the
Finance Minister, Shri Tiwari said that
he did not know whether it had been
cleared from the Central Government or
not, This is the position. If this project
comes up, one million people will get jobs.
Various ancilhary industries can be set
up. while it 1s a petro-chemical project
and the hon. Minister is not concerned
directly, but he is a Minister in the Cen-
tral Government, I would request him to
uge his good offices to get it cleared.

SHRI SOMNATH RATH (Aska):
Sir, the problem of unemployment shouid
not be cousidesed as confined only to
those who heve registered themselves
with the employment:exchanges. Juat: like
theunorganized igboor, which conatitute
ninety per cent of labour, stress.has to be
given:on this aspeet also as mentioned by
the Prime Minister several. timas.

The hon. ‘Minister bhas- mentioned
about the poverty eradication schemes
liks.RLEGP, . IRDP eic. and.also_ the
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loans given to the educated unemplayed
youths. But have we got any positive
data on all'these things ? What is required:
is that we must have a data bank at' the
grassroot level beginning from the blocks;:
so that we know how many persons
remained unemployed in cach area of
skilled and unskilled labourers, workers
and also the graduates, engineers and'
doctors, that will be the correct assessm»
ent and how best we can give them
employment, i.e. inside and outside the
country, In the morning I have airecady
stated about the migrant labours and tow
they are exploited at times. But I have:
got volumes of praisc for the Labour
Ministry and the officers who are in-
charge of this migration. They have done
the best work. What Is required in that
area is that we myst have man power
corporations in the States, Union Territo~
ries and even at the Centre so that we will
koow who are the persons who should be
given'job and who are the persons who
should be sent abroad-and they may not
be exploited. These are the measures
necessary.

SHRI SAIFFUDIN CHOWDHARY :
Those who cannot be given job should be
sent abroad.

SHRI SOMNATH RATH : It is not.
only the- question of getting the
job, for the information of the. Hen.
Member we got foreign exchange: to a
great extent by sending persons abroadh
In fact there s a competition in China
and other countries for semding people
abroad. So, what I want to say, and
invite the attention of the Hon. Minister
to, is that this.data banks and.the man po-
wer corporation is necessary. I would like to
ksow what steps the Govesrament is going
to take to sce that by the turn of century
the upemployment. will be eradicated as
per the clarion call given. by our beloved
Prime Munister. Unfortunately, at the
grasstoot level, at the- district or the
State level the labour officars 2mployees
are not involved at the as far as the
implementation of the poverty alleviation
scheme is concerned. How many persons
are: benefitad; whether right persons are
givon. loams.-or it:is givan to the affiuent
pecsons; whether banks are interested to
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give loans to the poor people or to the
pro-rich people, all these facts are not go
ne into at the block level because at the
block level, the coordinating Committee,
the labour department employees or the
officers are not a party to it. So, I would
like to know from the Hon. Minister
whether he will take up the
case in this matter  with his
colleagues in the Ministry and see that
with regard to implementation of these
different programme and really the poor
persons and unemployed are benefited.
This can be known better when the
employees or the officers of the labour
department at the grassroot level are
involved. I want the Minister to look
into this and reply what steps he is going
to take.

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
JAGDISH TYTLER) : Sir, most
of the thingsI bad in my mind 1|
have spoken in the initial reply. Mr.
Chowdhary has asked about the right to
work. This has already been thought
before also because the whole planning in
the Seventh Plan has been done where
the right to work has been taken into
account but till such time, we have the
right facilities and the situation exists
where we can promise right to work, I do
not think country is in a condition in
which it can become a reality. That {s
how it has not been taken.

SHRI SAIFFUDIN CHOWDHARY :
The condition has to be created,

SHRI JAGDISH TYTLER : In that
way the whole thinking and the planning
has been thought of. I would just like to
go back to the figures which you have
guoted. You bave quoted the survey of
32 round of the NSS, But after that we
bave another round. The 32 round
of NSS was in 1977-78 and after that we
have 38 round which was conducted in
1983, and the situation is not that bad
as that of 1977-78, I can have a little dig
and say that was the Janta time but I do
pot want to go into that. I would just
like to tell this thing. The employment
position  has improved  because
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in the public sector alone,
if you take the figures from 1971 to 1986,
employment has increased by 65 per cent.
That does not mean that we are all very
happy and doing nothing, thinking that
that is the end of it. My point is that
one canpot say that we have not made
any progress, We are working towards
it and In spite of the financial constraints
and other problems all around the country
such as the closure of the factories, etc.
as has been mentioned by many hon.
members, still there has been an increase
of 65 per cent in the public sector Itself.
The overall employment in the organised
sector has increased by 43 per cent bet-
ween 1971 and 1986. Again that does not
mean that the Government is very happy
and is sitting down thinking that nothing
more need bo done. Every effort should
be made to see that we increase the
employment potential in the country as
much as possible,

As far as Shri Saha’s query is concer-
ned, I cannot say anything about the
Petro-chemicals complex. But 1 can
certainly convey his sentiments to the
Minister concerned. I can answer him
only after that or the concerned Minister
may directly reply to him.

SHRI AJIT KUMAR SAHA : what
about land reforms ?

SHRI JAGDISH TYTLER : That also
does not come uonder my Ministry. I
can say that it is something which we
would like to implement,

DR, G. S. RAJHANS : You have not
replied to my query about employment
exchanges.

SHRI JAGDISH TYTLER : I thought
I replied. Employment exchanges come
upder the purview of the State Govern-
ment. We too recived certain complaints
in this regard. The only thing I can
assure you is that any problem or com-
plaint regarding the working of my Migi-
stry  either directly or indirectly,
will be looked into and remgdied. '

DR. G. S. RAJHANS : In future,
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whoever comes to me for a job will be
sent to you then.

SHRI JAGDISH TYTLER :Now, I
come to distribution of leans. The
hon. member mentioned that at the block
level, there is a pro-rich bias on the part
of the banks. I would say that the banks
are competent enough to see as to who
should get the loans, As you all know,
these are the maladies in our structure.
Thero are people who are dishonest and
who do not think as you do. Here again
the general thinking of the pecople must
change and a feellng among people must
be inculcated that this money belongs to
the poor people to better their lives.
The guardians of a particular area such
as government servants, social workers or
political workers should see that the money

~—~—
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reaches the right persons.

SHR1 SOMNATH RATH : What
about the Data Banks and Maopower
Corporations to have more reliable data
on cmployment ?

SHRI JAGDISH TYTLER : 1 thiok
we are working on that. Of course, I
speak subject to correction.

MR, CHAIRMAN : The House will
now adjourn to reassemble at 13,00 hours
on Monday.

18.28 hrs

The Lok Sabha then adjourned till

Eleven of the Clock en Monday,

My 9, 1988/Vaisakha 19, 1910
(Saka)

Gupta Printing Works, Esplande Road, Delhi-110006.





